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b wAiws»rAR

D lo mnt of Tourist Sots

. SHRI HARI K WAL PRASAD 
Will t Ministr of TOURISM b lasd to 
stat

(a t x nditur roosd to b 
incurrd durin  for t d lo
mnt of tourist sots in t countr

(b t lacs of ilrima in Uttar 
Prads to b d lo d undr tis sc m 
and

(c w t rt  sc m for t d lo
mnt of Paanaar in Doria district of Uttar 
Prads w r Lord Maaira attaind 
Maaarinirana is also undr considra
tion of Gornmnt

bdAi»fR

TH MINISTR O COMMRC AND 
TOURISM (SHRI ARUN KUMAR NHRU
(a to (c. A Stat mnt is laid on t  Tabl of 
t Saba.

STAT M NT

(a A sum of Rs. . crors as b n 
roosd as Budt stimats 
(Plan for t ar  for 
Ministr of Tourism.

(b D lo mnt of tourist dstinations 
includin lacs of ilrima ar 
rimaril t rsonsibilit of Stat 
Gornmnts. How r basd on 
s cific roosals rci d from 
t Stat Gornmnts t Minis
tr roids financial assistanc 
witin aailabl rsourcs for t  
d lo mnt of infrastructur.

(c No roosal for financial assistanc 
for d lo mnt of infrastructur at 
Paanaar in Doria District as 
b n rci d from t Stat Go
rnmnt of Uttar Prads.

b wAiws»rAR

SHRI HARI K WAL PRASAD Sir in 
is rl t on. Ministr ad statd tat 
t r is a sc m to s nd Rs. . crors 
on d toin t  lacs of ilrirtia  as 
tourist sots w ras at som ot r lac  
sas tat t Ministr considrs t roos
als onl w n t  ar rci d from Stat 
Gornmnts. Trou ou I would lik to 
know from t on. Ministrt  nams of t 
Stats in rs ct of wic suc roosals
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ar undr considration wit im. Scondl 
I would lik to know wt r t on. Minis
tr will call for a r ort from t stats wic 
a not snt an roosal so tat roosals 
from suc stats ar also includd in t 
sc m bfor s ndin t roosd 
amount of Rs. . crors

bdAi»fR

SHRIARUN KUMAR NHRU Sir. t 
first tin is t amount of Rs.  crors 
rtains to t ntir budt of t Ministr.

b wAiws»rAR

AN. HON. M MBR I am on a oint of 
ordr. H said tat a roision of Rs.  
crors as b n mad.

MR. SPAKR T r is no oint of 
ordr. T on. Ministr is rlin.

SHRI ARUN KUMAR NHRU Alloca
tion of funds to arious stats is mad out of 
t total budtar roision. T r was a 
sc m from t  Gornmnt of Uttar 
Prads to s nd Rs.  crors btw n t 
nd and t t lan. T roosal t  
a now submittd is bin xamind b us 
and w will do wat r is ossibl in tis 
r ard. T on. Mmbr as also dsird 
to know wt r suc roosals a also 
b n rci d from ot r stats. In tis 
connction I would lik to inform im tat 
roosals from all t  Stat Gornmnts 
a b n rci d b us. W ar xamin
in t roosals and allocation of funds will 
b mad k in in iw t orall Budt
ar roision.

SHRI HARIK WAL PRASAD Will t 
on. Ministr las also stat if t r is a 
roosal to construct a wall at Paanaar in 
Doria district wic is t birt lac of Lord 
Maair T r is also on mor famous 
lac in t sam cit w r ol com 
from r nook and cornr of t countr. I 
would lik to add tat a roosal wic 
includs construction of a otl and bauti
fin t construction sit tc. was ndin 
wit t rious Gornmnt. Will t

Gornmnt i its claranc to t abo 
roosal and start t  work as r its olic 
and roramms

SHRI ARUN KUMAR NHRU Mr. 
S akr. Sir w a not so far rci d 
an rcommndation from t Stat Go
rnmnt in r ard to Doria. Now. k in in 
iw t d mand of t on. Mmbr w. on 
our own will r ust t Stat Gornmnt 
to includ it in t nxt ars lan.

PRO. PR M KUMAR DHUMAL Mr. 
S akr Sir. trou ou I would lik to 
know from t on. Ministr t stat wis 
brak u of t amount of Rs. . crors. 
In Himacal Prads. Cinturani walai 
Naina Di and Camunda Di ar som of 
t famous lacs of ilrima. Has an 
roosal b n rci d from t Stat 
Gornmnt to d lo t s lacs as 
tourist sots if so t dcision takn b t 
Go rnmnt in r ard t rto

SHRI ARUN KUMAR NHRU Nxt 
ars budt fiurs ar wit m. I a ot 

t fiurs in rs ct of ac and r 
Stat. If t on. Mmbr so dsirs I can 
rad out t fiurs or ot rwis I can lac 
t information on t Tabl of t Hous.

PRO. PR M KUMAR DHUMAL 
Plas tll about Himacal Prads.

SHRI ARUN KUMAR NHRU W a 
rci d a numbr of roosals from Hima
cal Prads and t total x nditur in
ol d is about Rs.  crors. W ar xam
inin t s roosals. Hr I must sa on 
tin tat an amount of Rs.  laks was 
allocatd to Himacal Prads from t 
cntr durin t t i ar Plan. Durin 
t last  ars an stimat of Rs.  laks 
was submittd to Himacal Prads. Prs
ntl w ar oldin consultations wit t 
Stat Gornmnts about tis lan it is 
t rfor not ossibl to i dtails of 
indiidual cass rit now.

bdAi»fR

SHRI DUARDO ALIRO Sir. oftn
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du to insufficint infrastructural facilitis in 
trms of watr sul or owr or transort 
and ot r insufficint infrastructural facili
tis. t intrsts of tourisnfi d lonfint 
conflict wit t  intrsts of t local oula
tion. Tis a ns for instanc in t Stat 
from w r I mslf com. Now I would lik 
to knowfrom t on. Ministr in iwof tis 
wt r  is coordinatin or will coodinat 
wit ot r Ministris so tat in aras wic 
ar of intns tourist roction lik Goa from 
wr I com incrasd watr sul owr 
transort will b i n so tat t local ou
lation is not incon nincd as a rsult of t 
tourist influx.

SHRI ARUN KUMAR NHRU Sir. as 
far as Goa is concrnd it is on of our most 
imortant tourist aras infrastructural facili
tis ar of xtrm imortanc to us. W ar 
not onl coordinatin wit arious Ministris 
but also wit t  Ministr of nironmnt 
bcaus nironmnt rotction is also x
tr ml ncssar. W a ad narl  
tousand isitors in Goa. In fact in t intr
national ma it is t fourt or fift most 
oulous tourist sot in t world. So r 
ossibl ncoura mnt w can i  w 
ar iin and I tink if ou s t Budt 
allocation ou will find tat bot t Stat 
Gornmnt in Goa and t Cntral Gorn
mnt ar iin all ossibl ncoura mnt 
to all facts of tourism in t Stat.

b wAiws»rAR

SHRI CHHABIRAM ARGAL  Mr.
S akr Sir t r ar s ral backward 
Stat w r t r is lar tourist otntial. 
T Gornmnt of Mad a Prads as 
snt a numbr of sc ms to Cntral Go
rnmnt for t  d lo mnt of tourism in 
t Stat. Cambal. Gwalior and S ouri 
tc. ar backward aras. T Gornmnt 
of Mad a Prads as snt a numbr of 
tourism sc ms to Cntral Gornmnt 
wit a iw to r moin t backwardnss of 
t s aras. So will t Gornmnt allo
cat funds on a riorit basis for t d lo
mnt of tos backward stats w r t r 
is mor otntial for t  d lo mnt of 
tourism

SHRI ARUN KUMAR NHRU As I said 
arlir w a rci d rcommndations 
from t Stat Gornmnts and w sall 
con  to t Stat Gornmnt t  iws 
xrssd b t on. M mbr and if an 
sc m for t d lo mnt of Cambal 
coms bfor us w sall considr it.

SHRICHH DIPASWAN Mr.S akr 
Sir trou ou I would lik to knowfrom t 
on. Ministr t  amount allocatd for t 
ar  for t  d lo mnt of tourist 

sots lik S r Sas Mausolum. Salim 
Sas Mausolum t S rar ort t 
Rotas ort t Guta Dam tc. situatd 
In Rotas District of Biar

SHRI ARUN KUMAR NHRU T 
Stat Gornmnt as to snd tir sc ms 
to t Cntr. As I said arlir w ar 
oldin talks wit t m on tis issu. Asn 
Cs»rAU

bdAi»fR

MR. SPAKR Nxt ustion.

SHRIGUMANMALLODHA It is a r 
imortant ustion and Iwanttoask... AsnO
Cs»rAU

MR. SPAKR I a alrad on to 
t nxt ustion. ou can writ a lttr to 
t Ministr.

Asn Cs»rAU

Vianaar Stl Plant

. SHRI SRIKANTHA DATTA 
NARASIMHA  RAA 
WADIAR

SHRI  .  ANARDHANA 
POOAR

Will t Ministr of ST L AND MINS 
b lasd to stat

(a   wt r Gornmnt a risd 
t stimatd cost of t roosd Vian
aar Stl Plant In Karnataka



(b if so t  risd stimatd cost
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(c wt rt  construction work would 
b takn u durin t it Plan and

(d if so. t  s cific st s takn to 
x dit t rliminar work of t Proct

TH MINIST ROST LANDMINS 
AND MINISTR O LAW AND USTIC 
(SHRI DINSH GOSWAMI (a No Sir.

(b Dos not aris.

(c and (d. Tis will d nd on t 
aailabilit of funds in t l Plan for tis 
roct.

SHRI ANARDHANA POOAR Sir 
t dmand of stl b  A.D. will b 
around  million tonns. T rsnt ro
duction is around  million tonns. T 
Karnataka ol wr r a  w n t 
on. Ministr mad a stat mnt in t mont 
of Dc mbr aftr takin or t car as 
Ministr statin tat  would o bfor t 
Plannin Commission wit a roosal of Rs.
 crors for two rocts on for Kar

nataka and t ot r for Orissa durin t 
it Plan riod. H ad furt r statd 
tat t caacit of ac of t rocts 
would b  million tonns.

I would lik to know wt r t r is a 
roosal to st u t s two lants on in 
Karnataka and anot r in Orissa. If at all it is 
tru is  oin bfor t  Plannin Com
mission wit t roosal to t Rs.  
crors as statd b im in t Prss.

SHRI DINSH GOSWAMI Sir I ad 
t lasur of answrin tis r ustion 
in t  last sssion of Parliamnt also. I ar 
wit t on. Mmbr tat toda t r is a 
a btw n t dmand and t  sul 
almost to t xtnt of  million tonns. It is 
our roction also tat b t trminal ar 
of t  Nint Plan t r will b a dficit of 
mor tan  million tonns in so tar as t 
d mand and sul of stl is concrnd. 
T rfor it is t iw of our Ministr tat

w sould a two mor stl lants and 
t idal sits of t two r nfikis sk s 
ar on in Orissa tat is Daitari and t 
ot r IS Vianaar.

W askd for a financial allocation tis 
ar of Rs.  cror for t two lants. T 
inanc Ministr as b n kind nou to 
i us instad of Rs.  cror onl Rs.  
cror. But tat is not muc of a robl m 
bcaus w can mak an adustmnt at t  
risd stimat sta as ncssar.

It is also tru tat w a askd t 
Plannin Commission for financial alloca
tion of Rs.  cror for ac of t two 
rocts in t  nxt i ar Plan. n if 
funds or not aailabl t n t  Ministr is 
r ard to look to an altrnati s. T 
ntir tin is now d ndnt on t Plan
nin Commission. If t Plannin Commis
sion includs it in t it i ar Plan 
t n w ar r k n to o trou  tos 
two rocts. In fact it is t D artmnts 
i w t  at t s two stl lants sould b st 
u so tat w ma not a an dficit in t 
roduction of stl and t d mand and 
sul of stl in t trminal ar of t 
Nint Plan.

SHRI ANARDHANA POOAR In 
ordr to aoid t  strain on t Stat and also 
t Cntral rsourcs I would lik to know 
as to wt r t Gornmnt is oin to 
tink of oin in for a oint sctor or for oriat 
in stmnts or for assistanc from forin 
countris.

SHRI DINSH GOSWAMI n wil 
rlin to t first ustion I indicatd tat 
n if t funds ar not aailabl w can 
xlor t ossibilitis of ttin funds. Of 
cours tis is a maor dcision on wic I 
cannot dcid alon asto wt r w sould 
init t riat sctor for int ratd stl 
lants or not. But so far as m Ministr is 
concrnd t s ar as cts wic ar still 
undr our considration and w ar xlor
in t ossibilitis. Primaril it is now d
ndant uon t Plannin Commissions 

aroac as to wt r or not t Plannin 
Commission will includ t two stl lants
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wic w want to st u in t  it i 
ar Plan.

SHRIBALGOPALMISHRA T ol 
of Orissa a b n x ctin a stl lant 
from  and t  rious Gornmnt 
ad i n a ooa ift of a stl lant for 
man tims. Man ooas a assd aftr 
t ift was i n but t  stl lant is t to 
matrialis. T r is an oranisation calld 
Nlacal Isat Niam in Orissa. I would lik 
to know from t on. Ministr as to ow 
muc mon as b n s nt so far on tis 
Nlacal Isat Niam and wat ar its 
aci mnts and wt r it is a fact tat 
arlir t Hundai Cororation was r
ard to a t scond stl lant in 
Orissa. Du to som ols st motrl 
attitud towards Orissa tis stl lant could 
not matrialis. W o tat tis Gorn
mnt would i us t stl lant at t 
arlist o ortunit.

SHRIDINSH GOSWAMI I know tat 
t ol of Karnataka and Orissa ar r 
k n for t s two rocts on at Via 
anaar and t ot r at Daitari. T founda
tion ston for t Viaanaar Plant was 
n laid as arl as in  and . But 

unfortunatl tis foundation ston was laid 
n witout an tcnoconomic fasibil

it r ort bin r ard and witout an 
allocation of funds. W ar s ndin som 
mon r ar b tratin t s two 
oranisations alik. I cannot i an assur
anc to t on. Mmbr unlss t Plan
nin Commission clars t two rocts. I 
am not t Plannin Commission but I am 
d ndin uon t Plannin Commission. 
T onl assuranctat I can i to t on. 
M mbr is tat so far as our D artmnt is 
concrnd w ar rssurisin and lad
in wit t Plannin Commission tat t s 
two stl lants sould b st u at t two 
r n fild sits alrad slctd and for 
wic foundation stons wr also laid as 
arl as twnt or tn ars back. T s ar 
t r uir mnts of t countr to mt t 
d mand and sul situation.

SHRI BHAAMAN BHRA I would 
lik to know from t on. Ministr as to

wt r t  Gornmnt of India is rad to 
acct an forin rsourcs if aailabl to 
start t s stl lants.

SHRI DINSH GOSWAMI T us
tion of wt r w will o in for forin 
rsourcs or wt r w will can our 
olic in iw of t  Stats financial osition 
and ot r constraints in t  countr and 
r ardin riat caital ar all mattrs wb 
t Plannin Commission will tak into con
sidration wil formulatin Its roosals 
r ardin t  it i ar Plan and 
r ardin t  inclusion of t s two stl 
lants in t Plan.

SHRI KOTLA VIAA BHASKARA 
RDD T Ministr as b n r atin 
tat t  a snt t roosals to t 
Plannin Commission and is awaitin t 
rl. T inanc Ministr as i n onl 
on instad of two. Wil waitin for t 
Plannin Commissions rl w dont ou 
tak st s to simultanousl tink of ot r 
rsourcs for t s two lants as ou know 
tat t a for t Nint i ar Plan is 
oin to b still ast In iw of tis ar ou 
xlorin t ossibilitis of startin t s 
two stl lants in ot r sctors

SHRI DINSH GOSWAMI T it 
i ar Plan roosals a not b n 
finalisd. T rfor w a to wait. But it is 
not tat w ar not takin simultanous 
action. W ar also a roacin t Cabi
ntI can disclos onl tis muc r ard
in t  ossibilit of inolin riat caital 
in t mattr of stl industr considrin t 
rsourcs constraints. But it is a maor olic 
dcision wic must b takn b t ntir 
Cabint.

SHRI NIRMAL KANTI CHATTR  
Altou ot r countris a on b ond 
t stl a  w continu to b in t stl 
a. T roblm wit our stl industr in 
India is tat our stl consumin Industris 
a to bar a i r cost of iron and stl. 
Tr ar man rasons for it. On rason is 
t tarriff ualization olic. Additionall 
w can nrat roblms b locatin our 
stl units in aras wr natural adan
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ta s do not rmit t m to b stablis d. 
M ustion is in connction wit tis. Orissa 
for Instanc wic ist  ric st in rsourcs 
is r backward in trms of r wC»sw 
incom. Stl units sould b stablis d in 
Orissa also. But m ustion is in trms of 
cost. Wat is t  unit in stmnt cost in a 
nw stl factor and wat is t unit stl 
in stmnt cost w n w tr to xand an 
alrad stablis d unit as in t cas of 
IISCO and Duraur t  ar trin to 
xand tir rsnt caacit

SHRI DINSH GOSWAMI So. far as 
t two stl lants ar concrnd our 
assssmnt is tat it will r uir an in st
mnt of Rs.  crors. T first as Is 
for on million tonns and from tat t on. 
Mmbr can find outt  r unit in stmnt. 
H is a lttr mat matician tan m.

So far as t modrnization is con
crnd. t amounts ar for bot t lants. 
or Rourkla scond as w a r
ci d t tndrs. Notin as b n final
isd for Duraur also. or Burnur also it 
as not b n finalisd. Till tat is finalisd it 
is not ossibl to i n t roctd unit 
in stmnt cost. But so far as Duraur is 
concrnd I will i t fiurs to t on. 
Mmbr.

n ds in t t Plan.

Scondl i would lik to know wt r 
t Orissa Gornmnt as xamind and 
found tat t stl indust in t  coastal 
sit would inol lss cost of roduction 
du to t imort of coal from ot r coun
tris. If so. will t Gornmnt roos to 
can t  sit from Daitari to Prad  in 
iw of t lss cost of roduction

SHRI DINSH GOSWAMI Bfor I 
rsond to tis ustion I would lik to i 
on information in answr to t rious 
ustion. T ara cost r installd 
tonn of caacit of a nw stl lant is Rs. 

 to Rs.  and for modrnization it 
is Rs.  to Rs.  r tonn.

I sar t anxit of t on. Mmbr 
from Orissa tat a stl lant sould b st 
u in Orissa. ou also Sir com from Orissa 
and ou a also ladd for it. T on. 
Cif Ministr of Orissa is aftr m t on. 
Cif Ministr of Karnataka is aftr m. I 
would lad wit tis Hous tat ou rais 
our oic so tat t Plannin Commission 
is comlld b t oic of tis Hous to 
includ it in t t Plan. Nobod will b mor 
a  tan m if t  ar includd in t t 
Plan.

SHRIMATIG TAMUKH R  Sir 
m ustion No.  rlats to Burnur. It 
ma kindl b clubbd wit tis ustion.

MR. SPAKR ou could a raisd 
it in t binnin not now.

SHRIMATIG TAMUKH R  Idid 
not know tat t Ministr would mntion 
about Burnur also.

MR. SPAKR Sri Loknat C
oudur.

SHRI LOKANATH CHOUDHAR 
Sinc t r will b sorta of stl to t 
xtnt of two million tonns I would lik to 
know wt r t Gornmnt fls tat t 
two stl lants on in Karnataka and t 
ot r in Orissa will b sufficint to mt t

A ointmnt of Cif ustic of India 
and Sur m Court ud s

. SHRIGUMAN MALLODHA Will 
t Ministr of LAW AND USTIC b 
lasd to stat

(a wt r Gornmnt roos to 
adot t rincil of makin snior most 
Surm Court ud as t Cif ustic

(b wt r t snior most Cif us
tic of t Hi Courts is to b considrd 
first for l ation to Surm Court and

(c t numbr of snior most Cif 
ustic of t Hi Courts wo a b n 
sursdd in t mattr of a ointmnt of 
Surm Court ud s sinc Dcmbr 
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TH MINISTR O ST LANDMINS 
AND MINISTR O LAW AND USTIC 
(SHRIDIN SHGOSWAMI(ato(c. T 
a ointmnt of ud in t Surm Court 
includin t Cif ustic of India is mad 
In trms of Articl ( of t Constitution 
of India.

T Gornmnt a oints t  Cif 
ustic of India and ot r ud s of t 
Surm Court aftr takin into considra
tion all as cts rl ant to tir suitabilit 
includin t rlati sniorit of t ud 
concrnd. Sinc t s a ointmnts ar 
b slction su rsssion is not inol d.

SHRI GUMAN MAL LODHA  Mr.
S akr Sir in t ast w n r t sn
iormost ud s a b n su rsdd lik 
ustic Gror ustic H d ustic 
Slatb t t n Gornmntb a oint
in ustic Ra and su rsdin ustic 
Kanna b a ointin ustic B  is it not a 
fact tat t ntir countrs udiciar t 
Bar t statsmn t oliticians a all 
rotstd aainst tat Would t on. 
Ministr i an assuranc tat t r would 
b no su rsssion in t mattr of a oint
mnt of Cif ustics b lookin to t ast 
x rinc Particularl bcaus t s 
su rsssions ad takn lac on t 
rounds wic ar ot r tan mrits naml 
olitical.

SHRI DINSH GOSWAMI It is tru 
tat normall s akin t sniormost 
ud of t Surm Court as alwas 
b n mad t Cif ustic of t Surm 
Court xct on tr occasions i..  
 and . In  of cours. ustic 

Immam was su rsdd bcaus of t 
sical incaacit. In  and  

w n Mr. A.N. Ra and Mr. M.H. B wr 
a ointd tr wr som controrsis. 
Butt  sniorit oft  ud is alwas takn 
into considration wil a ointin t Cif 
ustic of t Surm Court. And t rc
ommndation of t outoin Cif ustic 
is also imortant. Not onl tat. W n  
snds t rcommndations  also con
sults t ot r snior ud s oft  Surm 
Court. Aftr tis Gornmnt cam into

owr on acanc fll du w n Cif 
ustic Vnkataramaia rtird. W ad 
a ointd t  sniormost ud  Mr. 
Sabasaci Muk r  as t  Cif ustic. 
But I do not tink tat a commitmnt lik tis 
can b i n i.. at all tims t  snior 
most ud will b a ointd. Obiousl t 
sniormost ud will a t stron st 
claim for bin a ointd as t  Cif us
tic. But I do not tink I am in a osition to 
i tis commitmnt tat t sniormost 
ud will b a ointd. I can assur tis 
Hous tat in t mattr of t s a oint
mnts t olitical considrations will not 
la an art watso r so far as tis 
Gornmnt is concrnd.

SHRI GUMAN MAL LODHA  Mr.
S akr Sir m scond sul mntar is 
tis. Tis is r ardin scond art of t 
ustion. Wil a ointin t ud s in t 
Surm Court is it a fact tat ustic 
Mukra ustic Dsai and ustic Gokul 
Krisan wo ar t sniormost ud s 
wo ar workin as Cif ustics in Bom
ba Hi Court Calcutta Hi Court and 
Guarat Hi Court from  rs c
til a not b n a ointd w ras 
ud s wo ar of  batc and a 
rtird wr a ointd aftr tir rtir
mnt Would t on. Ministr considr tat 
at last in futur tis t  of su rsssion 
a larin xaml of a ointmnts ot r 
tan mrit b inorin t sniorit oft  to
most brilliant ud Lik ustic Mukra 
ustic Dsai and ustic Gokul Krisan 
would not a n It is bcaus w n t 
nw Gornmnt cam to owr t  a 
committd for udicial ind ndnc and 
also for curbin n otism faouritism oli
tickin in udiciar. T rfor it could n r 
in futur so far as a ointmnt of ud s of 
t Surm Court is concrnd fall to suc 
ractics of olitickin or faouritism as it 
a nd in t ast.

SHRI DINSH GOSWAMI As I said 
arlir bcaus tis a ointmnt is b s
lction and not b romotion strictl t 
word su rsssion Is not corrct. It is also a 
fact tat som of t snior ud s lik 
ustic Cittatos Mukr  wos dat of
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initial a ointmnt is ..  or ustic 
P.O. Dsai wos dat of initial a ointmnt 
is .. or n ustic Malimat wos 
dat of initial a ointmnt is ..  as 
not com to t Surm Court. But t fact 
rmains tat sniorit cannot b t onl 
considration. In t mattr of a ointmnt 
to t Surm Court n t rsnt t 
Cif ustic as laid down crtain critria 
and accordin to im sniorit abilit and to 
a crtain xtnt rional balanc ar also 
r uird to b considrd for bin l atd 
to t Surm Court.

So far as I am concrnd I a alrad 
mad it ublic tat I am iin t i st 
imortanc to t rcommndations i n 
b t Cif ustics of Hi Courts b
caus tat rducs t ossibilit of olitical 
intrfrnc and in all m a ointmnts so 
far I a alwas i n t i st consid
ration I will continu to i t i st 
considration to t oinion of t Cif 
ustic of t Court but as I said aain in t 
cas of t Cif ustic of t Surm 
Court w cannot as a mattr of olic tak 
u a osition tat t snior most ud will 
b a ointd. T sniorit sould b i n 
du considration alon wit t ot r 
considrations.

. SHRI  MAL LODHA On mor 
ustion. Sir.

MR. SPAKR No no ou a a 
rit to ut onl two ustions. Asn CO
s»rAU

SHRI SOMNATH CHATTR  I
would lik to kncw wt r tis Gornmnt 
will follow t olic of transfr of ud s 
from on Court to anotr and s ciall of 
t a ointmnt of t Cif ustic of a 
Hi Court from anotr Hi Court. R
ardin t Imortanc tat tis Gorn
mnt isiintot  rcommndations of t 
Cif ustic of a articular Hi Court 
x rinc sows tat t Cif ustic of a 
articular Hi Court wo dos not blon to 
tat Court but as com b transfr to a 
articular Hi Court is not so wll ac
uaintd wit t lawrs ractisin in tat

Hi Court. Obiousl ot r considratbns 
ar comin in tat is our unfortunat nBCnO
»nAnt T rfor. I would lik to know wat 
is t olic of t Gornmnt wit r ard 
to tat. No doubt imortanc sould b 
i n t rcommndations of t Cif 
ustic of a Hi Court r ardin t ud s. 
Wat ar t critria wic t Gornmnt 
is oin to follow in tos cass w r 
diffrnt rcommndations ar t r com
in from diffrnt sourcs

SHRI DINSH GOSWAMI So far as 
tis olic of a Cif ustic bin from an 
outsid Stat is concrnd I intractd wit 
mmbrs bot of t Bnc and t Bar 
arlir.  found tat t r ar diffrncs of 
oinion. T r is a r stron oinion in 
faour of tis olic. T r ar oinions also 
aainst tis olic. But w a dcidd not 
to d art from tis olic and w ar follow
in tis olic.

ou know tat w a dcidd now to 
st u a National Commission for udicial 
A ointmnts a Commission wic will 
a oint t ud s of t Surm Court 
and t Hi Courts. W a askd for and 
ot t oinions of t mmbrs of t 
Bnc. I addrssd lttrs to t Cif us
tic of t  Surm Court and t Cif 
ustics of t Hi Courts and also to t 
Bar Associations and t Bar Council. I a 
ot tir rsonss. W a xamind 
t s rsonss. W a formulatd cr
tain iws on t s rsonss. I o to 
com bfor tis Parliamnt wit a Bill for a 
National udicial Commission for a oint
mnt of ud s. I o tat I will a t 
su ort of tis Hous bcaus I ft tat 
man of t s ri ancs wic ar oftn 
oicd aainst t s a ointmnts will b 
rmo d onc w a oint suc a National 
udicial Commission.

SHRIMATIUMAGAAPATHIRAU I 
would lik to draw t attntion of t Go
rnmnt to t  fact tat ladis ar bin 
discriminatd aainst in udicial a oint
mnts. I do not want to mntion nams but 
India Toda as also mntiond tis.  would 
lik to know wt r t  Ministr is r ard
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to i an assuranc in t Hous tat tis 
will not b don and tat caractr assassi
nation of womn will not tak lac.

SHRIDINSHGOSWAMI I am awar 
tat t numbr of ladis I will rsonall lik 
to s in t Bnc is muc lss tan wat it 
is toda. I can tll t on. mmbr tat I 
a addrssd lttrs to t  Cif ustics 
as also Stat Cif Ministrs tllin t m 
tat wil sndin rcommndations for 
a ointmnt of ud s t  sould articu
larl tak car to s tat suitabl rsons 
blonin to t SCST minoritis and 
womn ar fonardd. M robl m is tis. If 
t constitutional functionaris includin 
Cif ustics b constitutional functionar
is I man Gornors Cif Ministrs and 
t Cif ustics io not snd an rcom
mndations for a ointmnt of a woman 
ud and if I a oint som woman as ud  
t n I ma b accusd of makin a olitical 
a ointmnt. T rfor I o tat t 
constitutional functionaris will snd tir 
rcommndations accordinl and I can 
assur t on. mmbr tat if t rcom 
mndation coms from t constitutional 
functionar tis will t t i st riorit 
so far as I am concrnd. Asn Cs»rAU

SHRIMATIG TAMUKH R  It is 
ncssar. AsnA Cs»rAU

AN. HON. M MBR How man acan
cis xist in t Surm Court as on toda

SHRI DINSH GOSWAMI In t
Surm Court w n tis Gornmnt took 
or t r wr four acancis and imm
diatl w filld u tr acancis. On 
acancs till xists in t Surm Court.

Vacancis of ud s in   K Hi  
Court

. SHRI PIAR .AL HANDOO 
Will t  Ministr of LAW AND USTIC b 
lasd to stat

(a  t sanctiond strnt of ud s for 
t Hi Court of ammu and Kas mir

and
(b t numbr of acancis at rsnt

(c  t tim b wic t s osts ar 
likl to b filld u

TH MINISTR O ST L AND MINS 
AND MINISTR O LAW AND USTIC 
(SHRI DINSH GOSWAMI (a and (b. 
T sanctiond strnt of t ammu and 
Kasmir Hi Court is  rmannt ud s 
and t r ar two acancis at rsnt.

(c  It is not ossibl to indicat t tim 
b wic t s acancis ar likl to b 
filld u. T Stat autoritis a b n 
askd to snd rcommndations for makin 
a ointmnts.

SHRI PIAR LAL HANDOO I would 
lik to know from t on. Ministr about t  
two acancis rfrrd to in t answr.On 
is causd du to t dat of ustic Sa 
and t ot r is causd as a rsult to transfr 
of ustic Batt.

SHRI DINSH GOSWAMI Actuall I 
do not know ow t s two acancis did 
occur. But I will c ck u and lt ou know.

SHRI PIAR LAL HANDOO Assum
in tat it is du to t transfr of Mr. ustic 
Batt from Kasmir to Allaabad ow is it 
tat at t tim of transfr t r is no r
lac mnt ordr ou transfr a ud and 
rmain contnt wit tat.

SHRIDINSHGOSWAMI Obiousl 
tis t  of acancis ar filld u n b 
transfr. T r ma b difficultis for wic 
t acancis ma not b filld u. But tis 
was bfor actuall I took or and t r ar 
som difficultis. But I can tll ou tat so far 
as I am concrnd I a writtn to t 
constitutional functionaris and I am waitin 
fortirrlis. I will fill u acancis as soon 
as I t rlis bot from t Cif ustics 
and t Gornors.
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. SHRI  VIA  KUMAR 
MALHOTRA

SHRI PRAKASH V. PATIL

Willt  Ministr of INANC b lasd 
to stat

(a wt r t ubib sctor banks a 
takn a dcision to distribut t  loans on 
trms framd for t  crdit cams

(b if so t dtails t rof and

(ct  amount of loans distributd so far 
undr t  abo sc m

TH MINISTR O INANC(PRO. 
MADHU DANDAVAT  (a to (c. A Stat
mnt is laid on t Tabl of t Hous.

STAT M NT

Nit r Gornmnt nor t  Rsr 
Bank of India a formulatd an s cific 
trms or sc ms for distribution of loans b 
ublic sctor banks in crdit cams. or t 
sc m of Int ratd Rural D b mnt 
Proramm (IRDP t  alication forms of 
bnficiaris ar to b r ard in a cam 
attndd b t bnficiaris t block 
functionaris t  ot r concrnd d art
mnts includin t  r nu d artmnt and 
t  bankrs. T  cam sstm is adisabl 
to sa tim and nr of t bnficiaris 
in t comltion of t  alications and 
rocur mnt of r uisit documnts. T 
ublic sctor banks a also b n oranis
in t crdit cams in ordrto roid crdit 
assistanc to wakr sctions. T data 
r ortin sst m of banks dos not ild an 
r ular information in rs ct of suc cams. 
How r on t basis of an stimat ani d 
at durin  to  t  ublic sctor 
banks ad oranisd  cams in wt 
Rs.  crors wr disbursd to . 
lak bnficiaris.

SHRI VUA KUMAR LHOTRA Mr. 
S akr Sir I would lik to to know w t r 
t r is an roision for waiin t  kians 
uto Rs.  ac distributd in t  kan 
mals as as b n don in cas of bans of 
farmrs uto Rs. 

PRO. MADHU DANDAVAT Mr. 
S akr Sir if ou rmit m I can answr 
tis ustion ot rwis tis ustron is not 
dirctl rlatd to t  main ustion.

MR. SPAKR if it is not dirctl r
latd t n la it.

Sri Malotra ou las ask t  sc
ond sul mntar ustbn.

SHRI VIA KUMAR MALHOTRA I 
would lik to know wt r t Gornmnt 
rooss to wai t bans of t  oorr 
and wakr sctbns of t socit includin 
artisans craftsmn and small sok rs 
wo wr i n loans uto Rs.  ac 
in loan mlas on t lins of t roision 
mad to wai t bans of t farmrs 
Som of t m ad rci d Rs. . som 
ad rci d Rs.  and som ot rs 
rci d ust Rs. . It is tru tat t s 
ban mlas wr oranisd b t  Con
rssmn wit lctbns in t ir mind. t I 
wouki lik to know w t r an suc ro
osal is undr considratbn of t  Gorn
mnt

PRO. MADHU DANDAVAT Mr. 
S akr Sir if ou rmit I can answr tis 
ustion.

MR. SPAKR s ou ma answr
it.

PRO. MADHU DANDAVAT K as 
b n clarl statd in t Budt tat w ar 
waiin t loans in consoniinc wit t  
assuranc w ad i n in our lction 
manifsto. Accordinl bans uto Rs.  
takn b farmrs wars artisans tc. 
wb wr du uto nd Octobr  
wouki b wai d b t  Gornmnt but if
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ou o on includin ot r nw cat oris lik 
tt sok rs businssmn studnts 
scolars tc.. t n  tink tat it would not b 
ossibl for us to do so. irst lt us fulfill t 
assurancs w ad i n to som cat o
ris. W can tink about ot rs latr.

SHRI MADAN LAL KHURANA Mr. 
S akr. Sir. trou ou. I would lik to tll 
t on. inanc Ministr tat on rd Auust 
 Viaa bank distnbutd loans wort 

about Rs.  crors at a loan mla oranisd 
b it in t Moti Naar ara and t  Ministr 
of Stat »r» inanc wo is now sittin in t  
o osition distributd tos loans. If ou 
want I a ot roof wit m in su ort of 
tis At tat tim also I ad roducd i
dnc to ro tat ac rson was i n 
 c us ac wic t  d ositd in a 
bank situatd in anakuri. Man irr ulari
tis wr committd in tos loan mlas. 
T mattr was brout to t notic of t 
t n Prim Ministr and Sn Malotra 
Gornor of Rsr Bank in writin. Pr
as a brot r of t t n Ministr of Stat 
for inanc was on of t bnficiaiis. 
Trou ou. I would lik to know wt r 
t Gornmnt would ordr an inuir into 
t comlaints r ardin t loan mla tat 
was oranisd in Moti Naar on rd Auust
I am r ard to roid t ncssar 
idnc if r uird.

PRO. MADHU DANDAVAT n t 
lit of tis ustion I would lik to mak on 
tin clar in t Hous. I would also lik to 
rad out t roision mad in t law so tat 
t ictur bcoms clar. It as b n clarl 
statd in t law tat

bGAi»fR

Sctkn  of t  Bankin Comanis Ac 
uisitton and Transfr of Undrtakin Acts 
  r uir ublic sctor banks to 

obsr t  ractics and usa s custom 
ar amon t  bankrs not to diul an 
Information rlatin toi  affairs of t  con 
stilunts.

bALiws»rAR

Doin awa wit ait scrc oranisin ublic

rallis and mlas. announcin t  amount of 
loans distributd to ac bnficiar and t  
distribution of mon in iolation of all t 
xistin laws mit b fair from olitfcal 
anl but it is not fair in t s of law. T 
onl assuranc I can i to t Hous is tat 
suc tins would not tak lac in futur.

SHRI MADAN LAL KHURANA ou 
a not said antin about t inuir. I 
would lik to know wt r an inuir would 
b ordrd to ascrtain as to w so man 
c us wr i n to ac rson at t 
loan Mla.

PRO. MADHU DANDAVAT I would 
lik to tll t Hous tat w would lik to 
work witin t ruls in futur. If on t  basis 
of t old comlaints wic ar t r bfor 
us w start rakin t m u or constitut a 
commission to nuir into t m t n w 
would t ntanld in t m and it would not 
b ossibl for us to do antin wort wil 
durin our trm of fi ars. Asn Cs»rAU

SHRI VIA KUMAR MALHOTRA Ar 
ou trin to cor u all t scandals lik 
Ibis

PRO MADHU DANDAVAT Wat
r ou ar sain is incorrct. W ar not 

trin to cor u an issu.

Mr. S akr Sir wat Sn Malotra is 
sain is not corrct. W do not want to cor 
u an scandal. Tr is no n d of a oint
in a frs Commission of inuir for tis 
uros. W will tak it u at t l l of our 
d artmnt and s as to wat st s sould 
b takn in tis r ard.

bdAi»fR

SHRI ANARDHANA POOAR T 
on. inanc Ministr was lasd to stat 
tat  as mad a roision of Rs.  
crors in t Budt for iin dbt rlif to 
rural ol articularl nuin dfaultrs.
 Atf statd b im arlir t  dus from t 
t small and marinal farmrs com to 
about Rs.  crors. Tis Is wat  ad 
saki in a stat mnt outsid t  Parliamnt. 
T r is no limitation for t land oldins.
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n a rson wo is ownin  acrs of 
land will b cord b tis dbt rlif. ur
t r  ad statd tat t r is a condition 
tat t  sould not b wilful dfaultrs. Tis 
annount will not b sufficint to i an rlif 
to t ol t r is alrad a roision in 
t xistin sstm to i dbt rlif b t 
banks and alrad t  a b n iin 
dbt rlif. Tr is notin nw in tis 
rocdur.

MR. SPAKR Wat is t ustion

SHRI ANARDHANA POOAR In
stad of rlif i n b t banks now t r 
is a budtar allocation. Tat is t onl 
diffrnc. Ma I know from t on. Ministr 
wat xactl is t  amount du from small 
and marinal farmrs includin rsons wo 
ar ain unlimitd land oldins wo 
includ bi farmrs Asn Cs»rAU

PRO. MADHU DANDAVAT Bfor  
rl to t ustion tat  as ut I will 
rad out aain t oriinal ustton

(a wt r t ublic sctor banks 
a takn a dcision to distrib
ut t bans on trms framd for 
t crdit cams

(b if so. t dtails t rof and

(c t amount of loans distributd 
so far undr t abo sc m.

I wis to mak it clar tat tou I 
considr tis xtranous to t main us
tion if ou rmit m to rl to t ustion 
I will i t full rl.

MR. SPAKR Plas do.

PRO. MADHU DANDAVAT H as 
raisd a r sinificant ustion. H sas 
tat in t  budt w a allottd onl Rs. 
 crors for dbt rlif and  as also 

raisd t ustion of wilful dfaultrs. I wis 
to mak It r clar tat wilful dfaultr is 
dfind as on wo as t caacit to a 
but is not ain. Our contntton and x
rinc is tat t oor ol tos wo

ar in distrss conditions and wo dsr 
l and assistanc from t Gornmnt 
wat r w roid for t m sould not b 
xloitd b tos l mnts wic ar in 
sit of ood ositions trin to xloitt m. 
On t ot r and tos wo affct t 
crdibilit of t bankin sstm I acct 
tat t  sould b xcludd. T n  as 
askd a scond ustion ow is It tat diffr
nt d r of dbt rlif as b n xlaind. 
I mad it clar in t Consultati Committ 
mtin and I mak it clar r also tat 
t r can b arkus aramtrs fn som of 
t stimats t  a takn Into account 
t ordus and currnt dus. T  a 
takn into account t sort trm loans and 
lon trm bans. T  a takn into ac
count n tos loans of Rs.  and 
lss wil t total siz of t loan is Rs.

 or Rs.  T  a also takn 
into account arious sizs ot oldins. If ou 
a t rmutations and combinations of 
t s factors ou a diffrnt stimats. 
I mad it clar in t Consultati Committ 
wic I will mak clar r also tat (I if ou 
tak ail t ordus u to nd Octobr 

 (ii if ou tak all t loans wic ar 
onl blow Rs.  (ifi if ou xclud t 
wilful dfaultrs and (i if ou tak into 
account kisans artisans and wars t 
wol amount coms to b Rs.  crors 
and out of tat t dbt rlif tat Is to b 
i n b t  Cntr for tos banks and 
institutions wic ar undr its urisdiction 
tat is. natbnalisd banks and also t 
Rional Rural Banks it coms to almost 
fift r cnt or lss tan tat. Tat rson
sibilit w will tak. or tat tis allocatd 
amount is suffbint. W a also b n 
writin to t Cif Ministrs tat a similar 
sc m ma b followd in t  Stats for 
coo rati crdit institutions and in tat 
cas if t  want som assistanc w ar 
r ard to n otiat tat. Tat is t sc m 
tat w a.

SHRI RAMSH CH NNITHALA Sir 
t Ministr as ritl ointd out in is 
stat mnt tat t  crdit cams ar usuall 
bin conductd b t banks wit t  coo 
ratbn of t Bbck officials and ot rs. T 
alications wic ar finalisd in t  crdit
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camps are being fotwarded to the banks but 
they are tying pending in the banlcs. They are 
not being deared by the banl(s. So, I want to 
know whether the Minister will give strict 
instructbns to the banks to distribute loans 
which are cleared in the credit banks.

PROF. MADHU DANDAVATE: Sir. I 
will folkjw his guidance and necessa7 guid­
ance will be given.

[Translation]

SHRt RATILAL KALIDAS VARMA 
(Ohandhuka): Sir, in Gujarat, loans were 
granted by the banks for the purchase of 
tempos to the l̂urers, who were rendered 
jobless on the closure of mills there. But 
because of the increasing inflation, they fail 
to pay their weekly instalments of k>an and 
resuliantiy their tempos are impounded by 
the banka, which deprives them of means of 
their MiMMd. So I wouM Hkt to ask the 
hcMlb MMster whether some leniency wiO 
tW sitown in their cases and they wilt be 
f iven some relaxation.

PROF. MADHU DANDAVATp: Thiaii 
a suggestion for action and wawill also think 
over it.

fHRI iNORAJIT GUPTA: Sir, acoord- 
ktf to a statement of the hon. Minister— 
statement relating to another questton, that 
ia, question No. 175. not this questton—I find 
he has said that according to the latest data, 
the outstanding advances of public sector 
banks to the weaker sections, which include 
agrfcukural labourers and rural artisans, at 
tha end of September, 1989, amounted to 
Rs. t.l25 cfores, constituting 10.9 per cent 
at tha net bank credit. May I know from the 
Minitfer whether this amount of Rs. 8,825 
creraa whichcowwa only agricultural labour* 
era and rural artisans and not the cultivating 
farmers—the N  farmers and the mar­
ginal farmers—pk» the amount which is 
auManding from the small and marginal 
farmaia—4his is only from the pubflc sector 
banka, iheiefora, I preaume this has to be a

liability of the Government upto Ra. 10,000 
toans—lato be written off?Obvk)usly it cannot 
ba written off in one year by provkfing Rs.
1,000 crores which he has provkled in this 
year’s budget. That falls considerably short 
of this figure. So, I wouki like to know from 
him whetherthere is some sort of phasing of 
the whole plan or how it is going to be done.

PROF. MADHU DANDAVATE: Mr.
Speaker, Sir, it is good that Shri Indrajit 
Gupta has raised this question because it 
will clarify a number of doubts. As far as the 
announcement is concerned, it very cate­
gorically says that dues up to the 2nd Octo­
ber, 1989 are to be cleared. Now, some 
loans which are taken, whose current dues 
go beyond 2nd October, 1989,1 can assure 
the hon. Member that we have gone through 
these loans also. Out of these loans, that is, 
Rs. 8825 crores, the component which falls 
under overdues upto 2nd October 1989, will 
be covered by the scheme that we are under­
taking and we shall stand by them, (/ntonrtgo- 
tions)

MR. SPEAKER: Next question. Shri 
Hannan Mollah.

SHRI JANARDHANA POOJARY: Sir, 
he fias not clarified the point.

PROF. MAOHU DANDAVATE: Let me 
clarify that point It incKjdes current dues as 
wen as ovar-dues.

SHRf EDUARDO FALEIRO:  How
much?

PROF. MADHUOANDAVATE: Wehave 
gone through it and we hava caiculalad the 
entire overdues including the artiaanab tan- 
dleas labour and all thsl and that comes to 
Rs. 8200 cfores. This includes thaavardues 
as wall as the cun-ent 4ues. Aa far as the 
ouirant-duas araeoncamad, we may evolve 
soma othar formula, try lo find out whether 
reHef can be givan to them, but the compo- 
nanl of Rs. 8825 crores whch falls in the 
category, that is, overdue upto 2nd October 
1W9. wi tw completad.
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SHRI E UAR O FALEIRO Mr. 
Seaker, Sir, lease allow half-an-hor die- 
cssion on this estion. The answer is not 
satisfactory.

MR. SPEAER: Net estion No. 
19, Shri Hannan Mollth.

White Paer on Forein ebt

 19. SHRI HANNAN MOLLAH: 
PROF. RUPCHAN PAL:

Will the Minister of FWANCE be leased 
to state:

(a) whether oernment are consider
in to isse a White Paer on loans taken 
from the International Mor>etary Fnd and 
other world bodies since 190 and its tilisa 
tion

(b) whether oernment roose to 
seek frther loans frofn the International 
Monetary Fnd in 1990 and

(c) if o« the details thereof̂

THE MINISTER OF FINANCE (PROF. 
MAHU ANAVATE): (a) No. Sir.

(b) and (c). No. Sir. oee not arise.

SHRI HANNAN M0aAV: Sir, as it is 
widely discssed, the forein debt of this 
owimment is to the tne of one lakh crore 
r ees. That is the oernment loan. t 
there are other loans also, thal is, commer 
cial tioriowins am also there, borrowins 
from the International financial instittions 
are also there. I want to know what are thote 
amonts and whether the oenwnent hae 
reiewed the last 10 years loans from Inter- 
national Finance Instittions What are the 
amonts of borrowin by both the oern
ment arwl the riate sector from the Interna
tional financial instittions

of loans. We hae loans from tlio World 
ank, we hae loans from the IMF, «e hae 
market t rrowins and we hae oiao o
ernment to oernment assiatofioe and the 
fi mthat is ien is a reate.

SHRI HANNAN MOLLAH: I want to 
now whether the oernment has reiewed 
all the H>ans.

PROF. MAHU ANAVATE: I hae 
already said that as far as IMF Is concerned, 
there is no fresh alication for loans and no 
neotiations are oin on for the fresh toans 
from the IMF at all.

SHRI RUPCHAN PAL: Sir, as yo 
know, when the IMF contract loan was dis
cssed in this ery Hose, the hon. Finance 
Minister who was at that time on the other 
side of the Hoiise» had been discssin 
abot the condrtionalitiê Imosed by the 
IMF. May I know from the hon. Minister 
whether those conditionalities imosed t»y 
the IMF which were ioroslr rsed by 
the reios oernment are standin in the 
way of ro-eole bdet and ro-eole 
economy rsed by this oernment̂

PROF. MAHU ANAVATE: I think it 
is a hyothetical estion. I hae made it 
elicitly clear, een when we formlated 
or bwdet there was no alication for IMF 
toan, there were no neotiatfons and or 
bdet has remained comletely naffected 
by cancellation of IMF loan.

MR. SPEAER: estion Hor is oer.

W ttm N m N t  mNt N

L.nbHkan N. CT fOSN0(nbL.nbHkan N. CT fOSN0(nb

PROF. MAOMU ANAVATE: As far   , 1«. SHRI YASHWANTRAO PAUL: 
as tlw total amont which has been ien is  VnH th Ministor of FINANCE tM loatad to
conconr>ed. it incldes arws comonenis  atati:
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(a wt r Gornmnt ar considr
in a (oosai for rision of t intrst 
rats for d osits from NonRsidnt Indi
ans and

(b if so t dtails t rof and t 
rasons t rfor

TH MINISTR O INANC (PRO. 
MADHU DANDAVAT  (a and (b. T 
intrst rats on d osits from NRIs rmain 
undr constant riw and riodical 

can s as ma b considrd ncssar 
ar mad b t Rsr Bank of India.

N». uo D».t Nl D»HNs» nN » fOL(N». uo D».t Nl D»HNs» nN » fOL( 
NnOLNnOL

. DR. A.K. PATL
SHRI PARLAL KHANDL 

WAL

rs ct of uioDoHar trm loans onl for 
on Hotl in Nw Dli naml Barat Hotls 
Ltd T  a not r mittd an amount from 
tir own funds so farto tir London Brand 

towards amnt of intrst in tis account.

(.(A cASSNHn mH(wO Nl NllOO (.(A cASSNHn mH(wO Nl NllOO and 
» OV» OV

.   SHRI MULLAPPALL 
RAMACHANDRAN Will t Ministr of 
COMMRC b lasd to stat

(a t  su ort ric fixd for cas w 
tis ar

(b wt r an r rsntation as 
b n rci d from Krala to incras t 
minimum su ort ric of coff and cas w

(c if so t dtails t rof and

Willt  Ministrof INANC b lasd 

to stat

(d   t dcision takn b Gornmnt 

tron

(a   wt r t Bank of Baroda is 
r mittin (to its branc in London from its 
own funds t  intrst on t urodollars 
i n as ban to a otl in Dli

TH MINISTR O COMMRC AND 
TOURISM (SHRI ARUN KUMAR NHRU
(a T Cntral Gornmnt dos no( fix 
su ort ric for cas w.

(b if so t rasons t rfor and

(c t action roosd to b takn b 
Gornmnt for saf uardin t ublic 
mon

T MINISTR O INANC (PRO. 
MADHU DANDAVAT  (a and (b. It as 
b n r ortd b Bank of Baroda tat t  
ar ladrs of a Consortium of Bankrs in

(b   to (d. T ustbn of incrasin t  
su ort ric of cas w dos not aris in 
iw of rl to art (a.

R rsntations a b n rci d 
from tim to tim for incrasin t minimum 
rlas nc (MRP o( coff. Basd on t 
Cost Stud R ort of t Cost Accounts 
Branc t MRP as sinc b n risd 
w..f. t Marc  as undr

wSn »n

Arabica

Robusta

Comosit

rom Rs. . to Rs. . k.

rom Rs. . lo Rs. . k. 

romRs. . loRs. . r oint.
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[Tranalatiort]

d WNH•An»nnN. Nl ,N.U in.. mNx6l lSHd WNH•An»nnN. Nl ,N.U in.. mNx6l lSH 
fO:0LNS.V.n Nl 5HV•»fO:0LNS.V.n Nl 5HV•»

*171. SHRIBALESHWARYADAV: Wilt 

thtt Minister of INFORMATION AND 
BROADCASTING be pleased to ?tate:

(a) the steps taken by Government for 

development of cinema;

(b) whether Government propose to 
formulate a long term and value based na­
tional policy for the development of cinema;

(c) whether any decision has been 
taken in this regard so far; and

(d) if so, the details thereof?

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA); (a) A statement is given betow.

(b)  to (d). Yes, the matter is receiving 
due attention. Long term and value based 
national polk;y for the development of cin­
ema is being evolved.

ciri7Q7xiciri7Q7xi

The Central Government have taken 
several steps for the development of Cin­
ema. Some of these are;

lems of fHm industry and making sultaMa 
recommendatnns to Central/State Govam- 
mente for reeolutkin of their problems. The 
Committee which consisted representsttivM 
of concerned Departments of Central Gov- 
emment/oartain State Governments and film 
industry submitted its report to the Govern­
ment in January, 1990. A summary of nc- 
ommendattons made by the CommMee Is 

given bebw as Annexure.

With a view to providing relief to film 
industry and combating video piracy, re­
lease prints of features films have been 
completely exempted from payment of ex­
cise duty in the budget proposals for 1990- 
SI.

Annaxur»

Summary of R»comm0ndations 

Entertairtment Tax

1. Compounding system of entertain­
ment tax should t>e introduced by all 
State Governments/Unton Territory 
Administratnnson optk>nalbas\s. The 
rates of entertainment tax under this 
system should be very k>w. The rates 
of entertainment tax under compound­
ing system being levied in Andhra 
Pradesh and Kerala should be circu­
lated atmong all State Governments/ 

Unran Territory Administrations for 
suitable adoptbn by them.

The Government have set up institu- 

trans like, Natfonal Film Devetopment Cor­
poration, Directorate of Film Festivals, Films 
Division, Chikiren's Film Society, India, 
National Film Archives of India and Film and 
Television Institute of India for prorrtoting the 
development of cinema.

The Ministry of Information and Broad­
casting constituted a Committee on 
14.2.'*989 with a vtew to studying the prob­

2. inviewoftheseriousdifficultiesfaced 
by the film industry due to video pi­

racy, cable TV and spread of vkleo, 
the show tax betng levied on screen­
ing of fHms should be abolished. 
However, in case it is not possible to 
do so, it should foe frozen at the exist­

ing level. While levying show tax. the 
State GovemmentsAJnion Territory 
Administrattons shoukf follow some
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methodology in consultation with film 
industry.

3. Certain percentage of the entertain­
ment tax collected by State Govern- 
ments/UT Administrations should be 
ploughed back for the devetopment 
of film industry in the respective States. 

As regards the activities for which this 
amount should be utilised and modus 
operand/thereof, National Film De­
velopment Corporation should make 
a detailed study in consultation with 
film industry.

4. Folk>wing categories of films as well 
as their dubbed versions should be 
granted exemption from payment of 
entertainment tax by the State Gov- 
ernments/UT Administration:

(i) Films which win international, 
national or state awards;

(ii) Films which are- included in the 
Indian Panorama Section of the 
competitive as well as non-com­
petitive international Film Festi­
vals; and

(iii) Films certified as Children’s Films 
by the Central Board of Film 
Certification.

5. Modalities of exempting films from 
payment of entertainment tax should 
be gone into in detail by a suitable 
committee.

dB9»¥n 1EsK rA (»iL¥D

6. Excise duty on release prints of fea­
ture films should be abolished.

cinema technok>gy in the country, the 
rates of customs duty on the Import of 
cinema equipment and spare parts 
thereof ehould be drastically reduced.

8. Customs duty on (i) Jumbo rolls of 
Cinematograph films unexposed 
(Positive) Imported by Hindustan 
Photo Films, (ii) Cinematograph films 
unexposed (Negative) being imported 
by National Film Development Cor­
poration, and (iii) various categories 
of cine raw stock including sound 
negative, sound positive and photo- 
graphk: material being imported by 
private Indivkiuals should be reduced.

9. Hindustan Photo Films should pro­
duce cine raw stock indigenously with 

the help of collaborators, if neces­
sary.

yECCiK rg g»iL $wI ¥sr9i- rg g»iL »ASE¥s$K pK
,0(

10. Government should encourage set­
ting up of units for manufacture of 
cine raw stock indigenously provided 
the interested entrepreneurs submit 
composite applications for the indige­
nous manufacture of cine raw stock.

11. HPF should consider distribution of
/
cine raw stock direct to co-operative 
societies constituted by the Film In­
dustry.

12. HPF should periodically call the 
meetings of the Industrial Consulta­
tive Committee to discuss the prob­
lems of film industry.

eA9nAs»/n¥ gr$ Sn/nirCLnAs rg g»iL »ASE¥s$K

uE¥srL¥ 1EsK rA u»An d>E»CLnfs¥ wAS u»An 

$wI ¥sr9H

7. With a view to importing the latest

13. Concessional institutional finance 
should be extended to areas like 
building of theatres, equipment in
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t atrs studios and ui mnt to 
b installd t rin.

. All Stat GornmntsUT Admini
strations sould roid lctricit to 
cin ma t atrs and film studios on 
concssional rats wic ar x
tndd to industris in t riorit 
sctor and in t backward aras

dBf»»s»rA

. Nwl constructd cin ma t atrs 
sould b xmtd from ntrtain
mnt tax uto t riod till t cost 
of construction is rcord b t 
t atr ownr or for a riod of fi 

ars from t dat on wic a cin
ma is commissiond wic r is

   arlir

. Institutional financ sould b aail
abl for construction of t atrs. Rat 
of intrst alicabl in suc cass 
sould b t sam as car d b 
banks for lon trm loans xtndd to 
industris in t riorit sctor.

. T atr licnsin ruls sould b 
amndd so as to simlif t roc
durs for obtainin licnc wic 
sould b alid for a riod of fi 
ars at a tim in t cas of nw 

t atrs and  ars for ok ons. T 
licnsin ruls sould rscrib a 
minimum nod of tr monts for 
rocssin o t alication and rant 
of t licnc.

. T currnt tndnc of conrsion 
of cin ma t atr into commrcial 
comlxs romotd b t bi ams 
trou st  ik in land ric ar
ticularl in mtroolitan and ot r bi 

citis sould b curbd to t xtnt 
ossibl.

. Construction of multil t atr

comlxs wit soin cntrs and 
rcratbri facilttis souki b n
coura d. or tis uros financial 
artklatkn b nonrsklnt Indians. 
Indian industrialists and t atr own
rs sould b nlistd.

. T film industr sould collct from 
t Gornmnt of UP t factual 
information about surcar lid 
b t Stat Gornmnts on tkkts 
for maintnanc of cin ma t atrs.

MrKwisK r ninws r (nws n (»iL 
rA ninws rA W wAS rA GrwSO
ws rA M

. T rats of roalt aid for tlcast 
of fatur films sons tlcast on TV 
and sons broadcast on AIR sould 
b nancd. T Ministr of lB 
sould in consultation wit Door 
darsan and film industr ol 
witin tr  monts suitabl critrbn 
for dtrminin t xtnt of nanc
mnt.

. ilm Industr as mad a dmand 

tat Doordarsan sould allow mor 
tan on son if t roducr so 
wants witin t  stiulatd tim for 
t uros of adrtis mnt. T 
Committ rcommnds tat Door

darsan sould considr idntifin a 
suitabl slot for t uros.

(w»i»s»n r frrs»AkrcCrS s»rA r »iL

. T film industr as d mandd tat 
in t cas of forin xcan sanc

tiond to film roducrs to mt x
nditur on orsas sootins 

subct to tir arnins forin x
can in t rscribd ratio t air 
far on tickts urcasd aainst 
ru  amnt and an ot r x
nss connctd wit forin soot
ins for wk amnt is mad in
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Rup««s should not be treated as part 
of the expenditure on overseas shoot­
ings and should not be reckoned for 
the purpose of calculating the foreign 
exchange to be earned by producers. 
The Committee recommends that the 
Ministry of l&B should consider this 
demand of Film Industry in consulta 
tion with Department of Economic 
Affairs.

24. The rules and regulations for shoot­
ing films in restricted areas like de­
fence installattons, Railway Stations, 
historical monuments etc. should be 
liberalised.

25. Government shouM permit produc­
ers to avail all facilities for shooting in 
railways, airlines, ships etc. on rea­
sonable charges.

Compulsory Screening of films

26. The scheme of charging from exhib­
itors, 1% of net box office collections 
(excluding entertainment tax) for 
screening approved films under 
compulsory screening of short films 
in cinema theatres should be re­
viewed.

Certification of films

27. The subject ‘t)ertifk:ation of films for 
public exhibition” should be trans­

ferred from the Department of Culture 
to the Ministry of Informatnn and 

Broadcasting. (This recommendatton 
of the Committee has already been 
accepted and implemented by the 
Government)

National Film Development Corporation

28. Government shoukj provide budget- 
aiy support to NFDC by way of invest­

ment.

Import of Cinematographic equipmtt̂

29. Import of large scale Projection Sys­
tems shouki be permitted urtderOfMn 
General Lk:ence.

Sales Tax on leasing of films and Eqû  
ments

30. Transfer of rights of a feature film 
from (i) Producer to distributor, and
(ii) distributor to exhibitor and trans­

actions relating to hiring of cinemato­
graph equipments shoukf not be 
subjected to sales tax.

Piracy of Films though Video and Cable TV

Recommendations on Licensing and Regu-

lations of Video Exhibition

31. Industry representatives have ex­
pressed themselves against the insti- 
tutk>n of Video Parburs as according 
to them, these Parlours are showing 
vkfeo cassettes without having the 
authority to do so. On the other hand, 
there are>iundreds of VWeo Parlours 
whk:h have already been Itoensed in 
some States. Since de-licensing of 
such partours may create some diffi­
culties, parkiurs which are already in 
the existence must be made to show 
only legal cassettes with commercial 
vkieo rights. No new Video Parlours 
should be licensed till a climate of 
confidence is created in the country.

32. State Governments, where Legisla- 
tionon Video Exhibition does not exist, 
should adopt Legislatnn on the lines 
Of Tunil Nadu and UP Acts but shouki 
not grant fcences unless oondittons 
as indk;ated in Recommendatkm No. 
31 are created.

33. The State Governments shouki in­
corporate a provision in their Acts
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daKn wit Vkt xibn tat t 
liccnc to xibit filmsAmo will b 
rantd onl for xibition of tos 
filmsido for wic ri t»a b n 
acuird from t  nuin corit 
oldr and wic a tM crtifid 
b t  Cntral Board of ilrrt Crtifica
tion.

. Ad uat uidlins for licnsin of 
ido arlours sould b ol d 
wic sould intr aKa roid for t 
followin r uir mnts

a Pro r inic conditins

b Pro r ntilation

c Prcautions aainst fir azards

d Prcautions aainstublic alt 
azards

 Ad uat distanc of sats from 
scr n

f Ad uat litin

 Ad uat xists

 Comfortabl satin and

i Caacit rstriction

T ownr of a ido arbur sould 
obtain a No Obction Crtificat from 
t  Stat GornmntLocal autori
tis bfor sttin u a ido arlour.

. Vido Parlours sould b mad to 
i an undrtakin tat t  will 
scr n onl l al casstts autor

isd for commrcial xibition and 
l all obtaind from t corit 
oldr or is licnsdassin . 
Bac of tis condition sould ntail 
cancllation of licnc in additton to 
ot r liabilitis undr Law.

.. it sould b obliaioi on t  art Of 
Vido xibitors to submit to to li 
cnsin autoritis a list of films sown 
in t rcdin calndar mont.

. Vido Ltoraris sould b Ncnsi. 
T  sould also b mad to io an 
undrtaldn tat t  wiH stock onl 
l al ido casstts. Brac of tis 
condition sould ntail cancllation 
of licnc in addition to ot r liabilitis 
undr law.

. or t uros of commrcial ido 
rits t  cnsord co of t  ido 
casstts sould clarl indicat or 
Commrcial Viwin onl. Onl suc 
casstts sould t considrd as 
ar dul autorisd for scr nin in 
commrcial r miss.

. Ritoldrs sould ts carful wil 
xcutin Ar mnts for tir films 
b makin distinctton btw n Hom 
Viwin and PuWto xibition.

. Suitabl ntrtainmnt Tax sould 
b lid on Commrcial Vido xi
bition on r ntr basis or on com
oundin basis. Tis would not onl 
form an a roriat sourc of r
nu for t  Stat Go mmnt but 

wouki also nsur tat Stat Gorn
mnts a an incnti in controllin 
Vkio xibitkn outlts ad uatl.

. No xistin t atrs souki b r
mittd to switc o r to Vido xibi
tion unlss conditions as indksatd in 
ara . ar cratd i.. till t xist
in t atrs ar mad to sow onl 
l al casstts wit commrcial ko 
rits and till » » climat of oonfk nc 
is cratd in t industr.

. T Stat GornmntsUnion Trri
toris souki st u S cial Polk 
Clls wit a iw to nforcin anti
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vid«o piracy laws. Th« C*liB should 
thoroughly study the rslatsd lagisla- 

tion, gattisr intaUigsnc* and taks 

action against the pirates. This is 
nacassary because the Poiica gener­
ally are pre-occupied with other mat­
ters of relatively higher prioritiss.

43. Ait tfie State Governmantŝnion 
Territory Administrations should is­

sue necessary Instructions to enforc­
ing agencies for vigorous implemen- 
tatten of anti-video piracy laws.

44. Film Industry should be persuaded to 
an'ive at a consensus on the hold over 
period for various rights.

45. AH duplicating units should be regis­
tered and licensed and be required to 
submit a regular statement to the 
appropriate Government agency in­
dicating all titles duplicated as also 
the number of casettes duplicated by 
them. They should be required to give 
an undertaking thattheir licence would 
be cancelled in case they are found to 
be duplicating unauthorised cas­
settes, in addition to any other liability 
accruing to them under law.

Indian films fwed help aoainst vidae 
piracy. INFACT should, thus, become 
member of Federation againat Copy­
right Theft (FACT). UK in the immedi­
ate future, because piracy in relalbn 
to Indian films in UK is at present 
rampant INFACT should examine the 
necessity or otherwise of becoming 
Member of othar organisations after 
proper scnjtiny e( the situation in tlw 

concerned countries.

48. In countries where no Copyright Act 
has been promulgated efforts should 
be made to have Special Bilateral 
Agreements with the Government of 
that country to combat piracy of In­
dian films.

49. Wherever private parties from India 
want to proceed in a Court of Law tor' 
infringement of Copy right oftheirflŵ 
in foreign countries, adequate for̂  ̂
exchange for this purpose should be 
made available to these parties for 
this purpose.

7LnASLnAs »A sfn unAs$wi Pnh»¥iws»rA

Cop>right Act:

46. Government should support and 
encourage the Indian Federatwn 
Against Copyright Theft (INFACT), a 
body promoted by Natbnal Film 
Development Corporation and the 
Industry which has been duly regis­

tered under the Companies Act, in its 
struggle against piracy. The support 
can be by way of publicity against 
video piracy on Government chan­
nels such as Radio and TV and also 
financial support.

47. Where organisations similar to IN­
FACT exist in other countries it wouW 
be useful for INFACT to become 
member of such organisations where

50. Definition of “Broadcait* under Soe- 
tion 2 (dd) should be amended by 
stating that a communicatton to more 
than one family in one dwelling simul­
taneously by wire or othenvise from 
one source would be deemed to be 
communication to public.

51. Section 52(1) (a) (i) exempts on 
unauthorised copy frombeing infringe­
ment of copyright if the copy is made 
for research or private study. Since a 
film including a video film is mainly for 
entertainment, this exemption is not, 
applicable to it. To remove any doubt, 
however, this should be so stated
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xrssl b an amndmnt to trs 
Sction.

. Mr ossssion of an unautorisd 
Vido Casstt for commrcial us

I.. to arn rofit b an rson at an 
lac suc as commrcial rmfso 

or at Commrciai xibition Cntrs 
.. ido libraris. Vido Parlours 
Cabl TV Ntworks Hotls ublic 
Transort Sstms Pooa ParKials 
and Clubs sould itslf b mad an 
offnc not rotctd undr Scticn 
((a(

. T urisdiction to tr t  oHncr 
unisabl undr Catr XItt of t 
Corit Act sould b i n to a 

S cial Court to bf calid a Corii 
Court to b stablis d in r cit V 
wic a Hi Court is situatd T 
dcision of t S cial Court wili b 
final subct to t  rit of rision to 
t Hi Court on a uston of La 
onl.

. ProlsKn to Sction  roibits 
imort of Cin matora films n 
for riat and domstic us of t 
imortr. Prsonal Ba a Ruls 
rscribd b t Customs ow r 
rmit  cois of Cinmatora 
into t countr. Sinc tis rul is 

bin misusd b unscruulous r
sons to utilis casstts so imortd 
for irac t Customs autoritis 
n d to b informd about t l al 
osition and instructd to an 

Prsonal Ba a Ruls wit imm
diat ffct.

.sfn sD

. T f of Rs.  aabl for r 

dulicat co of t Crtificat un
dr Rul  art ( is xorbitant 
iin an undu adanta to t 
irats wo a no f s at all. T f

on r r » sould b abolis d and 
a sultaldi nominal f on r film 
basis sould b rscribd.

u»L»Awi rrnS n urSnD

. Ciil r mdis includin suits for 
com nsation for t  infrin mnt of 
corit to mak ood t  loss 
causd to t ownr of t co ri t 
b Infrin mnt ar aailabl. Con 
strastd wit t  ciil r mdis 
ow r a criminal roscution is 
mr dtrrnt and x nditious. 
Sction  of t Criminal Proc 
cur Cod  mowrs t Court 
trin suc a criminal roscution to 
award com nsation to t  a ri d 
rson (t  ownr of t Corit 
for t loss causd to im b infrin  
mnt out of t fin imosd on t 
accusd if  is conincd. Attntion 
of t Courts ma b drawn to tis 
roision so tat a Courts award suit
abl com nsation to t  a ri d 
art out of t fin imosd on t 
accusd.

. In iw of t raidl canin nOwbnOwb 
nolois. Gornmnt sould HO(OVHO(OV 
Lislatbn on Vido Pirac and Cabl 
TV r two ars.

. T Indian Tl ra Act S and 

Indian Wirlss Tl ra  Act.  
ma n d to b riwd In t li t 

of can r ncssitatd b ido 
tcnolb. Bsids al Cabl TV 
o rators sould b licnsd. No 
Cabl TV o rator sould b rmit

td to st u Cabl TV Ntwork in an 
Grou Housin Coo rati Hous 
in Socit tc. xct aftr rior 
a roal of t Comtnt Autorit. 
Cabl TV O rators sould also b 

r uird to i an undrtakin tat in 
cas t  sow unautorisd or i

ratd casstts on t ir Ntwork t ir
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licncs would b immdil can
clldsus ndd in additian to an 
of t ot r llatiilrtls accruin undr 
t Law. T s roommndations 
obsrations sould b rfrrd to 

t  Ccmmitt  constitutd in t 
Ministr of Information and Broad 
castin for studin t arious as
cts of t Cabl TV Ntworks and 

Antnna Sstm in t countr

» nsswAnr

mnt. Gornm nl would lik to a t mor 
cost ffcti in stmnt and otimum utlli 
sation of indi nous caabilitis.

Son  tron Plants In Ortssa

. SHRI BHAKTA CHARAN DAS 
Will t Ministr of ST L AND MINS b 
lasd to stat

(a t numbr of son iron lants in
Orissa

  T nam of t Ministr of Informa 
tton and Broadcastin sould b 
can d to t ministr of Informa
tion. Broadcastin and Cinma.

bdA fR

Modrnisation of IfSCO

. SHRIMATI G TA MUKHR 
 Willt MinistrofST LANDMII S 

b lasd to stat

(a   wt r t Stl Autorit of India 
Ltd. (SAIL ad dcidd to modrnis t 
Burnur lant of Indian Iron and Stl 
Coman (IISCO wit aans Coo ra
tion.

(b wt r t r is an roosal for 
sttin u som mor son iron lants in 
tat Stat and

(c f so t dtails trof

TH MNIST ROST LANDMINS 
AND MINISTR O LAW AND USTIC 
(SHRI DINSH GOSWAMI (a T r ar 
two son iron lants o ratin in Orissa.

(b   and (c. Son Iron Industr is a 
dlicnsd industr. Bsids t   orat 
in units  mor comanis a ris
trd t msl s for manufactur of son 
iron in t Stat of Onssa

Bank Loans to Aricultural Labourrs

(b wt r an ind ndnt consultant 
as b n a ointd to rif t aans 

dtaild nin rin r ort and

(c if so t dtails t rof

TH MINISTR O ST L ANOMWS 
AND MINISTR O LAW AND liSTIG 

(SHRI DINSH GOSWAMI (a to (c. 
Modrnisation of Bumur Woiks o ttSCO 
stands a ro d in rincif t Gorn
mnt. T R ort from t  ians Con
sultin Comanis ntails si i caitaf 
costs. Tsrlor Ms. DasHif ft CoLtd. a 
b n ntmstd wit t  task of iin a 
scond rofssional oinion to Go mmnt 
ontfi a roac to t  moiomisaftion In st

 SHRI .CHOKKA RAO Will t 
Ministr of INANC b lasd to stat

(a t rcnta of loans i n b t  

nationalisd banks to aricultural laiourr 
rural artisans and labourrs in unoranisd 
sctor as comard to bi industrial ouss 
sinc Dcmbr  and

(b t st s bin takn b Gorn
mnt to imro t rcnta of loans to 
ariculturat labourrs and rural artisans and 
labourrs in unoranisd sctor

TH MINISTR O INANC (PRO. 
MAOHU DANDAVAT  (Si and (b. T 
rsnt data r oftin stm of Banksdos
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notg«mrale information intti* mannaraskad 
tor. Honvaver, according to the latest data 

f urnishadby tha Rasarva Bank of India (RBI), 
tha outstanding advances of Public Sector 
Bank to the weaker sections whnh include 
agricultural latx>urers and rural artisans, at 
the and of September, 1989 amounted to
8825 crores, constituting 10.9% of the 

net bank credit. Similarly, the outstanding 

advancas of major commercial Banks tor alt 
types of medium and large industry, at the 
end of September, 1989, was Rs. 35,225 
croree.

A number of steps have been taken with 
a view to increase the f tow of credit to small 
and marginal farmers and weaker sections 

such as concessKjnal rate of interest at 10% 
per annum non-compounding of interest on 
current dues, non-insistence on third party 
guarantee, or collateral security in respect of 
k>ans upto Rs. 10,000/-. In caseof short term 
crop toans, the interest debited is not to 
exceed the principal amount. In case of crop 
failure, amount due is re-scheduled over a 
period of 3 to 5 years and fresh loans are 
given to farmers.

[Translation]

CBI Raids on Bank BrandMa

SNHnOs ne»n sAH(.U ne» SOHt(s y4] 8] nN —494]/4SNHnOs ne»n sAH(.U ne» SOHt(s y4] 8] nN —494]/4 
HO0tLO.n(»L »0 VOx »0 Nll(N» SH»•(»»0 Nl yPHO0tLO.n(»L »0 VOx »0 Nll(N» SH»•(»»0 Nl yP 
u».t Nll(wOH0pO•Stho»»0 VNHt(.U »n nn(»u».t Nll(wOH0pO•Stho»»0 VNHt(.U »n nn(» 
uH».weO0 LNw»nOs »n DN•u»od 1»LwAnn»d 5»LeLuH».weO0 LNw»nOs »n DN•u»od 1»LwAnn»d 5»LeL 
».s Q»sH»0 VOHO H»tLOs uo neO•4 ieO .»•O0».s Q»sH»0 VOHO H»tLOs uo neO•4 ieO .»•O0 
Nl neO0O uH».weO0 »HO »0 lNFNV0gRNl neO0O uH».weO0 »HO »0 lNFNV0gR

Bombay

yy. Bank of India, 7jSHO00 iNVOH0d7jSHO00 iNVOH0d 
Nariman Point

2. Bank of India, D»LL»Hs 70n»nO DH».weD»LL»Hs 70n»nO DH».we

3. Bank of India, 1eAHwn(U»nO1eAHwn(U»nO

4. 7n».t Nl T.s(»d Q».s:( CN»s 7n».t Nl T.s(»d Q».s:( CN»s

5. 1O.nH»L D».t NM T.nlL» 1O.nH»L D».t NM T.nlL»

6. CentralBankof lndia,VillaParte(E) 
Branch

7. cAnO D».t Nl T.s(»d 1eAHwn(U»n» cAnO D».t Nl T.s(»d 1eAHwn(U»n» 
DH».weDH».we

6. Stale Baf)k of Mysore

]4 1».»H» D».td Q».s:( CN»s]4 1».»H» D».td Q».s:( CN»s

Calcutta

*176. SHRIKALPNATHSONKAR: Will 
the Minister of FINANCE be pleasedto state:

(a) the details of the branches of banks 
in Bombay, Delhi, Madras and Cateutta, 
where CBI raMs were cor>ducted during last 
six months;

(b) the particulars of the officers and 
employaas whose premises were rakled and 
the amount seized from each of them; and

(c) the actnn being taken against them?

THE MINISTER OF FINANCE (PROF. 
MAOHU OANDAVATE); (a> CBI has re­

10. State Sarrii of Indore 

Dalhi

yy4 D».tNlD»HNs»4xNVlQe(yy4 D».tNlD»HNs»4xNVlQe(

12. Canara Bank, New D«M 

Mattras

13. State Bank Saurashtra

(b)  The iniomiation regarding 

diacovarad as a rasuil of searehaa by the 
CBIisgi«anbetow:~



49 Writt0n Answers CHAITRA2.1912(SM><» Writltn Answers SO

SI. No. Designation of Officer whose 
premises were searched

Amount of assets ttiscemrmt 
as a resuh of seurch (In Us.)

hlweable knmovatle

1 2 3 4

1. General Manager, Bank of India, 
Express Towers, Nariman Point, 
Bombay 1,3S.S2a _

2. Branch Manager, 

Central Bank of India, 
Bombay 7,84,311 rnrnmm

3. Manager,
State Bank of India. 
Bombay 5,77.800 2,55,720

4. Branch Manager. 
Central Bank of India, 
Bombay 61̂62

5. Branch Manager, 
State Bank of Mysore, 
Bombay 7.37,694 23.000

6. Chief Manager. 
Bank of India, 
Bombay 95,000

7. Accountant, 

Canara Bank. 
Bombay

1,29,86,858 6 flats in Bombay t 
one in Delhi

No discoveriss have been reported by 
the CBI from the search conducted at th* 
premises of following bank officials:

1. Clerk, Canara Bank, New Delhi.

2. Branch Manager, State Bank of India, 

Calcutta.

3. Branch Manager, State Bank of in- 
dor*. Calcutta.

4. Officer, Bank of Baroda, New Delhi.

5. Chief Manager, Bank of India, Bom­
bay.

P4 5ll(wOHd D».t Nl Q(»4 DN•u»o4P4 5ll(wOHd D».t Nl Q(»4 DN•u»o4

7. Offk»r, Bank of India, Bombay.

8. Dy. Chief Manager, Bank of India, 
Bombay.
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Formtr Manager. State Bank of 
Saurashtra, Madras.

(c)  C6I has complel̂d Investigation m 
one case and has recommended to the 
concerned bank for initiating regular depart­
mental actk)n. In other cases, investigation 
has been taken up.

bdAhi»¥fR

Financing of Co-operative Societies

•177, SHRI A. ASOKARAJ: Will the 
Minister of FINANCE be pleased to state:

(a) the recommendations made by the 
Agricultural Credit Review Committee ap­
pointed by the Reserve Bank of India for 

Studying the issues relating to financing of 
cooperative societies and their functioning; 
and

(b) the action taken thereon?

THE MINISTER OF FINANCE (PROF. 
MADHU DANOAVATE); (a) and (b) The 
Agricultural Credit Review Committee 
(Chairman. Prof. A.M Khusro) has reviewed 
the working of the rural financial system in 
the country and evaluated the major prob­
lems and issues currently affecting the same. 
It has made wide range of recommendations 
for strengthening the credit institutions and 
improving the quality of lending. The report is

under coneideration of Government and the 
Reserve Bank of India.

Sponsored T.V. Serials

M78. SHRIKAMLUODINAHMED: Will 
the Minister of INFORMATION AND BROAD­
CASTING be pleased to state:

(a) the names of sponsored TV serials 
which are still to be telecast during the cur­
rent year with the particulars of the produc­
ers;

(b) the total number of episodes allotted 
to each of these sponsored serials;

(c) whether the Doordarshan Kendras 
are having suffcient number of sponsored 

TV serials for tne year, 1990; and

(d) if not, the steps being taken to invite 
new proposals from the registered produc­

ers/directors?

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): (a) and (b). The partk:ular$ of 
sponsored TV serials which have been ten­
tatively scheduled for telecast till March 1991 
are given below. Telecast of these serials 

and number of episodes for each is, how­
ever, subject to the approval of the Review 
Committee recently appointed by the Gov­
ernment and availability of telecast time:

S/. Wo. 8»sin rg ¥n$»wi Wo. r» nC»¥rSn¥ mwLn rg 0$rSE9n$

« l o

1. Tribal People of North east 13 M/s Omegavision

2. Guniram 13 Cw:(W((•0Cw:(W((•0

3. Sword of Tipu Sullan B/ c».J»oL5Q(.B/ c».J»oL5Q(.

4. Basera 13 r•VJQn c(.Uer•VJQn c(.Ue
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SI. No. TKh of aerial No. of episodes Name of Producer

1 2
\ ......

3 4

5. Panchtamra Se 13 Lens View

6. Paramveer Chakra 15 Chetan Anand

7. kihas Ke Gawah 13 Pro Vkieo

8. Sunehere Warq 13 A. Hakim

d. Sara Jahan Hamara 13 Odyssey

10. Lahoo Ke Phool 13 Premji Suchitra

11. Yugantar 26 Leela Films

12. Sambandh (Revised) 13 Mopictel

13. Janaki Jasocs 13 Meena Paliwal

14. Sadhana (to be revised) 13 Hari Prasad Chauraslya

16. Maila Anchan 13 J.K. Dang

16. Fatlchar 13 Rajesh Films

The following serials are also under conskieration for telecast before March, 1991 dapending 
on the avaiiabirity of telecast time:

1.

2.

3.

4.

5.

6.

7.

a.

Panchtantra (animated)

Saudha

Kayar

Inkar

Hum Se Seekho

Ekai Dahai Saikada (rectified 

Chaite Raho, Chalte Raho)

Kisa Tota ̂Aaina

Hitopadesh

8

13

26

13

13

13

6

Hindustan Thomson 

B.R. Chopra 

M.S. Sathyu 

Bharat Rangacharl 

Virander Sĥ̂rma 

R Jhalani

Chitra Gupta Movies 

Mudra Communication
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SI. No. Titl of srial No. of isods   Nam of Producr

]] Suttl Tima

.   Kaan Ga V Lo

.   Potli Bud BatM Ki

]]

Parkas Plukon 

D ra Kumar 

San t Gos

(c Doordarsan as sufficint son
sord T.V. Srials.

(d Dos not aris.

r (n».wO ».s cn.NUH»S OH m»or (n».wO ».s cn.NUH»S OH m»o 
cw»LOcw»LO

. SHRIBHAG GOBARDHAN 
SHRI C.f. N GI

Will t Ministr of INANC b lasd 
to stat
(a wt r Unbn G rnmnt a 

takn an dcision r ardin rant of a 
scal of Rs. to t Assistants and 
Stnora rs

(b if so t dtails t rof and
(c if not t rasons t rfor

TH MINISTR O INANC (PRO. 
MADHU DANDAVAT  (a to (c. T 
r rsntations r ardin rision of a 

scal of Assistants nd Stnora rs Gr. 
CfromRs.  to Rs.  ar 
undr considration of t  Gornmnt and 
final dcisions in tis r ard ar x ctd to 
b takn soon.

iNAH( cnH»nOU(OiNAH( cnH»nOU(O

. SHRI GOPI NATH GAAPA 
THI

SHRI OHARMSH PRASAP 
VARMA

Will t MinistrofTOURISMb lasd 
to stat

(a wt r Gornmnt roos to 

riw t stratis bin rsntl fol 
towd for t d lo mnt of tourism and

(b t  stimatd in stmnt roosd 
to b mad on t romotion of tourism in t  
it Plan

TH MINISTR O COMMRC AND 
TOURISM (SHRI ARUN KUMAR NHRU
(a T strat  for t  D lo mnt of 
Tourism is constantl undr riw in an 
ffort to furt r d lo tourism in t  coun
tr.

(b   T it Plan as t to b 
formulatd and as suc it is not ossibl to 

indicat t s dtails.

nHa.Un Nl ci AsUO T. (UnHa.Un Nl ci AsUO T. (U 
As(w(»L mNnAs(w(»L mNn

. SHRI HT RAM

SHRI GOPAL PACHRWAL

Will t »inistr of LAW AND USTK 
b lasd to stat

(a ta osition about r rsntation of 
Sc duld Casts and Sc duld Tribs in 
i udicial osts and

(b t st s bin takn b Gorn
mnt fr incrasd r rsntatton of Sc d

uld Casts and Sc duld Trf s in t  
i iudidl ofts
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TH MINISTR OST LANOMINS 

AND MtNiST R O LAW AND USTIC 
(SHRI DiNSH OSWAMI (a As on 

..  t r wr  ud  btonin to 
Sc duld Casts in t Sur m Court 
and  ud s blonin to Sc duld Casts 
and  ud s blonin to Sc duld Tribs 
in diffrnt Hi Courts of t countr.

(b   T Gornmnt a addrssd 
lttrs to t Cif Ministrs of Stats and 
t Cif ustics of Hi Courts r ustin 
t m to locat rsons fiom t  Bar blon
in to t  Sc duld Casts and Sc duld 

Tribs wo ar suitabl for a ointmnt as 
Hi Court ud s so as to i t m bttr 

r rsntation on t Hi Courts.

Translation]

.

WNHO(U. fOunWNHO(U. fOun

PRO. ADUNATH PAND  
SHRI NATHU SINGH

Willt  Ministr of INANC b lasd 
to stat

(a t total amount of outstandin 
forin dbts in t ar 

(b t total amount of outstandin 
forin dbts as on  Dcmbr  and

(c t  action lan drawn u if an to 
r a t s dbts

TH MINISTR O INANC (PRO. 
MADHU DANDAVAT  (a T total amount 
of t countrs forin dbts outstandin 
xcludin NR d osits at t  nd of  
 was of t  ordr of Rs.  crors.

(b   T total amount of t countrs 
forin dbts outstandin xcludin NR 
d osits at t  nd of  is stimatd 
to b Rs.  crors. Information as at t  
nd of  St Dcmbr  is not aailabl

as t  accounts for t  riod am t to 
dos.

(c   T loans ar bin r aid on du 
dats accordin to t trms and conditions 
of ac loan. T l l of t  countrs 
xtrnal indbtdnss and t  likl burdn 
of dbt sricin ar constantl kt in iw 
to nsur tat dbt snicin liabilit r mains 
witin our caacit to mt t s oblia
tions.

nlis]

Crtificats of D osits

. SHRI K.S. RAO Willt  Ministr 
of INANC b lasd to stat

(a wt r crtificats of d osits 
introducd last ar b t Rsr Bank of 
India to i in stors ratr flxibilit in t  
dtomnt of tir sorttfm surlus funds 
as okd a ood rsons from industrial 
and cororat in stors

(b if so t cat oris of in stors wit 
wom t crtificats of d osits instru
mnt as b n oular

(c wt r t Stat Bank of India and 
t ot r commrcial banks a aci d 
t tar ts fixd in tis r ard if so t  

dtails t rof

(d w t rt commrcialbanksa 

aroac d t Rsr Bank of India s k
in its rmisston for altowin t m to con

tinu crtifkatS of d osits and

( if so wt r t Rsr Bank of 
India roos to altow t continuation of t  

Sc m

TH MINISTR O INANC (PRO. 
MADHU DANDAVAT  (a to (. Rsr 
Bank of India (RBI as r ottd tat t  
sc m of Crtlfats of D osits (CDs
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as okad a ood rsons from in stors 
ik ublic sctor cororations lar riat 
sctor comanis Port Trust as wll as 

arious local bodis. Tr ar no tar ts for 
issu of CDs and t stiulation mad b 
RBI rlats to t  outr limK uto wic a 
banif can issu CDs. T total of CDs out

standin as at t nd of anuar  
amountd to Rs.  crors wic was 
uialnt to  of t  total limit for t 

issu of CDs. Undr t sc m at an oint 
of tim total outstandins of all CDs issud 
b a bank sould not xc d  of its 
fortnitl ara a r at d osits dur
in t  financial ar . As t  sc m 
of CDs is a continuin on t  banks ar not 
r uird to s k RBIs rmissnn to con
tinu to issu CDs. Som of t banks wr 

r ortd to a aroac d RBI for n
anc mnt of t limit for t issu of CDs 
wo wr adisd tat t nancmnt of 
indikfual banks limit for t  issu of CDs 
was not ossibl as t sc m was ali
cabl to all banks and t orall limits wr 
riodicall riwd.

fOwN.nHNL Nl cnOOLfOwN.nHNL Nl cnOOL

. SHRI SUR A NARAAN 

SINGH
SHRI BANWARILAL PUROHIT

Will t Ministr of ST L AND MINS 

b lasd to stat

(a wt r Gornmnt a a ro
osal undr considration to dcontrol t 
distributton and ricin of crtain stl itms 
and

(b if so t dtails t rof and t 
rasons t rfor

TH MINISTR O ST L AND MINS 
AND MINISTR O LAW AND USTIC 
(SHRI DINSH GOSWAMI (a and (b. 
T r Is no dirct Gornmnt control on t

ric artd distribution of iron and stl Includ
in tos roducd b t  int ratd stl 
lants. Prt s of som it ms roducd b t  

int ratd stl lants ar administrd b 
t int ratd lants undr t ais of t  
oint Plant Committ. Scondar roduc
rs fix tir own rics. Distribution of t  
roducts of t main stl lants is on t 
basis of t uidlins formulatd b t 
oint Plant Committ. An dcision to 
can t  xistin arran mnt will tak 
into account t  litimat intrsts of bot 
t consumrs and roducrs of iron and 
stl.

COSHOO.n»n(N. uo H(n(». NO. lNHCOSHOO.n»n(N. uo H(n(». NO. lNH 
» w».UO T. H(n(». »V» w».UO T. H(n(». »V

. SHRIUTTAMRATHOD Will t  
Ministr of LAW AND USTIC b lasd 
to stat

(a wt r Gornmnt a rci d 
an r rsntatton for a can in diorc 
adotkin maintnanc and in ritanc laws 
from Cristian womn and

(b if so t  action takn b Gorn
mnt in tis r ard

TH MINISTR O ST L AND MINS 
AND MINISTR O LAW AND USTIC 
(SHRI DINSH GOSWAMI (a and (b. 
s Sir. Som r rsntattons a b n 

rci d. As t oln of t Gornmnt in 
tis r ard as all aton b n not to ffct 

an can in t  rsonal taws of minorit 
communitis unlss sufficint initiati t r
for coms from t communitis t msl s 
fforts ar bin mad to ascrtain t 
consnsus or t maorit iw of t  Cris
tian communit wit rs ct to t  amnd
mnts in t rsonal laws alicabl to tat 

wNA.(nowNA.(no
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utad to the information givan by tha informar.

1796.  SHRI RAMLAL RAHI: Will tha 
Minister of FINANCE be pleased to state:

(a)  whetherthe informers of black money 
holders are rewarded;

bdAhi»¥fR

7jwe».UO Nl xNnO07jwe».UO Nl xNnO0

1797.  SHRIPARASRAMBHARDWAJ: 
Wilt the K4inister of FINANCE be pleased to
state:

(b) if so. the number of informers who 

have been paid rewards during the last two 
years;

(c) the number of cases pending inves­
tigation on receipt of information from in­
formers about holders of black money; and

(d) the steps contemplated by Govern­
ment to make the informer system more 
effective and useful so as to curb the growth 
of black money*?

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): (a) Yes, Sir.

(b) The information is being collected 
and will be placed on the Table of the House.

(c) The informers furnish information 
regarding black money to officers at all levels 
spread all over the country. The information 
so furnished is processed by the officers for 

taking appropriate action. For ascertaining 
the number of cases pending Investigation 
on receipt of information from Informers, 
records pertaining to such receipts with each 

and every officer of the Income-tax Depart­
ment would be required to be seen and the 
efforts put in and time consumed in this 
process may not be commensurate with the 
results sought t6 be achieved.

(d) Suitable reward to an informer is 
paM under the Reward Rules framed by the 
Government which are reviewed from time 
to time. The reward is based on the gains 
accrued to the Revenue which can be attrib-

(a) whether Government are aware that 

some exchangers flush out soiled bank notes 
and induce fresh ones into circulatton;

(b) if so, the details thereof; and

(c) the reactk)n of Government in this 
regard?

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): (a) and (b). Re­

serve Bank of India (RBI) has reported that 
some professional dealers/money exchang­
ers accept soiled/mutilated notes from pub­
lic against good notes and present them for 

exchange at the issue Offices of RBI. Ac­
cording to the RBI, such professional deal­
ers/exchangers are operating in almost all 
major cities of the country.

(c)  It appears that a few people find it 
convenient to go to such professional deal­

ers/money exchangers in the market rather 
than going to Issue Officers of RBI or 
Branches of Public Sector Banks to ex­
change their soiled/mutilated notes. There is 
no legal bar on such operations by dealers/ 
money exchangers.

Market Price of Rubber

1799.  SHRI T. BASHEER: Will the 
Minister of COMMERCE be pleased to state:

(a)  whether there is any proposal under 
Government consideration to enhance the 
market price of rut>ber; and



(b if so. t dtails t rof b wA»ws»rAR
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TH MINISTR O COMMRC AND 
TOURISM (SHRI ARUN KUMAR NHRU

(a and (b. T Gornmnt do not fix an 
markt ric. T Gornmnt ow r 
fixs t bnc markt ric undr t buffr 
stockin sc m.

Bank Branc s in Triura

.   SHRI SONTOSH MOHAN DV 
Will t Ministr of INANC b lasd to 
stat

(a t numbr of banks wic ar 
o ratin In t Countr as on  Marc 

(b t numbr of bank branc s o r
atin in t Countr as a wol and in Triura 
as on t abo dat

(c  wt r t numbr of bank 
branc s in Triura ar roortionat to t 
natbnal ara

(d if not t rasons t rfor and

( wt r considrin t r uir 
mnt of rorss. Gornmnt roos to 
o n mor branc s in Triura

TH MINISTR O INANC (PRO. 
MADHU DANDAVAT  (a  commrcial 
banks wr functionin in t countr on  st 
Marc .

(b As on ..  (latst fiurs 
aailabl  bank branc s wr func
tionin in t countr of wic isabranc s 
wr in Triura.

(c to (. T ara oulation r 
bank offk for Triura is  as aainst 
t  national ara of . Tus t 
numbr of bank branc s in Triura is onl 
marinall lss tan t national ara.

SNHn uo i sAH(.U ]]SNHn uo i sAH(.U ]]

.   DR. LAXMINARAAN PAH 
D A Will t  Ministr of COMMRC b 
lasd to stat

(a t nams of t oods xortd b 
t Minrals and Mtals Tradin Corora
tion durin  and t  nams of t  
countris to wic t s oods a b n 
xortd

(b t amount of forin xcan 

arnd t rfrom and

(c t nt annual incom durin  
 till bruar. 

TH MINISTR O COMMRC AND 
TOURISM (SHRI ARUN KUMAR NHRU
(a T Minrals and Mtals Tradin Coro
ration of India Ltd. (MMTC as xortd iron 
or crom or manans o coal and 
bauxit as canalisd it ms and iron or 
concntrats barts rait lctrods 
aro roducts industrial roducts irxlustrial 
rocts diamonds ms wllr ni

n rin comonnts ui mnt lat r 
roducts tc. durin . T countris 
to wic t s xorts a b n mad 
includ aan Sout Kora Romania GDR 
Pakistan Cina Nort Kora Dubai Aus
tralia Czcosloakia Taiwan Piliins 
Switzrland Banlads Kna S. Aratla 
UA USA Bularia ordan Iran USSR 
Ital UK Sinaor Sn al Too Tanza
nia GuinaBissau Malasia Blium 
Hon Kon Tailand Wst Grman 
Kuwait imbabw Ira and Indonsia.

(b MMTC as arnd Rs. . crors 
in forin xcan from its xorts durin 
t ar  uto bruar .

(c T stimatd rofit bfor tax for
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QQi1 sAH(.U y]v]q]/ ASnN WOuHA»Hod y]]/  wNHHASn(N. (. neO VNHt(.U Nl neO fOQ cL»nO
(0 C04 Pv4vy wHNHO04 1NNSOH»n(:O D».t̂
QQi1 sAH(.U y]v]q]/ ASnN WOuHA»Hod y]]/  wNHHASn(N. (. neO VNHt(.U Nl neO fOQ cL»nO
(0 C04 Pv4vy wHNHO04 1NNSOH»n(:O D».t̂

[English] (b) if 30, the details thereof; and

1O.nH»L rOOLOnO.wO lNH iNAHLO• (.1O.nH»L rOOLOnO.wO lNH iNAHLO• (. 
G»H.»n»t»

yv/)4 

G»H.»n»t»

yv/)4 SHRi SRIKANTHA DATTA 
NARASIMHARAJA WADIYAR: Will the 
Minister of TOURISM be pleased to state:

(a) whether Government of Karnataka 
had requested his Ministry to extend central 
assistance for providing boating facilities at 
Ulsoor, Belur and Karangi lakes in the State;

(b) whether the central assistance has 
been sought as a part of centrally sponsored 
programme for the promotion of tounsm;

(c) if so, the details of the central assis­
tance provkJed to Karnataka for that pur­
pose; and

(d) if not, the steps taken to provkle 
funds to Karnataka during 1990-91?

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) to (c). The Government of Karnataka has 
sought central assistance for purchase of 
boats for Ulsoor lake in 1985-86. The Central 
Government have sanctioned and released 
an amount of Rs. 1.23 lakhs for the boats.

(d) Does not arise.

(c)  the actton-taken/proposed to be 
taken against the persons tound responsibie 
in this regard?

THE MINISTER OF FINANCE (PROF. 
MADHUDANDAVATE):(a)to(c). NABARO 
has reported that the last inspectnn of the 
Delhi State Cooperative Bank (D.S.C.B.) for 
the period ending 30.6.1988 revealed seri­
ous in’egularities/deficiencies in the Bank's 
functioning. As such Registrar of Coopera­
tive Societies, New Delhi had referred the 
matter to NABARD seeking its pemiission 
for superseding the Board of Directors of the 
Bank underthe provisions of Delhi Coopera­
tive Societies Act 1972. NABARD is examin­
ing the proposal of the Registrar of Coopera­
tive Societies, New Delhi.

D».t fOSN0(n0D».t fOSN0(n0

1804.  SHRIJANARDHANAPOOJARY: 
Will the Minister of FINANCE be pleased to 
state:

(a) whether banks are facing stiff com­
petition from non-banking companies in the 
matter of attracting deposits from people; 
and

(b) if so, the steps Government propose 
to take to make bank deposits more attrac­
tive for people?

THHOUAL»H(n(O0 T. fOLe( cn»nO 1NNSOH»n(:OTHHOUAL»H(n(O0 T. fOLe( cn»nO 1NNSOH»n(:O 
D».tD».t

1803.  SHRIBHAGEYGOBARDHAN: 
Will the Minister of FINANCE be pleased to 
state:

(a)  whether Government have received 
some complaints about inegularities and

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): (a) and (b). The 
growth of deposits of non-banking compa­
nies does not necessary result in an erosion 
of commercial banks deposit as these funds 
are ultimately transmitted through the bank>- 
ing system. The aggregate bank deposits 
have continued to grow maintaining an annual 
compound growth of about 18% during the
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1980s which was cofnparirf>l« to th« rate of 
growth during the 1970s. The broad lactors 
which affects deposit growth are rate of 
growth of the economy, the growth of re­
serve money, the inflation rate and the rela­
tive attractiveness of other instruments of 
savings. These factors also operate with 
lags. The interest rate structure of bank 
deposits remains under continuous review 
of Reserve Bank of India and modificatkins, 
as warranted by circumstances, are made in 
it from time to time.

RecruitnMnt in Bolcaro Steel Plant

1805.  SHRIA.K.ROY: Will the Minister 
of STEEL AND MINES be pleased to state:

(a) the recruitment made in Bokaio 
Steel Plant in the last five years in detadle, 
year-wise and categorŷse;

(b) whether new Government propose 
to lift the ban on recruitment; and

(c) if so, the details thereof and if not, 

the reasons therefor?

THE MINISTER OF STEEL AND MINES 
AND MINISTER OF LAW AND JUSTICE 
(SHRIDINESHGOSWAMI):(a) Number of 
persons recruited by Bokaro Steel Plant 

during the last 5 years, year-wise and cate­
gory-wise are given below:—

Ysar

Executive

No. of persons recruited 

Non-Executive Total

1985 177 812 989

1986 111 323 434

1987 87 276 363

1988 122 182 304

1989 254 787 1041

(b) SAIL has not imposed a ban on 
recruitment. However, recruitment is being 

carefully planned in order to make optimal 
use of existing manpower through improved 
work-practk»s, retraining and redepksyment. 
Recourse to outskJe recruitment if taken for 
filling positions which cannot be manned 
from within.
(c) Ouestton does not arise.

ITrans/alion]

Free Trade Zone in Noida

1806.  SHRIRAJENDRAAGNIHOTRI: 
Will the Minister of COMMERCE be pleased 
testate:

(a) whether the Free Trade Zone in 
'NOIDA' has started functioning in full swing;

(b) the amount spent in establishing it 
and the amount of foreign exchange earned 
so far;

(c) the total numtier of pbts and sheds 
in this area and the number out of them that 
have been aitotted;

(d) the number of operating units in this 
Free Trade Zone and the facilities being 
provkled to these units by Government; and

(e) the amount pakJ by units in the Zone 

0N l»H nN x5Tfr rAneNH(no'0N l»H nN x5Tfr rAneNH(no'
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i TxTciC W C rxfi TxTciC W C rxf  
i CTc McCTrCx GrC x C
M» I dc(H
i CTc McCTrCx GrC x C
M» I dc(H

(b Gk rnmn( of India as so far 
s nt Rs. . croras on stabiisliin t 
itons and t xorts so far ar Rs. . 
croras.

(c In as  of t on all  s ds 
and  tots a b n allottd to t units. 
Pasll of t on is undrd lo mnt.

(d T numbr of o ratin units in tis 
on is . T facilitis bin roidd to 

t s units ar broadl as undr

. Grant of sinl oint a roal.

. Dut fr imorts of caital 
oods rawmatrials consum
abls sars toolin or ack
in matrials.

. Unrstrictd forin uit ar
ticiation uto .

. acilit for r atriation of rofits 
and didnds arnd b for
in in stors.

. Sal uio  of t ro
duction in t domstic tariff 
ara d ndin uon t us 
of indi nous inuts to t 
xclusion of snsiti it ms and 
subct to t amnt of ali
cabl dutis.

. Cas Com nsator Su ort at 
t rat of  of t rats 
alicabl to DTA units on t 
sical xorts mad.

. Cororat tax olida for a 
riod of  ars in t  first  
ars of o ratbn.

OSn(N. Nl s OsAnodOSn(N. Nl s OsAnod 
n» Onw N. ASSL(O »sOl(fn» Onw N. ASSL(O »sOl(f 
nO sNOn(w n»H(ll »HO»nO sNOn(w n»H(ll »HO»

(   T units in t on ar makin 
amnt dirctl to NOIDA Autorit onl in 
rs ct of watr car s and for srics 
.. a roal of buildin lans tc. on 
Administration is not concrnd wit t s 
amnts.

K.U

cSOw(»L rLLNV».NO nN D».t SLNoOO

K.U

cSOw(»L rLLNV».NO nN D».t SLNoOO

.   SHRI.P. AGARWAL WHIt 
Ministr of INANC b lasd to stat

(a wt r s cial altowano is not 
admissibl for a riod of two ars to an 
mto  wo is transfrrd on comas 
sbnat rounds in t nationalisd banks

(b wt r Gornmnt roos to 
xclud tos mlo s from t  uriw 
of t abo rul wos transfr as b n 
ffctd on marria (coul rounds i.. 
ostin of usband and wif at t  sam 
station in iw of dclard olic of Gorn
mnt to station usband and wif at t 
sam station and

(c if not t rasons t rfor

TH MINISTR O INANC (PRO. 

MADHU DANDAVAT  (a to (c. T 
roisons of S cial Altowano aabl to 
woikmn mto s of nationalisd tanks 
ar ornd mtw alia b t Industr l l 
Biartit Sttl mnts as also b bank l l 
ar mnts if an and nc liibilit of an 
mlo  for s cial allowanc on transfr 
includin transfr on comassnnat rounds 
will b ornd b suc roisions. At rs

nt t sa roiskns ar from bank to bank.
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1808.  SHRI P.C. THOMAS: Will the 
Minister of FINANCE be pleased to state:

(a)  the total turnover of the Canara 
Bank In Kerala;

THE MINISTER OF FINANCE (PROF. 
MADHU DANOAVATE): (a) The amount of 
aggregate deposits and credit of Canara 
Bank in Kerala as at the end of December, 

1989 was Rs. GyGl5 crores and Rs. 381.86 
crores respectively.

(b) the percentage of the total turnover 
of the Bank being invested m Kerala,

(c) the proportionate total turnover and 
investment in each region in Kerala, sepa­
rately; and

(d) whether th®re IS any specification as 
to how much of the total turnover is to be 
spent in Kerala'̂

(b)  and (c). The data reporting system 
of banks does not provide region-wise infor­
mation In the States. The ratio of credit plus 
investment to deposits of Canara Bank in 
Kerala as at the end of December, 1989 was 
66 98%. The district-wise information re­
garding deposits, credit and C:D ratio of all 
scheduled commercial banks in Kerala as 
on the last last Friday of September, 1989 
(latest available) is given bebw:

vM¥t »A 9$r$n¥U

yet mrt mwLn rg 1»¥s$»9s 1nCr¥»s¥ u$nS»s¥ uD1 $ws»r

« l o y

1. Alleppey 443 05 223 08 50.35

2. Cannanore 319 07 18214 57 08

3. Ernakulam 1041.60 969.09 93.04

4. Idikki 62.49 79.21 126.76

5. Kasaragod 95.64 88.29 92.31

6. Kottayam 454.09 264.93 58.34

7. Kozhikode 319.21 276.43 86.60

8. Malappuram 240.13 146.46 60.99

9. Paighat 309.03 184.01 59.54

10. Pathanamthitta 630.85 100.06 15.86

11. Quilon 385.76 514.35 133.34

12. Trkihur 739.98 298.93 40.40
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yet mrV mwLr rg 1»¥s$»9s 14U.¥»s¥ u$nS»s¥ uD1 $ws»r

« l o 5

13. Trivandrum 873.76 465.60 53̂9

14. Wynad 33.58 78.52 233.83

15. Kerala 5948.24 3871.09 65.08

(d) No, Sir.

1N.0nHAwn(N. Nl i2 iH».0•(nnOH »n1N.0nHAwn(N. Nl i2 iH».0•(nnOH »n 
m»nL(».»•nL((nn»d GOH»L»m»nL(».»•nL((nn»d GOH»L»

1809.  SHRI P.A. ANTONY; Will the 
Minister of INFORMATION AND BROAD­
CASTING be pleased to state:

(b) the number of Kannada itnowing 
employees;

(c) whether the quality of Doordarshan 
programmes from this Kendra has gone 
down;

(d) if so, the reasons therefor;

(a) whether construction of a TV trans­

mitter at Pathanamthitta in Kerala has started: 
and

(b) the time by which it is likely to be 
completed and commissioned?

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA); (a) and (b). A low power (100 
W) TV transmitter has been functioning at 
Pathanamthitta in Kerala since September 
15,1989.

L».UA»UO mHNuLO• (. D».U»LNHOL».UA»UO mHNuLO• (. D».U»LNHO 
fNNHs»H0e». GO.sH»fNNHs»H0e». GO.sH»

(e) whether it is a fact that English 

proverbs andquotations are abundantly used 
in the regional programmes even though 
Kannada equivalents can be easily used for 
the better understanding of viewers; and

(f) if so, the steps contemplated to 
promote Kannada?

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA); (a) and (b). There are a total of 
320 employees in Doordarshan Kendra, 
Bangalore. Out of these 107 belong to the 
programme side of whom 94 are Kannada 
knowing.

1810. SHRI V. KRISHNA RAO:
SHRI C.P. MUDALAGIRI- 

YAPPA:

Willthe Minister of INFORMATION AND. 
BROADCASTING be pleased to state:

(a)  the total number of employees in the 
Bangabre Kendra;

(c) No, Sir.

(d) Does not arise.

(e) The Kendra has stopped the display 
of proverbs and quotations in English.

(f) It is Doordarshan's endeavour to 
reach the viewers in the language of the
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rsion to t  xtant ossibl. Tlcast of 
roramms in Kannada from Bartator is 
an imortant st in tis dirction.

fNNHs»H ». iH».»(»(N. lNH mA.»udfNNHs»H ». iH».»(»(N. lNH mA.»ud 
(»w»L mH»sO ».s »Ho».»(»w»L mH»sO ».s »Ho».»

.  SHRIKAMALCHAUDHR Will 
t Ministr of IN ORITION AND BROAD
CASTING b lasd to stat

(a wt r ail districts of Punab 
Himacal Prads and Harana ar co
rd b t  Doordarsan transmission

(b if not t districts in t  abo 
Stats t to b cord

(c wt r work as commncd to 
linkt s r mainin districts undrt micro
wa sst m and

(d t tim b wic t s ar likl to 
b cord

Tmnslation]

f»»LNS.V.n Nl iNAH(n cSNn (.f»»LNS.V.n Nl iNAH(n cSNn (. 
C»»n».C»»n».

.   SHRI GOPAL PACHRWAL 
Will t Ministr of TOURISM b lasd to 
stat
(a wt r t r is an roosal to 

d lo Boondi and Ksa Rai Patan town 
of Boondi district of R astan as tourist 
sots and
(b if so t  dtails t rof

TH MINISTR O COMMRC AND 
TOURISM (SHRI ARUN KUMAR NHRU
(a and (b. T D artmnt of Tourism as 
commissiond a stud to a an assss
mnt of t  tourism otntial of Boondi dis
trict.

nlis]

H».n L.»(s nN mH(»nO HU».L»»nLN.»H».n L.»(s nN mH(»nO HU».L»»nLN.» 
NLA.n»Ho r Nw(»n(N.NLA.n»Ho r Nw(»n(N.

TH MINISTR O INORMATION 
AND BROADCASTING AND MINISTR O 
PARLIAMNTAR A AIRS (SHRI P. 
UPNDRA (a and (b. All t districts of 
Punab Himacal Prads and Harana ar 
woll or artiall cord b TV Sric.

(cand(d. T i owrTVtransmit 
trs in Punab a alrad b n linkd 
trou mkrowa circuits for rla of ro
ramms oriinatin from Doordarsan 
Kndra at alandar. How r t TV trans

mittrs in Himacal Prads and Harana 
xclusil rla ia satllit roramms 
manatin from Dli. T distributkn of 
Rtonal TV Sric in Himacal Prads 
and Harana d nds on aailabilit of 
ncssar microwa links or facilit in t 
sac s mnt.

.   SHRI K. RAMAMURTH Will 
t Ministr of LAW AND USTIC b 
lasd to stat
(a wt r is Ministr a i n 

rantsinaid to Priat OranisationsVol
untar Oranisations

(b if so t  dtails of suc rantsinaW 
indicatin t total amount disbursd to ac 
durin last tr ars arwis and t  
uros of t rant and

(c wtbr utilisation crtificat a 
b n rci d from ac rcint and if 
not t rasons t rfor

TH MINISTRO ST L AND MINS 
AND MINISTR O UW AND USTIC 
(SHRI DINSH GOSWAMi (a s Sir.

(band(c. Astatsmsntisl nbbw.
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C»s(N cn»n(N. »n D»nL.s»d mA.»uC»s(N cn»n(N. »n D»nL.s»d mA.»u

U. BABA SUCHA SINGH Witt t 
linlstr of INORMATION AND BROAD
CASTING b lasd to stat

(a wt r Radio Station at Batinda 
as b n comltd

(b if so t dtails t rof and wt r 
broadcastin from it as startd and

(c If not t tim b wic it will start 
broadcastin

.  TH MINISTR O INORMATION 
AND BROADCASTING AND MINISTR O 
PARLIAMNTAR A AIRS (SHRI P. 
UPNDRA (a to (c. T ciil and tcni
cal work of Radio Station at Batinda as 
b n comltd. T sc m roids for a 
local Radio Station at Batinda wit x KW 
M Transmittrs Multiuros studio R
ciin acilitis and Staff uartrs. Action 
for ostin t staff for o ration and main
tnanc as b n initiatd. T station will 

b commissiond into sric as soon as t 
r uisit staff start mannin t osts.

ot rwis t concrnd a nc talcs 
a roriat actbn in accordanc wit t  
law.

(b it canrrot b said tat t r iasla n 
an incras of conomic offncs in t  
rcnt ast.

(c In iw of t rl to (b wrKnV 
dos not aris.

rO.s..O.n nN WOH»rO.s..O.n nN WOH»

.   SHRI LOKANATH CH 
OUDHUR Will t Ministr of INANC 
b lasd to stat

(a wt r Gornmnt ar cont m
latin to brin forward a lislation to amnd 
t orin xcan R ulation Act 
( RA and

(b If so t dtails t rof and t 
rasons t rfor

TH MINISTR O INANC (PRO. 
MADHU DANDAVAT  (a and (b. T 
mattr is still undr considration.

Booldn of conomic Offndrs T.sAnH(»L c(sw.OT.sAnH(»L c(sw.O

. SHRI PALAI K.M. MATH W 

Will t Ministr of INANC b lasd to 
stat

(a t st s takn durin t last tr 
monts to book t  conomic offndrs

(b wr r conomic offncs a 

incrasd rcntl and

(c if so t st s roosd to b takn 
in tis r ard

TH MINISTR O INANC (PRO. 
MADHU DANDAVAT  (a W n r an 

contra ntion of a iscal Act coms to t 
notic of t Gornmnt on information or

.   SHRI ANAND SINGH Will t 
Ministr of INANC b lasd to stat

(a wt r at a mtin of Trad Union 

Ladrs wit im on bruar  ld 
at Nw Dli It was notd tat t Sfck 
Industrial Comanis Act  ad faild 
to r nt sicknss of industris and on t  
ot r and roidd incnti s to industris 
oin sick and

(b if so t modificatkns cont m
latd to c ck tis trnd

TH MINISTR O INANC (PRO. 
MADHU DANDAVAT  (a and (b. It is a 
usual ractrc wit t inanc Ministr to
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old Pr Budt Mtins wit arious 
a ncis w r a numbr of su dstions 
ar mad. On suc mtin was tSCn b 
t  inanc Ministr also wit Trad Union 
Ladrs on t of bruar . In tis 
mtin arious su stions wr mad.

Tax on Gr n Ta Laf

is alrad classifid as an A class dt for t  
uros of rant of Com nsator (Cit 
Allowanc. Tou Kanur is classifid as a 
B class cit for t uros of rant of 
Hous Rnt Albwanc to t  Cntral Go
rnmnt mlo s t rat of Hous Rnt 
Allowanc admissibl in B  BV and A 
class citis is t sam.

. SHRI R.N. RAKSH Will t 
Ministr of COMMRC b lasd to stat

(a wt r Gornmnts attntion 
as b n drawn to t nws Itms catbnd 
Assam ta lantrs facin crisis a arin 
in T Indian xrss datd bruar  
.

(b if so wt r t romulation of 
t ordinanc imosin a  ais r k. 
tax on r n laf would adrsl affct t 
indi nous ta lantrs in Assam and

(c if so t st s takn b Gornmnt 
in tis r ard

TH MINISTR O COMMRC AND 
TOURISM (SHRI ARUN KUMAR NHRU
(a s Sir.

(b and (c. In iw of t r rsntations 
rci d from arious ta associations r
ardin t imlications of t ordinanc 
t Cntral Gornmnt a takn u t 
mattr wit t Stat Gornmnt of Assam.

SUH»s»n(N. Nl G».SAH (noSUH»s»n(N. Nl G».SAH (no

. SHRIMATISUBHASHINI All Will 
t Ministr of INANC b lasd to stat

(a wt r Gornmnt roos to 

u rad Kanur as A class cit and

(b if so w n

TH MINISTR O INANC (PRO. 
MADHU DANDAVAT  (a and (b. Kanur

C»(s» N. W(O cn»H NnOL»C»(s» N. W(O cn»H NnOL»

. SHRI KARIA MUNDA Will t 
Ministr of INANC b lasd to stat

(a wt r an raids wr conductd 
on fi star otls of Dli b r nu intl
li nc and also ot r law nforcin autori
tis durin t last tr ars and

(b if so t nams of otls wic wr 
raidd and dtails of smulrs and t 
narcotic drus takn into custod b t s 
autoritis

TH MINISTR O INANC (PRO. 
MADHU DANDAVAT  (a and (b. T 
information is bin collctd and will b laid 
on t Tabl of t Hous.

SO.(.U Nl f(((N.»L ll(wO Nl  »nSO.(.U Nl f(((N.»L ll(wO Nl  »n 
DOH»SAHd H( »DOH»SAHd H( »

. SHRI A. N. SINGH DO Will t 
Ministr of INANC b lasd to stat

(a wt r Gornmnt roos to 
o n a nw Diisional Offic of t Lif 
Insuranc Cororation of India at Bram
ur in Ganam District Orissa and

(b if so t dtails t rof

TH MINISTR O INANC (PRO. 
MADHU DANDAVAT  (a and (b. T 
Li undr its D lomnt Plan for t 
currnt ar as idntifid Bramur. as 

on of t lacs for o nin Its nw Dii
sions in t nar futur. Aftr nsurin its



 Writtn Answrs MARCH Writtn Answws 

conomic iabilit and aailabilit of infras
tructural facilitis t roos Diision will 
o rat on afulfld d basis. T roosd 
nw Bramur Diision will comris t 
districts of Ganam Pulbani Pulbani 
Koraut and Kalaandi

Tourist In Laksliadw

.   SHRI P M. SA D Will t 
Ministrof TOURISM b lasd to stat t 
numbr of tourists bot forin and doms

tic s aratl wo isitd Laksadw  
durin t  last tr ars ( to  

TH MINISTR O COMMRC AND 
TOURISM (SHRI ARUN KUMAR NHRU 
As r t information aailabl from t 
Laksadw  Administration t numbr of 
forin and domstic tourists wo isitd t 
Islands durin last tr ars ar as i n 
blow

nw mLn r r »s

(rn»A rLns»

(Uto an. 

b wAiws»rAR

Sttin u of Hi Powr T.V. Trans
mission Cntr at Barill

.  SHRI SANTOSH KUMAR GANG 
WAR Will t Ministr of INORMATION 
AND BROADCASTING b lasd to stat

(a wt r Gornmnt roos to st 
u a i owr T.V. transmission cntr at 
Barill and

(b if so t tim b wic it is likl to 
b st u

TH MINISTR O INORMATION 
AND BROADCASTING AND MINISTR O 
PARLIAMNTAR A AIRS (SHRI P. 
UPNDRA (a and (b. s Sir. Bsids 

stablismnt of a i owr ( KW TV 
transmittr in rlacmnt of t xistin 

low owr (OOW transmittr a roramm

roduction cntr is also undr iml mnta
tion at Barill. Tis roct as r rsnt 
indications is nisa d to b comltd 
durin .

bdAi»fR

MOU wit Indonsia for Promotion of 
Bilatral Trad

. SHRI M.V.  CHANDRA
SHKARA MURTH 

SHRI V. SR NIVASA 
PRASAD

Will t Ministr of COMMRC b 
lasd to stat

(a   wt r India and Indonsia a 
rcntl sind a Mmorandum of Undr
standin (li U for romotton of bilatral 

trad and oint nturs in ninrin oods
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(b if so t dtails of t MOD sind 
btw n t m and

(c t xtnt to wic t xorts of 
nin nn oods will b boostd as a r 
suit t rof

TH MINISTR O COMMRC AND 
TOURISM (SHRI ARUN KUMAR NHRU

(a to (c. T Mmorandum of Undrstand
in (MOU was not at Gornmnt l l but 
btw n t Confdration of ninrin 
Industr (CI and t Indonsian dra
tion of Mtal Work and Macinr Industris 
( MMI and was sind In akarta on t 
anuar . T MOU roids for coo
ration btw n t two oranisations in 
ordr to furt r strnt n and romot 
xcan of tcnolo includin in t fild 
of marktin int ntur and coin st 
mnt

Wil It IS x ctd tat t MOU will 
contnbut considrabl to closr tis b 
tw n businss and industrial oranisations 
in t two countris and sr as a catalst 
for romotion of xort of ninrin oods. 
It would b difficult to uantif at tis sta 
t xtnt to wic xorts of nin nn 

oods Will b boostd.

inclusion of R ional Proramnns on 
Doordarsan

.   SHRI D. AMAT Will t Ministr 
of INORMATION AND BROADCASTING 
b lasd to stat

(a wt r Gornmnt roos to 
Includ rional roramms in national 
ntwork of Doordarsan and

(b if so t dtails t rof

TH MINISTR O INORMATION 
AND BROADCASTING AND MINISTR O 
PARLIAMNTAR A AIRS (SHRI P. 
UP NDRA (a and (b. R ional lanua

roramms ar alrad bin tlcast on 
t national ntwork as r t roramm 
r uirmnts. T s broadl includ r bnal 
fatur film on r Sunda Cltramala a 
roramm basd on son and danc s
uncs from rional fatur films tlcast 
on nd and t Monda of t mont rom 
t Stats a roramm carrin d lo
mntal actiitis as wll as sociocultural 
scn of t Stats in rional lanua wit 
Hindi or nlis cationssubtitls tlcast 
on first rida of t mont and a rional 
music concrt tlcast on st and t 
Wdnsda of t mont. Rional fatur 
films ar at tis also tlcast lat in t nit 
for adult iwrs.

orin xcan for imort of Nws
rint

.   SHRI PRAfAPRAO B. 
BHOSAL Will t Ministr of INORMA
TION AND BROADCASTING b lasd to 
stat

(a wtr Gornmnt roos to 
roid som forin xcan for imort of 
nwsrint

(b if so t dtails t rof

(c wt r Gornmnt also roos 
to tak st s to rduc t imort of nws 
nnt and

(c if so t dtails trof

TH MINISTR O INORMATION 

AND BROADCASTING AND MINISTR O 
PARLIAMNTAR A AIRS (SHRI P. 
UPNDRA (a and (b. Gornmnt a 
sanctiond forin xcan of Rs. . 

crors for t currnt licnsin ar  
for imort of nwsnnt

(c  and (d. Imort of nwsnnt is r
sortd to mt t sortfall in indi nous 
roduction so tat t r uirmnts of nws



 Wrntn Answrs MARCH Writtn Answrs 

ars cxuld b mt. St s a b n takn 

to incras roduction of indi nous nws
rint towards aci mnt of slfrlianc in 
nwsrint. T dtails ar i n in t Stat
mnt blow.

STAT MNT

St s takn to incras t indi nous 
roduction of nwsrint.

mnts ar com tntto nact tir own laws 
and r al t Cntral Act of . As a 
mattr of fact a numbr of Stat Gorn
mnts a alrad takn st s in tis r
ard. T osition In rs ct of t Union 
Trritoris is i n in t  stat mnt bkw.

(

STAT MNT

Andaman and Nkxbar Islands

.  T installd caacit of nwsrint 

industr wic was  tonns 
r annum in  as b n 
st d u to  lak tonns r 
annum b 

T Dramatic Prformanc Act. 

 as b n r ald. Tis Union 
Trritor as t Andaman and 
Nicobar Dramatic Prformancs 
R ulation  ( of .

.  An additional caacit of   lak   (  Dli
tonns as b n aro d b wa
of industrial licncs lttrs of in

tnt

.  acilitis a b n xtndd to 
t xistin ar mills to tak u 
manufactur of nwsrint subct 
to crtain conditions

. A i rat of caacit utilisation of 
t xistin installd caacit is 
bin nsurd.

Proosal for R alin Dranriatic 
Prformancs Act 

.   PRO. MALINI BHAT 
TACHARA Will t Ministr of INORMA
TION AND BROADCASTING b lasd to 
stat wtr Gornmnt roos to r l 

t Dramatic Prformancs Act  a 
draconian law of t colomial tims

T Act of  as b n r ald 
b t Dramatic Prformanc (Dli 
R al Act  (No.  of . 
How r t Madras Act No.  of 
 as b n xtndd to Dli 

b GSR  datd t un. .

(  Dadra and Naar Hali

T Dramatic rformancs Act 
 dos not s m to a b n 

xtndd to t Union Trritor of 
Dadra and Naar Hali.

(  Candiar

T Punab Gornmnt ad nactd t 
Punab Dramatic Prformanc Act 
 ( of . It is rsumd 

tat t sam Act is in forc in t  
Union Trritor of Candiar w n 
it bcam a Unbn Trritor in .

TH MINISTR O INORMATION 
AND BROADCASTING AND MINISTR O   ( 
PARLIAMNTAR A AIRS (SHRI P. 
UPNDRA T subct mattr of t Dra
matic Prformancs Act  falls undr 
t Stat List undr t S nt Sc dul to 
t Constitution. As suc t St  Gorn

Daman  Diu

T Gornmnt of Goa wAA 
and Diu Dramatic Prformanc Act 
 ( of   IS in forc In t 

Union Trritor of Daman and Diu.
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(  Pondic rr

T Pondic rr Gornmnt as 
nactd its own Law known as t 
Pondicrr Dramatic Prformanc 

Act  ( of .

Writin off Bank Loans

. SHRI   SHANK RSINH 
VAGHLA 

SHRI L K ADVANI 
SHRI A VUAA RAGHAVAN

Will t Ministr of INANC b 
lasd to stat

(a wt r t trnd of writin off loans 
of t nationalisd banks as b n risin 
dunn t last tr ars

(b if so t rasons t rfor

(c wt r banks ar rotctd undr 
t roisions of t statuts ornin t m 
from disclosin information rlatin to or to 
t affairs of tir constitunts

(d wt r irr ularitis in rantin 
loans a b n rtratd undr t abo 
roisions and

(  if so t action roosd to b takn 
b Gornmnt in tis r ard

TH MINISTR O INANC ( PRO 
MADHU DANDAVAT (a and (b T 
ublic sctor banks considr writin off of 
bad dbts in indiidual cass on mrits of 
ac cas aftr xaustin l al and otr 
rmdis aailabl to t m Banks bin 
crdit institutions som amounts of bad 
dbts do aris dsit all sstms and ro 
cdurs to nsur saft of funds lnt Ad
ancs ma also turn bad du to crtain 
intrnal t xtrnal factors. Wit a iw to 
rduc t  amount of bad dbts to t mini

mum ossibl Rsr Bank of India (RBI 
as xortd t banks to strnt n tir 
crdit araisal macinr and xrcis cbs 
su rision and control or adancs

(c s. Sir

(d and ( Banks ar r uird to follow 
t arious uidlins issud b Rsr 
Bank of India from tim to tim r ardin 
sanctionin of loans How r rrsnta 
tions r ardin acts of omission and com

mission in r ards to banks crdit o ra
tions ar rci d at arious l ls Corrc
ti masurs ar takn b banks in rs ct 
of suc mattrs

b wAiws»rAR

Raids on conomic Offndrs and Tax 
adrs in Biar

 SHRI RAMASHRA PRASAD 
SINGH. Will t Ministr of INANC b 
lasd to stat

(a t st s takn b t Gornmnt 
to ar nd conomic offndrs and tax 
adrs in Biar districtwis dunn t 
last two ars

(b wtr an raids a b n con
ductd in Biar durin t last two ars

(c if so t outcom t rof and

(d if not t rasons trfor

TH MINISTR O INANC (PRO 
MADHU DANDAVAT (a Gornmnt 
a st d u its fforts aainst conomic 
offndrs trou out t countr includin 
Biar

(b  to (d T rsults of Sarc sRaids 
conductd b anous R nu a ncis in 

Biar ar as undr
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mrt r   n»z n r rrS r w ns
nwfn   knw»rA r rAnwiLnAs

SnsnsnS

Incom Tax
(in  and .

Mt »A rnU

.
(admittd unaccountd 
incom

.
(unaccountd assts

Ciistoms
(Antismulin
(m  and .

. 
(oods sizd

Cntral xcis .
( asion dtctd

bdAi»fR

Guidlins for Sttin u oint n
turs Abroad

.   SHRISHANTILAL PURUSHOT 
TAMDAS PATL Will t Ministr of COM

MRC b lasd to stat

(a wtr t Associatd Cambr of 
Commrc and Industr of India as calld 
for libralisation of t xistin uidlins for 
sttin u Indian oint nturs abroad tot 
in t manufacturin and sric sctors

(b if so wtr Gornmnt ar con
sidrin to libralis t uidlins on oint 
nturs

(c if so t dtails t rof and

(d b wat tim t  ar likl to b 
issud

TH MINISTR O COMMRC AND 
TOURISM (SHRI ARUN KUMAR NHRU
(a s. Sir.

(b  to (d. T xrcis to ris t 
xistin uidlins on sttin u of oint 
nturs abroad as b n undrtakn. No 
s cific tim fram for introducin t r
uird uidlins can b i n ust now.

wAiws»rAR

TlcastBroadcast of Prorammaa on 
Acara Kund Kund BlMillanniunn 

Clbrations

.   SHRI RAMSHWAR PATIDAR 
Will t Ministr of INORMATION AND 
BROADCASTING b lasd to stat

(a wt r an s cial lan as b n 
calkd out b Akas ani and Doordarsan 
to broadcastAlcast roramms on t 
occasion of t bimillnnium clbratton 
ar of t ain Acara Kund Kund on t 

comltion of two tousand ars of t 
Acara

(b If so. t dtails t rof

(c if not. t rasons t rfor and
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(d) whether the ‘Acharya Kund Kund bi­
millennium celebration committee’ had C$nc 
eented three cassettes to Doordarshan based 
on his book 'Sammatsaf and if so, whether 
there is any proposal to make use of these 
and if not, the reasons therefor'?

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): (a) and (b). At the commence­
ment of the bi-millennium celebrations, Delhi 
Doordarshan Kendra produced a special 
programme on Acharya Kund Kund which 
was telecast in National Programme on 

28.11.1989. During the year long celebra­
tions, Doordarshan has planned to telecast 
programmes on the preachings and contri­
butions of the Jam Acharya in Knshi Darshan, 
Amrit Vichar and other special programmes.

All India Radio Stations will provide 
coverage to public functions in connection 
with the bi-millennium celebrations and to 
broadcast special programmes depending 
on local requirements.

(b) the total amount of bans so far taken 
by Government from the Bank and the pay­
ment made by India against such ban; and

(c) the steps Government propose to 
take in the light of observations made in the 
report?

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): (a) No report from 
the World Bank of India’s present economic 
conditions has been recently received.

(b) Till 31 St December 1989, the World 
Bank group has disbursed $ 20,576.56 mil­
lion, including $ 8140.03 million of IBRD 
loans, and $ 12,436.56 million of IDA credits. 
The total amount of loans repaid is $ 2801.06 
million, which includes $ 2276.56 million of 
IBRD loans and $ 524.50 million of IDA 
credits.

(c) Does not arise.

Tourism Improvement at DIgha, West 

Bengal

(c) Does not arise: and

(d) Three cassettes were received oy 
Doordarshan. As these were audio cassettes, 
these were ŝnt to All India Radio But those 
were not technically found suitable by All 
India Radio for use in broadcast.

[Eng//s;h]

World Bank’s Report on Indian Econ­

omy

1833.  SHRI BALASAHEB VIKHE PA­
TH: Willthe Minister fo FINANCE be pleased 
to state;

(a)  whether Government’s attention has 
been drawn to the World Bank’s report on 
India's present economic conditions;

1834.  SHRI S ATYAGOPAL MISRA: Will 
the Minister of TOURISM be pleased to 
state the steps taken or proposed to be taken 
to improve tounsm at Digha, West Bengal'?

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU): 
The Department of Tourism have sanctioned 
a project for the construction of a Tourist 
Lodge at Digha at an estimated cost of Rs. 
40.17 lakhs dunng the Seventh Five Year 
Plan. Out of this, an amount of Rs. 37 00 
lakhs has already been released.

Foreign Banks Entering Real Estate 

Markets

1835.  SHRI SANAT KUMAR MANDAL. 
Will the Minister of FINANCE be pleased to 

state-
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(a wt r som of t forin banks 
ar cont mlatin to ntr t ral stat 
markts abnwit som Indian firms of Dli 

and Bomba

(b Gornmnts olt towards r
mittin t s forin banks to ntr ot r 
consumrorintd sc ms aart from t 
o ration of t normal bankin businss 
articularl t morta financin for t 
forinrs NonRsidnt Indians and t 
domstic burs and

(c t Imlications of tis mortain 
financin sc ms of t s forin banks 
and tir likl imact on t ral stat 

rics

TH MINISTR O INANC (PRO. 
MADHU DANDAVAT  (a to (c. T r is 

no bar on commrcial banks includin for
in banks o ratin in India to o rat 
consumr loan sc ms for itms lik Cars 
Tlisions Rfri rators tc  for domstic 
burs rsidnt in India. T commrcial 
banks includin forin banks also roid 
ousin financ to tir Indian rsidnt 
constitunts.

a artisans on t tins of Kadi and Villa  
Industris and also to roM loans to t  
ntr rnurs at low intrst to d b 
andicrafts and

(b  if so t tim b wk tis sc m 
is likl to b introducd

TH MINISTR O INANC (PRO. 
MADHU DANDAVAT  (a and (b. Sinc 
 banks roid bans to iabl roos

als from rsons in t andbrafts sctor in 
t normal cours of tir businss undr 
t comosit loan sc m. At rsnt 

comosit bank loans uto Rs.  ar 
aailabl to artisans illa  and cotta 

industris at a concssbnal rat of intrst 
at  .a. in backward aras and at  
.a. in ot r aras.

bdAi»fR

U radation of TV Transmission 
Cntrs in Krala

.   PRO. P.. KURIN Will t 
Ministr of INORMATION AND BROAD
CASTING b lasd to stat

Rsr Bank of India as r ortd tat 
on of t forin banks as rcntl sout 

its rmission for iin brid financ loans 
to nonrsidnt Indians for urcas of flats 
in India wic would intralia inol l  
of som car from t buildrs for markt

in t flats. No final dcision   b n 
takn b Rsr Bank of India.

b wAiws»rAR

Low Intrst Loans for D lo mnt of 
Handicrafts

.  SHRIRAV R SINGH Will t 
Ministr of INANC b lasd to stat

(rt wt r Gornmnt roos to 
xtnd atrona to andicrafts to ncour

(a wt r t r is a roosal to u
rad an TV transmissbn cntr in Krala 

durin t currnt ar and

(b if so t dtails t rof

TH MINISTR O INORMATION 
AND BROADCASTING AND MINIST R O

PARLIAMNTAR A AIRS (SHRI P. 
UP NDRA (a and (b. Sc m for t 

rlacmnt of t xistin low owr TV 
transmittr at Calicut b a i owr ( OKW 

TV transmittr is alrad undr iml mntd 
tion. Sit for ts roct as b n finalisd 
and t r uird transmittr ui mnt or
drd on t manufacturrs. As r t 
rsnt indications t roct is x ctd 
to b comltd durin .
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1838.  SHRt CHITTA BASU: Will the 
Minister of TOURISM be pleased to state:

(a) whether Government have a pack­

age programme for the development of tour­
ism in West Bengal: and

(b) if so, the details thereof?

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) and (b). The Central Department of 
Tourism provides financial assistance for 
the strengthening of tourism infrastructure 
based on the proposals received from the 
State Governments on their merit, availabil­
ity of funds and inter-se-priorities.

The following projects/schemes were 
sanctioned during the Seventh Five Year 
Plan in the State of West Bengal, which are 

at various stages of implementation

1.  Tourist Lodge at Digha

2.  Sound & Light Show at Rabmdra 

Bharti Univeisity

3.  Yatri Niwas at Darjeeling

4.  Yatnkas at Mayapur and Gangasa* 
gar

6.  Cottage Block at Gadiara

6  Tourist accommodation at Santini-
ketan

7.  Wayside facilities at Durgapur

8.  Development of Tourist/Trekking 

facilities In West track of Midnapur, 
Muktamanipur

9.  Cruise-Vessel for Sunderbans

In addition, special asslstanc:e has 
been sanctioned for devetopment of tourism 
in the hill areas of Darjeeling.

i424 COL»o cn»n(N. »n D»U»LtNnd D(J»SAHi424 COL»o cn»n(N. »n D»U»LtNnd D(J»SAH

1839.SHRI S. T. PATIL: Will the Minis­
ter of INFORMATION AND BROADCAST­
ING be pleased to state:

(a)  whether a T.V. relay station was 
sanctioned for Bagalkot town of Bijapur dis­
trict;

(b) if so, whether it has been completed,
and

(c)  if not, the stage at which it stands and 
the action being taken to expedite its com­
pletion'?

THE MINISTER OF INFORMATION 
AND BROADCASTING AND PARLIAMEN­
TARY AFFAIRS (SHRI P. UPENDRA): (a)to
(c). The VII plan of Doordarshan did not 
provide for establishment of a TV transmitter 
al Bagalkot. The establishment of such a 
projecT under the VIII plan depends upon the 

availability of adequate funds for the pur­
pose.

1840.

Payment to IMF

SHRI BASUDEB ACHARIA; 

SHRI AMAL DATTA:

Willthe Minister of FINANCE be pleased 
to state.

(a)  whether attention of Government 

has been drawn to the news-item captioned 
'India repaying 82 per cent more to Interna­
tional Monetary Fund’ appearing in the Tele­
graph dated 20.2.90; and
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(b)  If so, the reaction of Government 
thereto?

THE MINISTER OF FINANCE (PROF. 

MADHU DANDAVATE): (a) Yes, Sir.

(b)  The amount of loan taken from IMF 
is fixed in terms of SDRs and as is the 
practice with bans designated in foreign 
currencies/SDR, the same amount has to be 
repaid in foreign currency/SDR. If the value 
of foreign currency/SDR rises in terms of 
rupees, It is to be expected that repayment 
will be more in rupee terms.

Setting up of Tourist Centres In Konkan 
Area of Maharashtra

1841.  SHRI A. R. ANTULAY; Will the 
Minister of TOURISM be pleased to state;

(a) whether Government have any pro­
posal for setting up of a Tounst Centre in the 
coastal areas of Konkan region, particularly 
in Raigad district of Maharashtra;

(b) if so, the details thereof; and

(c) whether Government will set up hotels 
and motels in the region to attract the tour­
ists?

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU);

(a) and (b). Yes, Sir. The State Government

of Maharashtra have identified 30 locations 
in the coastal area of Konkan reg'ton out of 
whteh 7 places are in Raigad distrtot.

(c)  The Central Department of Tourism 
does not set up hotels in the country. No 
proposal has been received from the State 
Government for setting up of a motel in the 
region.

Coffee Prices

1842.  SHRI D.M. PUTTEE GOWDA: 
Will the Minister of COMMERCE be pleased 
to state:

(a) whether the attention of Govern­
ment has been drawn to a news-item cap­
tioned “Steep increase in coffee prk;es on 
the cards* appearing in the Indian Express 
dated 25th February, 1990;

(b) if so, whether the Government pro­
pose to revise the minimum release price of 
coffee; and

(c) if so. the reasons for increasing the 
coffee price in the country?

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) to (c). Based on the cost study report of 
the Cost Accounts Branch, the Minimum 
release price (MRP) of coffee has been 

revised w.e.f. 8th March, 1990 as under:

Grade Price Before 

Mn/»¥»rA

Price After 

Mn/»¥»rA

% age 

»A9$nw¥n

Arabica Rs. 19.81 Rs. 20.37 2.82
per kg. per kg.

Robusta Rs. 15.90 Rs. 16.64 4.65
per kg. per kg.

Composite Rs. 10.18 Rs. 10.57 3.83
per point per point
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ft would ba san tat t  incraasa can 
ba tarmad onl as marinal and not staa.

D». N. C»wHALn».n nN N»H.».nD». N. C»wHALn».n nN N»H.».n 
f»S»Hn..».n» ».s mAuL(w .s»Hn»tL.U»f»S»Hn..».n» ».s mAuL(w .s»Hn»tL.U»

.   SHRI S. KRISHNA KUMAR Will 
t  Ministr of INANC ba iadsadtostt

(a wt r Gornmnt ad imosd a 
ban on frs rcruitmnt to Gornmnt 
D artmnts and Public undrtakins as an 
conom masur

(b wt r Gornmnt roos to lift 
t ban on rcruitmnt and

(c if not t  rasons t rfor

TH MINISTR O INANC (PRO. 
MADHU DANDAVAT  (a No ban as suc 
ad b n imosd on frs rcruitmnt to 
Gornmnt D artmnts and Public Un
drtakins. As a art of antiinflationar mas
urs MinistrisD artmnts of t Gorn
mnt of India and Public Undrtakins wr 
adisd in anuar  not to fill u xist
in acancis.

(b  and (c. In r ard to Public undrtak
ins instructions wr issud in Octobr 
 rlaxin t ban on fillin u of acan

cis. In r ard to Gornmnt D artmnts 
modifid uidlins r ardin fillin u of 
acancis wr issud in Ma ul . 
Accordin to t risd uidlins subct 
to fulfilmnt of crtain conditions acancis 
in Go rnmnt D artmnts bot lan and 
nonlanarisin du to romotion rtir
mnt dat rsination dismissalr moal 
or d utation tc. can now b filld u.

Sttin u of TV Studio At 
Visakaatnam

.SHRIMATI UMA GAAPATI 
RAU Will t Ministr of INORMATION 
AND BROADCASTING b lasd to stat

(a wt r Goarnmant roosa to at 
u a fullfld d TV studio and i owar 
TV transmlssbn cntra at Visakaatnam 
and

(b If so t dtails t rof

TH MINISTR O INORMATION 
AND BROADCASTING AND MINISTR O 
PARLIAMNTAR A AIRS (SHRI P. 
UPNDRA (a and (b. W ras a i 
owr ( KW TV transmission Cntr as 
alrad b n functionin at Visakaatnam 
sinc nd Au  t r is at rsnt no 
roosal to st u a TV Studio Cntr at tis 
lac.

O rdraft acilit to Krala

.   SHRI K.V. THOMAS Will t 
Ministr of INANC b lasd to stat

(a wt r Krala Gornmnt as 
r ustd to nanc t o rdraft facilit to 
t Stat and to Incras t  riod for 
r mittin t ordraft

(b if so t action takn b Union 
Gornmnt t ron and

(c wt r Krala Gornmnt is r
mittin t ordraft in tim

TH MINISTR O INANC (PRO. 
MADHU DANDAVAT  (a In Dcmbr 
 t Gornmnt of Krala r ustd 

for incras in Was  Mans Limit rmit
td b Rsr Bank of India as also in t 
tim limit for clarin ordraft from  to  
das.

(b T Stat Gornmnts r usts 

wr not ar d to.

(c In t currnt financial ar (  
 t Stat Gornmnt a b n clar
in t  ordrafts in tim.
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1846.  SHRI MADHAVRAO SC1ND1A: 
Will the Minister of FINANCE be pleased to 
state:

(a) the economic and other aid sought 
by Government from the United States of 
America for the year, 1990;

(b) the amount of aid granted by the 
United States of America in response thereto; 
and

(c) how it compares with the US aid 
being given to Pal<istan, Bangladesh and

other developing countries in the Sub-conti­
nent?.

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): (a) The Govern­
ment of India does not mal(e any request for 
a specific amount of aid from the US Govern­
ment.

(b)  and (c). As per the information fur­
nished by our Embassy in Washington the 
foreign assistance allocation made by the 
US Government for US fiscal year 1990 
(October 1989 to September 1990) for India 
and other countries in the sub-continent is as 
under:

(In US dollars million)

India Pakistan Bangladesh Sri Lanka Nepal

(i) Development

Assistance
22.473 43 000 52.500 18.000 12.393

O') PL 480 Title II 83.204 80.000 77.460 16.844 2.160

(ill) L< onomic 
 ̂jpport Fund

— 229.011 - — —

(iv) Foreign Military 
Firuncing Grant

— 229.011 — — —

(V) Iniefriational 

Military Lducation 

& Training

0.229 0.911 0.299 0.159 0.100

105.906 581.933 130.259 35.003 14.653

b8$wA¥kws»rAR

Income-Tax Raids on the Premises of 
Film Actors and Actresses

1847. SHRIMADANULKHURANA: 
SHRI RAM SAGAR (Saidpur) 
SHRI K. PRADHANI:

Will the Minister of FIN ANCE be pleased 
to State:

(a) the details of film actors and ac­
tresses whose premises were raided by the 
Income-tax Department during the last three 
years;

(b) the details of the irregularKies found 
during these raids;

(c) the action talcen by Government in 
regard thereto; and
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(d  t amount of arrars of mors tan 
ru s on lak as lncomtax and ot r 
taxs ndin ralisation aainst film actors 
and actrsss at rsnt and t  st s ro
osd to b takn to rcor t outstandin 
dus

TH MINISTR O INANC (PRO. 
MADHU DANDAVAT  (a and (b. Durin

t  financial ar S S .  
 (uto ai  t Incom tax 
D artmnt conductd sarc s on t 
rmiss of t  followin film actors and 
actrsss. T dtails of t  assts sizd 
and unaccountd incom surrndrd dur
in suc sarc s ar also i n aainst t  
nam of t concrnd rsons

mwLn Wwin r w ns 
n»znS 
Mt »A iwHfU

Aw rAsnS »ArLn 
AnASnnS 
Mt »A iwHfU

Banuria NIL NIL

Viaakant NIL

M. R. Radika NIL Nil

M.R. Viswanatan NIL .

Anita Ra . NIL

Gnrall instancs of su rssion of r
munration undrstatdundisclosd in
stmnts and xcss claim for x ndi

tur ar found in suc cass.

(c   ollowu in stiation assin of 
ordrs undr Sction ( of t Incom 
Tax Act rtaininrlasin t assts sizd 
assssmnts and suc ot r action as calld 
for undr t  Dirct Taxs nactmnts is 
takn.

(ii  rantin of instalmnts for 
amnt of taxs in suitabl cass and

(iii  action for rcor In cass of d
faultrs as roidd in t Incom 
Tax Act.

bdAi»fR

xort of lctronic Products b 
Santacruz T. Comanis

(d   As on st Dcmbr  an 
amount of Rs . crors was du as in
comtax and ot r taxs from  film actors 
and actrsss wo indiiduall owd mor 
tan ru s on lak ac. T st s for 
liuidatfonrcor of outstandin dus 

includ

(i  x ditin t disosal of a als 
in cass wr t tax dus ar 
disutd

.   SHRIASWANT SINGH Will t 
Ministr of COMMRC b lasd to stat

(a t numbr of t comanis in t 
Santacruz r Trad on xortin lc
tronic roducts to t Soit Union

(b t t s of lctront roducts 
xortd durin t last tr ars

(c t t s of roducts imortd b
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SOH(Nŝ »HnsSOH(Nŝ »Hns

»

(d)  the US Dollar value of Imports by 
these companies and the value in US Dollars 
of exports to Soviet Union by them?

THE MINISTER OF COMMERCE AND 
TOURISM (SHRIARUN KUMAR NEHRU):

{«) Fburtaer) Unte in Santaota Eieĉics 
Export Processing Zone ate flKporting to the 
Soviet Union.

(b) Computers, Computer Peripherals, 
Photocopiers, Electronic Components, Col­
our Picture Tubes etc.

(c) Electronic Components, Sub-assem­
blies and Peripherals etc.

•)

(d) (i) US $ value of
imports made by the units dutlng 

3 years upto S/SQ.

US S.Value 604.97 lakhs. 
(Rs. 8457.56 lakhs)

(ii) Value of Exports to the USSR. US $ Value 721.12 lakhs 
(Rs. 9984.89 lakhs)

b8$wA¥iws»rAR

Ineome From Opium and Alkaloid 
Industry

1849.  SHRI JAGOISH SINGH KUSH- 
WAHA: Will the Minister of FINANCE be 
pleased to state:

bdAhi»¥fR

Setting up of a Film Council for Regula­
tion of Film Industry

1850.  SHRI A. VUAYARAGHAVAN. Will 
the Ministerof INFORMATION AND BROAD­
CASTING be pleased to state:

(a)  the total income earned by Govern­
ment from Opium and AlkatoW Industry at 
Ghazipur district during the last five years;

*{b) whether Government propose to 
allocate fifty percent of income on the devel­
opment of Ghazipur district, and

(c) if not, the reasons therefor"̂

(a)  whether there is any proposal for 
setting up a Film Council to regulate the filfr 
industry; and

(b)  if M, m what ro*'pr<i t! o council wi'l 

he dffoient from the  'i.i pultem ir> ti / 

.nau-.t'V <’

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): (a) The Gavern- 

ment Opium & Alkatokl Works. Ghazipur 
Incurred a total loss of Rs. 240.63 lakhs 

during the last five years (iJe. 1984-85 to 
1988-89).

(b) and (c). Does not arise.

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 

PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): (a) and (b). Government is 
working on a policy paper to create a Film 
Council. Once the policy paper is finalised, 

Government will come fonward with suitable 
legislaton, if necessary, as early as pos­
sible.
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1851.  SHfli M. ARUNAeHALAM: Will 
the Minister of FINANCE be pleased to state:

(a) whether India has joined the Global 

Infrastructure Fund <QIF) backed by the 

Federation of Economic Organisations of 

Japan;

(b) if so, whether Government propose 

to seek assistance from the GIF; and

(c) if so. the details thereof?

so as not to predude oiganisathm of an 
addttionat bank In the same dSstHist provldKl 

the existing barA has adtieved 
viaUlity norms and there is requisite non'* 
agricultural business potential forthe subse­
quent bank to become viable unit in a given 
time frame. The emphasis of the policy is to 
fill gaps in districts without urban banks and 
to consolidate the working of existing urban 
bank on sound and healthy lines without 
undue proliferation keeping in view the over­
all banking development in the public sector 
as well as the cooperative sector.

THE MINISTER OF FINANCE (PROF. 
MADHU DANOAVATE): (a) to (c). The exact 
position is being ascertained.

[Translation]

Licence For Opening of City Coopera­
tive Banks

1852.  SHRI HARSH VARDHAN: Will 
the Minister of FINANCE tie pleased to state:

(a) whether the Reserve Bank of India 
has formulated a policy that licence for only 
one city cooperative bank would be given in 
a district;

(b) if so, the details of the policy;

(c) the reasons for adopting such a 
polk̂y; and

(d) the likely impact of this policy on the 
progress of cooperative movement?

THE MINISTER OF RNANCE (PROF. 
M/«>HU DANOAVATE): (a) to (d). In tenns 
of the licensing policy formulated by the 
Reserve Bank of India (RBI), a new urban 
bank is allowed to ba established in a district 
which is devoid of urban ttanking facilittes. 
The policy is implemented in afle)dble manner

Construction of Radio Station at 

Pithoragarh, Uttar Pradesh

1853.  SHRI HARISH RAWAT; Will the 
Minister of INFORMATION AND BROAD­
CASTING be pleased to state;

(a) whether the construction work of a 
sancttened Radio station at Pithoragarh in 
Uttar Pradesh is likely to commence in 1990;

(b) if so, the amount earmarked for the 
work during 1990; and

(c) the reasons for delay in the constnjc- 
tion of radk) station and the remedial steps 
contemplated to expedite its completion'̂

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): (a) Yes, Sir.

(b) An outlay of Rs. 26.30 lakhs has 
been kept for this project for the year 1990- 

91.

(c) The delay in the construction of 
Radio Station was due to non-availability of 
the land for the purpose. Efforts are mads to 
speed up the process of construction as the 

site is now available.
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1854.  SHRI MANORANJAN BHAKTA; 
Will the Minister of TOURISM be pleased to 
state:

(b) KiOCL incurrad a toss in 1988-d9; 
howavar, profits for tha currant yaar ara 
axpactad to ba over Rs 20 etoraa.

(c) Tha Company has plannad for hiŝar 
productton and export of its products for 
1990-91; higher prices for this year hava 
also t>aen sattfad.

(a) whether Union Government have 
set up a complaint and grievances cell to 
monitor the complaints received from the 
tourists in the country; and

(b) if so, the extent to which the cell has 
helped in removing the grievances of tour­
ists?

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) Yes. Sir.

(b)  The Cell, with the help of field offices 
of Central Tourism Department and State 
Tourism Departments, tries to settle com­
plaints received from the tourists to their 
satisfaction.

mOHlNH•».w» Nl GAsHO•Ate THN. 5HOmOHlNH•».w» Nl GAsHO•Ate THN. 5HO 
1N•S».o ,(•(nOs1N•S».o ,(•(nOs

1855.  SHRIMATI BASAVARAJES- 

WARI: Will the Minister of STEEL AND 
MINES be pleased to state:

1».nH»L cwe»•» N. C»LLULNA0 -e»n0 Nl1».nH»L cwe»•» N. C»LLULNA0 -e»n0 Nl 
5H(00»5H(00»

1856.  SHRI ANADICHARAN DAS: Will 

the Minister of TOURISM ba pleased to 
state:

(a) whether there is any Central Spon­
sored Scheme in which the States are as­
sisted to develop/construct religious ghats;

(b) if so, the assistance provided under 
the scheme to various States during the last 
three years;

(c) whethertha Orissa Government have 
submitted any proposal to construct/develop 
the Daswashamedha/Baruni Ghat in Cut­
tack Distret of Orissa which is a religious 
Qhat for the eastern regbn;

(d) if so, the details thereof; and

(a)  the action taken by Government 
thereon?

(a) whether the Kudremukh Iron Ore 

Company Limited has made record produc­
tion in 1989;

(b) if so, the total profit earned by the 

Company; and

(c) the steps being taken to improve the 
profitability during 1990?

THE MINISTEROFSTEELANDMINES 
AND MINISTER OF LAW AND JUSTICE 
(SHRI DINESH GOSWAMI): (a) Yes, Sir.

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) The Central Department of Tourism 
consider proposal for provWing financial 
assistance for improvement/devalopmant of 
ghats at important centres which t>ave po­
tential to attract larger number of tourists.

(b) in tha last thraa years financial assis­
tance has t>een ptovided to tha StaM Gov- 
•mmants for devatopmant/imprDventent of 
Varanasi ghats and Nehni ghats in Uttar 
Pradash, tothing ghats at Srirangam in Tamtl
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(o o Sir.
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.   SHRIS AM SHM H Wi 
t  Ministr o IA C ti sd to stt

( wt r ti Word Bni Riw 
Mission s r d to roid innci 
ssistnc to tor Sinnin Mis in M r

str nd

( i so t dtis t ro nd i not t 
r sons t ror

TH MIISTR O IA C (RO. 
MA H A AAT  ( nd (. T 
roos o M rstr Gornmnt or 
inncin o or Sinnin Mis on c t 
Aot (Ao  n r r nd Wrd 
(Indir ndr t I Assistd C CIII 
roct s n mind   Word Bn 
Riw Mission. How r  dcision  t 
WorW Bn wod d nd mon ot r 
tins on t on ndin rrn mnts 
in ini d tw n CC nd t Stt 
Gornmnt.

CAS» iH»s» (n »n AHSO».CAS» iH»s» (n »n AHSO». 
Contris

S.   SHRI A RA ATT Wi 

t  Ministr o COMMRC  sd to 
stt

(   wt r t  st ro n con 

tri  dmndd c n in t  ttrn 
o trd to rd crrncis

( i so. its t  im ct on ni  trd

».s».s

(   t  st  Gornmnt MiM to 
t  to m tt  titon

TH MIISTR O COMMRC A  
TO RISM (SHRI AR  MAR HR
( o Sir.

( nd (c. os not ris.

S Hn  mH OO»»Os W s Tn.»S Hn  mH OO»»Os W s Tn.»

. SHRI M. BAGA R  Wi t 
Ministro COMMRC  sd to stt

( wt r t r is rt sco or 
ort o ood it ms s ci  rocssd 

ood nd

( i so t nms o t  contris 
wr t s ood itms cn  ortd

TH MIISTR O COMMRC A  
TO RISM (SHRI AR  MAR HR
( nd (. s Sir t r is considr  
sco or ndin orts o or roc
ssd oods to SSR S di Ari wit. 
A . t rnds dr R ic  
Grmn SA n tc.

rAn. o n ».t»rAn. o n ».t»

. SHRI MA HATA SI GH Win 
t Ministro IA C  sd to stt

(   wt r Gornmnt roos to 
mnd t  sttts ornin t  ntion
isd ns so s to i rtr tonom to 
t m nd

Gs i so t tim r m st   Go
rnmnt or im mnttion o tis ddsion 
nd t  mnnr In ws it wi r  t 
conom

TH MIISTR O IA C (RO 
MAH A AAT  ( nd (. T 
tionisd n rorm titoir notton 
In ccordnc wit t roisions oontind
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in td Bankin Comanis (Acuisition and 
Transfr of Undrtakins Act.  and 
 and ot r rl ant statuts. T r

formanc of t Nationalisd Banks is 
monitrd on a continual basis b t Go
rnmnt and Rsr Bank of India in t 
lit of tir olicis and suc masurs 
considrd ncssar includin functional 
autonom ar takn to imro t function
in of t banks.

M a Issu of Usa Rctifirs

.   SHRI .S. RAASKHAR 
RDD Will t Ministr of INANC b 
lasd to stat

(a wt r t m a issu of Usa 
Rctifirs was o nd wit t romis of 
tr rocts

(b if so. wt r all t rocts a 
b n imlmntd

(  Gornmnt will tak suc action as 
ncssar for an iolation of t  law tat 
mit a occurrd witin t  rl ant 
statutor roisions.

xort of Drus

.   SHRI P.R. KUMARAMANGA 
LAM Will t Ministr of COMMRC b 

lasd to stat

(a t  alu of xorts of Indian Dru 
Comanis bot in Public Sctor and riat 

sctor s aratl durin last tr as 
arwis

(b t nams of countris to wom 

t s drus a b n xortd

(c wt r t rowt of Indias dru 
industr is amrd in an wa bcaus of 
Su r  and ot r ancillar roisions of 
t US Trad and Tariff Act and

(c If not t  rasons t rfor

(d wt r no intrst for t  riod 
ndin Dcmbr  as b n aid and

( t action Gornmnt ar cont m
latin to tak to mak Usa Rctifirs to 
rturn t mon to t In stors

TH MINISTR O INANC (PRO. 
MADHU DANDAVAT  (a to (c. In its 
Pros ctus t coman ad indicatd t 
Imlmntatbn of tonns of Son 
Iron Proct wit cati owr unit and a 
alltisation lant. T dbntur issu was 
not full subscribd. T coman a 
Informd t Gornmnt tat t  roos 
to imlmnt onl t  tonns 
Son Iron Proct at rsnt and would 
dfr t imlmntation of t ot r actii
tis to a latr dat.

(d   T information is awaitd from t 
coman.

(d  if so. t  st s takn b Gornmnt 
in tis r ard

TH MINISTR O COMMRC AND 
TOURISM (SHRI ARUN KUMAR NHRU
(a T Valu of xort of drus and arma
cuticals durin  and  
 Is as follows

nw Mt »A rn

  .

  .

  .

T s xorts wr mad mostl b 
riat sctor comanis. xort data for 
ublk sctor and riat sctor comanis 
s aratl is not maintaind.

(b  T drus and armacuticals wr 
xortd to USSR. USA. RG UK. ranc.
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JifMn, taV, Oanmaric, Netheriands Suvit* 
zvrtand and AustraOa.

(c)  and (d). No. Sir, Howavar, Govarn- 
mant's stralagy has been to generate the 
prmsura of intamatbnal public opbtion to 
datar the US Qovemment from taking any 
unilateral measures which may affect ex­
ports from India of any commodity including 
dnigstoUSA.

(a) whattier Govammant bawa given 

ttwir ̂}pn̂  to the pro<ihJcais iormaKing a 
fiiffl on Veiar Savaifcar;

(b) if so, the amount of grant aancyonad 
by Govfmmant for the purpose;

(c) whether Government have sane- 
tionad any ̂rant to Savaifcar Oarshan Pra- 
tishthan; and

Foraltfn Inveatmant

1864. SHRIf̂ATI CHENNUPATI 
VibYA: Will the Ministerof FINANCE pleased 
to stale:

(a) whether Government are consider­
ing proposals to create more attractive in­
vestment climate by defining its policy to­
wards foreign investment in India in viêw of 
the recent happenings in Europe and South 
East Asian countries; and

(b) if so, the steps being tal<en to identify 
the areas where the country needs foreign 
investment in order to improve economic 
development, particulaily exports?

THE MINISTEfl OF FINANCE <PROF. 
MAOHU DANDAVATE): (a) and (b). The 
basic framework of our foreign investment 
policy is laid down in various documents 
including the Industrial Policy Resolution. 
Our approach is selective. In line with our 
priorities, the policy permits technical as well 
as financial collaborations over a wide range 
of Industrial activities. The policy is well 
established and facilitates direct foreign 
investment in desirable areas, particuiarty 
areas of high technology and exports.

A|>proval fbr Fibn on Savarkar

1865. SHRIMATI JAYAWANTi NAV- 
INCHANORA MEHTA: Will the Minlstar of 
INFORMATION AND BROADCASTING be 

piaased to state:

(d) if so, the amount sancttoned?

THE MINISTER OF INFORMATION 
AND BROADCASTING ANDMINISTEROF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDFM): (a) No, Sir. Production of films 
is largely in private sector and no prior ap­
proval of Governnjent for productfon of fea­
ture films or documentaries by private pro­
ducers is required.

(b) The Central Government has not 
given any grant for production of film on Veer 
Savarkar.

(c) No, Sir.

(d) Does not arise.

Opening of A Branch of Alaknanda
Gramin Bank at Kharakhal Uttar 

Pradeah

1866.  SHRI C. M. NEGI; WIU the Minis­
ter of FINANCE be pleased to, refer to the 
reply given on 21 AprD, 1989 to Unstarred 
Quastton No. 6477regarding bank branches 
in Pauri distrtet of Uttar Pradesh and state:

(a) whether a branch of Alaknanda 
Gramin Bank has been opened at Kherakhal 
in khirsu block of Pauri Garhwal; and

(b) if so, the details of the st«rff working 

at the branch?
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TH MINISTR O INANC (PRO. 
MADHU DANDAVAT  (a and (b. No Sir.

T Alaknanda ramin Bank as not 
t b n abl to o n t  branc at t 
cntr du to nonaailabllit of staff.

b wAiws»rAR

D lo mnt of Nw Tourist Placs in 
Raastan

. SHRI GIRDHARl LAL BHAR 
GAVA

SHRI NATHU SINGH

Will t Ministr of TOURISM b lasd 
to stat

(a wt r t inflow of domstic and 
forin tourists in Raastan is continuousl 
incrasin

(b t rcnta of tourists wo is
itd Raastan out of t total numbr of 
forin tourists isitin t countr durin 

(c wt r t r is an roosal for 
roidin cntral assistanc for d lo 
mnt of nw lacs of tourist imortanc in 
Raastan and roid mor facilitis to t 
xistin tourist lacs durin 

(d wt r Gornmnt of Raastan 
as submittd an roosal in tis r ard to 
Union Gornmnt for its a roal and

( if so t dtails t rof and t tim 
b wic t roosal will b aro d

TH MINISTR O COMMRC AND 
TOURISM (SHRI ARUN KUMAR NHRU
(a s Sir.

an durin .

(c  to (. T Gornmnt of Raastan 
as submittd roosals for Cntral finan
cial assistanc for t  d lo mnt of tour
ism In tir Stat durin . T r 
sc ms would b assistd durin  
on t basis of tir mrit aailabilit of 
funds and intrs rtorltis.

Sttin u of a Doordarsan Kndra in 
Godda and Banka Biar

.   SHRI ANARDAN ADAV Will 
t Minlstrof INORMATION AND BROAD
CASTING b lasd to stat

(a wt r Gornmnt roos to st 
u a Doordarsan Kndra in Godda District 
and at Banka of Baalur District in Biar 
and

(b if so t tim b wk it is likl to 
b stu

TH MINISTR O INORMATION 
AND BROADCASTING AND MINISTR O 
PARLIAMNTAR A AIRS (SHRI P. 
UPNDRA (a and (b. T i owr ( 
kw TV transmittr undr Iml mntation at 
Katiar is x ctd to roid sric in 
arts of Godda and Baalur districts of 
Biar. How r Banka in Baalur district 
is not x ctd to b satisfactoril cord 
b tis transmittr in iw of t  intr nin 
distanc. Wil it is t  ndaour of t 
Gornmnt to xtnd TV sric to unco
rd arts as arl as ossibl tis is ssn
tiall d ndnt uon t aailabilit of 
ad uat rsourcs for tis uros undr 
futur lans of TV xansion.

asion of Taxs b Wolsal Tradrs

(b  As r t  information aailabl from 
t Stat Gornmnt about  of t 
total forin tourists to India isitd Raast

.   SHRI HUKMD O NARAAN 
ADAV Will t Ministr of INANC b 
lasd to stat
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(a) whsthtr it is afactthatthe wholesale 
daalara of «dii}l« oils. oil>seeds and food 
artidM In Delhi are evading Central sales 
tax, Income tax and other taxes on large 
scale;

(b) whether it is also a fact that goods 
are smuggled out to other States without 
paying sales tax due to which that State also 
has to bear the toss of revenue; and

(c) if so, the number of such cases 
detected by Government during the last three 
years, the details of the persons found in­
volved and the action taken against them?

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): (a) to (c). No such 
large scale evaston of sales tax, income tax 
and othertaxes has come to the notice of the 
concerned departments. However, the In­
come-tax Department conducted searches 
in 29 cases of Dry Fruit dealers of Delhi, in 
November, 1988 and prima facie unac­
counted assets worth Rs. 24.43 lakhs were 
seized.

Setting up of T.V. Relay Centre at
Saptsharang Garh, Maharashtra

1870.  SHRIHARI SHANKAR MAHALE: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state:

- (a) whether Govemment propose to set 
up any Televiston Relay Centre at Saptshar­
ang Garh in Varna region of Nasik district to 
meet the demand of the people of this re­
gion;

(b) if so, the details thereof; and
(c) If not, the reasons therefor?

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA); (a) to (c). There are at present 
thrf e low power TV transmitters one each at 
Nasl(, Malegaon and Manmad functioning

in Nasik district. With the commiasionino of 
high power (10KW) TV transmitter under 
implementation at Aurangabad, the een/ice 
in the Nasik district is expected to improve 
further. However, Saptsharang Garh is not 
expected to be covered because of inten̂en- 
ing distance. It is Government’s endeavour 
to extend TV sen/ice to uncovered areas as 
soon as possible, but this can be achieved 
only in a phased manner depending upon 
availability of funds for this purpose under 
future plans for TV expansion in the country.

bdAhi»¥fR

FERA Companies

1871. SHRI E.S.M. PAKEER MO- 
HAMED: Will the Minister of FINANCE be 
pleased to state:

(a) the details of the companies holding 
the FERA status;

(b) the total value of the Foreign Ex­
change involved in these companies;

(c) whether Government have received 
any application from FERA companies to 
increase their FERA limits; and if so, the 
details thereof; and

(d) whether any of these FERA compa­
nies have violated the laws and if so, the 
action Government have taken in the mat­
ter?

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): (a) to (d). Informa- 
tton is being collected and will be laid on the 
Table of the House to the extent available.

b8»AA¥gws»rAR

Development of Tourist Centre In 
Kanpur

1872. SHRI KESHRILAL: Will the Min­
ister of TOURISM be pleased to state:
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(a w t r ornmnt roos to 
d lo Bittr or an ot r lac in anur 
as a tourist cntr and

( if so. t dtails t rof

T  MIIST  O COMM C AD 
TO ISM (S IA  MA 
(a and (. s Sir. T D artmnt of 
Tourism a sanctiond construction of 
waisid amnitis at at ur osnai and 
Maaraur in anur District.

arit In a Scals In All Bans

.  S I ALAD SI  ATL 
Will t Ministr of IA C  lasd to 
stat

(a wt r t r is disarit in t a 
scals of mlo s officrs in diffrnt 
ulic sctor ans

( if so t rasons t rfor and

(c wt r ornmnt roos to 
Introduc arit in t a scals of t 
mlo sofficrs of all t ans

T  MIIST  O IA C ( O. 
MAD  DA DAVAT  (a to (c. T a 
scals of wormn mlo s in ail t 
ulic sctor ans ar idntical. In t cas 
of officrs in Scal V and ao  ow r 
t r ar slit diffrntials In t a scals 
tw n Stat Ban of India isais t 
ot r ulic sctor ans du to istorical 
rasons. T risd a scals for suc 
officrs in t  Stat Ban of India a not so 
far n a rod.

(a w t ro mmntar awar tat 
t natnalisd anscoo rati ans 
a startd a lar scal camain to ral
is aricultural loans from marinal farmrs

( wt r t camain as n 
startd as r t o mmnts dircti s 
and

(c If not wt r ornmnt undr 
its dclard olrc roos to issu dirc
ti s to ans t r  sain marinal farm
rs from ruin

T  MIIST  O IA C ( O. 
MAD  DA DAVAT  (a to (c. Bans 
ar r uird to ta normal st s to rcor 
tir loans includin aricultural loans aftr 
t amounts fall du. coris ar mad 
in rs ct of all cat oris of farmrs irr
s cti of wt r t  ar marinal farm
rs and i farmrs. Sinc tis Is a normal 
anin actiit ornmnt dos not issu 
an dircti s in tis r ard.

Imorts and orts Durin Dc m r 
anuar and ruar 

.  S I AM A ASAD SAS 
TI Will t Ministr of COMM C  
lasd to stat

(a t alu of total imorts and 
orts (in crors of u s in Dcmr
 and anuar ruar   main 

it mwis and countr wis and

( t st s in ta n  orn
mnt to rduc imorts

co r of Aricultural Loans from 
Marinal armrs

.    S I  S OTTAM 
ASI Will t  Ministr of IA C  
lasd to stat

T  MIIST  O COMM C A D 
TO ISM (S I A  MA 
(a T alu of total Imorts and orts 
durin Dcmr   and anuar   
ar as undr
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.   SHRI MLLAPPALL RAMA 
CHA RA Wi t Ministr o CO 
MRC  as to stat
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tion to arin ro cts ort rin 

(c wt r ort o arin ro cts 
as Incras rin t ast tr ars 
an

( i so t  tais t ro

TH MIISTR O COMMRC A  
TO RISM (SHRI AR  MAR HR  
(a T orin can a  ro t 
ort o arin ro cts rin   was 

Rs. . crors.

tion to arin ro cts orts rin 
 is i n ow

swsn n nAswn
win

raa .

arnataa .
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Maarastra .
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Anra Pra s .

Tai a .
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as incras rin t ast tr ars as 
inicat ow

nwc Crs Wwin 
A Mt rn

.

.

.

( T stat wis rcnta contri  (Sorc MP ACocin
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(a) the value of sports goods exported 
during 1987-88,1988-89 and 1989-90 and 
the target fixed for 1990-91 respectively;

(b) the main items of sports goods that 
are exported;

(c) whether Government have offered 
any incentives to promote sports goods 
industry; and

(d) if so, the details thereof?

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) The value of sports goods exported 
during the last 3 years as reported by the 
Sports Goods Export Promotion Council is 
as under:

(Rs. in crores)

1987-88 30.50

1988-89 38.11

1989-90 43.22 (P)

(upto January *90)

The Export target for 1990-91 has been 
tentatively fixed at Rs. 80/- crores.

(b) The main items of sports goods that 
are exported include Inflatable Balls, Cricket 
bats, hockey sticks, protective equipment for 
hockey & cricket, etc.

(c) and (d). The incentives offered to 
sports goods exporters include facilitation of 
easy access to imported Inputs, grant of duty 
drawback, marketing assistance under MDA

and provision of Cash Compensatory Sup­
port.

Introduetion of Raglonal language aa 
an Official Language in Courta

1878.  SHRI MULLAPPAaV RAMA- 
CHANDRAN: WiH tha MMMar «l UW AND
JUSTICE be pleaaad to

(a)  whether the Stalaa/Unton Territo­
ries have introduced regbnal languages as 
the official languageof the respective courts; 

and

<b) if so, the details thereof, Statewise?

THE MINISTER OFSTEEL AND MINES 
AND MINISTER OF LAW AND JUSTICE 
(SHRI DINESH GOSWAMI); (a) and (b). 
Under Article 348 (1) of the Constitutton of 
India, the proceedings of tha High Courts 
and Supreme Court shall be in English. 
Under Article 348 (2) of the Constitution of 
India and Sectton 7of the Official Languages 
Act, 1963, the Governor of a State may, with 
the prevnus consent of the Present, author­
ise the use of Hindi or the official language of 
that State for use in the High Court in addition 
to English. Thus it is for the State Govern­
ment to introduce Hindi or the official lan­
guage of the State for use in the High Courts. 

The High Courts of Madhya Pradesh. Uttar 
Pradesh Bihar and Rajasthan have been 
given permission of the President to use 
Hindi.

Introductbn of regional languages as 
official language in the subordinate courts is 
to be oonsMered by the State Governments.

iOLOw»»n Nl W(L• N. cAue»»e 1e».sH»iOLOw»»n Nl W(L• N. cAue»»e 1e».sH»

1879.  SHRI MULLAPPALLY RAMA- 
CHANDRAN: Wiiithe Minlstarof WFORMA- 
TION AND BROADCASTING be plaasadto 
state:
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(Sourca Council for Latsr xorts(a w t r Goamittnt rooss to 
tlflcast a film on Subas Candra Bos

(b if so t  dtails t rof and

(c If not t rasons t rfor

TH MINISTR O INORMATION 
AND BROADCASTING AND MINISTR Ol 
PARLIAM NTAR A AIRS (SHRI P. 

UPNDRA (a to (c. A fatur film in 
Bnali tiltd Subas Candra wic won 
t  national award for t  Bst atur Rim 
on National Int ration in  as b n 
offrd fortlcast on Doordarsan. Its tl
cast d nds uon t roramm r uir
mnts of Doordarsan and aailabilit of 
ood ualit rint.

xort of Lat r Goods

.   SHRI ASHWANTRAG PATIL 
Will t Ministr of COMMRC b lasd 
to slat

(a t xorts of lat r  lat r 
oods durin  (till dat as com
ard wit  and

(b t masurs takn or roosd to 
b takn to incras t xorts

TH MINISTR O COMMRC AND 
TOURISM (SHRI ARUN KUMAR NHRU 
(i xorts of lat r and lat r oods 
dutin  (ArilDc mbr  as 

comard to t sam riod of  
(i.. ArilDc mbr  a b n as 
follows

ar dBCrs »A Mt urA

.
(ArilDc mbr

.
(ArilDc mbr

(b   Markt Promotion masurs abroad 
and roduct d to mnt fforts in India or 
Indian Lat r oods to b comtMa in 
world markt in trms of ric and ualit 
a l d in incrasin xorts and t s 
masurs ar roosd to b continud and 
intnsifid w r r r uird.

inantlAS Packa  for Mdium Stl 
Plants

. SHRI ASHWANT WO PATIL 
Will t Ministr of ST L AND MINS b 
lasd to stat

(a wt r t r is a roosal for a 
comr nsi acka of incnti s for 
t mdium scal stl manufacturin in
dustr and

(b if so t dtails t rof

TH MINISTR OST L AND MINS 
AND MINISTR O LAW AND USTIC 
(SHRI DINSH GOSWAMI (a No. Sir.

(b Dos not aris.

Sorta  of Natural Rubbr

. SHRI PARASARAM BHARD 
WA Will t Ministr rf COMMRC b 
lasd to stat

(a wt r sorta of natural rubbr 
and its incrasd ric as ut t continud 
o ration of small and tin rubbr roducts 
units undr trat

(b lfsow t rGo mmnta not 
t rlasd rubbr at ric fixd b t m 
and

(c t dtails r ardin t olic of 
Gornmnt in tis r ard
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THE MINISTER OF COMMERCE AND 
TOURISM (SHRIARUN KUMAR NEHRU):
(a) No. Sir, thare is no shortag* of .»nAH»L.»nAH»L 
rubber, as the gap between defiMmd*M|pl|f 
is met by necessary importt ».s».s 
quantities are released in th* watlwt L 
when required.

As regards prices th« Owwwa.'a H 
taking adequate measures to laliHiand the 
interest of the growers on the one hand and 
the consuming industry on the other.
(b) and (c). Do not arise.

USSR Import of India’s Technical 
Know-How

1883. SHRIPARASRAMBHARDWAJ: 
Will the Minister of COMMERCE be pleased 
to state;

(a) whether the U.S.S.R. is l<een on 
importing from India technical know-how for 
computer printers and graphs ptotters and 
for the manufacture of modern medicines;

(b) whether a delegatten from USSR 
visited India recently in this regard;

(c) if so, whether any agreement has 
been reached in this regard; and
(d) if so, the details thereof?

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) to (d). Necessary information is being 
collected and will be laid on the Table of the 
House.

lndo*Japan Trade

1884. SHRI SRIKANTHA DATTA
NARASIMHARAJA
WADIYAR:

SHRI DHARMESH PRASAD 
VARMA:

SHRI SHANTILAL PURUSHOT- 
TAMDAS PATEL:

Will the Minister of COMMERCE be 
pleased to state:

(a) -the fields in which tndo<Japan b̂at* 
eral trade has been established;

(b) whether Government have a pro­
posal to expand trade relotton with Japan;

(c) whether any agreement has been 
reached with Japan in this regard; and

(d) if so, the new areas Wentified forthe 
expansion of trade between the two coun­
tries?

THE MINISTER OF COMMERCE AND 
TOURISM {SHRI ARUN KUMAR NEHRU):
(a) to (c). India has a 'Most Favoured 
Nation’ Type of trade agreement with Japan 
whk;h was signed in 1958. Consistent efforts 
have been made and are continuing at offi­
cial as well as business levels to expand 
trade relatbns with Japan. Indo-Japan bilat­
eral trade has grown from Rs. 2938 crores in 
1985-86 to Rs. 4784 crores in 1988-89, as 
per DGCI & S, Cakxjtta statistics. Our ex­
ports of iron ore, shrimps and diamonds 
alone account for around 70 % of our total 
exports. Machinery such as electrical ma­
chinery, transport eqû ment, project goods, 
professional instruments, iron & steel etc., 
comprise the major items of our importsf rom 
Japan.

(d)  Readymade garments, textiles, 

cotton yam, home furnishings, giftware, 
chemfcals, light engineering goods, gokf 
jewellery, leather and leather products, 
computer software, auto ancillaries, bicycle 
components, carpets etc., are items klenti- 
fled for expansion of trade between the two 
countries.

Trade Between India and U.K.

1886.  SHRI GOPI NATH QAJAPATHI: 
Will the Minister of COMMERCE be pleased 
to state:

(a) whether there is a vast scope for
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ttMnston of trad btw n India and 
t  Unitd Kindom and

(b   if so tii st s talcn to romot 
bilatral trad

TH MINISTR O COMIulRC AND 
TOURISM (SHRIARUN KUMAR NHRU
(a and (b. UK is on of t maor trad 
artnrs of India in t Wst uro rion. 

How r in trms of t total lobal trad of 
U.K. our sar is small. Tr is tus sco 
for ansbn of bilatral trad btw n t 
two countris. St s takn to romot bilat
ral trad includ intralia dirsification of 
our ort baskt iml mntation of trad 
romotbn masurs can of trad 
dl ations oranisation of bursllr 
mts articiation in trad fairs ublicit 
and facilitation of tcnical and financial 
collatratkns bsids oldin t nodic 
mtin of t IndoBritis conomic Com
mitt.

Trad wt Pakitan

.   SHRI GOPI NATH GAAPATHI 
Will t  Ministr of COMMRC b lasd 
to stat

(a wt r Gornmnt ar takin 
st s to incras trad wit Pakistan

(b if so t aras in wic IndoPak 
trad is oin on and

(c t  nw aras idntifid for t 
ansion of trad btw n t two coun

tris

TH MINISTR O COKMRC AND 
TOURISM (SHRI ARUN KUMAR NHRU
(a s Sir.

(b   T rincial it ms of trad ar 
aricultural it ms indudin ta iron or and 
oon nttats c mical matrials and r

latd roducts and crud minrals fruits and

nuts (frs and drid cotton t til am 
fabrics.

(c    ansion in trad wit Pakistan in 
t aras of nin rin oods c micais 
and st s coukl tak lac » Pakistan 
tnds M..N. tratmnt to our orts.

indoUS Trad

. SfIGOPINATHGAAPATHI 
SHRI CHIRAN LAL SHARMA

Wilt t Ministr of COMMRC b 
lasd to stat

(a wt r Gornmnt ar takin 
st s for t  ansion of IndoUS trad

(b if so t nw aras in wk Indo 
US trad as b n stablis d and

(c t itms wic ar now bin 
ortd to and imortd from U.S.A 

TH MINISTR O COMMRC AND 
TOURISM (SHRI ARUN KUMAR NHRU
(a s Sir.

(b T imortant nw aras in wic 
India as stablis d its orts to USA ar 
ms and wllr armnts includin 

fasnn armnts lat r roducts and 
comutr softwar. Indias imorts from USA 
includ macinr mtallifrrous ors and 
mtal scra frtilizrs inorank and or 
ank c micals rofssional instrumnts 
tc.

(c (i Indias maor orts of U.S.A.

(

. Gms and wllr.

. Radmad amints of 
cotton.

. nin rin oods.



yP— yP— V\Mt»n AnswersV\Mt»n Answers QrC1F )94QrC1F )94199a WiittKi/̂ mmn 168

4. Basic Ch*micat8.

5. Leather and Manufactures.

6. Cotton yarn and fabrics.

7. Carpets.

8. Handcrafts.

9. Readymade garments ot 
man made fibres

10. Marine Products

(ii) India's major imports from 
U.S.A (1988-89)

1 Machinery and r̂achinb 
tools

2. Wheat.

3. Metalliferrous ores and 
metal scrap

4. Organic and Inorganic 
chemicals.

5. Fertilizers manufactured.

6 Professional Instruments, 
optical goods, etc.

7. Vegetableoilsfixed (edible)

8. Transport equipments.

9. Computers.

b8$wA¥iws»rAR
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1889.  SHRIRAMLAL RAHI: Will the 
Minister of FINANCE be pleased to state;

(a) the number of nationalised banks

VeOHO neO (.O(s0.n0 Nl s»NN(n(00 »Hns nesln0VeOHO neO (.O(s0.n0 Nl s»NN(n(00 »Hns nesln0 
e»:O NwwAHHOs 0(.wO y0n 8».A»Hod y]]/̂e»:O NwwAHHOs 0(.wO y0n 8».A»Hod y]]/̂

(b) whether the bank empk>yees/offi* 
cers were also involved in such thefts and 
dacoities;

(c) whether any action has been taken 

against such emptoyees; and

(d) if not, the reasons therefor?

1HF. MINISTER OF FINANCE (PROF. 
MADHU OANDAVATE): (a) Reserve Bank 
o; India (RBI) has intimated that from 1.1.90 
to 7 3.90, 17 incidents of bank rotoeries/ 
dacsities have taken place in branches of 
seven nationalised banks.

(b) No. Sir.

(c) and (b). Do not arise.

bdAhi»¥fR

CO0OH:»n(N. lNH c10pci0 T. x»n(N.»L­
(0Os D».t0 ».s W(.».w(»L T.0n(nAn(N.0
CO0OH:»n(N. lNH c10pci0 T. x»n(N.»L­
(0Os D».t0 ».s W(.».w(»L T.0n(nAn(N.0

1890.  SHRIHETRAM; Will the Minis­
ter of FINANCE be pleased to state:

(a)  whether Government had issued 

any instructions in 1989 to all nattenalised 
banks to conduct special recruitment drives 
for clearing the backlog of vacancies re­
served for Scheduled Castes/Scheduled 
Tribes in various cadres;

(b) whether any special recruitment 
drives were conducted by nattonallsed banks 
and financial institutions;

(c) the position of backlog as on Janu­
ary 1,1989, cadre-wise, in at) nationalised 
banks/financial institutions, the number of 
vacancies filled, ilesenwd, lapsed and posi­
tion of backlog as on January 1,1990; and
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(d)  thĉ8t̂tak«nbyQov«mm»iTtto 
•nsur» pn̂r im(̂ m»ntation of reserva- 

tbn policy for SCs/STs in nationalist banks 
and financial institutions?

 ̂ %

THE MINISTER OF FINANCE (PROF.

/ILgLs ̂npiMipfv i /v

Y#«.MADHU DANOAVATE): (a) and (b)
Sir.

(c)  Th* posttion as reported by tN 
Public Sector Banks and Financial tnsttu* 
tions is as under:—

yet
mrt

uwS$n GwSSrh w¥ 
rA «t«t\

(»iinS SE$»Ah «\\ Gw9Hirh sw 
rAo«t«lt«\G\

yu yZ yu y8 yu y8

« l o 5 ^

1. Officer 532 429 440 303 146 149

2. Clerical 2967 2729 3482 2790 86 327

3. Sub-Staff 904 1452 1423 1537 1 65

(Note:— Tlie numbers indicated as filled 
and tlie backlog as on 31.12.89 will not total 
up to backlog as on 1 1.89 as while there is 
some short fall in some banks the others 
have recruitment more than the backlog.)

Government has imposed ban on dere- 
sen/ation of reserved vacancies in direct 
recruitment to Clerical and sub-staff cadres 
in the Public Sector Banks/Financial Institu­
tions. Besides, the provision regarding laps­
ing after three recruitment years, has been 
suspended with a effect from 1.4.89. As per 
the information available with the Govern­
ment, only one reserved vacancy in the 
Grade of Chief Security Officer (Scaie-V) 
has been dereserved by one bank so far 

after the issue of the above instructions.

(d)  The Government hae taken the 
following steps to ensure proper implemen­

tation of reservation policy for Scheduled 
Castes and Scheduled Tribes the Public 
Sector Banks/Financial Institutions;—

(1) Public Sector Banks/Financial

Institutions have been advised 
to appoint Senior level Officers 
of the Banks viz. Deputy Gen­
eral Manager.'AssistantQeneral 
Manager to function as Liaison 
Officers and to set up Sched­
uled Caste and Scheduled 
Tnbes Cells in their respective 
Central Officeis and also in the 
Zonal/RegiooslflOffices to en­
sure proper impldl(|[entation of 
reservation policy.

(2) The Public Sector Banks/Finjin- 
cial Institutions are required to 
place before their respective 
Boards of Directors, Annual 
Review Report in the prescribed 
proforma, on the progress made 
in the implementation of reser­
vation polny during the preced­

ing year.

(3) GoverrHhent reviews thd̂ - 
nual ReviewWeports oHhe 
banks referred to above ctosely
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for sort comins if an.

( Til Liaison Officrs in tlw 
Banlun Diision of   Go
rnmnt conducts (ndt 
xamination on iml mntation 
of rsration olic in on bank 
r uartr.

R Mfation for SCsSTs In UC

.   SHRIHTRAM Will t Minis
tr of INANC b lasd to stat

(a t  total strnt of mlo s 
ostwis in t Lif Insuranc Cororation 
of India (LIC as on st Dcmbr  
 and 

(b t numbr of mlo s ost 
wis rcruitdromotd to anous osts 
and out of t m ow man acancis wr 
rsr d for Sc duld CastsSc duld 
Tribs as r rostr oints ow man wr 
actuall filld drsr d lasd and car
rid or as backlo durin t  abo tr 
ars

(c wt r an s cial rcruitmnt 
dri romotion dri for fillin of acancis 
rsr d for Sc duld CastsSc duld

Tribs was undartadcsn b ts UC durkt 
. if so t  dtails acancisk filsd b 

suc dri  and

(d   t st s bin takn b osrn 

mrd to nsur ro r iml mntation of 
rsratton olt in t  LIC

TH MINISTR O INANC (PRO. 
MAOHU DANDAVAT  (a iurs ar 
i n in t Statmnt blow.

(b Dtails of t rcruitmnt and ro
motionstc ar indicatd blow in t  
Stat mnt II and III rs ctil.

(cand(d. S cial rcruitmnt dri for 
fillin u of t backlo includin carrid 
forward acancis rsr d for Sc duld 

CastsSc duld Tribs (SCsSTs as on 
t Aril  was undrtakn b t Lif 
Insuranc Cororatwn of India (LIC durin 
t rkd st un  to st Auust 

. Dtailsof  acancis filldtrou  
tis xrcis ar sown in t Stat mnt IV 
bkw. In sit of t manitud of t  tart 
st and t tim constraint inol d LIC as 
accomlis d t task witin t tim fram 
assind trou ctos monitorin of t  
rorss at ac sta
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Reservations for SCs and STs  Excise Duty on Electrictty Geneiatlon

1892. SHRIHETRAM: Will the Minis­
ter of FINANCE be pleased to state:

(a) whether Government directives 

relating to reservation in services for Sched­
uled Castes and Scheduled Tribes as con­

tained in brochure on reservation for SCs 

and STs have ben properly followed in In­

come tax Department, Customs Department. 
Central Excise Department and Narcotics 

Department;

(b) the number of vacancies in those 

organisations which were identified in differ­

ent posts in last three years and how many 

of them were reserved for SCs and STs in 
direct recruitment as well as promotions and 

how many of them were actually filled, dere­

served, lapsed and position of backlog of 

reserved vacancies; and

(c) the steps taken by Government to 

avoid derservation of reserved vacancies 

and filling of backlog'?

THE MINISTER OF FINANCE (PROF. 

MADHU DANDAVATE): (a) to (c). The infor­
mation is being collected and the sam̂ will 
be laid on the Table of the House.

Exports and Imports

1893. SHRIJANARDHANAPOOJARY: 
Will the Minister of COMMERCE be pleased 

to state: the total value of exports and im­
ports during the last six months?

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU): 

The trade statistics are compiled on the 

financial year basis. According to the provi­

sional figures available, India’s exports and 

imports during April-January 1990 amounted 
to Rs. 22047.20 crores and Rs. 28937,49 

crores respectively.

1894.  SHRIUTTAMRATHOD: WHIthe 
Minister of FINANCE be pleased to state:

(a) whether Government levies any 
Excise duty on electricity generated in differ-
ent States;

(b) if so, the details of the rates of such
levy;

(c) whether the net proceeds of the 
above tax from the States or equal amounts 
were being transferred to the respective 
States from year to year; and

(d) if not, the policy being followed in the 
matter?

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE); (a) to (d). Central 
Excise Duty on Electricity was levied at the 
rate of 2 paise per KWH with effect from 

01.3.1978. However, this levy was abol­
ished with effect from 01.10.1984. Refund of 
net proceeds of excise duty on electricity 
generation was made to the States during 
1979-80 to 1984-85 (upto 30.09.1984) in 
accordance with the percentage shares 
prescribed in the Union Duties of Excise 

(Electricity) Distribution Act, 1980.

Steps to Boost Tea Industry

1895. SHRI DHARMESH PRASAD 
VARMA;

SHRI  SHANTILAL  PU- 
RUSHOTTAM  DAS 
PATEL;

Will the Minister of COMMERCE be 
pleased to state;

(a)  whether the suggestions from vari­
ous tea Associations have been received by 

Government for boosting tea indusHy;
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(b If so. t  dtails t rof and Gorn 
imnls raction t ron and

(c t  st s takn b Gornmnt to 
boost ta industr

TH MINISTR O COMMRC AND 
TOURISM (SHRIARUN KUMAR NHRU
(a to (c. s Sir. Gornmnt as r
ci d r rsntations from tim to tim 
from arious Associations concrnd wit 

ta industr for imro mnts in t ta 
industr. T r rsntations mainl rlat 
to aailabilit of rsourcs and fiscal rlifs 

to t  ta industr. To incras ta roduc
tion and rocssin caacit t Ta Board 
roids financial assistanc to t ta in
dustr trou its arious d lomntal 
sc ms. Mattrs rlatin to fiscal rlif ar 
xamind and a iw takn in consultation 
wit t concrnd Ministris.

lctoral Rfornns

. SHRI UTTAM RATHOD
SHRI KALP NATH RAI

Will t Ministr of LAW AND USTIC 
b lasd to stat

(a t lctoral rforms rcommndd 
b t  lction Commission and ot r bod
is durin t last tr ars and

(b t can s mad in t lctoral 
laws durin t s ars

TH MINISTR O ST L AND MINS 
AND MINISTR O LAW AND USTIC 
(SHRlDINSHGOSWAMI.(a Numrous 
rcommndations wr rci d from t 
lction Commission and ot r bodis. T 
main rcommndations ar containd in 
Stat mnt i n blow.

(b   T main can s mad in t 
ictoral Laws durin t riod ar con
taind in Stat mntll i n btow.

STAT M NT

w»A nrLLnASws»rA LwSn K sfn 
dins»rA urLL» »rA rA dinsrwi MnrL

. Introduction of Multi uros oto 
k ntit cards to otrs.

. Amndmnt in t cilin on lction 
x nss.

. Dlimitation of constituncis and 
rotation of rsr d sats.

. Introduction of lctronic otin 

macins.

. limination of nonsrious candidats.

. S d disosal of lction tition.

. Stat fundin of lctions.

. Ristration of olitical artis and 
comulsor audit.

. Rduction in otin a.

. Ban on candidats contstin from 

mor tan two constituncis.

. Disualification of rsons wit crimi

nal rcords.

. Pr ntion of disturbancs of lc

tion mtins.

. Pr ntion of fraudulnt filin of 
nomination a rs.

. Masurs to control t offnc of 

boot caturin.

. Countrmandin of lctions not to 
b rsortd to on t dat of an 

ind ndnt candidat.

. T x nditur incurrd t a oliti
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cal party to be included in computing 
the election expenses.

17. Separate electoral machinery under 
the control of Electbn Commission.

STATEMENT-II

)w»A ufwAhn¥ LwSn »A sfn din9s»rA P44/¥

1. Reduction in voting age from 21 years 
to 18 years.

2. The Chief Electoral Officers, Distt. 

Election Officers and other Election 

Staff to be deemed to be on deputa­

tion to the Election Commission for 

the period of Election and to be sub> 
ject to the control, superintendance 

and discipline of the Commission.

3. Disqualification section made more 
stiff by including offences under vari­

ous laws.

4. Definition of political parties and pro­
visions for their registration.

5. Provisions for use of electronic voting 

machines at • elections.

6. Booth capturing made an offence with 
provision for counter. .landing of elec­
tion.

7. Enhancement of punishment for 

causing disturbances at election 
meetings.

8. Number of proposers increased for 

election to Rajya Sabha and Legisla­
tive Councils.

Concessions to Sick Shipping Compa­
nies for Repayment of Loans and Interest

1897.  SHRI YASHWANTRAO PATIL: 
Will the Minister of FINANCE be pleased to 
state:

(a) whether Government propose to giue 
concessions to the sick shipping com­

panies for repayment of bans and 
interest;

(b) if so, the details thereof; and

(c) the amount of loans and interest over­
due from them?

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): (a) and (b). The 
Government in consultation with Shipping 
Credit and Investment Company of India 
Limited (SCICI) approved Rehabilitation 
Packages for sick but potentially viable Pri­
vate Shipping Companies in terms of which 
outstanding debts ?re to be rescheduled 
and/or restructured. The Rehabilitation 
Packages are under implementation in the 
companies. Such packages may include 

inter-alia; scaling down of outstanding Prin­
cipal debt in line with current market value of 
the fleet, converting the excess outstanding 
debt over market value of fleet into interest 
free (Zero rated) debt, converting overdue 
interest to 6% subordinated debt repayable 
as and when cash-flow permits, replace­
ment of overaged tonnage by modern fuel 
efficient vessels. Existing management of 
the rehabilitated companies are also required 
to bring in additional capital.

(c) Shipping Credit and Investment 
Company of India Limited (SCICI) has re­
ported that the overdues of the companies 

financed by the erstwhile Shipping Devetop- 
ment Fund Committee (SDFC) as on April 4,
1987 (SDFC) was abolished w.e.f. 3.4.1987) 
and March, 31,1989 were as foltows:—

v(»hE$n¥ »A $ECnn¥ 9A$n¥U

7¥ rA 
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7¥ rA 
o«toV

Principal and 319 214
Interest amount
overdue
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cltiators a rssd tir a r n
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rlaation of alifin ild

nt r of Akas ani and Doordarsan 
ndras

.   SHRI HARi WAL PRASAD 
Will t  Ministr of I ORMAIO A D 

ROADCASI   lasd to stat

H MIIS R O i ORMAIO 
A D ROADCASI  A D MIIS R O 
PARLIAM AR A AIRS (SHRi P. 
P DRA (a r ar   Akas ani 

ndras  V ransmission Cntrs and 
 V roramm rodction cntrs fnc
tionin in t contr at rsnt.

(   S nt on All India Radio Stations 
ar likl to  comltd drin  .

As r ards Doordarsan  i owr 
V transmittrs (incldin  in rlac mnt 
of t istin tow owr V transmittrs
 low owr and r low owr transmit 
trsAransosrs and  Proramm Pro
dction Cntrs initiall aro d ndr t 
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 t nd of  . In addition Door 
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V transmittrs.  station riod for 
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trs normall ran s from  to  ars aftr 
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1900. SHRfYASHWANTRAOPATlL: 
SHRI R.N. RAKESH:

Wili the Minister Ss FINANCE be pleased 
to state:

(a) the details of the bank branches 
looted in Punjab and Jammu and Kashmir 
during the period January-Febmary. 1990,

(b) the tosses suffered as a resuft 

thereof; and

(c) the special measures taken to 
strengthen the security arrangements for the 
banks in these States?

THE MINISTER OF FINANCE (PROF. 
MADHU OANDAVATE); (a) and (b). Re> 
serve Bank of India (RBI) has intimated that 
from 1.1.90 to 28.2.90. no inckient of bank 
robbery/dacoity took place in the State of 
Jammu & Kashmir. Details of the bank rob- 
beries/dacoities whk̂h took place in Purijab 
during the same perkxl and amounts in- 
volveJ therein are given  tĥ statement 

l>ek>w.

(c) Bank roljberies/dacoities to a con-

skteraMe extent depend on the general 

security environment in the kxality. Banks, 
howrever, have been taking steps to improve 

their security arrangements so as to offer as 
littie scope as possft>le to miscreants to rob 
banks and also to deter them. As this is a 
continuous process, security measures 
im|̂)iemefiled t>y publk: sector banks are 
bemg reviewed from time to time arKi when> 
ever further improvements are conskiered 
necessary, r̂uisite gukielines/instructkm 
are given to the banks. Depending on the 
risk tartar mvoived, steps have been taken 
to appoint security guards, instal appropriate 
alarm systems etc. in branches. Further, in 
order tc motfvaie bank empkayees, the gen­
eral puolc. and the police to resist robbers/ 
dacoits, a scheme k>r giving rewards and 
compensatk̂n is in operatk>n.

hi the State of Punjab, special efforts 
have been made to strengthen bank security 
by depk)ying para<military forces both for 
state guard duty as well as for escort of cash 
remittances.. Beskies. linkage of bank 
branches with cunrency chests has been 
rationalised. Ttie securtty problenis are also 
being reviewed in perkxicai meetings of 
State Level Security Committee. Due to 

recent devebpments in Jammu and Ka- 
bhm<t. instructions have been issued to 
ensure guarding of currency chests and 
certain vulnerable tiranches by para-military 
forces/arnfYed polk».

ciri7Q7xiciri7Q7xi

yswsnLnAs ¥frI»Ah pwAHI»¥n Hsgr$Lw»»rA »A $n¥Cn9s Ag pwAH Lppn$»n¥kSwrr,»n¥ wAS 

wLrEAs »A/ri/nS sfn$n»A If»9f srrH Ciw9n »A sfn  rg 0EAjwp g$rL «V«t\a sr ltlt\a

S/.A/0. mwLn rg sfn GwAH mrt rg 9w¥n¥ 7LrEAs »A/ri/nS 
*M¥t »A iwHf¥U

1.  State Bank of India

2.  Canara Bank

)4—z)4—z

2.21
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3. New Bank of India 1 6.13

4. Punjab Nfrtkxial Bank 5 3.94

5. Punjab & Sind Bank 2 a5y

Total 11 9.58

(Data provisional)

b8$wA¥iws»rAR

7jSNHn mHN•Nn(N. Nl F(Ue ?A»L(no
-NNs0 Nl c•»LL cO»Lb Q(.LH(Q
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-NNs0 Nl c•»LL cO»Lb Q(.LH(Q

1901.  SHRIGUH4ANMALLODHA; WiH 
the Minister of COIuNUIERCE be pleased to 
state:

(a) the steps taken l>y Government for 
promoting export of high quality goods 
especially t>y small scale industries in India;

advise improvements in production proc­
esses and quality. Special trairting is pro­

vided to upgrade the qua% of the products. 
An items manufactured in the small scale 
sector are given double weightage whie 
judging the performance of the Export and 
Trading Houses for eligibility Besides, ex­
porters including the small scale units are 
provided incentives such as cash compen- 

salofy support duty-drawback. concessional 
export credits, exemption of 100% of export 
profits, etc.

(b) wfiether any arrangements have 
been made for direct contact wtth the con­
sumers in other countnes fcrthese products; 

and

(c) if so, the detafls thereof?

THE MINISTER OF COMMERCE AND 
TOURISM (SHRIARUN KUMAR NEHRU):

(a) To promote export of high quality prod­

ucts, the Government assists the small and 
medium units by facilitating designer inputs 

and product adaptation required by consum­
ers in the overseas markets. Special assis­
tance is also provided for import of samples, 
catalogues and drawings of products de­

manded alMoad. Technical experts and 

designers are also invftetf from abroad to

(b) and (c). Direct contact wtth ttw 
consumers in other coui tries is provkied 
through contact promotnn programmes. 
Buyer-Seller Meets. Partkapation in Trade 
Fairs and Exhibitions, India Promotion Pro­
grammes with Departmental Stores abroad, 
etc.

bdAhi»¥fR

1902.

Trade with France

SHRIPRAKASHV.PATIL: 
SHRIMATI BASAVA RAJES- 

WARI;

WiO the Minister of COMMERCE be 

pleased to state:



 Writt n Answrs MARCH . Writtn Answrs 

(a wt r an ar mnt as b n 
rac  btw n Inia an ranc in r ar 
to incras In tra btw n t two coun
tris an

(b if so. t tails t rof

TH MINISTR O COMMRC AND 
TOURISM (SHRI ARUN UMAR NHRU

(a an (b. On conclusion of iscussion in 
t S nt mtin of t Inornc 
oint Committ l in Nw Dli on  
st anuar   Ar  Minuts wr 
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consoliat bilatral tra an conomic 
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Intralia ar  tat t r soul b ir
sification of t imort xort bast coo
ration in rocts in tir countris an 
stablis mnt of oint nturs btw n 
Inian an rnc ntrnss.

xort rocssin ons in Orissa

TH MINISTR O COMMRC AND 
TOURISM (SHRI ARUN UMAR NHRU

(a to (c. Bas on t asibilit Stu 
carri out b t Tra D lo mnt Au
torit at t instanc of t Orissa orn
mnt t Stat ornmnt ma a ro

osal for sttin u an xort rocssin 
on in Ossa. T asibilit R ort r
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countr.
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Will t Ministr of COMMRC b las 
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(a   wt r ornmnt a a ro
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xort of iron Or

.   SHRI BHATA CHARAN DAS 
Will t Ministr of COMMRC b las 
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tr ars
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rmainin xort rocssin ons

(b wt r t xort of iron or as 
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(c if so t rasons t rfor an
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incras t xort of iron or

TH MINISTR O COMMRC AND 
TOURISM (SHRI ARUN UMAR NHRU
(a xorts of iron or urin t last tr 
ars a b n as unr
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THE MINISTER OF FINANCE (PROF. 

MADHU OANDAVATE): (a) Yes. Sir.

(b)  The Scheme was introduoed in 
Orissa, In the first phase, in throe dtstrids 
viz. Bolangir, Kaiahandi and Koraput w.e.f. 
15.8.1985. it was extended to another four

districts viz. Dtienkanal. Gar̂ m, Keonjhar 

and Mayurt)hanj w.e.f. 15.8.1986. It was 
further extended to all the remaining districts 
of Onssa w.e.f. 15.8.1988.

(c)  The information relating to number 
of claims settled ar>d amounts paid in Orissa 
duhng the last three years is as under;—

Ynw$

1987

1988

1989
(upto November, 1989)

mrt rg 9iw»L¥ ¥nssinS

352

729

1229

7LrEAs Cw»S 
*eA iwHf¥ rg MECnn¥U

10.56

21.87

36.87

Proaecution in Bank Frauds

1907.  SHRIMATI GEETA MUKHER- 
JEE: WilltheMinisterofFINANCEbepleased 
to state:

(a) whether Government of India or 
Reserve Bank of India have issued any 
instructions to the nationalised t>ahks not to 
launch prosecutions in fraud cases involving 
l>ank officials where rt is found thatthe money 
involved had been recovered hjily;

(b) if so. the details thereof;

(c) if not, the reasons for which Canara 
Bank suggested to the CBI for non-prosecu* 
tion of its General Manager;

(d) the present position of the case; and

(e) the action, if any. taken orcontem* 
plated by the Bank'̂

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE); (a) No. Sir.

(b) Does not arise.

(c)  to (e). In the case of M/s Inter Corp 
Associates Bar)gbre. Shivaji Nagar, branch 
of State Bank of India and Colaba branch of 
Canara Bank. Central Bureau of lnvestiga> 
tion, after investigatk>n the case, had recom­
mended Regular Departmental Action for 
major penalty against a General Manager of 
Canara Bank. However, when Canara Bank, 
as per the prescribed procedure, approached 
Central Vigilance Commission for advice, 
the pwAH had explained to the Commissbn 
that no malafides can be attributed to the 
General Manager for taking certain deci­
sions relating k> sanctbn of bills discounting 
facilities to the party. Having regard to the 
positkm explained by the bank, the Commis­

sion advised ctosure of the case against the 
General Manager.

Amendment to RBI Ad, 1934

1908.  SHRIMATI GEETA MUKHER- 
JEE: WiHtheMinislerofFINANCEbepleased 
to state:

(a)  whether Government are conskier- 
ing to amend ttiel̂eserve Bank of India Ad, 
1934 with a view to grant autorxxny to the
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( i so t  tails t rol

TH MMIST R O IA C (RO. 
MAOH DA OAVAT (aan(. in 
a stattor o st  n r t Rsr 
anof Inia Act.   t Rsr an of 
iia (RI as ncssar owrs to r 
form t  fnctions assin to it n r t 
iotsons of tfi Act. As sc Ar can in 
t Act IS in roos for tis ros.

Mr r of Aricltral inanc Conslt
ant t. wit AARO

. SHRI VAMA RAO MAHADI 
Win t Ministr of tA C  las to 
stat

(a wt r nion Gornmnt ro
os to mr Aricltral inar  Conslt
ant imit (AC wit t ational an for 
Aricltr an Rral D imnt (A 
ARD for to form a nw a  o t 
transfrrin t Aricltral inanc Con
sltant imit to t Ancltr an Rral 
D mnt Orantsat n an

( if so t  stats of t  roosal at 
rsnt

TH MIISTR O IA C (RO 
MADH DA DAVAT  (a o. Sir.

( Dos not aris.

R rsntat n to R ional Hns in 
Inian anorama

. SHRI A. ASOARA WIM t 
Ministr of I ORMATIO A D ROAD 
CASTI G  las to stat

(a   wt r rfsntat n is i n to 
an r nal f ifans in Inian anorama al itr 
natmal film fstials

(c   t  st s swHnA  Gornmnt in 
tis r ar

TH MIISTR O I ORMATIO 
A D ROADCASTI G A D MMIST R O 
ARIAM TAR A AIRS (SHRI . 

DRA(a o. Sir.

( T Inian anorama films ar 
slct r ar i i iw t  
ci matt matan astt oflnc 
of t films. r ar a maimm of  
fatr films an a maimm of  non
fatr films ar slct for iian ano
rama  a r of minnt fin rsonalitis 
an artist a ro   t  Gornmnt of 
Inia. T slction is ma tro  R 
mal anls of ational ilm D mnt 

CororatHi at omta Ca tta an Ma 
ras wo a n altt t  lan a s. 
T final slction is ma  Cntral anl. 
A film in an Inian lan a crtifi  ti t  
Cntral oar of ilm Crtifat n twtw n 
st Stmtr of t  immiat rc i 
ar wAS st A st of t ar »A w  
fian anorama fins ar i slct is 
liil.

(c o st s ar r ir to  ta n as 
mrit of t  fin soi  t sol critnon 
for slct n.

Sttin  of anls for Riwin T.V.
Srials ilms Tlfilms tc.

.   SHRI AMA DDI AHMD 
WiH t  Ministr of I ORMATIO A D 
ROADCASTI G  las to stat

(a wt r Doorarsan as st  
iffrnt anls to riw TV srials fatr 
fins. tlfins. crrnt affas oc mnta
ris an ot r roramms

( if so. t  nams of rsons a o 
in on ac of t ao anls an t
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criteria for their appointment;

(c) the reasons for not appointing 
Members of Parliament on these panels: 

and

(d) the guidelines given to these panels 
for selection of different programmes?

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): (a) to (d). A panel of non- 
officiats has been drawn up to review all the 
programmes which had already been se­
lected for telecast on the national network. 
Their names are kept confidential in order to 
protect them from the possibility of outside 
pressures etc.

Since it is Parliament which is the ulti­
mate authority to control and sctrutinise the 
working of Doordarshan, appointment of its 
Members to committees which select the 
day-to-day programmes of Doordarshan is 
not considered appropriate. The Consulta­
tive Committee of Members of Parliament 
attached to the Ministry of Information and 
Broadcasting is already there.

Since all the members of the panel are 
eminent persons In the field of art, literature, 
communication etc., they are expected to 
select only those programmes which con­
form to acceptable standards of merit.

Automated Tiller Machines for Banks

1912.  SHRIK.S.RAO: Will the Minister 
of FINANCE be pleased to state:

(a)  whether in pursuance of the recom­
mendation for introducing computerisation 
and modernisation in banking industry, the 
chief executives of the public sector banks 
have recently decided to instal and manage 
’ Automated Teller Machines (s N) in banks 
between 1990 and 1994;

(b) If so. whether banks would share 
ATM net-work or acquire ATMs indivkiually;

(c) whether the ATM net-work/ATMs 
wouki k>e installed in all the metropolitan 
crties in the first Instance;

(d) If so, the estimated expenditure 
involved in installation of ATMs;

(e) the extent of savings and effk:iency 
in customer service likely to be achieved 

thereby;

(f) whether these ATMs are presently 
being imported and huge import duty is in­
volved therein; and

(g) If so, whether there is any proposal 
for manufacture of these ATMs by some 
Indian Companies?

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): (a) to (g). Reserve 
Bank of India (RBI) has reported that it has 
recently received a proposal from the Indian 
Bank’s Association (IBA) to establish a shared 
ATM network. No decision has been taken 
by the Reserve Bank of India on the proposal 
yet.

Perlormance of SAIL

1913. SHRIK.S.RAO:
SHRI  M.V.  CHAN- 

DRASHEKARA 
MURHTY:

SHRI V.  SREENIVASA 

PRASAD:
SHRI Y.S. RAJA SEKHAR 

REDDY:

Will the Minister of STEEL AND MINES 
be pleased to state:

(a)  whether the productbn targets of 
the Steel Authority of India Ltd. (SAIL) were 
achieved during the last financial year;
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(b) if so, the d«tails thereof;

(c) whether there was improvement in 
the financial performance of SAIL dunng the 
same penod;

(d) if so, the details thereof;

(e) whether the SAIL propose to launch 
a special drive for improving its overall per-

1912 (&4/C4)  ymten An$w»/s l«

formance in production and profitaMlity; and

(f) if so, the details thereof?

THE MINISTER OF STEEL AND MINES 
AND MINISTER OF LAW AND JUSTICE 
(SHRI DINESH GOSWAMI): (a) and (b). 
SAIL'S production target fulfilment during
1988-89 IS given below —

('0007)

y7kP 8w$hns¥ 79sEwi %

Hot Metal

Crude Steel

Saleable Steel

10018

8775

7362

9643

8476

7261

96 3 

96 6 

98.6

(c)  and (d) Yes, Sir The working re­
sults of Steel Authority of India Ltd (SAIL) for 
the year 1988-89 showed a net profit after 

provision for tax of Rs 302 00 crores, which 
was all time high, and substantially better 
than in previous years

(e)  and (f) Effort for improving overall 
performance in production and profitability 
of SAIL through higher capacity utilisation, 
superior product-mix, better techno-eco­

nomic performance and inculcation of greater 
cost consciousness at all levels besides 
plans to upgrade and modernise the plants 
technologically are an on going process

Forr̂ulatien of a CommitiM on T.V.

Serial “The Sword of TIpu Sultan”

1914. SHRI PM SAYEED. 
SHRI CHITTA BASU: 
SHRI  LOKANATH 

OUDHARY:

CH-

Willthe Minister of INFORMATION AND 
BROADCASTING be pleased to state;

(a) whether Government have set up a 
Committee to approve the telecast of Serial 
The Sword of Tipu Sultan’;

(b) if so, the composition of the Commit­
tee and Its terms of reference;

(c) the time by which the Committee is 
likely to give its report,

(d) the reasons for which the telecast of 
the serial was earlier stalled; and

(e) the time by which the senal will be 

telecast‘s

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA); (a) to (d). There is no special 
committee set up to review the serial ‘The 
Sword of Tipu Sultan’. However, action has 
been taken to determine whether the serial 
represents an accurate depiction of events.

(e) No final decision has been taksn
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about the date of telecast of this serial.  [ 8$w$s¥iws»rAR
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1915.  SHRID. AMAT: Will the Minister 
of INFORMATION AND BROADCASTING 
t>e pleased to state;

WH»As0 (. xOV D».t Nl T.s(»WH»As0 (. xOV D».t Nl T.s(»

1916. SHRI RAMUL RAHI;
SHRI SANAT KUMAR MAN- 

DAL:

Wiiithe Minister of FINANCE Ise pleased 
to state:

(a) the targets fixed for setting up of low 
Power Transmitters during the last two years 

of the Seventh Five Year Plan:

(b) whether these targets have been 
fulfilled;

(c) if so, the details thereof, and

(d) if not, the reasons therefor'?

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA); (a) to (d). 292 low powerÂery 
low power TV transmitters and transposers 
were scheduled to be commissioned into 
service dunng the last two years of the VII 
Plan i.e. 1988-89 and 1989-90. Whereas
270 of these transmittersAransposers have, 
so far, been commissioned into service, the 
remaining ones are at various stages of

(a) whether big frauds involving bank 
officials have come to light in the New Bank 
of India;

(b) if so, the modus operand! thereof;

(c) the action taken or proposed to be 
taken against the delinquent bank officials 
concerned; and
(d) the remedial measures taken to 

prevent such frauds occurring in future in 
other natbnalised banks?

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): (a) and (b). Re­
serve Bank of India (RBI) has intimated that 
It does not maintain informatk>n/statistical 
data separately about cases of frauds in 
which bank employees themselves are in­
volved. However, information in respect of 
number of frauds and amounts involved 
therein, as reported to RBI, by New Bank of 

India forthe years 1987,1988 and 1989 is as
implementation. given below:

Ynw$ mrt rg g$wES¥ 7LrEAs eA/ri/nS 
(fls. »A »¥Hf¥U

« l o

1987 13 24.01

1988 31 122.23

1989 17 185.46
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The modus operand! adopted for perpe­

tration of frauds varies in each case.

(c) Details of actbn taîen by New Bank

of india against the delinquent officials for 

their involvement tn cases of frauds during 

the years 1987.1988 and 1989 are indicated 

below:

P mrV mwsE$n rg CEA»¥fLnAs

«\

Ynw$¥

«\ «\\

« l o 5

1. No. of employees awarded major/minor penalties 32 20 20

2. No. of employees out of (1) above dismissed/ 
discharged/removed

7 — 2

3. No. of employees against whom prosecution is 
pending in the courts

3 13 14

(d)  By and large frauds have occurred 
in banks noton account of any lacunae in the 
systems and procedures, but owing to non- 
observance of the prescribed procedures 
and safeguards. Both RBI and Government 
have taken several steps for prevention and 
prompt detection of cases of frauds. Banks 
have also prescnbed detailed accounting 
procedures and safeguards. From time to 
time, banks ‘ are also taking steps to 
strengthen the control mechanisms includ­
ing the Internal audit/inspection machinery 

and to make them effective so as to eliminate 
the scope for frauds and malpractices. Banks 
have been taking a serious view of irregulari­
ties committed by their employees and initi­
ating action to inflict punishment befitting the 
seriousness of irregularities on the delin­
quent employees. They have been taking 
steps to ensure quicker disposal of depart­
mental enquiries. Banks have reviewed and 
revamped their vigilance machinery, taken 
steps to tone up control and superviston, 
strengthen management informatfon sys­
tem, follow up and inspectbn/audit arrange­
ments and for clearing the arrears in balanc­
ing of books and reconciliatton of inter-branch 
and other accounts on acontinuous basis so

as to prevent frauds in these aroao 

Fictitious Accounts in Banks

1917. SHRI RAMLAL RAHI:

SHRI PYARELAL KHANDEL- 
WAL:

Willthe Minister of FINANCE be pleased 
to state:

#

(a)  whether Government are aware that 

some persons have opened account in dif­
ferent branches of banks in Delhi and other 
parts of the country in r<îf̂ront names and 
illegal transactbns are carried on through 
such accounts;

(b) if so. the number of such cases 
detected so far and whether these accounts 
were opened in connivance with the bank 
emptoyees/officers;

(c) whether Government have awarded 
any punishment to such culprits so far; and

(d) if not, the reasons therefor?
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THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATl): (a) to (d). The 

information is being colldctad and to the 
extent available will be lakJ.on the Table of 
the House.

bd$shi»¥fR

Bank Note Presa at Mysore

1918. SHRI  JANARDHANA
POOJARY:

SHRI 0. SRINIVASAN;

Will the Minister ol FINANCE be pleased 
to state:

(a) whether the Reserve Bank of India 
has started the work for Bank Note Press at 
Mysore;

(b) if so, the details thereof; and

(c) the time by which it is likely to be 

completed?

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE); (a) to (c). Reserve 
Bank of India has reported that the work 
connected with setting up of a Bank Note 
Press at Mysore has been taken up; that 
land has been acquired; and that fencing of 
the land has also started. Further, it will take 
about 4 years to complete the project.

’.0NLs cnNwt Nl 5S(A•’.0NLs cnNwt Nl 5S(A•

1919. SHRIJANARDHANAPOOJARY: 
Will the Minister of FINANCE be pleased to 
state;

(a) whether Unbn Government have 
unsold stock of confiscated opium; and

(b) if so. the details thereof?

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE); (a) and (b). 13,840

Kgs. (rounded off to Kgs.) of confiscate 

opium is available with the Government 

Opium and Alkatoid Works, Ghazipur/ 

Neemuch.

[Translation]

fNNHs»H0e». iH».0•(00(N. (. D(((»HfNNHs»H0e». iH».0•(00(N. (. D(((»H

1921.  SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of INFORMATION 
AND BROADCASTING be pleased to state:

(a) whether all the districts in Bihar are 
covered by the TV transmission facility;

(b) if not, the districts which are yet to be 
covered;

(c) whether the process to link these 
districts through Microwave has started; and

(d) the time by which TV transmission 
facility would be available there?

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): (a) and (b). At present, all the 
districts of Bihar excepting Godda, are cov­
ered wholly or partially by TV service. With 
the commissioning of on-going TV projects 
in Bihar, the service in the State is expected 
to improve considerably and parts of Godda 

district shall also stand covered.

(c)  and (d). A firm demand has been 
placed with the Department of Telecom­

munications (DOT) for establishment of 
microwave links between Patna and Katihar 
and Patna and Ranchi to enable the trans­
mitters at Katihar and Ranchi to relay pro­
grammes to be produced at the TV Studio 
Centre, Patna which is under implementa­
tion at present. In the mean time, all the 
transmitters in Bihar are linked to Door­
darshan Kendra, Delhi via Satellite.
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.   SHRISHANTILAL PURUSHOT 
TAMDAS PATL Will t Ministr of 
COMMRC b lasd to stat

(a wt r Gornmnt a askd 
t Rubbr Board to r ar a roramm 
for t massi xansion of rubbr lanta

tions in t Nort ast and ot r nontradi 
tional aras dunn t it i ar 
Plan

(b if so. wt r t roramm as 
b n r ard if so t dtails t rof

(c to wat xtnt t rubbr roduction 
will b incrasd durin . and

(d t  total numbr of roduction dur

in 

TH MINISTR O COMMRC AND 
TOURISM (SHRI ARUN KUMAR NHRU
(a and (b. Lar scal xansion of rubbr 
cultiation in a roximatl  ctars 
in t Nort astrn Rion and ot r non 
traditional aras as b n nisa d in t 
draft t i ar Plan for rubbr r ard 
b t Rubbr Board T rformanc would 

ow r d nd on t aailabilit of suffi
cint funds and suitabl land.

(c   and (d. T natural rubbr roduc

tion is stimatd to b a roximatl  
tonns durin  aainst an stimatd 
roduction of  tonns durin  
.

Adisor Committ Scr nin Com 

mitts in Doordarslian Kndra

.   SHRI BALASAHB VIKH 
PATIL Will t Ministr of INORMATION 
AND BROADCASTING b lasd to stat

CHAiTRA. (SAKt VMtt»nS msVMtt»nS ms  

(a wt r t  Dirsdor of a Door 
darsiian Kndra is tfi sol autorit to s 
ict t  arious roramms of t  Door 
darsan Kndra

(b t ffcti st s tai n or likl to 
b takn for t  riw of is dcisions

(c wt r t r ar an adisor 
committ sscr nin committ s in tis 
r ard and

(d if so t dtails t rof

TH MINISTR O INORMATION 
AND BROADCASTING AND MINISTR O 
PARLIAMNTAR A AIRS (SHRI P. 
UPNDRA (a to (d. T Dirctor of a 
Ooordarsan Kndra is rsonsibl for da 
to da workin of is Kndra. In slction of 
roramms  is nrall uidd b ari
ous Committ s attac d to t Kndra and 

uidlins issud from tim to tim from t 
Haduartrs. Dtails of t arious Com
mitt s functionin at arious l ls in Door 
darsan st u ar i n in t stat mnt 
btow. All Kndras a b n askd to r
constitut t s Committ s.

STAT MNT

(A AT TH KNDRAS

(I  Drama Adisor Committ  
or slction of scrit for rod uc 
tion consists of bot official and 
nonofficial mmors.

(ii  Halt and amil Wlfar Adi
sor Committ To adis t 
Dirctor of t Kndra r ardin 
articiants articularl xrts 
for t roramm consists of 
bot official and nonofficial 

mmbrs.

(lii  Scr nin Committ at Door 
darsan Kndra DHw or
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rcommndin rooais of 
outsid roducrs for mornin 
transmissbn to t  Costin 

Committ at t  Doordarsan 
aduartrs for rant of finan

cial assistanc consists of bot 
officials and crtain nonofficial 
mmbrs.

(i  Scr nin Committ at Door
darsan Kndra Bomba or 
rcommndin roosals of 
outsid roducrs for aftrnoon 
transmission to t Costin 
Committ  at Doordarsan 
Haduartrs for rant of finan
cial assistanc consists of offi
cial mmbrs.

(  Rional film slction Commit
t or slction of rional 
lanua films for tlcast lo
call and radation of award 
winnin rional lanua films 
for tlcast or national nt
work.

tc. for roduction of ro

ramms consists of ofTiciais.

(II  Scr nin Committ or
a roal of t  ilots of son
sord roramms of Door 
darsan Kndras consists of 
lxt official and nonofficial 
mmkrs.

(ill  Scr nin Committ To
aluat roosals from outsid 
roducrs for roduction of ro
ramms undrt Commission

in Sc m consists of official 
mmbrs.

(i  Slction Committ or slc
tion of Hindi fatur films for tl
cast on t national ntwork of 
Doordarsan.

(C In addition to abo  t r ar Audition 
Committ s for slction of artists for 
Danc drama nws rsntrs tc. 
tc.

(i  Proramm Adisor Commit
t s (Onl at Kndras wic orii

nat roramms To riw 
t roramms broadcast b 
t Kndras and to mak su
stions for Imro mnt of 
Proramms and adis on 
mattrs concrnin t lannin 
and rsntation of t ro
ramms wit rfrnc to t 
Kndras to wic t  ar at
tac d.

(B AT TH DOORDARSHAN HAD
UARTRS

Prformanc of Duraur Stl 
Plant

.   SHRI BALASAHB VIKH PA
TH Will t Ministr of ST L AND MINS 
b lasd to stat

(a t total amount of in stmnt mad 
so far in t Duraur Stl Plant and wtr 
its rformanc as b n dtrioratin from
ar to ar.

(b wt r t Stl Autorit of India 
Limitd offrd to rndr all l to Duraur 
Stl Plant to mak it a iabl unit and

(I Costin Committ s or con
sidrin t rcommndations of 
t Kndras and dcid about 
t uantum of financial assis
tanc to b i n to t roducr

(c  if so t dtails in tis r ard and 
ow far tis offr will l Duraur Stl 
Plant Stl Autorit of India Limitd and 
t Stat of Wst Bnal
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TH MINIST ROST LANOMINS 
AND MINIST R O LAW AND USTIC 

(SHRI DINSH GOSWAMI (a T  total 

amount in std in Duraur Stl Plant 

(DSP as on ..  consistin of t  ross 
alu of fixd assts caital works in ro

rss and nt currnt assts is Rs. crors. 

In t  last  ars t  roduction of salabl 

stl in Duraur Stl Plant as nrall 

b n imroin tou  losss a also 

on u. T incras in losss is mainl 

bcaus of risin costs of roduction wic 

a not b n full com nsatd  an 

incras in r nu arnins.

(b   and (c. Duraur Stl Plant (DSP 
IS an unit of t Stl Autorit of India Ltd. 

(SAIL. Sistr Plants of SAIL roid su ort 

to DSP in t  form of billts tick lats 
cok tc. to nabl bttr utilisation of t 

arious sos in DSP.

Duraur Stl Plant suffrs from a d 
lant and ui mnt as wll as tcnical 

obsolscnc. T modrnisation of t units 

wic as b n sanctiond at a cost of Rs. 

. crors is x ctd to imro t 

sical and financial rformanc of t 

unit bsids ain srad ffct of t 

rional d lo mnt and incrasd work 
o ortunitis to ancillar small scal and 

ot r down stram industrial units.

Mana mnt Proramm for D  Sa 
isin

.   SHRI BALASAHB VIKH PA 

TIL Will t» Ministr of INANC b lasd 

to stat

(a wt r t  mana mnt ro
ramm for d  sa fisin is bin son

sord b t  Siin Crdit  In stmnt 
Coman of India Limitd (SCICI

(b if so t dtails t rof and

ar likl to b ki

TH MINISTR O INANC PRO. 
MADHU DANDAVAT  (a to (c. Siin 
Crdit  In stmnt Coman of India Lim
itd (SCICI as r ortd tat t  ad takn 
st s to oranis a Mana mnt Proramm 

btw n Marc   at
Visakaatnam for t ntr rnurs and 
Snior xcuti s of t d  sa fisin 
comanis. Tis roramm as b n d
frrd du to lack of ro r rsons from 
t industr. Siin Crdit  In stmnt 
Coman of India Limitd as roosd to 
old t roramm inlutur at an a rori
at tim.

Imro mnt In Mdia Srics

.   PRO.  VIA KUMAR 
MALHOTRA Will t Ministr of IN ORMA

TION AND BROADCASTING b lasd to 

stat

(a w t r Rsarc Wins of Door 

darsan and All India Radio a conductd 

an stud of mdia srics

(b if so t dtails t rof

(c w t r ffcti masurs for fur

t r imro mnt in t mdia o rations 

ar roosd to b takn and

(d if so. t  dtails t rof and t  tim 

b wic suc st s ar to b takn

TH MINIST R O INORMATION 

AND BROADCASTING AND MINIST R O 
PARLIAM NTAR A AIRS (SHRI P. 

UPNDRA (a s Sir.

(b   Lists of studis conductd b All 
India Radio durin  and Doordarsan 

durin  ar i n blow is stat mnts I 

and II rs ctil and

(c w n and w r suc roramms   (c and (d. K in in iw t  f d
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7. Bhopatback received from listeners/viewers through 
these studies/surveys, it has been the con­
stant endeavour of the All India Radio and 
Doordarshan to take necessary rennedial 
measures and thereby further improve the 
quality of programmes.

In so far as All India Radio is concerned, 

various schemes have been initiated which 

include experimenting with new formats, 

intensive training to different categories of 

staff, drama and music competitions to scout 

new talents, serialised productions, stereo 
transmission and introduction of compact 

discs. Transmission timings have been in­
creased in many cases, basing on the feed 

back.

STATEMENT I

ALL INDIA RADIO

(Referred to In reply to part (b) of Lok Sabha 

Unstarred Question No. 1926 for 23.3.90)

LIST OF STUDIES CONDUCTED DURING 

1989-90

1989-90

(1) Mail-cum-Field Survey on the Serial 
'Vigyan Vidhi’ (Method of Science)

The study was conducted in three rounds 
covering 12 languages at 13 places in the 
country.

1. Delhi

2. Bombay

3. Calcutta

4. Madras

5. Cuttack

6. Ahmedabad

8. Jaipur

9. Lucknow

10. Bangalore

11. Hyderabad

12. Trivendrum

13. Guwahati

(2) Feed Forward Studies conducted at 17 
places—

1. Ahmednagar (Maharashtra)

2. Banswara (Rajasthan)

3. Balaghat (Madhya Pradesh)

4 Cannanore (Kerala)

5. Bilaspur (Madhya Pradesh)

6. Hospet (Karnatka)

7. Jorhat (Assam)

8. Jhalawar (Rajasthan)

9. Kathua (Jammu and Kashmir)

10. Lunglei (Mizoram)

11. Nizamabad (Andhra Pradesh)

12. Obra (Uttar Pradesh)

13. Purnea (Bihar)

14. Shahdol (Madhya Pradesh)

15. Tirupati (Andhra Pradesh)

16. Warrangal (Andhra Pradesh)



(3) Mail Survey of Stow-Speed News Bulle­

tins
conducted at 5 places—

1. Nagpur

2. Bhopal

3. Patna

4. Lucknow

5. Jaipur

(4) Study of the programme 'Aaj Subah’
(Morning information programme).

Conducted at 4 places—

1. Ahmedabad
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17. Baripadb (Orissa) 2.  Jaipur

3. Hyderabad

4. Trivandrum

(5) Survey of AIR's National News 
Conducted at 5 places—

1. Bombay

2. Madras

3. Delhi

4. Calcutta

5. Patna

(6) Quick Feedback Studies (131)

Writt»nAtmW8Writt»nAtmW8 )9/ )9/

STATEMENT - II

DOORDARSHAN

(Referred to m reply to part (b) of Lok Sabha Unstarred Question No. 1926 for 23.3.90) 

P s ’N VYa/a a  G 1989

1. Survey on New Year Eve programmes

2. Survey on Morning Transmission

3. Survey on Doordarshan programmes in Andhra Pradesh

4. Survey on Feature films on TV

5. Survey on telecast of World Poetry Festival at Bhopal

6. Survey on Societal Mission programmes

7. General Viewing Survey

8. Viewership on Afternoon Transmission

9. Survey on Panchayati Raj Programmes

At 13 centres

At 9 centres

at Hyderabad

At 24 places

At 5 centres

In 6 urban and 
rural areas

In 15 urban and 
5 rural areas

At 12 centres

At 14 centres
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In addition, regular mortthly Panel Sur­
vey of General Programmes, analysis of 
viewers letters, data on Programme Compo- 
Sftion and periodic production of document 

TV-lndia was also undertaken.

port where applicable, are available to these 
units. There Is no proposal with the Govern­
ment to give any additional incentives.

b$wA¥gws»rAR

Exports by Plastic Units

1927.  PROF. VIJAY KUK4AR 
MALHOTRA: Wilt the Minister of COM­
MERCE be pleased to state:

(a)  the number of the Export Oriented 
Plastic Units functbning in Delhi as on 
31.12.1989;

Promotion of Jewellery Exports In 
Bareilly

1928.  SHRI RAJ VEER SINGH: Will the 
Minister of COMMERCE be pleased to state:

(a)  whether Government propose to 
promote Jewellery Exports especially from 
Bareilly District; and

(b)  the export made by these Units 
during the last three years (Year-wise);

(b)  if so, the steps taken by Government 
in this regard?

(c) whether Government have given 
some incentives to these Units to increase 
their export; if so. details thereof;

(d) whether Government propose to give 
more incentives to these Units; and

(e) if so, the details thereof?

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) and (b). No approvals have been ac­
corded for plastic units under the scheme of 
100% Export Oriented Units in Delhi upto 
31.12,89. It is, however, reported that there 
are some units engaged in the manufacture 
of plastic products in Delhi which cater to the 
domestic tariff area and also partially export 
their products. The details of such units and 
their export performance is being collected 

and will be laid on the Table of the House.

(c)  to (e). Incentives available for ex­
porting units in general such as the facility of 
duty free import of raw materials under duty 
Exemption Entitlement Scheme, Duty Draw­
back. REP Licences, Exemption under sec­
tion 80 HHC of Income-tax act in respect of 
export profits and cash compensatory sup­

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) and (b). There is no proposal with the 
Central Government to set up any special 
Jewellery Exports facility at Bareilly. Based 
on suggestions received regarding the po­
tential in the region, the Government of Uttar 
Pradesh has been requested to examine the 
prospects of promoting gold jewellery ex­
ports from Bareilly.

Under the scheme of 100% export on- 
ented units, exports oriented jewellery proj­
ects are approved at locations of the entre­
preneurs’ choice. This facility is available to 
prospective entrepreneurs in Bareilly.

bdAhi»¥fR

India’s Position In International Market 
off Spices

1929.  PROF. P.J. KURIEN: Will the 
Minister of COMMERCE be pleased to state:

(a)  whether India’s position in the inter­
national market in regard to export spices 
has gone down considerably;
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(f if so t  dtfaits t rof and   Aluminium R ulation Account

(c  t  st s bin tal n to rmd t 
situation.

TH MINISTR O COMMRC AND 
TOURISM (SHRIARUN KUMAR NHRU
(a No sir.

(b Dos not aris.

(c Varbus romotbnai masurs suc 
as ublicit camains dl ations Bur 
sllrmts Trad fair articiation ro
motion of nw nd uss ualit Imro
mnt tc. a b n tal n u.

Pric of Viscos ibr

.   SHRI KARIA MUNDA Will t 
Ministr of COMMRC b lasd to stat

(a wt r Gornmnt roos to 
lac imort of iscos in O n Gnral 
Licnc (OGL to control t rics of indi
nous iscos fibr and

(b if not t st s takn b Gorn
mnt to rduc t ric of iscos fibr

TH MINISTR O COMMRC AND 
TOURISM (SHRIARUN KUMAR NHRU
(a and (b. T fortcomin Imort and 
xort Polic to b ffcti from  st Aril 
 is undr formulation and it will b 

r matur to disclos t dtails at tis 

sta.

asion of Pamnt b Bi Aluminium 
Comanis

.   SHRI KARIA MUNDA Will t 
Ministr of ST L AND MINS b lasd 

to stat

(a   wt r bi Aluminium roducin 
comanis a aid tir arrars into t

(b if not t  rasons t rof and

(c t furt r actbn roosd to b 
takn in t  mattr

TH MINIST RO ST L AND MINS 
AND MINISTR O UW AND USTIC 
(SHRI DINSH GOSWAMI (a to (c. T 
Aluminium roducin comanis a aid 
tir old arrars into t Aluminium R ula
tion Account b anuar . Sinc t r 
was dla on tir art in ain suc dus 
intrst on t dla d amnt was d
mandd. How r as t  a tisd l al 
and ot r obctions on suc dmand of 
intrst furt r l al oinion as b n 
sout.

In addition on of t rimar roducrs 
as wit ld amnt of an amount Into t  
Aluminium R ulation Account (ARA on 
account of Stat lctricit Dut on cati 
owr nration. T Coman as b n 
askd to a tis amount to ARA. Tis 
coman as also b n askd to a into t  
ARA anot r amount in rs ct of unwrout 
aluminium transfrrd to tir auxiliar lant.

asion of xcis and Customs Dutis

.   SHRI KARIA MUNDA Will t  
Ministr of INANC b lasd to stat

(a t nams of t comanis aainst 
wom sow caus notics for asion of 
xcis and Customs dutis for mor tan  
crors a b n issud.

(b wt r Gornmnt roos to tak 
ffcti st s to c ck suc asion and

(c t dtails of to tn bi businss 
ouss aainst wom cass ar ndin 
adudication
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THE MINISTER OF FINANCE (PROF. 
MADHU DANOAVATE): (a) Show cause 
notices for evasion of Excise and Customs 
duties for more than Rs. 25 crores have been 
issued to the following companies:-

1) M/s.

2) M/s.

3) M/s

4) M'S.

5) M/s.

6) M/s.

M/s. G.T.G. Industries Ltd.

M/s. Reliance Industnes Ltd

M/s. Mysore Paper Mills Ltd

SI. No. Name of company

7) M/S. National Tobacco Co.

B) M/s. International Tobacco Co.

9) M/s. Swadeshi Polytex Ltd.

10) M/s. Bharat Heavy Electricals Ltd.

11) M/s. Voltas Ltd.

12) M/s. Dunlop India Ltd.

(b) Yes, Sir.

(c: Show cause notices for evasion of 
Central Excise and Customs duties of more 
than Rs 25 crores are pending against the 
following companies belonging to the top 10 
industnes houses:-

Name of Industrial 

frE¥n¥

1.  M/s. Voltas Ltd

2.  M/s. Reliance Industries Ltd

3.  M's. Godfrey Phihp India Ltd

4  M/s International Tobacco Company Ltd

TATA

RELIANCE

MODI

MODI

Seizure of Gold from Turkish Buses

1933 SHRID M, PUTTE GOWDA* Will 
the Minister of FIN ANCE be pleased to state

(a) whether the Directorate of Revenue 
Intelligence (DRI) seized a large number of 

articles from two T urkish tourist buses at the 
Delhi-Haryana border on February 22,1990 
as reported in the Hindu dated 24 February, 
1990;

(b) if so, the details thereof ; and

(c) the further action taken in the mat-
\er'>

THE MINISTER OF FINANCE (PROF, 
MADHU DANDAVATE): (a) and (b). Yes, 
Sir. The Officers of the Directorate of Reve­
nue Intelligence intercepted two Turkish 
tourist buses at Delhi-Haryana border on 

22.2.90. The buses had entered India from 
Pakistan through the Attan Land Border on 

21st February, 1990, under carnet de-pas- 
sage. Search of the buses resulted in the 
recovery of 50 foreign marked gold biscuits 
of 10 tolas each worth Rs. 20.12 lakhs, 252 
silver bars of different weights and sizes 

worth Rs. 83.44 lakhs and 25493 pieces of 
tool bits of different sizes worth Rs. 12.50 

lakhs. The aforesaid contraband collectively 
valued at Rs. 1.16 crores approximately and
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the 2 buses valued at Rs. 25 lakhs were 
seized.
(c)  Two Turkish nationals have been 

arrested and remanded to judicial cu«)tody.

*BASATA’ Offer for Exports to EEC 
Countries

(a) whether a Conference of the Editors 
of Small and Medium newspapers wâ heM 

recently;

(b) whether the Editors have urged upon 
the Government to provide adequate assis­
tance to smaP & medium newspapers;

1934.  SHRIBANWARILAL PUROHIT; 
Will the Minister of COMMERCE be pleased 
to state:

(a) whether the British and South Asian 
Trade Association (BASATA) has offered 
the services of this organisation to Indian 
businessmen for increasing exports to EEC 
countries;

(b) if so, whether Government propose 
to utilise the services of BASATA to boost 
export to EEC countries;
(c) if so. the details thereof'?

(c) if so, the other demands made at the 
conference; and

(d) the reaction of Government thereto?

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA); (a) The Government did not 

organise any such Conference recently.

(b) to (a). Do not arise,

[Enghsh]

THE MINISTER OF COMMERCE AND 
TOURISM(SHRI ARUN KUMAR NEHRU)
(a) to (c). No specitif: offer has been made by 

BASATA to Indian businessmen for increas 
ing exports to EEC countries. However 
meetings were held in the month of January
1990 with some members of a visiting dele 
gation from BASATA, which has a Memo 
randum of Understanding with Federation of 
Indian chamber of Commerce and Industry. 
The issues that were discussed at these 
meetings, inter-alia, included the question of 

expansion of bilateral trade as well as trade 
with third countries. In very general terms, 

the support of the British organisation was 
reiterated in this regard.

b8$wA¥gwskrAR

r00(0n».wO nN c•»LL > QOs(A• xOV0S»­r00(0n».wO nN c•»LL > QOs(A• xOV0S»­
pers

1935.  SHRI LAXMINARAYAN 

PANDEY: Will the Minister of INFORMA­
TION AND BROADCASTING be pleased to 
state:

Development of New Centres of Tour* 
Ism in Kerala

1936.  SHRI S. KRISHNA KUMAR; Will 
the Minister of TOURISM be pleased to
state:

(a) whether any special scheme has 
been prepared under the Central Sector for 
developing new centres of tourism in Kerala 
during the current year;

(b) if so, the details thereof; and

(c) the total Central assistance being 
allocated to the State in this regard?

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) to (c). The Central Department of Tour­
ism have identified new circuits in the South­

ern parts of the country and the Kerala 
Circuit includes the development of tourist 

centres of Cochin. Alleppey, GNnL»o»• ».sGNnL»o»• ».s 
Thekkady. No separate Central assistance 
has been allocated to the State in this re­
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U»Hs U»Hs How r Cntral D artmnt of Tour
ism roids financial assistanc for tiw 
d lo mnt of tourism infrastructur basd 
on t  mrit of t roosals aailabilit of 
funds and intrs rioritis.

AHHO.wo xNnO mH(.n(.U mHO NHSNH»
n(N.

]  

AHHO.wo xNnO mH(.n(.U mHO NHSNH»
n(N.

]  SHRI MADHAVRAO SCINOIA 
Will t  Ministr of INANC b lasd to 
stat

(b iOlO iOlO is a ood markt in Indonsia 
fortxtU macinr and arts minin ui

mnts. ta rocssin macinr workso 
and factor ui mnt watr tratmnt 
lants bulk matrial andlin ui mnt 
automobil arts c micals and d stuffs  

intrmdiats. Indonsia as also sown 
intrst in t  imrt of iron or llts so 
ab n mal cotton alumina c mnt and 
rocts. rom Indonsia t r is  for 
imorts of alm oil. rubbr tin nonmtallic 
minrals and coki rolld coils.

(a   wt r t  Rsr Bank as 
dcidd to st u a currnc not rintin 
rss cororatnn and

(c   No frs roosal for sttin u oint 
nturs in Indonsia as so far b n con

cludd or rci d b Got of India.

(b if so t dtails t rof

TH MINISTR O INANC(PRO. 
MADHU DANDAVAT  (a and (b. Go
rnmnt of India a ntrustd to t R
sr Bank of India t sttin u of two nw 
not rintin rsss. RBI a r ortd 
tat t  intnd to st u a woll ownd 
subskiar coman to mana t two 
rsss.

Nw It m Cationd Concrn at 
Tcoons Inasion of Prss

.   SHRI MADHAVRAO SCINDIA 

Will t Ministr of INORMATION AND 
BROADCASTING b lasd to stat

(a   wt r a smosium on Cal
ln s bfor t Indian Prss in t  s 
oranisd b t Unitd Nws of India was 
ld in Nw Dli on bruar 

Commrc Ministrs Visit to akarta

.   SHRI MADHAVRAO SCINDIA 
Will t Ministr of COMMRC b lasd 
to stat

(a   wt r  isitd akarta in t last 

w k of anuar  in connction wit an 
Indian xibition

(b if so t s cific obsrations and 
su stions mad t rin for a fr and fair 
rss in India and
(c Gornmnts raction t rto

TH MINISTR O INORMATION 
AND BROADCASTING AND MINISTR O 
PARLIAMNTAR A AIRS (SHRI P. 
UPNDRA (a s. Sir.

(b if so is assssmnt about otntial 
for xansion of trad and

(ct frs collaborations if an undr

wa or concludd so far

TH MINISTR O COMMRC AND 
TOURISM (SHRI ARUN KUMAR NHRU

(a s Sir.

(b  and (c. In t smosium t  rol of 
t Prss and t fr dom of t Prss wr 
t toics touc d uon b most of t 
s akrs. T ustion of dlinkint rss 
from t industrial ouss and t n d to 
stu a fact findin com mitt to o into t 
attrn of ownrsi wralso touc d uon. 
T oinkins xrssd wr t rsonal 
iws of t s akrs and t Gornmnt 
dos not fl it ncssar to ract on t s.
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.   SHRI KADHAVRAO SCINDIA 
Will t Ministr of INANC b lasd to 
stat

(a t total amount of rco ns bot 
in cas and kind mad durin t ast tr 
monts b R nu Intlli nc and ot r 

suc a ncis in raids conductd b t m

(b t  articulars of bank officials in 
Mandi Bomba wos rsidncs wr

sarc d b t  Cntral Burau of In sti
ation durin anuar bruai 

(c t  dtails of t  rcoris mad 
durin t abo sarc s and

(d t  action takn aainst t  tank 
officials so far

TH MINISTR O INANC (PRO. 
MADHU DANDAVAT  (a Dtails of 
sarc s conductd b arious r nu 
a ncis durin t monts of anuar and 
bruar  ar dtaild blow

mrtr
nwfn

n»z n r rrS r w nsk 
nw»rA r rAnwiLnAs 
SnsnsnS
Mt »A urnU

l o

Customs

(conttaband oods

Cntral xcis .
( asion dtctd

Incomtax .
(admittd unaccountd incom

. 
(assts sizd

(b  and (c. Cntral Burau of In stia
tion (CBI as r ortd tat a raid was con
ductd at t rsidnc of an Accountant of 

Mandi branc of Canara Bank at Bomba 
on .. . T dtails of t assts dis

cord ar as foltows

( Ton full trunks of sar crtificats.

(  flats in Bomba and on ous in 

Dli.

 Pass books of arious branc s of 
t banks.

( Cas Rs. .

( ixd D osit Rcits Rs 

( A lar numbr of incnminatin 
documnts.

(d CBI as ristrd a cas aainst



 Writtn Answrs  MARCH . d WritmnAnsifrs A

mHNsAwnLN(( ».s SNHn Nl f(»N.smHNsAwnLN(( ».s SNHn Nl f(»N.st Accountant and ot r officiats and takn 
u in stiaton. T Accountant as sinco 
did on t bruar. .

Voluntar S cial und

.   SHRI ANAND SINGH Will t 
Ministr of INANC ifasd to stat

(a wt r India as rsntd to 
Intrnational Montar und xcuti Board 
a lan for a oluntar s cial fund tat would 
nabl IM to clan u its books and at t 
sam tim roid tird world countris to 
arn tir wa out undr a monitord ro
ramm

(b if so t salint fatur of t lan
and

(c t rsons of t IM and t USA 
t rto

TH MINIST R O INANC (PRO. 
MADHU DANDAVAT  (aand(b. Dunn 
t discussion in t IM Board on t 
ustion of arrars our cair ad mad t 
su stion for oluntar contribution in usabl 
currncis b all mmbrs of t und in t 
form of lon trm loans arin zro or mini
mal intrst. T contributions would b in 
addition and in roortion to mmbrs nw 
uotas. T incom from t ool of r

sourcs would b aailabl to assist mm
brs in arrars in makin currnt amnts 
to t und durin t riod of a und 

monitord roram and tus l alliat 
t n d for cora of dfrrd car s 
trou t rsnt burdn sann arran
mnt.

.   SHRI SRIKANTHA DATTA 
NARASIMHA RAA WADIARWill t 
Ministr of COMMRC b lasd to stat 
t st s taknroosd to b takn b 
Gornmnt for incrasin t roductbn 
and xort of diamond

TH MINISTR O COMMRC AND 
TOURISM (SHRI ARUN KUMAR NHRU 
In ordr to incras xort roduction of 
diamonds Gornmnt as alrad takn a 
sris of masurs wic includ lac mnt 
of tools uimnt and accssoris of 
manufactur on t O n Gnral Licnc 
list for imorts at concssional dut im
ro mnt in Bank crdit facilit asir 
assss to raw diamonds r ision In t 

scals of imort rlacmnt aainst x
orts and xmtion of rofits from xorts 
undr Sction  HHC of t Incomtax 
Act. Gornmnt maintains a clos watc on 

t rorss of xorts wit a iw to roid
in ad uat inut su ort w n r nc
ssar.

D lo mnt of Sabac s in Karna
taka

.   SHRI SRIKANTHA DATTA 
NARASIMHA RAA WADIAR Will t 
Ministr of TOURISM b lasd to stat

(a wt r Gornmnt a a ro
osal for t d lomnt of sabac s in 
it Plan and

(b if so t dtails of sc m drawn u 
for t d lo mnt of sa bac s in Kar
nataka

(c   Man industrialisd countris in
cludin USA ar sctical about ad uat 
rsourcs comin fort as t  would b 
oluntar contributors.

TH MINISTR O COMMRC AND 
TOURISM (SHRI ARUN KUMAR NHRU
(a and (b. T it i ar Plan as 
not t b n formulatd and as suc it is not 
ossibl for t Cntral D artmnt of Tour
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1944.  SHRI A. VUAYARAGHAVAN: Will 
the Minister of COMMERCE be pleased to 
state:

(a) whether export of vegetables and 
fruits from Kerala to the Gulf countries have 
come to a halt following the enhancement of 
freight charges by Air India;

(b) if so, the details thereof; and

(c) the steps proposed to be taken in 
this regard to resume the exports'̂

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) to (c). According to information received 
from the Agricultural & Processed Food 

Exporters' Association Trivandrum, export 
of vegetables from Kerala came to a halt on 
22nd February, 1990 as they were given to 
understand by Air India that from 23rd Feb­
ruary onwards man datory freight for vege­
tables would be increased by 50%. How­
ever, according to the Association, Air India 
subsequently clarified that old rates would 
prevail upto 14th March, and thereafter the 
revised rates with 30% increase would be 
applicable. Hence exports were resumed on

b8$wA¥iws»rAR

Foreign Banks

1945.  SHRI HARSH VARDHAN: Will 
the Minister of FINANCE be pleased to state:

(a) the names of foreign banks operat­
ing »A the country and the places where they 
have their branches;

(b) the number of officers and staff 
working therein and the number of Indians 
among them; and

(c) the total business transacted by 
these banks and the rate on interest allowed 
by these banks on deposits and also the rate 

of interest charged on k>ans advanced.

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): (a) The names of 
the foreign banks operating in India as on 
date and the places where their branches 
are operating are given in the statement 
below

(b)  Reserve Bank of India (RBI) has 
reported that as per the data published t>y 

the Indian Banks' Association, as on 
31.12.1987, the total number of staff of for­
eign banks in India, including expatriates, 
were as under:—

Offners 2955

Clerks 6295

Subordinates 11744

RBI has further reported that at present 
75 exapatnates are attached to the foreign 
banks in India.

(c)  AcoordingtoRBI.thetotaladvances 
and deposits with the Indian branches of

foreign banks, as on 13.3.89, were Rs. 4378.1 
crores and Rs. 6441.5 crores, respectively. 
The rates of interest altowed on deposits and 
charged on toans are prescribed by RBI from 
time to time and are uniformly applicable to 
all scheduled oomnterdal banks, including 
foreign banks operating in India.
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Bank Branches In Hfmachal Pradesh 
and Hills of Uttar Pradesh

ing of the branches of banks in these areas; 
and

1946.  SHRIHARISHRAWAT-Will the 
Minister of FINANCE be pleased to state*

(a) the total number of nationalised 
banks and regional rural banks in Himachal 
Pradesh and the number of such banks tn 
eight hill districts of Uttar Pradesh;

(b) whether Government propose to 
relax the present criteria laid down for open>

(c) if not, the reasons therefor;

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE).  (a) As on 
31 12.1989 (latestf igures available) the total 

number of natbnalised banks and Regional 
Rural Banks in Himachal Pradesh and in the 
8 Hill District of Uttar Pradesh were as fol­
lows.

Nationalised

Banks

Regional 

Rural Banks

Total

Himachal Pradesh 368 127 495

8 Hill Districts of Uttar Pradesh 208 152 360

(b)  and (c) Under the current Branch 
Licensing Policy, Hilly and tribal areas have 
already been given special consideration by 
relaxing the population criterion from 17,000 
to 10,000 average population per bank of­
fice The average population per bank office 
for the State of Himachal Pradesh is 6,000 
and the average population per bank office 
for the 8 hill districts of Uttar Pradesh is 8,000 
and both are substantially lower than the 

national average of 12,000 population per 
bank office At present there is no proposal 
for further relaxing the criteria for these ar­
eas
lEnghsh]

Average Growth In Arrivals of Tourist

1947.  SHRI MANORANJAN BHAKTA. 
Will the Minister of TOURISM be pleased to

state

(a) the yearly average growth of tourist 
arrivals in India during the last three years,

(b) the number of tounsts who visited 
during the period, year>wise, and

(c) the steps taken or proposed to be 
taken to boost tourism during the Eighth Plan 
period'?

THE MINISTER OF COMMERCE AND 
TOURISM(SHRI ARUN KUMAR NEHRU)
(a) and (b) The number of foreign tourists 
who visited India during last three years and 
the percentage growth during each year are 

given below

Year Number of foreign tourists 

(including nationals of 

PakfStan and Bangladesh)

percentage

Change

1987 14,84,290 2.3
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Ynw$ mELpn$ rg gr$n»hA srE$»¥s¥ Cn$9nAs¥hn
v»A9iES»Ah Aws»rAwi¥ rg 
0wiS¥sw$U wAS GwAhiwSn¥fU

ufwAhn

1988 15.90,661 7.2

1989 17,36,093 9.1

(c)  The steps proposed to be taken to 

boost tourism during Eighth Plan include 
continued upgradation of infrastructural fa­
cilities, development of new circuits, diversi- 
fication of tourist attractions and strengthen­
ing of publicity and marketing activities

SAIL Imports

1948 SHRI MANORANJAN BHAKTA. 
Will the Minister of STEEL AND MINES be 
pleased to state*

(a) whether Government have set up 
any panel regarding the Imports by Steel 
Authority of India Limited, and

(b) if so, the details thereof'?

THE MINISTER OF STEEL AND MINES 
AND MINISTER OF LAW AND JUSTICE 
(SHRI DINESH GOSWAMI). (a) and (b) 
Government had in February, 1990, consti­
tuted an Inter-Ministenal Group consisting of 
representatives from Department of Coal, 
Department of Economic Affairs, Ministry of

Commerce (MMTC) and Department of Steel, 
to go into all the relevant aspects of import of 
coking coal on long term basis from Australia 

by SAIL.

Recruitment in SAIL

1949. SHRI MANORANJAN BHAKTA: 
Will the Minister of STEEL AND MINES be 
pleased to state:

(a) whether any recruitment has been 
made in different Steel Plants under the 
Steel Authority of India Limited during the 
last two years; and

(b) if so, the details thereof*?

THEMINISTEROFSTEELANDMINES 
AND MINISTER OF LAW AND 
JUSTICE(SHRI DINESH GOSWAMI). (a) 
Yes, Sir.

(b)  Number of persons recruited in dif­

ferent steel plants during the years 1988 and 
1989 are given below:-

0iwAs mrt rg Cn$¥rA¥$n9$E»snS

«\ «\\

Bhilai Steel Plant 1025 946

Durgapur Steel Plant 115 262

Rourkela Steel Plant 517 280

Bokaro Steel Plan' 304 1041
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0iwAs mrV rg Cn$¥rA¥ $n9$E»snS

«\ «\\

Indian Iron & Steel Company 74 70

AHoy Steels Plant 97 50

Salem Steels Plant 24 70

Maharashtra Elektrosmelt Limited 46 70

VISL has been taken over by SAIL as (c) It so, the details thereof?
one of Its subsidiary w e f 1 8 89 No recruit­
ment has been made by VISL after 1 8 89

Hotels and Motels of LT.D.C

19S0SHRI MANORANJAN BHAKTA 
Will the Minister of TOURISM be pleased to 
state

(a) the number of hotels and nnotets 
under India Tourism Development Corpora­
tion (ITDC) and their locations,

(b) whether Government propose to 
increase the number of hotels in the country, 
and

THE MINISTER OF COMMERCE AND 
TOURISM(SHRI ARUN KUMAR NEHRU)
(a) statement—I indicating the names of the 
hotels/forest lodge/travellers lodge presently 
owned and operated by ITDC, their location 
and capacity is given below

In addition, ITDC is having four pint 
venture hotels providing 137 rooms and 274 
beds. A list of these hotels with location/ 
capacity is given in statement—II below

(b)  and (c) In the Public Sector. ITDC 
has taken up the following projects to in­
crease the capacity/number of hotels in the 
country •

(1)

(2)

(3)

(4)

Construction of Hotel at Gulmarg

Expansion and conversion of Travellers Lodge at
Manali into a hotel
Expansion of Hotel Jaipur Ashok

Expansion of Kovalam Ashok Beach Resort

31 rooms 

ll rooms 

37 rooms 

72 rooms

Joint Venture Hotel Project:
Hotel Lakeview Ashok, Bhopal

Donyi Polo Ashok Hotel. Itanagar 
soon

43 rooms (partially commissioned 
in Sept 89 with 23 rooms, balance 
rooms expected to be commissioned 
by 31 March 1990)
20 rooms, Likely to be commissioned

Statement III giving the target date of completion, star category and the present status

II given below
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Seizure of Gold at Delhi Airport

1951.  SHRI R. N, RAKESH: Will the 

Minister of FINANCE be pleased to state:

(a) whether Government’s attention 

has been drawn to the news item captioned 

"Girl with gold biscuits held” appearing in 

The Hindustan Times’ dated 21 February, 

1990;

(b) if so, the details thereof; and

(c) the further action taken in the mat­

ter'̂

(a) the number of regional rural banks 

at present, state-wise;

(b) the policy regarding issue of licence 

for opening a rural bank; and

(c) the total amount deposited in re­

gional rural banks at present?

23.1990 Written Answers 272

THE MINISTER OF FINANCE (PROF. 

MADHU DANDAVATE): (a). A statement 

indicating the number of Regional Rural 

Banks established state-wise is given be* 

low.

THE MINISTER OF FINANCE (PROF 

MADHU DANDAVATE); (a) and (b). Yes Sir. 

The Customs Officers recovered and seized 

50 gold biscuits weighing 5832 grams val­

ued at Rs. 2041,200/- at Indira Gandhi Inter­

national Airport, New Delhi on 20th Febru­
ary, 1990 from a passenger named Miss Kim 

Lien Scintgen aged 14 years, who was inter­

cepted at the exit gate of Delhi Airport. These 

gold biscuits were wrapped with adhesive 

tape in 5 packets, kept inside a cloth pouch 

tied around her waist and concealed under 

her garments

(c)  The passenger was arrested and 

produce before the Hon'ble Children’s Court, 

Delhi on 20th February, 1990, She has since 

been convicted by the court on 13th March, 

1990. The court passed sentence for 3 1/2 

years i.e. till the date she attains the major 

status. She has been lodged in the observa­

tion Home for Girls.

Regional Rural Banks

1952.  SHRI R.N. RAKESH: Will the 

Minister of FINANCE be pleased to state:

(b) The existing policy based on the 

recommendations made by the Kelkar 

Committee on Regional rural Banks(RRBs) 

envisages that more emphasis be laid on 

consolidation of existing RRBs rather than 

opening of new RRBs. Opening of new RRBs 

is therefore considered on a selective basis. 

Districts with concentration of SC/ST popu­

lation are given preference for opening new 

RRBs. Even in such areas the opening of 

new RRBs is to be considered taking into 

account branch network in the area and the 

scope for further branch expansion, concen­

tration of target groups, credit gap, prospec­

tive viability of the RRB with reference to 

scope of business in the area and the strength 

of existing cooperative credit structure in the 

area. A detailed survey is carried out by the 

State Government and the sponsor bank 

concerned for ascertaininji the need and 

potential for opening a new RRB or for ex­

tending the coverage of an existing RRB.

(c) National Bank for Agriculture and 

Rural Development has reported that as at 

the end of March 1989 the Regional Rural 

Banks had mobilised depositsof Rs. 3128.83 

crore§.
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STATEMENT

Annsxura

Statements Showing Number of Regional Rural Banks Statêlse

S.A/o mwLn rg sfn yswsn mELpn$ rgMMG¥

1, Haryana 4

2. Himachal Pradesh 2

3. Jammu and Kashmir 3

4 Punjab 5

5 Rajasthan 14

6. Arunachal Pradesh 1

7 Assam 5

8 Manipur 1

9 Meghalaya 1

10 Mizoram 1

11 Nagaland

12. Tripura 1

13 Bihar 22

14 Orissa 9

15. West Bengal 9

16. Madhya Pradesh 24

17. Uttar Pradesh 40

18. Gujarat 9

19. Maharashtra 10

20. Andhra Pradesh 16
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. Karnataka

. Krala

. Tamil Nadu

Total

mO.s(.U »uNAH »» T. (U NAHnmO.s(.U »uNAH »» T. (U NAHn 
».s cASHOO NAHn».s cASHOO NAHn

.   R.N. RAKSH Will t Ministr 
of LAW AND USTIC b lasd to stat

H(( (. (.( cnO( T.sAnHoH(( (. (.( cnO( T.sAnHo

.   SHRIMATI BASAVA RA S 
WARI Will t Ministr of ST L AND 
MINS t lasd to stat

(a t numbr of Labour cass nd
in in t Surm Court and ac of t 
Hi Courts and

(b t st s takn or roosd to b 
takn for roidin s d ustic to t 
ol

(a wt r t mini stl lants ar 
facin a crisis du to nonaailabilit of raw 
matrials i r rics of inuts and a 
lis and

(b if so t rmdial st s takn b 
Gornmnt in tis r ard

TH MINISTR O ST L AND MINS 
AND MINISTR O LAW AND USTIC 
(SHRIDINSH GOSWAMI (a As on . 
  labour cass (R ular arin 

mattrs wr ndin in t  Surm Court 
Similar information in rs ct of Hi Courts 
is bin collctd and will b laid on t 
Tabl of t Hous.

(b   Various st s a b n takn to 

rduc ndnc of cass in Courts suc 
as. rouin of mattr r ardin common 
ustion of law and constitutbn of s cial 

bnc s. In t Surm Court labourcass 
ar r ularl takn u b s ciall consti
tutd bnc and ar also bin rfrrd to 
Lok Adalts for sttlmnt. Bsids t ud 
strnt of Surm Court as b n raisd 
from  to  and of Hi Courts from  
in  to  in Marc. .

TH MINISTR O ST L AND MINS 
AND MINISTR O LAW AND USTIC 
(SHRI DINSH GOSWAMI (a and (b. 
T Mini Stl Plants a comlaind about 

i inut costs i.. imortd scra and 
owr from tim to tim. T  a also 
comlaind about inad uat sulis of 
imortd scra. Gornmnt t rfor al
lowd incrasd imorts of scra aainst 
additional imort licncs in t currnt 
ar roductnn of Son Iron wk is t 

t d matrial of t industr is also likl to 
o u substantiall. T s masurs souM 
l t mini stl lant industr.

T.nOH.»L CONAHwO O.OH»n(N. uo crTT.nOH.»L CONAHwO O.OH»n(N. uo crT

.SHRIMATI BASAVA RA S 
WARI Will t Ministr of ST L AND 

MINS b lasd to stat

(a w t r t Stal Autorit of India
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Limitd (SAIL ar cont mlatin massi 
intrnal rsourc nration durin it 
i ar Plan and

(b  if so. t  main faturs of t ro 
osd lan

TH MINISTR O ST L AND MINS 
AND MINISTR O LAW AND USTIC 
(SHRI DINSH GOSWAMI (a and (b. 
SAIL rooss to financ its massi mod
rnisation roramm witout rsortin to 
Budt su ort. T roramm is to b 
financd b intrnal rsourcs and borrow
ins. Intrnal rsourcs will b nratd b 
i r caacit utilisation bttr tcno 
conomic rformanc and cost rduction.

O nin of nw Mins b Barat Gold 
Mins Limitd

 SHRIMATI BASAVA RA S 
WARL Will t Ministr of ST L AND 
MINS b lasd to stat.

(a wt r Barat Gold Mins Limitd 

as an lan for o nin of nw old mins 
at Kminkot and Gada in Karnataka and

(b if so t dtails t rof

TH MINIST ROST CLANDMINS 

AND MINISTR O LAW AND USTIC 
(SHRI DINSH GOSWAMI (a and (b. 
To Gold barin aras of Kminkot and 
Gada ar bin xtord b GSI and M CL 
Barat Gold Mins Limitd would xloit t 

d osits if commrcial iabilit is stablis d 
on t basis of rsults of t dtaild xlo
ration now in rorss.

N(.n mAuL(w(no NLnnO Nl x»n(N.»LbN(.n mAuL(w(no NLnnO Nl x»n(N.»Lb 
TcBL D».LnTcBL D».Ln

.   SHRI NATHU SINGH Will t 

Ministr of INANC b lasd to stat

M» nO M» nO comosition of t rsnt and

trmr oint Publicit Committ s of nation

alisd banks

(b t dtails of t work allottd K t  
Committ durin t last tr monts for 
ublicit and t critria for t  sam

(c wt r it was altottd accordin to 
t critria laid down and

(d if not t rasons t rfor

TH MINISTR O INANC (PRO. 
MADHU DANDAVAT  (a T comosi
tion of t rsnt oint Publicit Committ 
(PC IS (a Cor Committ consistin of 
 ublic sctor banks and (b SubCommit
t consistin of  ublic sctor banks. T 
r rsntati s of all  ublic sctor banks 
ar mmbrs of PC ormr PC ad also 
t sam comosrtion

(b Accordin to PC durin t last 
tr monts it undrtook arious ublicit 
actiitis suc as articiation in an xibi
tion at calcutta rural ublicit in arious 
forms TV sots on aricultur lndin 
womn ntr rnurs scr nin of ilm 
B Wisr on d osit mobilisation articu
larl in rural aras in  t atrs in four 
Sout rn Stats in rs cti r onal lan
ua s and Radio sonsord roramnw 
 isods of Caca Ki Caual in Hindi 
wit t ms of slf mlomnt assistanc 
to farmrs rural crdit riorit sctor financ
in. tc.

(c PC as r ortd to a adotd 
t laid down critria.

(d Dos not aris.

H(nOH(» Nl T.OnO.n (. f(ll( O.nH(nOH(» Nl T.OnO.n (. f(ll( O.n 
cn»nOcn»nO

.   SHRI NATHU SINGH Will t  
Ministr of INANC b lasd to stat
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(a) the investment percentage of Union 
Government in different States. state<wise 
and ttie criteria for the same;

(b) whether Government propose to 
make this investment equal in all the States 
and if so, the details thereof; and

(c) if not, the reasons therefor?

THE fc«INISTER OF FINANCE(PROF. 
MADHU DANDAVATE): (a) to (c). Informa­
tion is being collected.

cOnn(.U AS Nl C»sLNpi2 cn»n(N. »ncOnn(.U AS Nl C»sLNpi2 cn»n(N. »n 
8»(SAHd 5HL0O»8»(SAHd 5HL0O»

1959.  SHRIANADICHARAN DAS: Will 

the Ministerof INFORK4ATION AND BROAD- 
CASTIIstG be pleased to state:

(a) whether there has been a demand 
for setting up of Radio/TV stations at Jaipur 
in Orissa; and

(b) if so. Government’s response thereto 
and the steps contemplated to fulfil this tong 
pending demand’

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): (a) and (b). There has been a 
demand for setting up of Radio/TV Stations 
at Jaipur in Onssa.

ALL INDIA RADIO:

Jaipur Sub-Divisnn d Cuttacl< district 
receives primary grade day time coverage 
from 100 KW MW transmitter of . Cut­
tack. tt also receives primary grade day time 
coveraĝrom 100 KW MW transmitter at 
Calcutta. There is no felt need from commu­
nication point of view to set up another radio 
station at Jaipur.

doordarshandoordarshan

At present the High Power 10 KW TV 
Transmitter at Cuttack provkfes servkw to 

almost the whole of Cuttack district. The 
reception of Jaipur situated at a distance of 
about 60 Kms. from Cuttack is satisfactoiy. 
Presently, a TV studk) centre is functkming 
at Cuttack. Setting up of TV transmitter and 
studio in the same distrct do not appear 
necessary in view of the limited resources 
available for expanston of TV servk»s.

fHo mNHn cn»nA0 nN x»USAHfHo mNHn cn»nA0 nN x»USAH

1960.SHRI SUDAM DESMUKH: Will 
the Minister of COMMERCE be pleased to 
state:

(a) the various consideratkms whk:h 
govern the grant of status of Dry Port for any 
city; and

(b) whether there is any proposal for 
granting the status of Dry Port to the city of 
Nagpur*>

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU);
(a) The main oonsideratons in setting up of 
an Inland Container Depot/Container/f reight 
Statk̂n, popularly known as Dry Port, are the 

traffic potential, needs of the shippers and 
financial viability.

(b)  Nagpur is one of the 71 bcatnns 
recommended by M/s. RITES for setting up 
Container Freight Statnns.

b8$wA¥iws»rAR

mHN•Nn(N. Nl 7jSNHn0 uo >i414mHN•Nn(N. Nl 7jSNHn0 uo >i414

1961. SHRI RAMASHRAY PRASAD 
SiNGH: Wilt the kAinisterof COMMERCE be 
pleased to starte the montĥse details of 
imports and exports made by the Stale Trad­
ing Corporatkm during the last six months?
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THE MINISTER OF COMMERCE AND  STC sAH(.U neO 0(j •N.ne0 ».s(.U sAH(.U neO 0(j •N.ne0 ».s(.U January,
TOURISM(SHRI ARUN KUMAR NEHRU): 1990 an gKwn b»low:-
Month-wisa d«tails of imports and exports by

eLCr$s¥
vSgU

dBCr$s¥
vM¥tuwg\¥U

August’ 89 31 101

Saptember' 89 52 62

October* 89 41 29

November' 89 60 114

December’ 89 62 41

January' 90 45 64

(Provisional Figures)

bdAhi»¥fR

Exports of Potatoes and Onions

1962. SHRIM. BAGA REDDY: Will the 
Minister of COMMERCE be pleased to state:

1989 and 1990 and names of countries to 
which they are being exported?

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU): 
(a) Yes. Sir.

(a) whether Government have permit­
ted the export of Potatoes and Onions; and

(b) if so, the quantity exported dunng

(b) Quantity of onions and potatoes 
exported during the last two years and the 
names of countries to which the exports 
were made are indicated below:-

Oty—Tonnes

«\ c\ «\\c\a mwLr¥ rg
urEAs$»n¥

1. Onions*
(Prov.)
2,35.214

(Prov.)
3,04,000
(Figures
for
April 89- 

Feb. 90)

Maldives,
Malaysia,
Singapore.
Sri Lanka,
Gulf Countries, 
SeydieHes, 
Bangladesh, 
Nepal
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«\ c\ «\\c\a mwLn¥ rg 
urEAs$»n¥

2. Potatoes’* 173 260 Nepal and

(Figures Maldives.
for April-
Dec.89)

Source * NAFED. New Delhi.
** APEDA. New Delhi.

b8$wA¥iws»rAR

Shortage of Raw Material In Bhilai 
Steel Plant

1963. SHRI PYARELAL KHANDEL- 
WAL: Willthe Minister of STEEL AND MINES 
be pleased to state:

(a) whether Bhilai Steel Plant is facing 
shortage of coal and raw material; and

(b) if so. the steps being taken to meet 
this shortage

THE MINISTER OF STEEL AND MINES 
AND MINISTER OF LAW AND JUSTICE 
(SHRI DINESH GOSWAMI); (a) Bhilai Steel 
Plant has t>een experiencing shortage of 

indigenous coking coal but there has not 
been significant shortage of other major raw 
materials.

(b)  SAIL and Government have been 
impressing upon indigenous Coal compa­
nies the need to ensure adequate supplies of 
coking coal to the steel plants by improving 
rate of despatches. As a result, the availabil­
ity of indigenous coking coal at the plants 
has somewhat improved. SAIL have also 
resorted to imports to match requirement.

Opening of Regional Offices of United
India Insurance Company LTD.

1964. SHRI SANTOSH KUMAR GANG- 
WAR: Will the Minister of FINANCE be 
pleased to state:

(a) whetherthe United India Insurance 
Company Ltd. proposes to open regbnal 
offices;

(b) if so, the names of such places 
where these offtees are proposed to be 
opened; and

(c) whether a proposal to open a re­
gional offk:e of the company at Bareilly is 
also under oonsideratron'̂

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE). (a) to (c). United 
India Insurance Company Ltd. is examining 
the feasibility of opening a second Regional 
Office in the State of Uttar Pradesh. How­
ever, no decision has been taken about the 
centre where the Regional Office is to be 

opened.

bdAhi»¥fR

Pending Cases in Delhi High Court

1965.  SHRI KAMAL CHAUDHRY: Will 
the Minister of LAW AND JUSTICE be 
pleased to state:

(a) the number of cases pending in the 
Delhi High Court as on 28 February, 1990;

(b) whether some posts of Judges are 
lying vacant in the Delhi High Court; and

(c) if so. the actbn taken or proposed to 
be taken by Government to fill up soon the 
vacant posts?
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TH MINIST ROST LANOMINS 
AND MINISTR O UW AND USTIC 
(SHRI DINSH GOSWAMI (a T 
ndnc of cass in t Dli Hi Court as 

on t bruar  is not aailabl. 

How r as on .. .  cass 
wr ndin in t Hi Court of Dli.

(b s. Sir.

(c Action as t n takn to fill u t 
acant osts in consultation wit t Cif 
ustic of t Dli Hi Court.

fOOLNS.V.n Nl »o».»s mL»wO » »fOOLNS.V.n Nl »o».»s mL»wO » » 
iNAH(n O.nHOiNAH(n O.nHO

(a wt r Cocin Stock xcan is 
raidl d bin its businss and

(b t total amount in std in coma
nis trou Cocin Stock xcan durin 

 and  (till now

TH MINISTR O INANC (PRO. 
MADHU DANDAVAT  (a and (b. s 
Sir. T total amount raisd b comanis 
for wic Cocin is t rional Stock x
can wr Rs. . crors durin  
 Rs. . crors durin  and is 

Rs. . crors durin .

Transiatton]

.  SHRIK. MURAL DHARAN Will 
t Ministr of TOURISM b lasd to 
stat

(a   wt r t Tourism Promotion 
Council as snt an roosal to Union 
Gornmnt for attractin tourists to Waa
nad (Krala and conrtin t lac as 
tourist cntr

T W N».T W N».

. SHRI RA NDRA AGNIHOTRI 

Will t Ministr of INANC b lasd to 
stat

(a   wt r Gornmnt borrow Intr
national Montar und Loans uncondition
all and

(b  if so wt r t r is an r ust 

from t Gornmnt of Krala for Cntral 
assistanc from IndiaTourism D tomnt 
Cororatbn for iml mntin tis roosal 
and

(b if so t dtails t rof

. TH MINISTR O INANC (PRO. 
MADHU DANDAVAT  (a No Sir.

(c  if so t acttn takn b Gori 
mnt in tis r ard

(b Dos not aris 

bdAi»fR

TH MINISTR O COMMRC AND 
TOURISM (SHRI ARUN KUMAR NHRU
(a No Sir.

(b and (c. Dos not aris.

(.OnO.n T. NS».(O (.OnO.n T. NS».(O b Nw(.Nw(. 
cnNwt w».UOcnNwt w».UO

.   SHRI P.C. THOMAS Will t 
Ministr of INANC b lasd to stat

»O COU(nOHOs .sOH nO (Ls»O COU(nOHOs .sOH nO (Ls 
»HH(»UO COnH»(.n rwnd ]]»HH(»UO COnH»(.n rwnd ]]

.   SHRIMATI AAWANTI NAV 
INCHANDRA MHTA Will t Ministr of 
UW AND USTIC b lasd to stat

(a   t numbr of cass ristrd in 
 and  (till Dcm

br  undr t Cik Marria R

straint Ad.  and
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(b  t st s takn b Gornmnt for 
camain on massmdia aainst an ad 
mania

TH MINISTR O ST L AND MINS 
AND MINISTR O LAW AND USTIC 
(SHRI DINSH GOSWAMI (a T infor
mation is not radil aailabl. T sam will 
b collctd from t Stat Gornmnts 
Unbn trritor administrations and will b 
laid on t Tabl of t Hous.

(b   A numbr of st s includin strss 
on ducation a b n takn b t Go
rnmnt for ducatin ol about t 
cons unc of t il ractic of cild 
marria trou mass mdia b inolin 
oluntar oranisations in t task and b 

ot r masurs. T s includ radio ro
ramms xibitin cinma slids ostrs 
and sort documntar films on TV rou 
discussions wit rural womn tc.

xtnsion of Air Timin

.   SHRIMATI AAWANTI NAV 
INCHANDRA MHTA Will t Ministr of 
INORMATION AND BROADCASTING b
lasd to stat

(a wtr Gornmnt roos to 
xtnd timin of All India Radio Proramm 
uto  ours

(b if so. b wic tim

(c t rcnta of oulation co 
(rd b All India Radio roramms at 
rsnt and

(d t action Gornmnt roos to 
tak to imro t ualit of All India Radio
ro»amms

TH MINISTR O INORMATION 
AND BROADCASTING AND MINISTR O 
PARLIAM NTAR A AIRS(SHRI P.
UPNDRA ( a and (b Tis is Gorn

mnf  bn trm obidl wic is bin 
aci d in sta s d ndin uon aaila 
bUit dtcnklacWtls financial rsourcs 

tc.

(c All India Radk at rsnt roMs 
trou Mdium Wa cora to  of 
oulatbn of t countr.

(d Imro mnt of roramms is a 
continuous rocss in All India Radio. T 
ualit of roramms is rkdicall r
iwd at All India Radk Statbns and at Ail 
India Radio Haduartrs. Various sc ms 

a b n initiatd wk includ x ri
mntin wit nw formats intnsi trainin 
to diffrnt cat oris of staff drama and 
music comtitions to scout nw talnts 

srialisd roductbns stro transmission 
and introduction of comact discs.

Bank D osits

.   SHRIMATI AAWANTI NAV 
INCHANDRA MHTA Will t Ministr of 
INANC b lasd to stat

(a t amount of d osits of natbnal 
isd banks and t Stat Bank of India as on 

un  and 

(b wt r Gornmnt roos to tak 
st s to attract mor d osits in t banks 

and

(c t action takn b Gornmnt 
sinc Dcmbr  in tis r ard

TH MINISTR O INANC (PRO. 
MADHU DANDAVAT  (a T amount of 

d osits of ublic sctor banks as on t last 
rida of un   and  wr 
Rs.  crors Rs.  crors and 
Rs.  crors rs ctil.

(b   and (c. Banks mak d osits 
mobilisation fforts lik oranisin sains 
w ks or fortnits and b introducin inno
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vadhw ami attractive sdvMTiM. Th0 rationaii- 
satbn of interest rate structure by Reserve 
Bank of Mia also enables the banks to 
maintain a reasonable rate of growth of 
deposits.

b8$wA¥p4AR

mO.s(.U O»OO» (. C»J»0ne». F(Ue 1NAHnmO.s(.U O»OO» (. C»J»0ne». F(Ue 1NAHn

1973.  SHfW QIROHARI IJVL BHAR- 
GAVA: WiH thtf̂inister of LAW AND JUS­
TICE be pleased to state;

(a)  whether it is a fad that a large 
number of cases are pending in Rajasthan 
High Court for last several years; and

1989 was 52998,59374 and 70485 fMpw> 
tively.

(b)  Yes, Sir. The Government propose 
to fill up the vacant posts and also to create 
new posts of Judges.

WNHO(U. iNAH(0n» 2(0(nOs C»J»0ne».WNHO(U. iNAH(0n» 2(0(nOs C»J»0ne».

1974.  SHRI GIRDHARI LAL BHAR- 

GAVA; Will the lUlinister of TOURISM be 
pleased to state:

(a)  the details of total number of foreign 
tourists who visited India during last three 
years and the numt>er of those who went to 
Rajasthan, year-wise; and

(b)  if so, whether Government propose 
to fill up the vacant posts of judges or create 
new posts of judges in view of the number of 
pending cases’

(b)  the scheme chalked out for the 
promotion of tounsm in Rajasthan and also 
for Jaipur'?

THE MINISTEROFSTEELANDMINES 
AND MINISTER OF LAW AND JUSTICE 
(SHRI DINESH GOSWAMI)' (a) The 
pendency of cases in Rajasthan High Court 
as on 31st December of 1987, 1988 and

THE MINISTER FOR COMMERCE 
AND TOURISM (SHRI ARUN KUMAR 

NEHRU); (a) The numt>er of foreign tourists 
who visited India and Rajasthan during the 
last three years are as given betow:

Ynw$

eAS»w

mELpn$ rg 8rE$»¥s¥

Mwjw¥sfwA '

« l o

1987 11,63,774 3,48,000

1988 12,39,992 3,66,000

1989 13,37,232 4,15,000

'Excluding nationals of Pakistan and Bangladesh.
**As per information available from the State Government •

(b)  The schemes iMing taken up for the 
promotton of tounsm in Rajasthan include 
continued wkle publicity of tourist attractions 
of ttw State in overseas markets, production

of films and publicity material on Rajasthan 
and promotion of fairs and festivals. Jaipur 
forms part of the tourist arcurt atong witti 

Delhi and Agra and is, therefore, being in-
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clud«d in almost all the major publicity 

campaigns.

(•SNHn ».s 7jSNHn Nl C»NsUH»(.0n cAU»H(•SNHn ».s 7jSNHn Nl C»NsUH»(.0n cAU»H 
».s 7s(uLO 5(Lb».s 7s(uLO 5(Lb

1975.  SHRI JANARDAN YADAV: Will 

the Minister of COMMERCE be pleased to 
state:

(a)  the total quantity of foodgrains. 
sugar and edible oils. Imported and exported 
during 1989, ttem-wise; and

(b)  the per unit price thereof in the 
Indian rupee?

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU);
(a) and(b). The foreign trade statistics are 

compiled on financial year basis.

The total quantity of foodgrains, sugar 
and edible oils import̂ and exported during 
April-November 1989, Kem-wise artd the per 

unit price thereof in rupees are as under:—

yetmrt mwLn rg sfn esnL eLCr$s¥ dBCr$s¥

Ofy. 
v»A aaa 
srAAn¥U

2A»s 
WwiEn »A 
$ECnn¥ 
vCn$ srAAnU

.sKt 
v»A aaa 
srAAn¥U

2A»s 
WwiEn »A 
MECnn¥ 
vCn$ srAAnU

« l o 5 ^

1. Foodgrains 686.9 4881.6 357.7 9467.1

2. Sugar 129.4 7319.1 110.0 2397.0

3. Edible Oil 148 5 7796.7 — —

Development of Tourlet Spot in Sultan- 
ganj (Bihar)

1976.  SHRI JANARDAN YADAV: Will 
the Minister of TOURISM be pleased to 
state:

(a) whether there is any proposal to 
develop Suhanganj of district Bhagalpur in 
Bihar as a tourist spot:

(b) if so, the details thereof; and

(c) if not. the reasons therefor?

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) to (c). The Central Department of Tour­

ism provides financial assistance for strength­
ening of tourist infrastructure to the State 
Governments based on the proposals re­
ceived from them, their merits, availability of 
funds and inter-se-priorities. No proposal for 
development of tourist spot in Suhanganj 

has been received from the Government of 
Bihar.

bdAhi»¥fR

1N•SO.0»n(N. nN 7jSNHn(.U 1N•S».(O01N•SO.0»n(N. nN 7jSNHn(.U 1N•S».(O0

1977.  SHRI E.S.M. PAKEER MO- 

HAMED: Will the Minister of COMMERCE 
be pleased to state;

(a) whether the companies exporting



 Writt n Answ»rs HAITRA  (aVM Writt»n Anstwa M

arious ttn» ar not ttin t  t nfit of 
arious com nsations suc as dut draw
back CCP tc. if t  dlir is mad in India 
itslf n tou t xort ordr is os
sssd b t m

(b. if so wt r man comanis 
a i n r rsntation to t  Cif 
Controllr of Imorts and xorts in tis 
r ard and

(c if soGornmnts ractiont ron

TH MINISTR O COMMRC AND 
TOURISM (SHRIARUN KUMAR NHRU
(a to (c. Crtain indi nous sulis mad 
witin t countr ar tratd as d md 
xorts if t  ar cord b b t roi 

slonsof Catr XVI of t Imort and xort 
Polic . Suc sulis ar also li
ibl to t t rscribd bnfits of imort 
rlnismnt cas com nsator su ort 
sul mntar cas assistanc and addi
tional CCS w r r admissibl. R r
sntations if an rci d in tis r ard ar 
dal wit in accordanc wit t Polic ro

isions.

TV Rla Cntr in Tanor Tamil Nadu

.   SHRI .S.M. PAK R MO 
HAMD Will t Ministr of INORMA
TION AND BROADCASTING b lasd to 

stat

(a wt r t r is a dmand from 
Tanor district Tamil Nadu for sttin u a 
low owr rla cntr durin ifit i 

ar Plan and

(b if so t tim b wic t  rla 
cntr would b st u and t stimatd 
cost t rof

TH MINSTR O INORMATION 
AND BROADCASTING AND MINISTR O 
PARLIAMNTAR A AIRS (SHRI P. 
UPNDRA (a and (b. A low owr (  
W transmittr is alrad functionin at

Tanaur. How r r uMts a b n 
rci d from tim to tim for t  xan
sion of TV sric in Tanaur district. 
Proision of TV sric to t r mainin 
uncord arts of t  stat of Tamil Nadu 
durin VIII Plan riod d nds uon t  
aailabilit of ad uat funds for t  ur
os.

O N. i(. T.sAnHoO N. i(. T.sAnHo

. SHRI SONTOSH MOHAN DV 
Will t  Ministr of ST L ANP MINS b 
lasd to stat

(a wt r t  rcntl imosd css 
on Tin Industr in Assam as sriousl 
amrd tis industr

(b if so wt r Gornmnt roos 
to rsuad Assam Gornmnt in wit
drawin tis css on tin industr immdi
atl

(c if not wt r Gornmnt roos 
to i som incnti s to d lo tin indus
tr in Assam and

(d if not t rasons t rfor

TH MINIST ROST LANDMINS 
AND MINISTR O LAW AND USTIC 
(SHRI DINSH GOSWAMi (a to (d. As no 
tin is mind or rocssd in t Stat of 
Assam rlis to (a (b (c and (d do not 
aris.

b wAiws»rAR

(AO Nl fNNHs»H ». T. r OuLo(AO Nl fNNHs»H ». T. r OuLo 
LOwn(N.LOwn(N.

. SHRI HARISH RAWAT
SHRI BALASAHB VIKH

PATIL
SHRI SONTOSH MOHAN DV

Willt  Ministr of INORMATION AND 
BROADCASTING b lasd to stirt
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(a   wt r Gornmot a rci d 
oomnts r ardin misus of Doordarsan 
in rcnt Assmbl lctions and its us in 
t  intrst of som articuiar artis

(b if so t  numbr of suc comlaints
and

of suc forcasts did not conform to t  
uidlins issud b t  Gornmnt t 
nin officials wr rrlmndd and uid
lins onc aain b n brout to t  notic 
of all officrs dalin wit nws.

I.T.D.C. Hotla In U.P.

(c   wt r Gornmnt a takn 
an action aainst t rrin officials for 
misusin tis mdia

TH MINISTR O INORMATION 
AND BROADCASTING AND MINISTR O 
PARLIAMNTAR A AIRS (SHRI P. 
UPNDRA (a to (c. Doordarsan ad 
tlcast a nws stor fd b PTITV on 
..  wic carrid rdictions about 
t likl rsults in lctions to som Stat 
Assmblis. T rotst lod d b Con
rss (I to t lction Commission was 
con d to Doordarsan. An nuir was 
ordrd n bfor t  art ad otstd 
aainst t  tlcast. Sinc t rsntation

.  SHRI KSHRILAL Will t  Min
istr of TOURISM b lasd to stat

(a t  total numbr of I.T.D.C. otls in 
Uttar Prads

(b wt r Gornmnt ar considr
in an roosal for o nin of I.T.D.C. otl 
in Kanur and

(c if so t dtails t rof

TH MINISTR O COMMRC AND 
TOURISM (SHRI ARUN KUMAR NHRU
(a ITDC is rsntl o ratin t foltowin 
otls in t Stat of U.P.

mwLn r sfn frsni sw uwsnrK uwCw»sK

MrrL   GnS

.  Hotl Ara Asok Ara  Star    

 .  Hotl Varanasi Asok Varanasi   Star    

(b No Sir.

(c Dos not aris in iw of rl to (b 
abo.

bdAk»fR

Sttin u of a Wa Board for Go rn
mnt mlo s

.   SHRI MADAN LAL KHURANA 
Will t Ministr of INANC b lasd to 
stat

(a wt r Gornmnt ar awar of 
frustration amon Gornmnt mk s 
or t dla in t stablis mnt of a 
rmannt Wa Board and mrin of 
darnss albwanc in t basic a and 
cons unt rision of a scals and

(b if so t st s takn b Gornmnt 
in tis r ard

TH MINISTR O INANC (PRO. 
MADHU DANDAVAT  (a T ourt 
Cntral Pa Commisston su std tat
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Govammant may sat up a parmanant body, 
which stxMJid ba rasponsibla for maintaining 
and updating ttta t>aslc data on pay and 
aNowancas of Govarnmant amployaes and 
to raviaw the pay scalas and rates of allow­
ances and other related matters. The Gov­
ernment after examinatton of the suggestion 
decided that Ministry of Finance may set up 
a compact unit, which should be responsible 
for maintaining and updating the basic data 
on pay and allowances of Government 

employees and other related matters. Not 
satisfied with this decision of the Govern­
ment. the Staff Side of the National Council 
(JCM) raised a demand for implementing the 
recommendation of the Commission in this 
regard in full.

(b)  A Committee, with the Finance 
Secretary as the Chairman, and including 

inter alia the staff members of the Standing 
Committee of the JCM was set up to go into 
this question further. Though the matter was 
discussed at a number of meetings of this 
Committee, it was not found possible so far 
to arrive at a consensus.

THE MINISTER OF INFORMATION 
AND BROADCASTING AND PARUAMEM- 
TMT̂ AFFAIRS (SHRI P. UPENDRA): (a) 

and (b). AH the 27 districts of Râthan are 
wKblly or partially covered by TV Service. 
With the commissioning of on-goIng TV 
projects in the State, the situation is ex­
pected to improve substantially.

(c)  and (d). Rajasthan is one of the 
States in respect of which it has bean de­
cided to distribute, via satellite Regional TV 
Service (i.e. the programmes originating from 
the Studio at the capital) on availability of 
requisite facility in the space segment. In the 
meantime, while the high power TV transmit­
ter at Jaipur telecasts programmes originat­
ing from Doordarshan Kendra at Jaipur in 
addition to relaying national network pro­
grammes, the remaining TV transmitters in 

the State exclusively relay, via satellite, 
programmes emanating from Delhi.

idAhi»¥fR

WLNNs COL(Ol r(s nN GOH»L»WLNNs COL(Ol r(s nN GOH»L»

b8$wA¥iws»rAR

iH».0•L0»LN. W»w(L(no Nl fNNHs»H0e».iH».0•L0»LN. W»w(L(no Nl fNNHs»H0e». 
nNH C»J»0ne».nNH C»J»0ne».

1983.  SHRI GOPAL PACHERWAL: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state:

(a) whether all the districts of Rêasthan 

are covered by Doordarshan;

(b) if not, the names of districts which 
are yet to be covered;

(c) whether these districts are t>eing 
covered through microwave system; and

(d) if so. the time by which these dist nets 
are iiiteiy to be covered?

1984.  SHRI PALAI K.M. MATHEW; Will 
the Minister of FINANCE be pleased to state;

(a) the financial assistance provided to 
Kerala Government for flood relief during 
1989-90;

(b) whether Government have repelved 
a utilisation report from the Kerala Govern­
ment;

(c) if so. the details thereof; and

(d) the amount utilised for Idukki Dis- 
trtet’

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): (a) to (d). A total 
ceiling of expenditure of Rs. 3,678.04 lakhs 
was approved for ftood relief in Kerala in
1989-90. Against this, the State Govern­



 Pa rs Laid

mnt rortd an x nditur of Rs. . 
laks comrisin Rs. . laks on rlif 
Rs. . laks on r abilitation Rs. 
. laks on r air and rstoration of 

ublic ro rtis and Rs.  laks for con
rsion of sort trm coo rati loans into 
mdium trm loans in fkxd affctd aras. 
T Stat Gornmnt a r ortd tat of 
tis an amount of Rs. . laks was 
incurrd in Idukki District.

mHNSN»L nN u». SNLnnnO»L S»Hn(O V(n
HOL(U(NA ».s Own»H(». »SSO»L

mHNSN»L nN u». SNLnnnO»L S»Hn(O V(n
HOL(U(NA ».s Own»H(». »SSO»L

.  SHRI MAOHAVRAO SCINOIA 
Will t Ministr of LAW AND USTIC b 
lasd to stat
(a wt r in ordr to s arat rliion 

from olitics Gornmnt roos to ban all 
olKbal artis wK rliious and sctarian 
a al from ntrin into lction fra and
(b if so t dtails t rof and t 

st s takn in tis r ard

TH MINISTR O ST L AND MINS 
AND MINISTR O LAW AND USTIC 
(SHRI DINSH GOSWAMI (a No. Sir. 
T r is no suc roosal at rsnt

(b Dos not aris.
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xNnLlLw»nt. A.sOH (l T.AH».wO NH
SNH»n(N.d rwnd ]zPd O.OH»L T.AH».wO
xNnLlLw»nt. A.sOH (l T.AH».wO NH
SNH»n(N.d rwnd ]zPd O.OH»L T.AH».wO 
DA(.O  MxNn(l(w»n(N. rwnd ] d CO
U(N.»L CAH»L D».t  rwn ] P ».s T.wN.V
DA(.O  MxNn(l(w»n(N. rwnd ] d CO
U(N.»L CAH»L D».t  rwn ] P ».s T.wN.V 
i» rwnd ]Pd r..A»L COSNHn ».s CO(OVi» rwnd ]Pd r..A»L COSNHn ».s CO(OV 
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T.s(» lNH ] ]d r..A»L COSNHn ».sT.s(» lNH ] ]d r..A»L COSNHn ».s 
rAs(nOs rwwNA.n Nl »H(NA H»(.rAs(nOs rwwNA.n Nl »H(NA H»(. 

D».tD».t

TH MINISTR O INANC (PRO. 
MADHU DANDAVAT  I b to la on t 
Tabl

A co ac of t foibwin Notifi 
catkms (Hindi and nlis rstons 
undr sutsctkn ( of sctkm BB 
of t  Lif insuranc Cororatkn 
Act 

(i T Lif insuranc Corora
tion of India (Ra ointmnt 
of Trminatd D b mnt 
Offbrs Ruls  ub
lis d in Notifnation No. G.S.R
 ( in Gaztt of India datd 
t t anuar .

(Ii T Lif insuranc Corora 
ttn of India D ki mnt Of 
ft rs (Rision of Crtain 
Trms and Gonditfonsof Sw 
ic Rul  ublis d in 
Notifk»itkn No. G.S.R. ( 
in Gaztt of India datd t 
t un .

(iii T U insuranc Corora
tion of India Class I Officrs 
(Rision of Trms and Con
ditions of Srt Amndmnt 
Ruls  ublis d in Noti 
ficatnn No. G.S.R. ( in 
Gaztt of India datd t  t 
ul .

(i T Lif insuranc Corora
tion of India (A nts Amnd
mnt Ruls  ublis d in 
Notification No. G.S.R.  in 
Gaztt of India datd t t 
No mbr .

( T Lif Insuranc Corora
tion of India (Dail Allowanc 
and Hotl Car s to mlo
s on Tour Ruls  
ublis d in Notifkton No. 
G.S.R. ( in Gaztt of 
India datd t t Octobr

 .

(i T Lif Insuranc Corora
tion of India D lo mnt Of
ficrs (Riskn of Trms and
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Conditionsof Service) Amend­
ment Rules, 19̂ published in 
Notification No. G.S.R. 968(E) 
in Gazette of India dated the 
7th Novemtser, 1989. [Placed 
in Library. ynn No. LT—432/ 
90]

(2)  A copy of the Life Insurance Corpo­
ration of India (Staff) Regulations, 
1989 (Hindi and English versions) 
published in Notif icatbn Nq.G.S.R. 
855(E) in Gazette of India dated 
the 25th SeptemtMr, 1989 under 
sub-section (3) of section 49 of the 
Life Insurance Corporation Act, 
1956 together with a corrigendum 
thereto published in Notification No. 
G.S.R. 1025(E) in Gazette of India 
dated the 27th November, 1989. 
[Placed in Library. ynn No. LT— 
433/90)

(3)  A copy of the General Insurance 
(Rationalisation of Pay Scales and 
Other Conditions of Service of Of­
ficers) Amendment Scheme, 1989 
(Hindi and English versions) pub­
lished in Notificatton No. S.O. 
572(E) in Gazette of India dated 
the 25th July, 1989 under sub­
section (5) of section 17A of the 
General Insurance Business (Na­
tionalisation) Act, 1972. [Placed in 
Library. ynn No. LT—434/90]

(4)  A copy of the Giridh Kshetriya 
Gramin Bank (Staff) service Regu­
lations, 1985 (Hindi and English 
versions) under sub-section (2) of 
section 30 of the Regional Rural 
Banks' Act, 1976. [Placed in Library. 
See No. LT—435/90]

(5)  Acopyeachofthefolbwingl4otifi- 
cations (Hindi and English versions) 
under sectton 296 of the income- 
tax Act, 1961;—

(I) S.O. 2003 published in Ga-

zette of India dated the 2nd 
September, 1989 regarding 
exemption to‘Calcutta 2toroa8* 
trian Stree Mandal* under 
section 10(23C) of the Income- 
Tax Act, 1961 for the period 
covered by the assessment 
year 1988-89.

PapenlMSOZ

(ii) S.O. 2004 published in Ga­
zette of India dated the 2nd 
September, 1989 regarding 
exemption to 'Associatnn of 
Medical Physicists of India* 
under section 10(23C) of the 
Income-tax Act, 1961 for the 
period covered by the assess­
ment years 1985-86 to 1988-
89.

(iii) S.O. 2005 published in Ga­
zette of India dated the 2nd 
September, 1989 regarding 
exemption to The Indo-Arab 
Society, Bombay’ under sec­
tion 10(23C) of the Income-tax 
Act, 1961 for the period cov­
ered by the assessment year
1988-89.

(iv) S.O. 2006 published in Ga­
zette of India dated the 2nd 
September, 1989 regarding 
exemption of 'Mobile Creches 
for Working Mothers Children, 
New Delhi' under section 
10(23C) of the income-tax Act,
1961 for the period covered by 
the assessment year 1988-8SK

(v) S.O. 2007 published in Ga­
zette of India dated the 2nd 
September, 1989 regarding 
exemptton to 'Akhii Bharatiya 
Gandharva Mahavidyalaya 
Mandal, Bombay' Under sec­
tion 10 (23C) of the Income- 
tax Act, 1961 tor the period 
covered by the assMsment 
years 1984-85 to 1986̂7.
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( S.O.  ublis d in Ga
ztt of India datd t  nd 
St mbr  r ardin 
xmtion to T .R.D. Tata 
Trust Bomba undr sction 
( Coft  Incomtax Act 
 for t riod cord b 

t assssmnt ar .

(ii S.O.  ubKs d in Ga
ztt of India datd t  nd 
Stmbr  r ardin 
xmtion to Barat Baan 
Nas Boal undr sction 
( C of t  Incomtax Act 
 for t riod cord b 

t assssmnt ars 
 to .

(iii S.O.  ublis d in aztt 
of India datd t nd S
t mbr  r ardin x
mtion to T Muslim du
cation Socit Calicut undr 
sctnn ( C of t Incom 
Tax Act  for t  riod 
cord b t assssmnt 
ars  to .

(ix S.O.  Publis d in Ga
ztt of India datd t  nd 
Stmbr  r ardin 
xmtion to Sri Sat a Sal 
Cntral Trust Brindaan 
Banalor undr sction 
( C of t Incomtax Act 
 for t riod cord b 

t assssmnt ar .

(X S.O.  ublis d in Ga
ztt of India datd t nd 
Stmbr  r ardin 
xmtion to Institut of Mar
ktin and Mana mnt Nw 
Dli undr sction ( C 
of t  Incomtax Act  for 
t riod cord b t 
assssmnt ars  
and .

(xl S.O.  ubHsMl in Ga
ztt of India datd t  nd 
St mbr  r aidirt 
x mtion to Hom Baba 
llowsis Council Bomba 
undr sction ( C of t  
Incomtax Act  for t  
riod co rd t t  assss
mnt ar .

(xii S.O. ublis d in aztt 
of India datd t  nd S
t mbr  r ardin x
mtions Pols Action for 
D lo mnt Maarastra 
undr sction ( C of t  
Incomtax Act  for t 
riod cord b t assss
mnt ar .

(xiii S.O.  ublis d in Ga
ztt of India datd t  nd 
Stmbr  r ardin 
x mtion to T Tata Ari
cultural and Rural Trainin 
Cntr for t Blind Bomba 
undr sction ( C of t  
Incomtax Act  for t  
riod cord b t assss
mnt ar .

(xi S.O.  ublis d in Ga
ztt of India datd t  nd 
Stmisr  r ardin 
x mtion to Basic C mi
cals Parmacuticals and 
Cosmtics xort Promotion 
Councilundrsction ( C 
of t  Incomtax Act  for 
t riod cord b t  
assssmnt ars  to 

.

(XV S.O.  ublis d in Ga
ztt of India datd t  nd 
Stmbr  r ardin 
xmtion to T aml Plan
nin oundation Nw Dli 
undr sctnn ( C of t  
lnoom ax Act  for t

PtfmaUid 
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riod oof»d b t assss 
mont ar .

(xi S..  Sublis d in aztt 
of India datd t nd S
t mbr  r ardin x
mtion to t  Roal Com
mon Walt Socit for t 
Blind Bomba undr sction 
( C of t Incomtax 
Act  for t riod co
rd b t assssmnt ar 

.

(xii S.O.  ublis d in Ga
ztt of India datd t  nd 
Stmbr  r ardin 
xmtion to Indian Pols 
Natural Calamitis Trust un
dr sction ( C of t 
Incomtax Act  for t 
riod cord b t assss
mnt ars  to  
.

(xiii S.O.  ublis d in Ga
ztt of India datd t nd 
Stmbr  r ardin 
x mtion to Vi kanand 
Rock Mmorial and Vi ka 
nanda Kndra Madras undr 
Sction ( Cof t Incom 
tax Act  for t riod 
cord b t  assssmnt 
ar .

(xix S.O.  ublis d in Ga
ztt of India datd t nd 
Stmbr  r ardin 
xmtion to Bania Salta 
Parisad Calcutta undr 
sction ( C of t Incom 
tax Act  for t riod 
cord b t assssmnt 
ar .

(XX S.O.  ublis d in Ga 
itt of India datd t  nd 
Stmbr  r ardin 
xmtion to Nsrttonal Asso

lation for t  BHnd Bomba 
undr sctbn (  of t  
lncom»ax Act  for t  
riod cord b t  assss
mnt ar  and  
.

PtamUU 

(xxi S.O.  ublis d in Ga
ztt of India datd t  t 
Dcmbr  r ardin 
x mtion to Indian Natbnal 
T atr Bomba undr sc
tion ( C of t Incomtax 
Act  for t riod co
rd b t assssmnt ars 

 to .

(xxii S.O.  ublis d in Ga
ztt of India datd t t 
Dcmbr  r ardin 
x mtion to T Institut for 
inancial Mana mnt and 
Rsarc Madras undr 
sction ( C of t Incom 
tax Act  for t riod 
cord b t  assssmnt 
ar .

(xxiii S.O.  ublis d In Ga
ztt of India datd t  t 
Dcmbr  r ardin 
xmtion to T M.P. BIrla 
oundation Calcutta undr 
sction (  of t  Incom 
tax Act  for t riod 
cord b t  assssmnt 
ars  to .

(xxi S.O.  ublis d in Ga
ztt of India datd t t 
Dcmbr  r ardin 
xmtion to Cif Ministrs 
Rlif und of Maarastra 
Bomba undr sction 
( C of t bioomtax Act 
 fort  riod cord b 

t assssmnt ar .

(xx S.O.  ublis d in Ga
ztt of India datd t  t
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Dcmbr  r ardin 
xmtion to Sir Dorabi Tata 
Trust Bomba undr sction 
( C of tli Incomtax Act 
 for t riod cord b 

t assssmnt ar .

(xxi S.O.  ublis d in Ga
ztt of India datd t  t 
Dcmbr  r ardin 
xmtion to T Sarda 
nand Mailasram Bomba 
undr sction ( C of t 
Incomtax Act  for t  
riod cord b t assss
mnt ar .

(xxii S.O.  ublis d in Ga
ztt of India datd t t 
Dcmbr  r ardin 
x mtbn to T  aanir Art 
Gallr Bomba undr sc
tion ( C of t Incomtax 
Act  for t riod co
rd b t assssmnt ar

.

(xxiii S.O.  ublis d in Ga
ztt of India datd t t 
Dcmbr  r ardin 
xmtion to t Naian 
Trust A mdabad undr 
sction (  of t Incom 
tax Act  for t riod 
cord b t assssmnt 
ar .

(xxix S.O.  ublis d in Ga
ztt of India datd t t 
Dcmbr  r ardin 
xmtion to T Kasturba 
Gandi National Mmorial 
Trust Indor undr sction 
( C of t Incomtax Act. 
 for t riod cord b 

t assssmnt ars  
 and .

(XXX S.O.  ublis d in Ga
ztt of India datd t t

Dcmbr  r ardin 
x mtion to TibMan Homs 
oundation Dali undr sc
tion ( C dt  Incomtax 
Act  for t riod co
rd b t  assssmnt ar

 and .
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(xxxi S.O.  ublis d in Ga
ztt of India datd t t 
Dcmbr  r ardin 
x mtion to Rural D lo
mnt Oranisation Niliris 
undr sction ( C of t  
Incomtax Act  for t 
riod cord b t assss
mnt ar  and  
.

(xxxii S.O.  ublis d in Ga
ztt of India datd t t 
Dcmbr  r ardin 
x mtbn toVda Raksana 
Nidi Trust Madras undr 
sction ( C of t Incom 
tax Act  for t riod 
cord b t assssmnt 
ar .

(xxxiii S.O.  ublis d in Ga
ztt of India datd t t 
Dcmbr  r ardin 
x mtion to Andra Prads 
Stat Council for Cild Wl
far Hdrabad undr sc
tion ( C of t Incomtax 
Act  for t riod co
rd b t assssmnt ars 

 to .

(xxxi S.O.  ublis d in Ga
ztt of India datd t  t 
Dcmbr  r ardin 
xmtion toT Nru Trust 
for Cambrid  Uni rsit 
undr sction (  of t 
Incomtax Act  for t  
riod cord b t  assss
mnt ar  to 
.
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S.O.  tMslwd in Ga 
tt of India datad tli t 
Dcmbr  r ardin 
x mtion to Maarastra 
Stat W(Hnn Council un
dr sction ( C of t 
Incomtax Act  for t 
riod cord b t assss
mnt ar .

(xxxi S.O.  ublis d in Ga
ztt of India datd t t 
Dcmbr  r ardin 
x mtion to Calcutta 
Pinraor Socit undr 
sctbn ( C of t Incom 
tax Act  for t riod 
cord b t  assssmnt 
ar .

(xxxii S.O.  ublis d in Ga
ztt of India datd t t 
Dcmbr  r ardin 
x mtion to Sanit Ma 
abarati Bomba undr 
sction ( C of t Incom 
tax Act  for t riod 
cord b t assssmnt 
ar .

(xxxiii S.O.  ublis d in Ga
ztt of India datd t t 
Dcmbr  r ardin 
xmtion to T  Blind Rlif 
Association Bomba undr 
sction ( Cof t Incom 
tax Act t for t riod 
cord b t assssmnt 
ars   and 

.

(xxxix S.O.  ublis d in Ga
ztt of India datd t t 
Dcmbr  r ardin 
xmtion to littl Sistrs of 
t Poor Calcutta for t 
riod cord b t assss
mnt ars  
and .

MTMT
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(xli

(xlii

(xliii

(xli

..  ublis d irt Ga
ztt of India datd ta l 
Dcmbr  raatdir 
x mtion to National Asao 
ciatton for t  Blind Bana
lor undr sction ( C of 
t Incomtax Act  for 
t riod cord b t  
assssmnt ar .

..  ublis d in Ga
ztt of India datd t  t 
Dcmbr  r ardin 
x mtbn to D.A.V. Coll  
Manain Committ  Nw 
Dli undr sction ( C 
oft  Incomtax Act  for 
t riod cord b t 
assssmnt ars  to

.

..  ublis d in Ga
ztt of India datd t  t 
Dcmbr  r ardin 
x mtion to T Muct  
Nowro  Bans  Industrial 
Hom for t Blind Bomba 
undr sction ( C of t  
Incomtax Act  for t 
riod cord b t assss
mnt ar .

..  ublis d in Ga
ztt of India datd t  t 
Dcmbr  r ardin 
xmtion to T Bomba 
Panraol Bomba undr 
sction ( C of t Incom 
tax Act  for t  riod 
cord b t assssmnt 
ar .

Pa mLM 

S.O.  ublis d in Ga
ztt of India datd t t 
Dcmbr  r ardin 
xmtton to Assam Rifls 
Grou Insuranc Sc ma 
undr sction (  of 
incomtax Act  for ta
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(

(

riod cord b t  assss
mnt ar .

(xl S.O.  ublis d in Ga
ztt of India datd t  t 
Dcmbr  r ardin 
x mtion to Oil Coordina
tion Committ on Pool Ac
counts undr sction ( C 
of t Incomtax Act  for 
t riod cord b t 
assssmnt ar .

(xii S.O.  ublis d in Ga
ztt of India datd t t 
Dcmbr  r ardin 
xmtion to Institut for In
dian Labour Calcutta undr 
sctton ( C of t Incom 
tax Act  for t riod 
cord b t assssmnt 
ars   and 

.

(xlii S.O.  ublis d in Ga
ztt of India datd t t 
Dcmbr  r ardin 
xmtion to Vi kananda 
Nidi Calcutta undr sction 
( C of t Incomtax Act 
 for t riod cord b 

t assssmnt ars 
 to . Placd in 
Librar.S No. LT ]

A co of Notification No. .  
NS. II (Hindi and nlis r

sions ublis d in Gaztt of India 
datd t t Marc  makin 
crtain amndmnts to Notifka 
tion No. . . N.S. II datd 
t t un . Placd in 
Librar.S No. LT ]

(i A co of t  Annual R ort 
(Hindi and nlis rsbns 
of t  xortlmort Bank of 
India for t ar  
akin wit Auditd Accounts 
undr subsction ( of sc

(

tion  and subsction ( of 
sction  of t  xortlm
ort Bank of India Act .

(ii A oo( of t  Riw (Hindi 
and nlis rsions b t  
Gornmnt on t  workin of 
t xortlmort Bankof India 
for t ar . Placd 
in Librar.S  No. LT  
]

A co of ac of t folkswin 
Annual R orts (Hindi and n
lis rsions

(i R ort of t  AlwarBaratur 
Ancalik Gramin Bank 
Baratur for t  ar ndd 
t  st Marc  to t r 
wit t  Accounts and t  
Auditors R ort t ron. 
Placd in Librar. S No. 
LT ]

(li R ort of t Tar Ancalik 
Gramin Bank od ur for t 
ar ndd t  st Marc 
 to t r wit t Ac

counts and t  Auditors R
ort tron. Placd in Librar. 
S No. LT ]

(iii R ort of t Nalanda Gramin 
Bank BiarSarif for t 
ar ndd t  st Marc 
 to t r wit t Ac

counts and t  Auditors R
ort tron. Placd in Librar. 
S No. LT ]

(i R ort of t Kisan Gramin 
Bank Budaun for t ar 
ndd t  st Marc » 
to t r wit t  Accounts and 
t  Auditors R ort t ron. 
Placd in Librar. S No. 
LT ]

( R ort of t  Sri Sataaana

Pa rs Laid 
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Gramin Bank, Kcaimnagar, for 
th0y«ar«nd6dtheai8t March, 
1989 togathar with the Ac­
counts and the Auditor’s Re­
port thereon. [Placed in Library. 
See No. LT-443/90]

(VI) Report ot the Sri Visalcha 
Gramin Bani<, Sri Kakuiam, for 
the year ended the 31 St March, 
1989 together with the Ac­
counts and the Auditor's Re­
port thereon. {Placed In Library. 
See No. LT—444/90)

(vii) Report of the Ganga Yamna 
Gramin Bank, Dehradun,*tor 
the year ended the 31 st March, 
1989 together with the Ac­
counts and the Auditor's Re- 
portthereon. [Placed in Library. 
See No. LT—445/90]

(viii) Report of the BegusaraiKshet- 
riya Gramin Bank, Begusaral, 
for the year ended the 31st 
March, 1989 together with the 
Accounts and the Auditor’s 
Report thereon. (Placed in 
Library. See No. LT—446/90]

(ix) Report of the Shekhawati 
Gramin Bank, Sikar, for the 
year ended the 31st March, 
1989 together with the Ac­
counts and the Auditor’s Re­
port thereon. [Placed in Library. 
See No. LT—447/90]

(X) Report of the Patiliputra 
Gramin Bank, Patna, for the 
year ended the 31st March, 
1989 together with the Ac­
counts and the Auditor's Re­
port thereon. [Placed in Library. 
SeeNo. LT-448/90)

(xi) Report of ttie Balia Kshetriya 
Oramln Bihk, BaKa, for the 
year ended the 31st March,

1989 together with the Ac­
counts and the Auditor's Re­
port thereon. [Placed in Library. 
SeeNo. LT—449/90]

fiapMUM 314

(xii) Report of the Rayiaseema 
Gramin Bank, Cuddapah, for 
the year ended the 31 st March, 
1989 together with the Ac­
counts and the Auditor's Re­
port thereon. [Placed in Library. 
SeeNo. LT—450/90]

(xiii) Report of the Hisar-Sirsa 
Kshetriya Gramin Bank, Hisar, 
for the year ended the 31st 
March, 1989 together with the 
Accounts and the Auditor's 
Report thereon. [Placed in 
Library. See No. LT—451/90]

(xiv) Report of the Subansiri Gaon- 
lia Gramin Bank, , North 
Lakhimpur, for the year ended 
the 31 st March, 1989 together 
with the Accounts and the 
Auditor’s Report thereon. 
[Placed in Library. See No. 
LT-—452/90]

(XV) Report of the Rawa-SWhi 
Gramin Bank, Rawa, for the 
year ended the 31st March, 
1989 together with the Ac­
counts and the Auditor’s Re­
port thereon. [Placed in Library. 
SeeNo. LT—453/90]

(xvi) Report of the Chitradurga 
Gramin Bank, Chitradurga, for 
the year ended the31 st March, 
1989 together with the Ac­
counts and the Auditor's Re­
port thereon. [Placed in Library. 
SeeNo. LT—454/90]

(xvii) ReportoftheSultanpur Kshet­
riya Gramin Bank, Sultanpur, 
for the year ended the 31st 
March, 1989 together with the
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Accounts and tha Auditor's 
Report thereon. [Placed in 
Library. See No. LT—455/90]

(xvHi) Report of the Mahakaushal 
Kshetriya Gramin Bank, 
Narsinghpur, for the year 
ended the 31st March, 1989 
togetherwiththeAcoountsand 
the Auditor’s Report thereon. 
{Placed in Ubrary. See No 
LT-456/90]

(xlx) ReportoftheRaniLaîshlmi'hXl 
Kshetriya Gramin Bank, 
Jhansi, for the year ended the 
31st March, 1989together with 
the Accounts and the Audi­
tor’s Report thereon. [Placed 
in Lilwary. See No. LT—457/ 
90]

(XX) Report of the Avadh Gramm 
Bank, Lucknow, for the year 
ended the 31st March, 1989 
together with the Accounts and 
the Auditor’s Report thereon. 
[Placed in Library. See No. 
LT-458/90]

(xxi) Report of the Bijapur Gramin 
Bank, Bijapur, for the year 
ended the 31st March, 1989 
together with the Accounts and 
the Auditor’s Report thereon. 
[Placed in Library. ynn No. 
LT—459/90]

(xxii) Report of the Tulsi Gramin 
Bank. Banda, for the year 
ended the 31st March, 1989 
together with the Accounts and 
the Auditor’s Report thereon. 
[Placed in Ubrary. ynn No. 
LT—460/90]

(xxiii) Report of them Balasore 
Gramin Bank, Balasore, forthe 
year ended the 31st March, 
1989 together wtth the Ac­

(miv)

(xxv)

(xxvi)

counts and the Auditor’s Re­
port thereon. [Placed in Lftxwy. 

a . d-̂61/90]

Rapert of the Sarayu Gramin 
lank. Lakhimpur, for the year 
andad the 31st March, 1989 
togathar wtth the Accounts and 
the Auditor's Report thereon. 
[Placed in Library. ynn No. 
LT—462«0]

Report of the Bhĉur-Rohtas 
Gramin Bank, Arrah, for the 
year ended the 31st March, 
1989 together with the Ac­
counts and the Auditor’s Re­
port thereon. [Placed in Library. 
See No. LT—463/90]

Report of the Arunachal 
Pradesh Gramin Bank, 
Pasighat, for the year ended 
the 31 st March, 1989 together 
with the Accounts and the 
Auditor’s Report thereon. 
[Placed in Library. See No. 
LT—464/90]

Report of the Aligarh Grarnin 
Bank, Aligarh, for the year 
ended the 31st Match, 1989 
together with the Accounts and 
the Auditor's Report thereon. 
[Placed in Library. See No. 
LT—465/90]

(xxviii) Report of the Bareilly Kshet­
riya Gramin Bank, Bareilly, for 
the year ended the 31 st March, 
1989 together with the Ac­
counts and the Auditor's Re­
port thereon.[Plaoed in Library. 
See No. LT—466/90]

(xxix) Report of the Srirama Gramin 
Bank, Nizamabad, for the year 
ended the 31st March, 1989 
togetherwiththeAcoountsand 
the AuditQr’s,R̂x>rt thereon.

(xxvii)
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(Plao«d in Ubrafy. ynss No. 
LT--467/90J

(XXX) R«port of th* Adhiyaman 
Gramin Bank. Dharmupurl, for 
th« year «ndodth«31 st Marcfi, 
1989 togather with tt>e Ac­
counts and the Auditor's Re­
port thereon. {Placed in Lft>rary. 
SeeNo.LT--468/90]

(xxxi) Report of the Sarguja Kshet- 
riy a Gramin Banit, Ambiitapur, 
for the year ended the 31st 
March, 1989 together with the 
Accounts and the Auditor’s 
Report thereon. [Placed in 
Library. See No. LT—469/90]

(xxxii) Report of the  Durg- 
Rajnandganon Gramin Banl<, 
Rajnandgaon, for the year 
ended the 31 st March, 1989 
together with the Accounts and 
the Auditor's Report thereon. 
[Placed in Library. ynn No. 
LT-470/90]

(xxxiii) Report of the Sharda Gramin 
Bank, Satna,fortheyearended 
the 31 st March, 1989 together 
with the Accounts and the 
Auditor's Report thereon. 
[Placed in Library. See Ito. 
LT—471/901

(xxxiv) Report of the Mewar Anchalik 
Gramin Bank, Lktaipur, for the 
year ended the 31st March, 
1989 together with the Ac­
counts and the Auditor's Re­
port thereon. (Placed in Library. 
See No. LT—472/90]

(XXXV) Report of the Kutch Gramin 
Bank. Bhuj. for the year ended 
the 31 st March, 1989 together 
with the Accounts and the 
Auditor’s Report thereon.

(xxxvi)

(xxxvii)

(Ptaowl in Ubraiy. y  No. 
LT--473/90]

Report of the Raebar̂i Kahat* 
riya Gramin Bank, RaebareN, 
for the year ended the 31st 
March, 1989 together with the 
Accounts and the Auditor's 
Report thereon. [Placed in 
Library. See No. LT—474/90)

Report of the Bhandara 
Gramin Bank, Bhandara, for 
the year ended the 31 st March, 
1989 together with the Ac­
counts and the Auditor’s Re- 
ponthereon. [Placed in Library. 
See No. LT—475/90]
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(xxxviiii) Reportof the Dewas-Shajapur 
Kahetriya Gramin Bank, De- 
was, for the year ended the 
31stMarch, 1989togetherwith 
the Accounts and the Audi­
tor’s Report thereon. [Placed 
in Library. ynn No. LT—476/ 
90]

(xxxix) Report of the Sriganganagar 
Kahetriya Gramin Bank, Sri­
ganganagar, .for the year 
ended the 31st March, 1989 
together with the Accounts and 
the Auditor’s Report thereon. 
[Placed in Library. ynn No. 
LT-̂77/90]

vxl) Report of the Madhubani 
Kahetriya Gramin Bank, 
Madhubani, forthe year ended 
the 31 st March, 1989 together 
with the Accounts and the 
Auditor's Report thereon. 
[Placed in Library. See No. 
LT-478/90]

(xli) Report of the Kapurthala- 
Firozpur Kahetriya Gramin 
Bank, Kapurthala, for the year 
ended the 31st March, 1989
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tot rwitt  Aooounts and 
t Auditors R ort toraon. 
Placd in Librar. Sm No. 
LT ]

(xliO R ort of t Bastar Ka tra 
Gramin Banl adalur for 
t ar ndd t   st Marc 
 to t r wit t Ac

counts and t Auditors R 
ortt ron. Placd in Librar. 
S No. LT ]

(xiiii R ort of t Samut Kat 
ria Gramin Bani adalur 
for t ar ndd t st 
Marc  to t r wit t 
Accounts and t Auditors 
R ort t ron. Placd in 
Librar. S No. LT ]

(xli R ort of t ammu Rural 
Bank ammu tor t ar 
ndd t st Marc  
tot r wit t Accounts and 
t Auditors R ort t ron. 
Placd in Librar. nn No. 
LT ]

(xl R ortoft amnaarRakot 
Gramin Bank amnaar for 
t ar ndd t  st Marc 
 tot r wit t Ac

counts and t Auditors R
ort tron. Placd in Librar. 
S No. LT ]

(xii R ort of t Mizoram Rural 
Bank. Aizwal for t ar 
ndd t st Marc  
tot r wit t Accounts and 
t  Auditors R ort t ron. 
(Placd in Librar. S No. 
LT ]

(xlii R ort of t Nainital Almora 
K tri a Gramin Bank Naini
tal for t ar ndd t   st 
Marc  to t r wit t 
Accounts and t Auditors

R ort t ron. Placd in 

Librar. S  tto. LT SS ]

(xMii R ort of t  Lani D ani 
Rural Bank Di u fort  ar 
ndd t  st Marc  
tot r wit t Accounts and 
t  Auditors R ort t ron. 
Placd in Ubrar. S No. 
LT ]

(xlix R ort of t  Alaknanda 
Gramin Bank Pauri Garwal 
for t ar ndd t st 
Marc  to t r wH t 
Accounts and t Auditors 
R ort t ron. Placd in 
Librar. S No. LT ]

(I R ort of t Bardaman 
Gramin Bank Burdwan fort  
ar ndd t st Marc 
 tot r wit t Ac

counts and t Auditors R
ort tron. Placd in Librar. 
S No. LT ]

(li R ort of t Maniur Rural 
Bank Im al for t  ar 
ndd t st Marc  
tot r wit t Accounts and 
t Auditors R ort t ron. 
Placd in Librar. S No. 
LT ]

(lii R ort of t Godawari Gra 
m na Bank Raa mundr 
for t ar ndd t st 
Marc  to t r wit t 
Accounts and t Auditors 
R ort t ron. Placd in 
Librar. S No. LT ]

R ort of t Tan Gramin 
Bank Tan for t  ar 
ndd t  st Marc  
tot rwit t Accountsand 
t Auditors R ort t ron. 
mL»wOs (. (uH»Ho   xNmL»wOs (. (uH»Ho   xN 
LT ]
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(ii Raort of t  Naaruna 
Gramin Bank Kammna for 
t ar ndd t SI st Marc 
 to t r wit t Ac

counts and t Auditors R
ort t ron. Placd in Ltorar. 
S No. LT ]

(I R ort of t  Kanakadura 
Gram na Bank Gudiada 
for t ar ndd t st 
Marc  to t r wit t 
Accounts and t Auditors 
R ort t ron. Placd in 
Librar. nn No. LT ]

(Ii R ort of t Sabarkanta 
Gandinaar Gramin Bank 
Himatnaar fort  ar ndd 
t  St Marc  tot r 
Wit t Accounts and t 
Auditors R ort t ron. 
Placd in Librar. nn No. 
LT ]

(Iii R ort of t Varda Gramin 
Bank Kumta for t ar 
ndd t st Marc  
tot r wit t Accounts and 
t Auditors R ort t ron. 
Placd in Librar. nn No.
 LT ]

(Iiii R ort of t Caur Gra
m na Bank Msor for t 
ar ndd t st Marc 
 tot r wit t Ac

counts and t Auditors R
ort t ron. Placd in Librar. 
nn No. LT ]

(lix R ort of t  Kstria Kisan 
Gramin Bank Maniun fort  
ar ndd t st Marc 
 tot r wit t Ac

counts and t  Auditors R 
ortt ron.Pacd in Utrar. 
S No. LT ]

(Ix R ort of t Tunabadra

Gramin Bank Baikir. tor t  
ar ndd tti st Marc
 to t r wit t  Ac

counts and t  Auditors R
ort t ron. Placd in Ubrs. 
S No. LT ]

(Ixi R ortoft Sin bumKs t 
ria Gramin Bank Caibasa 
for t ar ndd t  st 
Marc  to t r wit t 
Accounts and t Auditors 
R ort t ron. Placd in 
Librar. S No. LT ]

(Ixii R ort of t Krisna Gramin 
Bank Gulbara for t  ar 
ndd t st Marc  
tot r wit t Accountsand 
t Auditors R ort t ron. 
Placd in Librar. S No. 
LT ]

(Ixiil R ort of t Cuttack Grama 
Bank Cuttackfor t ar 
ndd t  st Marc  
tot r wit t Accounts and 
t Auditors R ort t ron. 
Placd in Librar. nn No. 
LT ]

(Ixi R ort of t Vidisa Boal 
Ks tria Gramin Bank 
Vidisa for t ar ndd t 
stMarc tot rwit 
t Accounts and t Audi
tors R ort t ron. Placd 
in Librar. nn No. LT
]

(Ix R ort of t Ranci Kst
ria Gramin Bank Ranci for 
t ar ndd t  st Marc 
 to t r wit t Ac

counts and t Auditors R
ort tron. (Placd in Librar. 
S No. LT ]

(Ixi R ort of t Hindon Gramin 
Bank Gaziabad for t ar
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ended the 31st March. 1989 
together wHh the Accounts and 
the Auditor's Report thereon. 
[Placed in Library. See No. 
LT—504/901

(Ixvli) Report of the Mailabhum 
Gramin Bank. Bankura. forthe 
year ended the 31st March. 
1989 together with the Ac­
counts and the Auditor’s Re- 
portthereon. [Placed in Library. 
See No. LT—505/90]

(Ixviiii) Report of the Bhagalpur Banks 
Kshetnya Gramin Bank, 
Bhagalpur, lor the year ended 
the 31 St March. 1989 together 
with the Accounts and the 
Auditor’s Report thereon. 
[Placed in Library. See No. 
LT—506/90]

(Ixix) Report of the Gurgaon Gramin 
Bank, Gurgaon, for the year 
ended the 31st March, 1989 
together with the Accounts and 
the Auditor’s Report thereon. 
[Placed in Library. See No. 
LT—507/90]

(Ixx) Report of the Rushikulya Gra- 
mya Bank, Berhampur.forthe 
year ended the 31st March, 
1989 together with the Ac­
counts and the Auditor’s Re- 
portthereon. [Placed in Library. 
See No. LT—508/90]

(ixxi) ReportoftheGolcondaGramin 
Bank, Hyderabad, for the year 
ended the 31st March, 1989 
together with the Accounts and 
the Auditor's Report thereon. 
[Placed in Library. See No. 
LT—509/90]

(Ixxii) Report of the Biatarani Gra- 
mya Bank, Baripada, for the 
year ended the 31st March,

(Ixxiii)

(Ixxiv)

(Ixxv)

(ixxvi)

(Ixxvii)

(Ixxviii)

1989 together with the Ac­

counts and the Auditor's Re­

port thereon. (Plaoed in Library. 

See No. LT—SI 0/90]

Report of the Howrah Gramin 
Bank, Howrah, for the year 
ended the 31st March, 1989 
together with the Accounts and 
the Auditor’s Report thereon. 
[Placed in Ubrary. See No. 
LT-611/90]

Report of the Ellaquai Dehati 
Bank, Srinagar, for the year 
ended the 31 st March, 1989 
together with the Accounts and 
the Auditor's Report thereon. 
[Placed in Library. See No., 
LT—512/90]

Report of the Santhal Parga- 
nas Gramin Bank, Dumka, for 
the year ended the 31 st March, 
1989 together with the Ac­
counts and the Auditor's Re­
port thereon. [Placed in Library. 
See No. LT—513/90]

Report of the Lakhimi Gaonlia 
Bank, Golaghat, for the year 
ended the 31st March, 1989 
together with the Accounts and 
the Auditor's Report thereon. 
[Placed in Ubrary. See No. 
LT—514/90]

Report of the Manwar Gramin 
Bank, Pali, for the year ended 
the 31 st March, 1989 together 
with the Accounts and the 
Auditor's Report thereon. 
[Placed in Ubrary. See No. 
LT-615/90]

Report of the Netravati Gra- 
meena Bank, Mangalore, for 
the year ended the 31 st March, 
1989 together with the Ac­
counts and the Auditor's Re-
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ort t raon. Plaod in Librar. 
mNo.LT ]

(Ixxix Raort of t Sadol Gramin 
Bank Sadol for t  ar 
ndd t st Marc  
tot r wit t Accounts and 
t Auditors R ort t ron. 
Placd in Librar. S No. 
LT ]

(Ixxx R ort of t Samastiur 
Kstna Gramtn Bank Sa
mastiur for t ar ndd 
t  St Marc  tot r 
wit t Accounts and t 
Auditors R ort t ron. 
Placd in Librar. nn No. 
LT ]

(Ixxxi R ort of t Pratama Bank 
Moradabad fort  ar ndd 
t  St Marc  tot r 
wit t Accounts and t 
Auditors R ort t ron 
Placd in Librar nn No 
LT ]

(Ixxxii R ort of t  Haana Kst 
ria Gramin Bank Biwanifor 
t ar ndd t  st Marc 
 tot r wit t Ac

counts and t Auditors R 
ortt ron. Placd in Librar. 
S No LT ]

(Ixxxi  R ort of t Triura Gramin 
Bank Aartala for t ar 
ndd t st Marc  
tot r wit t Accounts and 
t  Auditors R ort t ron. 
Placd in Librar. nn No. 
LT ]

(Ixxxi R ort of t Kasi Gramm 
Bank Varanasi for t ar 
ndd t st Marc  
tot r wit t Accounts and 
t Auditors R ort t ron.

(Ixxx

Placd in Librar. S  No. 
LT ]

R ort of t  Uttarbana 
Ks tria Gramin Bank 
Coocb arfor t  ar 
ndd t st Marc  
tot r wit t Accounts and 
t  Auditors IR ort t ron. 
Placd in Ubrar. S No. 
LT ]

Pa f UUmPa f UUm

(Ixxxi R ort of t Camaran 
Kstria Gramin Bank Mo 
tiari for t  ar ndd t  
 St Marc tot rwit 
t Accounts and t  Audi
tors R ort t ron. Placd 
in Librar. nn No. LT  
]

r..A»L COSNHn ».s CO(OV N. nO VNHt
(.U NlnOrUH(wAAHO ».s SHNNO»Os WNNs
r..A»L COSNHn ».s CO(OV N. nO VNHt
(.U NlnOrUH(wAAHO ».s SHNNO»Os WNNs 
mHNsAwnb SNHn fOOLNSO.n rAnNH(nomHNsAwnb SNHn fOOLNSO.n rAnNH(no 
lNH ] ] ».s cn»nOO.n lNH sOL»o T.lNH ] ] ».s cn»nOO.n lNH sOL»o T. 
L»o(.U nOO m»SOH r..A»L COSNHn ».sL»o(.U nOO m»SOH r..A»L COSNHn ».s 
CO(OV N. nO VNHt(.U Nl T.s(». f(»

N.s T.n(nAnO lNH ] ] Onw
CO(OV N. nO VNHt(.U Nl T.s(». f(»

N.s T.n(nAnO lNH ] ] Onw

TH MINISTR O COMMRC AND 
TOURISM (SHRIARUN KUMAR NHRU 
I b to la on t Tabl

( (t A co of t Annual R ort
(Hindi and nlis rsions 
of t  Aricultural and Proc
ssd ood Products xort 
D tomnt Autorit fort  
ar  aton wit t 

Auditd Accounts.

(ii A co of t Riw (Hindi 
and nlis rskms t t 
Gornmnt on t  workin of 
t Ancultural and Procssd 
ood Products xort D l
o mnt Autorit fort  ar 

.

(   A stat mnt (Hindi and nlis
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rsions sowrin rasons tor d
la in lain t  a rs mrttlond 
at ( abo. Placd in Ltorai. 
S No. LT SS ]

(   (i A co of t  Annual R ort
(Hindi and nlis rsions 
t t Gornmnt on t 
workin of t Indian Diamond 
Institut Surat for t ar 

 alon wit Auditd 
Accounts.

(ii A co of t Riw (Hindi 
and nlis rsions b t 
Gornmnt on t workin of 
t Indian Diamond Institut 
Surat for t ar . 
Placd in Librar. S No. 
LT ]

(   (i A co of t  Annual R ort
(Hindi and nlis rsions 
of t Orsas Construction 
Council of India Bomba for 
t ar  alon wit 
Auditd Accounts.

(ii A co of t Riw (Hindi 
and nlis rsions b t 
Gornmnt on t workin of 
t Orsas Construction 
Council of India Bomba for 
t ar 

(   A stat mnt (Hindi and nlis 
rsions sowin rasons for d
la in lain t a rs mntiond 
at ( abo. Placd in Librar. 
S No. LT ]

(   A co of t Annual R ort (Hindi 
and nlis rsnns of t xort 
Ins ction Council and xort In 
s ctton A ncis for t ar 

 aton wit Auditd Ac
counts (Volumll. Placd in 
Librar. S No. LT ]

r..A»L COSNHn ».s CO(OV N. nar..A»L COSNHn ».s CO(OV N. na 
NHt(.U Nl (.sAn». NSSOH ns LNHNHt(.U Nl (.sAn». NSSOH ns LNH 
] ]d D(VH»n r(A(.( NS».o] ]d D(VH»n r(A(.( NS».o  
lNH ] P] ».s »n»n»».n lNH s»L»o (.lNH ] P] ».s »n»n»».n lNH s»L»o (. 

»o(.U n»»» S»SOH Onw»o(.U n»»» S»SOH Onw

TH MINISTR OST L AND MINS 
AND MINISTR O LAW AND USTIC 
(SHRIDINSH GOSWAMI I ba to la on
t Tabl

(   Aco acoft followlr aars 
(Hindi and nlis rslorA un r 
subsction ( of sctknlB A of 
t Comanis Act ( »

(a (i Riw b t G rn
mnt on t  workin of 
t Htndi an Co r 
Limitd Caiifutta. for t 
ar .

(ii Annual RaiMMI of t  Hin
dustan   Limitd 
Calcutt L  t  ar

   wit Au
ditd Accounts and t 
commnts of t Com
trollr and Auditor Gn
ral t ron. Placd in 
Librar. S No. LT  
]

(b (i Riw b t  Gorn
mnt on t  workin of 
t Barat Aluminium 
Coman Limitd Nw 
Dli for t ar 
.

(ii Annual R ort of t  
Barat Aluminium Com
an Limitd for t ar

 aton wit Au
ditd Accounts and t  
commnts of t  Com
trollr and Auditor Gn
ral t ron. Placd in 
Llbra. SaNo. LT  
]
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Two statmnts (Hindi and nlis 
rsions sowin roasons for d
la in lain t  a rs mntiond 
at ( abo.

A co of t  On Hundrd Tirt 
Tird R ort (Hindi and nlis 
rsions of t Law Commission 
on R moal of discrimination 
aainst womn in mattrs rlatin 
to Guardiansi and custod of 
Minor Cildrn and laboration of 
t Wlfar Princil.

A co of t On HundrdTirt 
ourt R ort (Hindi and nlis 
rsions of t Law Commission 
on Rmoin dficincis in cr
tain roisions of t Worltmns 
Com nsation Act  Placd 
in Librar. S No. LT ]

. rs.

MSSAGS ROM RA A SABHA

bdAi»fR

SCRTAR GNRAL Sir I a to 
r ort t followin mssa s rci d from 
t Scrtar Gnral of Raa Saba

(I In Accordanc wit t roisions 
of subrul ( of rul  of t 
Ruls of Procdur and Conduct of 
Businss in t Raa Saba I am 
dirctd to rturn rwit t 
Punab A roriation (Vot on 
Account Bill  wic was 
assd b t Lok Saba at its 
sittin ld on t t Marc  
and transmittd to t  Ra a Saba 
for its rcommndations and to stat 
tat tis Hous as no rcommn
dations to mak to t  Lok Saba in 
r ani to t  said Bill.

(ii In acoordanc wit t  roisions

of subnil ( of rul  of t  
Ruls of Ptocodur and Conduct 
Of Businss in t  Raia Saba I 
am dirctd to rturn rwit t  
Punab A roriation Biff  
wic was assd b t  Lok Saba 
at its sittin ld on t  t Marc. 
 and transmittd to t Raa 

Sabafor its roommndattons and 
to stat tat tis Hous as no 
rcommndations to mak to tir 
Lok Saba in r arl to t  saki 
Bill.

SHRI M.. AKBAR (Kisanan Sir. 
t r at two issus in Punab. T trrorists 
now ar uttin srious rssur on all t  
scools in man districts to dro Hindi from 
t sllabus and tis is a nin in a lar 
numtwrof scools. Hindi bin our national 
lanua I tink tis must b takn u. And 
in Baalur conf laratnn as startd aain. 
Bot t issus a to b takn u Sir.

SHRI SHANTARAM POTDUKH 
(Candraur Sir t Naxalits Pols 
War Grou Kidna d tr P.W.D. Assis
tant nin rs from Maarastra to Andra 
Prads. T  d mandd rlas of tir 
s n collaus from ail from Maarastra 
and Andra Prads and witdrawal of 
S cial Rsr Polic orc. T Gorn
mnt of Maarastra is n otiatin for tir 
rlas. Tis is t  first inckfnt in Maar
astra. I Dmand from t  Gornmnt of 
India and t Hom Ministr to intr n in 
t rlas of t tr offcials .

SHRI KAOAMBUR M.R. ANARDHA 
NAN (Tirunlli Sir strda t r was a 
nws itm in fw »ASt T Tamil fis r
mn from Ramswaram wo wr fisin in 
t sa wr tratnd b LTT militants.
It is a dan rous sHuatton for t Tamil Nadu 
fis rmn bcaus t LTT militants ar 
tratnin tir li s. I want t Ministr to 
mak a stat mnt r ardin tis.

SHRI P.C. THOMAS (Muattuuza 
Sir t rssmn ar bin attackd r
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S. P.O. Tomas]

rC  ]]rC  ]] RaitiSBbimSii

w r. In Krala rcntl two rss offics 
on of ufwAS»HwV an officiai dail of Muslim 
Lau t  t ot r of WGnHfwLLV an 
official dail of Conrss Part wr dam
a d t  wr attackd b som CPI (M 
workrs and It as b n statd b t  Cif 
Ministr of Krala in t Assmbl tat four 
studnts bknin to t Studnts dra
tion of India wr t rsoris inol d in 
Tat.  am submittin tis onl bcaus tis 
is takin lac rwr So som r 
srbus aclbn as to b takn b t Info 
mation and Broadcastin Ministr.

SHRIT. BASH R (Cirainkil Tr 
was an intriw ublis d in fn »Ln»t r 
AS»wt T intriw is wit t  Ministr Mr 
rnands. Mr. rnands sas Militants 
rul Kasmir. T Trrorists rul Kas mir. 
Suc a situation r ails t r. T Ministr 
admits t facts. ou know  is t Ministr 
for Kasmir affairs I can uot Sir.

MR. SPAKR Dont uot lik tat.

SHRI T. BASH R H Sas.

DsH our bst fforts w a not 
b n abl so far to bnn about an 
a rciabl can in Kasmir Now 
t militants continu to rul tat Stat.

Tis is statd b a Ministr wo is In 
car of Kasmir Affairs. It is a r srious 
mattr.

b wAiws»rAR

SHRI NITISH KUMAR (Bar Mr.
S akr Sir t ol of N al a wa d 
a strul aainst t monarc to rak 
d mocrac in tat countr. Atout  
ol a b n imnsond. India t 

bi st d mocratic countr as alwas 
su ortd t mo mnts for d mocrac 
w r r t  a takn lac in t work. 
I want to r ust t Gornmnt trou 
t Hous tat it sould xrss its su ort

for t  strul tat as b n launc d In 
N al for t rstoration of d mocrai.

SHRI GULAB CHAND KATARIA 
(Udaiur. Mr. S akr Sir tntrist actii
tis of ULA ar continuousl incrasin in 
Assam.  ol a b n killd durin 
t last on ar. W a Informd t  
Gornmnt and t Hom Ministr tat 
trrorists ar ntrin t countr aftr r
ciin trainin in Burma. Trrorism is row
in in tat Stat on t sam attrn as in 
Punab and Kasmir. T l mnts bbn 
in to ULA ar killin t  innocnt ol 
t r aftr ttin trainin in Burma. If timl 
attntbn is not ab to tis robl m it woub 
also tak srbus turn as as b n t  cas 
in t Stats rfrrd to abo. I want to 
know wat t Gornmnt and t  on. 
Hom Ministr roos to do about t 
roblm of Assam. T Gornmnt souk 
mak a stat mnt in t mattr.

SHRI DAU DAAL OSHI (Kota Mr. 
S akr Sir t r ar lar stocks of su
rious and substandard mdicins in t 
countr as a rsult of wic t  ol ar 
diin rda. Cntral Gornmnt sould 
nact an ffcti law undr wb caital 
unis mnt could b awardd to t  sllrs 
of surbus and substandard mdbins. 
Ot rwis tis robl m is likl to tak sri
ous roortbns in t  countr. I want to 
submit tat Gornmnt sould nact strin
nt laws for tis uros.

SHRI M.S. PAL (Nainital Mr. 
S akrSir t  trrorists a ntrd Tarai 
Bambar ara of Nainital district of Uttar 
Prads. An incidnt of bombxbsion took 
lac in a cin ma all in Habwani afwdas 
back in wb  ol wr killd and  
inurd. In anot r incbnt of dacoit a man 
was killd. I t anot r incidnt a olb 
man was killd. No attntbn is bin aid b 
t Go mmnt to law and ordr srtuatbn. 
Nit r Uttar Prads Gornmnt nor 
Cntral Gornmnt a aid an attntion 
towards it. Bsbs no com nsation as 
b n aid to t familis of t btims. M
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SHRI CHHEDI PASWAN (Sasaram): 
Mr. Speak«r, Sir, foundation atonaof Durga- 
wati Jalashya Project tMing constructsd with 
tha Central Govammant assistance, was 
laid in 1976 in Rohtas district of Bihar. This 
project involves an outlay of Rs. ̂.30 crores 
and it was scheduled to be completed by 
1980. Till now about Rs. 67 crores have 
t>een spent on this project but it has not been 
completed. As a result, 10 divisions of Rohtas 
district are frequently hit t>y drought. I would 
request the Government to pay attention to 
it.

SHRI ARVIND NETAM (Kanker); Mr. 
Speaker, Sir, through you, I would like to 
draw the attention of the Minister of Informa­
tion and Broadcasting towards the morning 
transmission of Doordarshan and pay that 
yesterday the Hindi news reader was not 
able to read out news properly. I wouki like to 
point out that in yesterday's Hindi nows 
bulletin, the voice of the news reader was 
staggering. I woukf like that the hon. Minister 
should took into the matter.

bdAhi»¥fR

SHRI RUPCHAND PAL (Hooghly): Sir,
I have given a notice regarding a scandal 
involving the former Prime Minister and his 
Italian friends. The nation is tosing Rs. 15 
lakhs daily in the contract given with undue 
haste and in an irregular manner. Please 
permit a discussnn.

e8$wA¥iws»rAR

SHRI RATILAL KALIDAS VARMA 
(Dhandhuka): Mr. Speaker, Sir, deaths due 
to consumptkm of spurious lk)uor have 
becomefrequent in thecountry. »-30 people 
have died due to the consumptton of spuri­
ous lk)uor in Rajkot district of my State- 
GujaraL Hooch is soki even in prohibited 
araas. Consequently, innocent people are 
fatHng prey to It I would request that com­

SO.0»n(N. 0eN(Q u» U(:». nN ne» l»•LnO» NlSO.0»n(N. 0eN(Q u» U(:». nN ne» l»•LnO» Nl 
neO :(wn(•0 ».s •N0n 0nH(.UO.n SA.(»e•».nneO :(wn(•0 ».s •N0n 0nH(.UO.n SA.(»e•».n 
0eNALs u» ».V»(s»s nN ne» wALSHnn040eNALs u» ».V»(s»s nN ne» wALSHnn04

KUMARI UMA BHARATi (Khajuraho): 
Mr. Speaker, Sir, the problem of apurious 
drugs whtoh hon. Shri Joshi raiaad, is also 
being faced in some districts of my area. It 
has been observed that the medicines which 
are supplied by medical stores are more 
effective than tiwse supplied in Govammant 
hospitals. The GovcAtiment shouM look into 
the reasons and find out whether there is 
some bungling in the medteines being sup­
plied by the hospitals.

SHRI HARISH RAWAT (Almora): Mr. 
Speaker, Sir, Nepal is our neighbouring 
country. We have traditkmal relatk>ns not 
only with the Government of Nepal but also 
with the people of that country. Every Gov­
ernment, whether it is of this party or that 
party, has its compulsions. But the way the 
people of Nepal are being suppressed for 
demanding democracy and human rights 
are twing denied, this House shouki not 
remain silent because it is a questnn of 
democracy. I think that the entire House is 
unanimous on this issue. The Pariiament 
shouki express its feelings in the matter.

bdAhi»¥fR

SHRI SOMNATH CHATTERJEE 
(Bolpur): Sir, I support Mr. Harish. We have 
raised it earlier w»¥rttt*iAs0A/CsHA¥U

b8$wA¥iws»rAR

SHRI MOHANBHAI SANJIBHAI 
DELKAR (Dadra and Nagar Haveli): Mr. 
Speaker, Sir, there are300factories in Dadra 
and Nagar Haveli in whnh 7-8 thousand 
labourers are emptoyed. They are being 
exptolted by the industrial management. 
There is strike in 2-3 factories. Local Adminl- 
stratkNi is not paying any attentkm towards 
i!, as a result of whtoh labourers are facing 
graat hardship. Administratton of tha island 
should be wtAen up and labour problam
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sould b sot d so tat solution to t 
difficultias of t workrs could b found.

bdAi»fR

SHRi VASANTSATH (Warda I a 
b n listnin sinc strda to som of 
ourfrinds talkin of nuir into t  scandal 
of som Italian connction. I wouM also lik 
to know wt r tis Gornmnt is oin to 
nuir into t scandal of t Cif Ministr 
of Wst Bnal is son and soninlaw wit 
som Amrican Coman connctton. T 
Amrnan coman is Kulian. Lt t m also 
nuir into tat.

SHRI SOMNATH CHATTR  Can 
an on. Mmbr mislad t Hous b sain 
tat t  Cif Ministr as soninlaw w n 
 as no dautr n. H is misladin 
t Hous dlibratl...(nr ur ns

PRO. SAIUDDIN SO (Baramulla 
Sir I am raisin a noncontrorsial 
subct and I want dirction from ou.

MR. SPAKR I tink ou alwas 
rais noncontrorsial subcts.

PRO. SAIUDDIN SO W a to 
rais so man robl ms wit t Ministr. 
But I want to aroac t m trou ou. 
T  ar not aailabl to t Mmbrs of 
Parliamnt. How can t  b aailabl to 
t ordinar ol

I will i an xaml. Durin t ss 
skn t  a to st aart som tim fort  
Mmbrs of Parliamnt. On t r first 
da w n w mt r...

b wAiws»rAR

MR. SPAKR Wo can inor ou 
Wo can inor a Mmbr of Parliamnt

bdA fR

PRO. SAIUDDIN SO So far w

a rci d notics from onl tr  Minis
trs. Until t Sssbn is or w saH 
continu to rci t notk»s. It is on t 
first da of t  Ssston itslf tat all Minis
trs sould inform us about t  
tim...(nt m(ibns

T Parliamntar Affairs Ministr 
slioukl assur m tat  will tak it u. 
Plas dirct t  Ministr.

TH MINISTR O INORMATION 
AND BROADCASTING AND MINISTR O 
PARLIAMNTAR A AIRS (SHRI P. 
UPNDRA Tis as b n brou t to m 
notk». It is a fact tat som Ministrs a 
not t assind som tim. I will tak it u 
wit t m and s tat b tomonow it is 
don.

b wAiws»rAR

DR. RA NDRA KUMARI BAPAI 
(Sitaur Mr. S akr Sir t i l l 
off crs ar bin nalisd b tis Gorn
mnt altou t  work onstl. or in
stanc t tax notic as b n issud to t  
Viswa Hindu w fwStttiAsnLCs»rAU

MR. SPAKR No tis is not issu. 
Plas tak our sat... AswAs»rA U

bdAi»fR

SHRI ANIL SHASTRI (Varanasi It was 
r ortd in t  Tims of India tat at t  
swarin in crmon in Namibia Mr. Rai 
Gandi was rfnd to as xcuti Prim 
Ministr. If it is tru I wouM r ust t  
Ministr for xtrnal Affairs to tak u t 
mattr wit our no in Namibia wo in turn 
sould tak tis u wit t  autoritis in 
Namibia to nsur tat t  rror is 
r rttd...(r mffbis

SHRI ANARDHANA POOAR 
(Manar I a i n an adournmnt 
motton. ou a not calld m.

MR. SPAKR I a f»t i n m 
consnt to t  adoummnt motkn.
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SHRIJANARDHANAPOOJARY;Th«re 

is anothar Call Attention also. I thought you 
will call ms and I hava baen raising my 
hands. Tha hon. Minister in charge rg Ka- 
•hmir Affairs had given a statement outside 
the Parliament stating that the militants are 
ruling Kashmir. It is a very dangerous state­
ment. He should have made the statement 
here.

MR. SPEAKER: It is coming up on 
Monday. I have listed that Call Attention (or 
Monday. It has been listed tor 26th.

*eAsn$$ECs»rA¥U

b8$wA¥iws»rAR

MR. SPEAKER: Hon. Member will be 
given time on Monday.

veAsn$$ECs»rA¥U

12.16 hra.

BUSINESS OF THE HOUSE 

bdAhi»¥fR

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): Withyourp«rm(SSion.Sir. Irlse 
to announce that Government Business in 
this House during the week commencing, 
Monday, the 26th March, 1990 will consist 
of:-

(1) Consideration of any item of Gov­
ernment Business carried over from 
today’s order paper.

(2) General discusston on General 
Budget for1990-91.

(3) S(d3missiontotheVoteof the House 
of Demands for Grants on Account 
(General)for1990-91.

(4) Discussion and Voting on Supple­
mentary Demands for Grants 
(General) for 1969-90.

(5) Consideration and passing of:

(a) The Commissions of Inquiry 
(Amendment) Bill, 1969

(b) The Criminal Law Amendment 
(Amending) Bill, 1989 as passed 
by Rajya  Sabha.

(6) Discussion under Rule 193 regard­
ing the accident to the Indian Air­
lines Airbus A-320 at Bangalore on 
Thursday, the 29th March, 1990 at
6.00 P.M.

AN HON. MEMBER; We would lilce to 
i<now when the voting will take place.

SHRI P. UPENDRA: The hon. Mem­
bers are asking about voting on the Railway 
Budget. The Railway Minister will commence 
his reply today and complete it on Monday. 
The voting will take place on Monday.

12.17 hra.

JOINT COMMITTEE ON OFFICES OF 
PROFIT

Motion for constituting the committee

bdAhi»¥fR

THE MINISTER OFSTEELANDMINES 
AND MINISTER OF LAW AND JUSTTCE 
(SHRI DINESH QOSWAMI): Sir, I beg to 
move;

"That a Joint Committee of the Houses 
to be called the Joint Committee on 
Offbes of Profit be constituted consist­
ing of fifteen members, ten fiom this
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[Sh. Dinesh Goswami]

Hous« and fivs from the Rajya Sabha, 
who shall be elected from amongst the 
members of each House in acoordance 
with the system of proportional repre­
sentation by means of the single trans­
ferable vote:

That the functions of the Joint Commit­
tee shall be-

(1) to examine the composition and 
character of all existing “commit­
tees” (other than those examined 
hy the Joint Committee to which 
the Parliament (Prevention of Dis­
qualification) Bill, 1957 was re­
ferred) and all “committees” that 
may hereafter be constituted, 

membership of which may disqual­
ify a person for being chosen as, 

and for being, a member of either 
House of Parliament under article 

102 of the Constitution;

(ii) to recommend in relation to the 
“committees' examined by it what 
offices should disqualify and what 
offices should not disqualify:

(11} to scrutinise from time to time the 
Schedule to the Parliament (Pre­
vention of Disqualification) Act, 
1959, and to recommend any 
amendments in the said Schedule, 
whether by way of addition, omis­
sion or otherwise;

That the Joint Committee shall, from 
time to time, report to both Houses’of Parlia­
ment in respect of all or any of the aforesaid 
matters;

That the members of the Joint Commit­
tee shall hold office for the duration of the 
present Lok Sabha;

That in order to constitute as sitting of 
the Joint Committee, the quorum shall be

one-ttiird of the total number of men̂rs of 
the Committee;

That in other respects, the Rules of 
Procedure of this House relating to Parlia­
mentary Committees will apply with such 
variattons and modificatnns as the Speaker 
may make; and

That this House recommends to the 
Rajya Sabha that the R%a Sabha do join in 
the said Joint Committee arvi to communi­
cate to this House the names of Members to 
be appointed by the Rajya Sabha to the Joint 
Committee."

MR. SPEAKER; The questten is:

“That a Joint Committee of the Houses 
to be called the Joint Committee on 
Offices of Profit be constituted consist­
ing of fifteen members, ten from this 
House and five from the Rajya Sabha, 
who shall be elected from amongst the 
members of each House in accordance 
with the system of proportional repre­
sentation by means of the single trans­
ferable vote:

That the functions of the Joint Commit­
tee shall be-

(i) to examine the composition and 
character of all existing “commit­
tees” (other than those examined 
by the Joint Committee to which 
the Parliament (Prevention of Dis­
qualification) BiH. 1957 was re­
ferred) and all “committees’ that 
may hereafter be constituted, 
membership of whkdi may disqual­

ify member of either House of Par­
liament under article 102 of the 
Constitution;

(ii) to recommend in relation to the 
‘‘committees'’ examined by U what 
offices should disqualify and what 
offices should not disqualHy;
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(Hi) to scrutintse from time to time the 
Schedule to the Pariiament (Pre­
vention of Disqualification) Act, 
199, end to recommend any 
amendments in the said Schedule, 
whether by way of addition, omis­
sion or othenwise;

That the oint Committee shall, from 
time to time, report to both Houses of Parlia­
ment in respect of all or any of the aforesaid 
matters;

That in pursuance of sul>-«ection (4)
(d) of Section 4 of the Agrfcultural and 
Processed Food Products Bcport 
Development Authority Act, 196 the 
members of this House do proceed to 
elect, in such manner as the Speaker 
may direct, two members from among 
themselves to serve as members of 
the Agricultural and Processed Food 
Products Export Development Author- 
tty, subject to the other provisions of 
the said Act.

That the members of the oint Commit­
tee shall hold office for the duration of the 
present Lok Sabha;

That in order to constitute a sitting of the 
oint Committee, the quorum shall be one- 
third of the total number of members of the 
Committee;

That in other respects, the Rules of 
Procedure of this House relatir̂ to Parlia­
mentary Committees will apply with such 
variations and modifications as the Speaker 
may make; and

That this House recommends to the 
Rajya Sabha that the Rajya Sabha do join in 
the said oint Committee and to communi­
cate to this House the names of Members to 
be appointed by the Rajya Sabha to the oint 
Committee.

8fn Lrs»rA Iw wSrCsnSt

12.19 hr*.

ELECTION TO COMMITTEES 

EngHah

(i) Agricuttural end Praoeeeed 
Food Products Export Devel- 
opment Authority

THE MINISTER OF COMMERCE AND 
TOURISM (SHRIARUN KUMAR NEHRU): 
Sir, I beg to move:

MR. SPEAKER: The question

That in pursuance of sub-section (4)
(d) of Section 4 of the Agricultural and 
Processed Food Products Export 
Development Authority Act, 198 the 
members of this House do proceed to 
elect, in such manner as the Speaker 
may direct, two members from among 
themselves to nn as members of 
the Agrk:ultural and Processed Food 
Products Export Devekipment Author­
ity, subject to the other provisions of 
the said Act.

(M)

8fn Lrs»rA Iw wSrCsnSt

1NllOO DN»Hs1NllOO DN»Hs

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU): 
Sir, I beg to move:

That In pursuance of sub-sectk>n (2)
(b) of Section 4 of the Coffee Act, 1942 
read with rule 4(1) of the Coffee Rules, 
19, the Members of this House do 
proceed to elect, in such manner as 
the Speaker may direct, two Members 
from among themselves to serve as 
Members of the Coffee Board sut̂ect 
to the other provistons of the said Act 
and the Rules made thereunder.*

MR. SPEAKER: The question is:

That in pursuance of sub-section (2)
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of Section 4 of the OoH«e Act, 1942 
mad with ruie 4(1) of the Coffee Rules, 
1 ,̂ the Membws of this House do 
proceed to elect, in such manner as 
the Speaker may direct, two Memt>er$ 
from among themselves to serve as 
Memiiers of the Coffee Board sut̂ect 
to the other provisions of the said Act 
and the Rules made thereunder.”

8fw Lrs»rA IL¥ wSrCsnSt

(IH)  Marine Freducts Export De- 
velopnwnt Authority

THE MINISTER OF COMMERCE AND 
TOURISM (SHRIARUN KUMAR NEHRU); 
Sir, I beg to move:

That in pursuance of sub-section (3)
(c) of Section 4 of the Marine Products 
Export Development Authority Act, 
1972, the Members of this House do 
proceed to elect, In such manner as 
the Speaker may direct, two Members 
from among themselves to serve as 
Membersof the manne Products Export 
Oevetopment Authority, subject to the 
other provisions of the said Act.”

MR. SPEAKER; The question is;

That in pursuance of sub-section (3)
(c) of Section 4 of the Marine Products 
Export Devekjpment Authority Act, 
1972, the Members of this House do 
proceed to elect, in such manner as 
the Speaker may direct, two Memt>ers 
from among themselves to serve as 
Membersof the Marine Products Export 
Development Authority, subject to the 
other provisions of the saM Act.”

Th0 motion Iw¥ w»srCswSt

(IV) Board

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU): 
Sir, I beg to move:

ThM In pursuance of sub aaetiofi (3)
(e) of Section 4 of the Rubbw Act, 
1047 read with rule (4) (1) of tha Rub­
ber Rules, 1955, the members of this 
House do proceed to elect, in such 
manner as the Speaker may diract, 
two Members from among themealvM 
to serve as members of tha Rubber 
Beard, subject to the other provisions 
of the saM Act and the Rules made 
thereunder.”

MR. SPEAKER: The question is:

That in pursuance of sub-sectton (3)
(e) of Section 4 of the Rubber Â. 
1947 read with rule (4) (1) of the Rub­
ber Rules, 1955, the Members of this 
House do proceed to elect, in such 
manner as the Speaker may direct, 
two Members from among themselves 
to serve as Members of the Rubber 
Board, subject to the other provisions 
of the sakl Act and the Rules made 
thereunder.”

8fw Lrs»rA Iw¥ wSrCsnSt

(V)  Splcea Board

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU): 
Sir, I beg to move;

That in pursuance of sub-section (3) 
(b) of Section 3 of the Spk»s Board 
Act, 1986, read with rule 4 of Sfrices 
Board Rules 1987, the Members of 
this House do proceed to elect, in such 
manner as the Speaker may direct, 
two Members from among themsaivas 
to serve as Memliers of the Spices 
Board, subject to the other provisions 
of the said Act and the Rules made 
thereunder."

MR. SPEAKER: The question is:

That In pursuance of  sactton (3)
(b) af Sactton 3 of the Spioes Board
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Act  rad wit rul  of Sics 
Board Ruls  t M mbrs of 
tis Hous do roc d to lct in suc 
mannr as t  S akr ma dirct 
two M mlwrs from amon t msl s 
to sr as mmbrs of t  Sics 
Board subct to t ot r roisions 
of t  said Act and t Ruls mad 
t rundr.

fn Lrs»rA Iw wSrCsnSt

(Vi iO» DN»HsiO» DN»Hs

TH MINISTR O COMMRC AND 
TOURISM (SHRI ARUN KUMAR NHRU 
Sir I b to mo

Tat in ursuanc of subsction (
(f of Sction  of t Ta Act  
rad wit rul (  (b of t Ta Ruls 
 t Mmbrs of tis Hous do 

roc d to lct in suc mannr as 
t S akr ma dirct two Mmtrs 
from amon t msl s to sr as 
Mmbrs of t Ta Board subct to 
t ot r ro isbns of t said Act and 
t Ruls mad t rundr.

MR. SPAKR T ustion is

Tat in ursuanc of subsction (
(f of Sction  of t Ta Act  
rad wit rul ( (boft Ta Ruls 
 t Mmbrs of tis Hous do 

roc d to lct in suc mannr as 
t S akr ma dirct two Mmbrs 
from amon t msl s to sr as 
Mmbrs of t  Ta Board subct to 
t ot r roisions of t  said Act and 
t  Ruls mad t rundr.

fn Lrs»rA Iw wSrCsnSt

M(L  iNu»wwN DN»HsM(L  iNu»wwN DN»Hs

TH MINISTR O COMMRC AND 
TOURISM SHRI ARUN KUMAR NHRU 
Sir I t  to mo

Tat in ursuanc of sub ction (
(b of Sction  of t  Tobaooo Board 
Act  rad wit rulsandoft  
Tobacco Board Ruls.  
Mmbrs of tis Hous do roc d to 
lct in suc mannr as t  S akr 
ma dirct two Mmbrs from amon 
t msl s to sn as Mmbrs of 
t Tobacco Board subcttot ot r 
roisions of t said Act and t Ruls 
mad t rundr.

. r.

DR. THAMBI DURAI »A sfn ufwi»R

MR. CHAIRMAN Motion Mo d

Tat in ursuanc of subsctton (
(b of Sction  of t Tobacco Board 
Act  rad wit ruls  and  of t 
Tobacco Board Ruls  t 
Mmbrs of tis Hous do roc d to 
lct in suc mannr as t  S akr 
ma dirct two mmbrs from amon 
t msl s to sr as Mmbrs of 
t Tobacco Board subcttot ot r 
roisions of t said Act and t  Ruls 
mad t rundr.

MR. CHAIRMAN Prof. Rana do ou 
want to sa antin. Tis is aformal motton.

PRO. N.G. RANGA (Guntur Sir. it is 
not so. ust bcaus it as b n tratd as 
aformal mattr it dos not man tat w i 
u our rit to sa wat r w wis to 
adanc in r ard to tis articular Mot»n. 
So far as tis Tobacco Board is concrnd 
it as b n brout into xistnc in ordrto 
rotct t Tobacco rowrs. But t n so 
man tins a ad to b don for tir 
rotction. I wis to mntnn onl on tin 
ust at rsnt. I tink m on. frind is In 
car of t STCt at Tradin COf 
oration also. It is also x ctd to com Into 
t markt in ordr to nsur tat rason
abl rics com to b aid to t tobacco 
rowrs In t o n nrarkt I a irira 
writtn to t on. Ministr iin aoma
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Prof. N.G. Rana]

datails as to ow toda ta tobacco mr
cants intrnational as wll as national a 
b n trin to d rss t rics of tobacco 
and ow t  a succ d so far in xloit
in our tobacco rowrs. I would lil nn on. 
frind to a som s cial attntion and s 
tat t Stat Tradin Cororation wic is 
brout into xistnc s Mificall in ordr to 
rotct our rowrs of diffrnt cros and 
mor s ciall t tobacco rowrs also 
from bin xloitd b t local mrcants 
as wlt as forinrs and xortrs. I o  
m on. frind will tak uick action soon 
rmu  to rotct our rowrs wo ar 
lacin tir tobacco in t  o n markt and 
wo ar not abl to t ro r rics fixd or 
offrd t rof.

TH MINISTR O GOtlVlRC AND 
TOURISM (SHRIARUN KUMAR NHRU 
W ar awar of t roblm wic t on. 
Atombr mntiond. W will do wat w can 
in t nxt fw das.

MR. CHAIRMAN T ustion is

Tat in ursuanc of subsction (
(b of Sction  of t Tobacco Board 
Act  rad wit ruls  and  of t 
Tobacco Boaro Ruls  t 
mmbrs of tis Hous do roc d to 
lct in suc mannr as t S akr 
ma dirct two mmbrs from amon 
t msl s to sr as mmtrs of 
t Tobacco Board subct to t ot r 
roisions of t said Act and t  Ruls 
mad t rundr.

fn Lrs»rA Iw wSrCsnS

MATTRS UNDR RULS  

P HP H

b wAiws»rAR

MT xOOs nN (SLO..n nO HOwNbMT xOOs nN (SLO..n nO HOwNb 
.V.s»nLN. Nl L(»nnNS»so»o».V.s»nLN. Nl L(»nnNS»so»o» 
N(nnOO HOU»Hs(.U S»oN(nnOO HOU»Hs(.U S»o 
w»LO Nl nO»wOHw»LO Nl nO»wOH

SHRI HARISH RAWAT (Almora It is 
t dut of t Gornmnt and t  socit

to iokl ad uat facilitis to t  tac
rs wo souldr t  rasonsibiltt of na 
tionbuiklifl. rom t r binnin t  
tac rs a b n a nlctd bt in our 
countr. Som imro mnt as b n mad 
in t ir ascais. but it is not satisfactor. 
In man stats includin Uttar Prads a 
clar discriminatbn as b n don wK t  
tac rs in r ard to t ir ascals in 
comarison to t  ot r Stat Gornmnt 
mb s. Diffrnt cat oris of tac rs 
from rimar to i scondar l l a 
xrssd tir dissatisfactbn o r tis 
discriminatbn from tim to tim.

T r is onl on wa to brin tis 
situatbn to an nd and K is to iml mnt t  
rcommndations of Cattoad aa 
Committ  wic was st u b t Cntral 
Gornmnt a bn tim back.

I would r ust t Gornmnt to di
rct t  Stat Gornmnts to immdiatl 
iml mnt t rcommndatbnsf Catto
ad aa Committ in r ard to t  a 
scals of diffrnt cat oris of tac rs 
and if ncssar t Cntr soukl bart  
additional x nditur of t  Stats as a 
rsult of t iml mntatbn of t  rcom 
mndatbns of t committ.

nlis]

MTT xOOs nN »tO NSn(A An(L(»
n(N. Nl .»nAH»L HONAHwO Nl

MTT xOOs nN »tO NSn(A An(L(»
n(N. Nl .»nAH»L HONAHwO Nl 
xNHn »nOH. COU(N.xNHn »nOH. COU(N.

SHRI SONTOSH MOHAN DV (Triura 
Wst  Nort astrn R bn in sit of 
aii r rb d osits of as to. as not 
rci d ad uat attntbn b t  Gorn
mnt for amssin t s d osits in an 
otimum wa. n t owrsituation could 
b imro d in tis r kn and lsw r In 
t countr. If w utHis all t  rsourcs of 
tis r bn includin tosfound in t  Stat 
of Triura No doubt muc as b n don 
still t as otntialitis a t b furt r
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An(x0»s4 T HO6AO0n neO Qu(0nOH Nl 7.OHUo »0An(x0»s4 T HO6AO0n neO Qu(0nOH Nl 7.OHUo »0 
VOl( »0 neO Q(.(0nOH Nl mOnHNLOA• nN LNNL” (.nNVOl( »0 neO Q(.(0nOH Nl mOnHNLOA• nN LNNL” (.nN 
•»nnOH4

M(LL3 xOOs nN wN.:OHn -N.sL»q

•»nnOH4

M(LL3 xOOs nN wN.:OHn -N.sL»q 
8»u»LSAH .»HHNV U»AUO C»LLq8»u»LSAH .»HHNV U»AUO C»LLq 
V(+ L(.O (.nN uHN»s U»AUO ».sV(+ L(.O (.nN uHN»s U»AUO ».s 
nN n»tO AS 0AH:Oo VNHt NlnN n»tO AS 0AH:Oo VNHt Nl 
1e».sH»SAHq?N.s(» C»(LV»o1e».sH»SAHq?N.s(» C»(LV»o 
L(.OL(.O

SHRi SHANTARAM POTDUKHE 
(Chandrapur): Chandrapur-Gondia-Jabalpur 
is the narrow gauge raîay line in Vidarbha 
region. There is demand for conversion of 
this into broad gauge.

ITie Government of India had informed 
the State Government in the past that con­
version of Chandrapur-Naghbir-Gondia- 
Jabalpur line from narrow gauge to broad 
gauge is 512 k.m. Further, bases on the 
recommendation of Unecorwmic Branch 
Lines Committee, 1969 a traffic survey for 
the conversion of the Northern Sectbns of 
the Satpura narrow gauge system (including 
Jabaipur-Gondia) has been undertaken and 
survey has since been completed. The 
Committee, however, did not recommend 
conversion of the Chandrapur-Naghbir- 
Gondia section the length of which is 242 
Km.

It has been report that there is no pro­
posal at present for conversion of Chandra- 
pur-Gondia narrowgauge line in broad gauge 
due to constraint of resources and heavy 
commitment already in hand for gauge con­
version works.

The Government of India is requested 
to convert Gondia-Jabalpur narrow gauge 
tine into broad gauge and also to take up 
survey work of Chandrapur-Gondia railway 
line.

MeH3 x»bsnNNS».a5».nH»(’.L:aHaMeH3 x»bsnNNS».a5».nH»(’.L:aHa 
{Tno (. (+•S»H». s(0nH(wn{Tno (. (+•S»H». s(0nH(wn 
n»H neO .»((Q Nl Q»n(»n(Qn»H neO .»((Q Nl Q»n(»n(Q 
?».se( ».s nN »sNSn ?».se( ».s nN »sNSn 00011011110

cirfMifAfnfnA tor 

1e»•S»H». N. ’V F.N0 Nl1e»•S»H». N. ’V F.N0 Nl  
?».sL(L». Sl(LLN0NSn(o?».sL(L». Sl(LLN0NSn(o

SHRI DHARMESH PRASAD VARMA
(Bettiah): The district of Champaran and Its 
people have played the most vital role in the 
life of Gandhiji who recorded that in his 
meeting with peasants of Champaran, he 
was face to face with God, Ahimsa and 
Truth. This district has ever since remained 
an object of neglect resulting in its being 
called 'mini Chambal' i.e. Crime GfELe in 
place of 'w$Lw GfEL»' of the Mahatma. I. 
therefore, request the Government of India 
to open a Central University in the name of 
Mahatma Gandhi in Champaran and to adopt 
comprehensive time bound economic de­
velopmental programmes on the lines of 
Gandhian philosophy for Champaran which 
has consklerable tribal and harijan popula­
tion.

b8$wA¥iws»rAR

M:3 xOOs nN LO:o Ojw(0O sAno N.M:3 xOOs nN LO:o Ojw(0O sAno N. 
o»• (.0nO»s Nl SHNwO00Nso»• (.0nO»s Nl SHNwO00Ns 
wLNne V(ne » :(OV nN 0»:O «rHnwLNne V(ne » :(OV nN 0»:O «rHn 
c(Ltb T.sA0nHo lHN• 1LN0AHOc(Ltb T.sA0nHo lHN• 1LN0AHO

SHRI KASHIRAM CHHABiLDAS RANA 
(Surat); Mr. Chairman, Sir, under Rule 377,
I would like to submit that Surat (Gujarat) is 
world-famous for its art silk industry and a 
large number of people earn their livelihood 
from it. But today, like the mills of Ahme- 
dabad, this industry is on the vetge of cto> 
sure. A favourable policy should be evolved 
for the devetopment of this industry and the 
excise duty levied on the processed doth 
shou'ki be levied on the yarn, so that this 
industry coukj be saved from closure and the 
Government’s income may also inCTease. I 
would -request the Government to take 
immediate action in this regard.
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M:L3 xQs nN SHN:(sb l(.».wn»( »0­
0(0n».wO nN D(e»H ?N:0••».n

M:L3 xQs nN SHN:(sb l(.».wn»( »0­
0(0n».wO nN D(e»H ?N:0••».n 
lNH S»o(.U wN•S».0»n(N. nNlNH S»o(.U wN•S».0»n(N. nN 
l»H•»H0 Nl D((N8(Q(H s(0nH(wnl»H•»H0 Nl D((N8(Q(H s(0nH(wn 
MD(e»H3 VeN0» H»u( wHNS0 e»:OMD(e»H3 VeN0» H»u( wHNS0 e»:O 
uO». s»•»UOs sAO nN eO»:ouO». s»•»UOs sAO nN eO»:o 
H»(.0 ».s e»(L0nNH•H»(.0 ».s e»(L0nNH•

SHRITEJ NARAYAN SINGH (Buxar): 
Mr. Chairman, Sir, under Rule 377,1 would 
like to raise the following matter: 'The rabi 
crop in Rajpur Buxar, Itarhi, Navanagar, 
Damraon, Semati, Brahmpur, Shahpur, 
Bihiyan, Ĵdispur, Peeron, Sandesh, Sahar, 
Koilbar, Barbara and Arrah areas under 
Bhojpur district of Bihar has been damaged 
due to heavy rains and hailstorm in February 
end. The farmers of Bhojpur district have 
incurred a heavy loss running into crores of 
rupees. Each farmer has to spend a sum of 
Rs. 500 to sow rabi crop. Thus, the standing 
crop on one lakh acres of land of th farmers 
of Bhojpur district has been damaged. So I 
demand from the Central Government that it 
should provide financial assistance to the 
Bihar Government, so that it could provide a 
compensation of Rs. 500/- per acre to the 
farmers of Bhojpur district.'

M:((3 xOOs nN T.wLAsO «C»Jue»H< (.M:((3 xOOs nN T.wLAsO «C»Jue»H< (. 
neO L(0n Nl cweOsALO 1»0nO0

M:(F3 

neO L(0n Nl cweOsALO 1»0nO0

M:(F3 NNsmsmII nN Q’H(’L0e { DVVe  nN Q’H(’L0e { DVVe Dt 
r((»e»nOs F(Ue 1NAHn T. *00nqr((»e»nOs F(Ue 1NAHn T. *00nq 
{•’4m4

cFC( FrCmr, cQ?F mrx*rC

{•’4m4

cFC( FrCmr, cQ?F mrx*rC
(Kairana): QH4 1e»(H•».d c(H4 Q»H mH»s00eQH4 1e»(H•».d c(H4 Q»H mH»s00e 
is a very big 0n»nO4 ieb  1NAHn Nl ’nn»H0n»nO4 ieb  1NAHn Nl ’nn»H 
Pradesh is situated (. rLHn(e»s4 ieO HO0(­(. rLHn(e»s4 ieO HO0(­
dents of Western ’nn»H mH»sO0ed O0SOw(»LLo’nn»H mH»sO0ed O0SOw(»LLo 
those residing in hilly »HO»0d e»:O nN nH»:OL »HO»0d e»:O nN nH»:OL a 
distance of more than P// Tn((N•0LH00 nNP// Tn((N•0LH00 nN 
reach the Allahabad High 1NAHn4 TQ».o »1NAHn4 TQ».o » 
times, mass-agitations have taken SL»wO ».sSL»wO ».s 
the lawyers have also gone on strike in 
support of the demand for setting up of a 
Bench of Allahabad High Court in Western 
Uttar Pradesh. With a view to providing inex­
pensive and speedy justice to the people, it 
is necessary that a Bench of Allahabad High 
Court is set up at a suitable place in Western 
Uttar Pradesh at an early date. Jaswant 
Singh Commission has already submitted a 
favourable report in this regard.

So, I would request the Central Govern­
ment that indeference to the sentiments of 
the people, actk>n shouki be taken to set up 
a Bench of Allahabad High Court in Western 
Uttar Pradesh without further delay.

y)49B eH04y)49B eH04

SHRI RAM KRISHAN YADAV 
(Azamgarh): Mr. Chairman, Sir, I woukl like 
to raise the following matter Under Rule 377. 
‘Lakhs of people belonging to Rajbhar casts 
live in Uttar Pradesh and other states. In 
respect of social, economic and educational 
ba<̂ground, these people are as backward 
as the Scheduled Castes, but it is ironical 
that neither they have been included in the 
list of Scheduled Castes, nor the facilities 
provkied to the Scheduled Castes under the 
constitutton have been made available to 
them. I have come to know that the Mahar­
ashtra Government has included this caste 
in the list of Scheduled Castes, I wouM urge 
the hon.Minister of Welfare that keeping in 
view the above facts, Rajbhar caste shouki 
be included in the list of Scheduled Castes ?'

RESOLUTION Mdt APPROVAL OF FIRST 
REPORT OF RAILWAY CONVENTION 

COMMITTEE. 1989.
RAILWAY BUDGET 1990-91 -GENERAL 

DISCUSSION 
DEMANDS FOR GRANTS (RAILWAY), 

-1990-91 
AND

SUPPLEMENTARY DEMANDS FOR 
GRANTS (RAILWAYS) 1989-9CV- 

u.m81t

bdAhi»¥fR

)(*t CHAIRMAN: The House shall now 
take up Item Nos. 15,16,17and16together.

I want to request all the Memtwrs to
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coop*r«t*w!thth« Chair. Thctima Wt is very 
short. W* ar« Ha»so Ha»so to aocommodate most 
of th« Members, w« do not leave most of 
them. But they have also to cooperate only 
their points. It wiH be helpful to other also. I 
hope the Members will cooperate with the 
Chair.

Shri Palas Barman to speak. 

b8$wA¥iws»rAR

*SHRI PALAS BARMAN (Balurghat); 
Mr. Chairman, Sir, while speaking on the 
Railway budget 1990-91, I fee! that this 
budget has disappointed the people of this 
country. The people had much hopes and 
aspirations from the National Front Govern­
ment. but this budget has failed to fulfill their 
aspiratbns. The peopleof West Bengal have 
remained deprived of both new railway lines 
and new railway trains. By raising the cost of 
platform tickets and by raising the second 
class railway fares and railway freights, the 
Government is losing the goodwill and sup­
port of the common man.

Sir, as a result ̂« increasing passenger 
traffe in Sealdah. South Division, the num­
ber of trains specially between Sealdah and 
Canning and between SeaMah and Lakhitan- 
tapur has to be increased conskierably. The 
Seaklah Canning line is single track. Dou­
bling of this line is very necessary to meet the 
toad. I draw the attention of the Hon. Minister 
to this demand.

Sir, my constituency is Balurghat. As a 
result of partition d the country, West Di- 
najpur is a newly formed District. Balurghat 
is the District headquarters. From herepeople 
have to travel a distance of 130 or 140 Km. 
to Mada to cateh a railway train. Even after 
43 years of iftdepandenca there is no railway 
connection at Balurghat. We have received 
unaccounted fksod of assuranoas over the 
years, 4n 1984duetothe«itfott8ofthe1hen 
Railway Minister of Ekiakhhi -Baiurghat

1912 (SAK4)  Qrantt «\\ac\« 354 
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railway line was approved and the founda­
tion-stone was also laid. Some work on this 
project costing a small amount of money has 
afeo been done. The budget alk>catk>n for 
this was only Rs. 1000/- last year. This year 
also it is the same. This actually is a laughing 
matter. The people of this District which is 
adjacent to the Hilli area of Bangladesh, hear 
the whistle of trains and also see the smoke 
of railway engines running in Bangladesh 
across the border nearby. It is possible to 
construct this Ekiakhhi-Balurghat raHwî 
connection if a small amount of money is 
sancttoned and that shall have to be sanc­
tioned. This District of neglected North Bengal 
IS mostly inhabited by Scheduled Castes, 
Scheduled Tribos and socially and economi­
cally backward pieople. On behalf of these 
neglected peopl̂ of a backward Distrct I 
appeal to the Hon. Railway Minister to 
immediately restart this ongoing Ekiakhhi 
Balurghat Railway Project which has the 
approval of the West Bengal Government 
and also to complete it expedittously. This 
urgent necessity may kindly tie made a reality.

In the end I appeal that in view of the 
large increase in the number of railway 
passengers and their miserable condition, it 
is vary necessary to introduce two passen­
ger trains in North Bengal. One, from New 
Bongaigwm to Howrah Janata Express which 
was ninning earlier. During the last devas­
tating floods this trcin was discontinued. 
This must be restored immediately. Another 
express train from new Cooch Bihar to 
Seaklah is also vefy necessary and should 
be Introduced early. I  do not want to 
prolong my speech. I, therefore, thank you 
and conclude my speedi.

SHRI HARIBHAU SHANKAR MAHALE 
(Malegaon); Mr. Chairman, Sir, rtdiwaysare 
the backbone of indiâ economjr and so to 
devetopmentisneeassaiy. Railways are one 
of the main means of transport. It is essential 
that the Government pays attention to the 
pîlems being faced by people who travel

‘Transirtion of the speech OrtBinally deliverad in BangaH.
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in it. Second class fare has been inaeased, 
it should be reduced. The price of platform 
ticket shouki not be increased. The prk» of 
the platform ticket shouki be reduced to Re. 
1 from the proposed Rs. 2.00.

Mr. Chairman, Sir, through you. I want 
to raise a matter in this House. Campa Cola 
company is in illegal occupation of railway 
lanil'near the New Delhi railway statk>n. 
Crores of mpees as licence fees has been 
due towards them for a long time. That 
company is a Congress (I) sympathiser and 
the owner is a friend of the leader of that 
party. That is why no actk>n has been taken 
against them so far. Action must be taken 
against them. If a poor man had been in this 
situatbn.he would have been fined Rs. 500. 
The time of rajas and maharajas may be 
over in India but our railways have their own 
raja and maharajas. A lot of money spend on 
them and so they must be transferred. The 
recruitment committee should consist of 
Scheduled Caste and Scheduled Tribe rep­
resentatives, The posts which are reserved 
for Scheduled Castes and Scheduled Tribes 
but are vacant should be filled up immedi­
ately. The office of thfe Bhartiya Aadim Jaati 
Sevak Sangh is in Delhi. Dr. Rajendra Prasad, 
Shri H.N. Kunzru and Shri Morarji Desai had 
headed this institution at one time on the 
other. Since 1953. the Chairman and the 
Secretary were given a free first class pass 
and second class pass respectively. From
1970 onwards this practice was stopped. 
This facility should be started again. No 
attention has been paid to running of trains in 
tribal areas. Nasik and Dhuliya districts are 
both tribal distrk:ts. A new railway line is 
needed from Mansad to Malegaon, Nar- 
dana. Nasik Road and Valsad are also im­
portant places. Construction of a new rail­
way line should be conskiered for this area. 
Prevbusly. people came to Nasik to perform 
obsequies fQr ten days and for pilgrimage 
but today it Is an important industrial centre. 
So I feel that it Is necessary that trains
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running between Delhi and Bombay halt at 
Nasik. In Nasii, as in Allahabad, a retigbus 
festival is organised. Therefore, I request 
that trains should be provided with a atop* 
page at Nasik also. A large quantity of ontons 
and grapes is produced at Nasik and sent to 
Delhi. Calcutta and Bangalore. It is very 
difficult to transport the goods. So attention 
should be paid to this aspect also. gr railway 
facility has been provided in tribal areas and 
when there are plans to do so.no funds are 
available. Will the tribal areas get railway 
facility only after dooms day has passed? 
The Maharashtra Government has sent the 
Maharashtra Rail Project to the Central 
‘Government for approval. Through you, I 
request the Central Government to grant its 
approval for this project.

Secondly, there is a demand for the 
stoppage of Punjab Mail at Nandgaon. I 
request for the stoppage of the Punjab Mail 
at Nandgaon.

I am grateful to you for giving me an 
opportunity to speak.

bdAh»»¥fR

PROF. N.G. RANGA (Guntur): Mr. 
Chairman Sir, one of the ablest members of 
the Ruling Party was appointed as the Rail­
way Minister. I thought that some special 
attentbn would be given to the Railway 
Budget and Railway affairs by the Cabinet as 
well as by the Government. But what we find 
now is only a skeleton representatton of the 
Government on that side and a skeleton 
representation of the Press Gallery also, that 
too on the third day, the last day of the 
discussk>n and when Items Nos. 15 to 22 are 
being put together before the House.

I wish to congratulate my hon. friend, 
Mr. George Fernandes, who is not present 
here today, on assuming this Railway Minis­
tership. He has been espousing the cause of 
the railway workers for a long time and we 
have been hoping that railway workers wouU 
oome in for a good share of Government's
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generous attention which we do not find In 
actual practice.

Secondly, i am glad that the Status 
Paper has been circulated this time. Certain 
questions on policy have been placed before 
the public as well as Parliament for discus­
sion and decision. Thirdly, I find not enough 
attention being paid to the needs of the 
North-eastern States. There are seven States 
in number. We have had special mention for 
the last three years on what the Government 
proposed to do in order to develop the rail> 
way communications there This time, it has 
been neglected hopelessly. We would have 
liked to know and we would like to know even 
now as to what special steps are being taken 
for provision of money, matenal and person­
nel in order to develop the railway communi- 
cattons In the north-eastern frontier where 
seven States have taken shape and their 
elected representatives are running the local 
Governments. It is most important. And it is 
true that the railways have to be devetoped 
in most of the other areas also. But this 
region ought to be given the first priority. I am 
ashamed to think that even now the Rail­
ways are carrying on with narrow gauge 
railway tines. Sometimes, we were assured 
and the country was assured that narrow 
gauge was going to be given up. Why is the 
Govemment still hanging on with this? May 
I expect the hon. Minister to extend his 
suggestion for the removal of narrow gauge 
and converting aft meter gauge lines Into 
broad gauge lines and develop new railway 
lines in ail other areas wherefrom the de­
mands are coming? We can foltow one or 
many new devices for raising capital for 
financing these projects. My hon. friend has 
oome forward with a good suggestion. One 
such suggestton was made by me nearly 30 
years ago, when I was a Member of the other 
House, when Lai Bahadur Shastrl was the 
Railway Minister. Then I saki that we shouk) 
invite the cooperation of the local Govern­
ments, even the local boards and some 
secttone of the private er̂erprise, to come 
fonvafd and contribute to the raising of the 
financeafordeyefc)pino all these new railway
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lines. I was not for managing these newlines 
but only for financing them. My hon. friend 
has come forward with some such sugges* 
tbn. 1 welcome it. I want him to go ahead with 
it and invite the cooperatton of local Govern­
ments and through the Jr9wJ Governments 
of other social elements which are willing to 
advance finance for the devetopment of our 
railways.

I would like to have a special Cabinet 
Sub-Committee to be formed with the Minis­
ters for Railways and Surface Transport so 
that we are able to have a coordinated trans­
port system in our country for the railways, 
waterways and the sea. In that case, it would 
be possible for us to link many places which 
cannot be linked at present between the 
railways and the roads as also the water­
ways.

Thirdly, I want special attentk>n to be 
paid by my hon. friend, who is a specialist in 
labour affairs in regard to the migratory la­
bour. So many Members hailing from Sched­
uled Castes and Scheduled Tribes are plead­
ing for special additional representation for 
them on the railways passengers associa­
tions. I support them. At the same time, 
today from Bihar so many workers go to 
Punjab, from Orissa they go to Assam and 
other areas, from Konkan and other areas 
they go to Bombay etc. especially during 
heavy seasons for empbyment in agricul­
ture as well as Industry. No special efforts 
are being made in order to ensure minimum 
possible facilities for these people in regard 
to shelter, at least in such centres where they 
congregate first of all before they think of 
going to various places in the neighbour­
hood for labour. I have already made a 
suggestion in writing and the Railway Board 
and the offrcials there have given the usual 
unsatisfactory bureaucratic reply. But spe­
cial shelters have got to be built up. Crores 
and crores of rupees are being spend on the 
improvement of railway stations with all the 
luxurious things. But certainly pnority should 
be given for the construction of these shel­
ters. They are needed throughout the year in
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dtfftrant seasons. For differant activities, 
labour are on the move ai( the time and they 
have got tobe provided this minimum facility.

Another thing Is that as in other country, 
special labour trains have got to be run 
during busy seasons from one part of the 
country to another and the railway people 
knor*from which places to which other places 
migratory labour move during dcincultura! 
season and during such seasons, special 
labour trains have got to be run.

Then, the cost of rhe ptatforrr; ticket j-. 
being raised. I am verv much opposed to 
that. On the top of it, these facilities have got 
to be provided.

Further, second class fares have bepn 
raised. I do not think it is reasonable. But it 
anyhow, they have to be raised, at least for 
journeys within 100 kms they should not be 
raised at all.

Then, the condition of most of the car­
riages including the airconditioned carriages 
is in a very bad shape. Special attention has 
got to be paid for their improvement.

*

Wherever you in India on the
railways, you find a lot of debris; railway 
materials are being thrown there by the side 
of the railways and nobody thinks of salvag­
ing them, making a capital out of it. In Amer- 
icathey do it, why can’t we do it here? Same 
is the case with the railway quarters also.
They have got to be repaired. They are out oif 
shape. There are so many people who are 
homeless. Why not make these houses 
available to those people to live otherwise 
remove them. But you do not do it. On the 
other hand, there are slums in Bombay, in 
Calcutta and in Madras by the side of the 
railways. Efforts are being made in order to 
drive them away. Why do you drive those 
who are already there?

Unless and until you provide them alter-
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native aocommodatton or alternative houi- 
esftes, you should not drive them away. How 
to protect them? They are protecting them­
selves. You provide in addition to that, spe­
cial iron railing, so that their Children would 
be protected and yourpassengers wouki also 
be protected.

There is a metre*guage line whk:h is 
running frcm Katpadi to Tirupati to be con­
verted into a broad-gauge line. For a bng 
time, we nave been asking to convert this 
•me DAJr a broad-gauge line. Survey has 
beerf made. They have come to a very 
convenient conclusion that it is not profit­
able How IS it not profitable? Why should it 
PCI be provkied? Already railway lines are 
there, railway stations are there and staff are 
there. What you have to do is that you have 
to do is that you have to broaden the gauge. 
Why should you not give special prterity to 
that?

Recently, a survey has been made for 
the conversion of metre-gauge into broad- 
gauge from Guntur to Guntakkal, from Dro- 
nachalam to hyderabad so that the Ray- 
alseema people could be served. Today, 
Rayalseema people have been very much 
neglected. My fear is that, in usual fashk̂n, 
the Railway Board wouki simply say that it is 
not economical and so on. For God*, sake, 
go ahead with the converston.

There is also a railway line from Kakin> 
ada to Kotipalli. It has been dismantled now. 
Why shoukl it not be restored? All other 
things are available. If it is restored, it would 
help the Konaseems people, which is like an 
Island. They have no. benefits from Rail­
ways, for a very long time.

1 am glad that my hon. friend has come 
forward with some iKuggestk̂ns for the im­
provements in the supply of meals on the 
railways S) the way in whk̂h the meals 
wouki bejiUpplied in the containers and so 
on. I wouki like him to go ahead with that. 
Instead of using these beautifully priced 
containers, why not make ueeof theordinary
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things? Why not Introduce earthen pots for 
the supply of water during summers? He has 
advanĉ a very sensible reason, it would 
provide employment for tens and thousands 
of our potters all over the country.

Now, coming as it does from George 
Fernandes, I said to myself for once a sen­
sible thing Is coming from this ruling group. 
For God’s sake, go ahead and then do other 
researches also in order to see that more 
employment is generated by the Railways 
than at present.

Finally, I will come to Chandipur. The 
Chandipur people have a narrow gauge line.
I do not know how long they have to suffer
from this scandalous thing. You shou W begin 
to think that we are going to reach the next 
century. With these kinds of thmgs still hang­
ing on our heads, it would be a shame indeed 
for the country as a whole. I want the Govern­
ment of get rid of all these shameful things 
which have come down from the British 
times which are still hanging on our heads. 
This narrow-gauge shouW go. Wherever it is 
possible, let them convert the metre-gauge 
railway lines into broad-gauge railway lines. 
Let them also introduce the earlier concept 
and that is the railways contributton towards 
social and economic development of the 
country. The areas which have been under­
developed or un-developed and neglected 
must be paid special attentbn.

What is the contributton that the Rail­
ways are going to make for them.

b8$wA¥»ws»rAR

SHRi RAJ MANGAL MISHRA (Gopal- 
ganj): Hon. Speaker, Sir. I betong to North 
Bihar, state is divided into two different parts 
namely North Bihar and South Bihar. North 
Bihar J  is one of the poorest re-
gbns. Saran, Darbhanga. Muzaffarpur, 
Samastipur and Champaran regions fall In 
North Bihar.

Mr. Speaker, Sir. there is a broad gauge
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railway line between Saraunt and Dêl Wi 
Gorakhpur. In all ,f6ur trains including the 
HowraĥSorakhpur. Vdshall, Assam̂Avadh 
andtwomoretrŝneply onthlsroute. You wlU 
be surprised to know that the Siwan station 
caters to a populatk)n of 1 crore in four 
districts namely Eastern Champaran. West­
ern Champaran. Stwan and Gopalganj. The 
reservation quota for this station is merely 
two berths in AC 1 st class and seven berths 
in second class three tier. Thousands of 
labourers travel to Calcutta. Assam. Kerala 
and Punjab to eam their livelihood. They live 
in utter poverty there. Nearly more than one 
lakh people go up and down from here but 
there is no provision of facilities for such a 
large number of passengers. The Railways 
earn not in¥¥ that Rs. one crore from Siwan 
railway statbn, but even drinking water is not 
available there. The passengers are forced 
to travel on the roofs of the trains when they 
go to Punjab to earn their bread but they are 
shot dead by the terrorists there. When 
sometimes, they take seats In second class 
three tier of Vaishali Express, fourteen rupees 
are charged extra from every passenger arxl 
they are thrown out by the neck at the very 
next station. This is our conditbn. We are not 
asking you to lay a double line. Provkie a 
single line there, but do pay attentton to 
North Bihar.

The quality of the tea and food served in 
the railway coaches is very poor. You wlH to 
surprised to know that Railway catering 
procures tea and food from outside to serve 
and charge the passengers for it. In most of 
the trains, there are no Pantry Cars and it 
becomes very difficult for the passengers to 
have tea or snacks.

We hope that hon. Minister of Railways 
will pay attention to our regbn. as he Iw 
won twbe from Muzaffarpur constituency. 
North Bihar is the most neglected area in 
respect of railways. We are very grateful sr 
the hon. Minister that he has shovm Interest 
In starting the constnjctbns work of Ch- 
hHaunl-Baghabrwlge  Membereof tiie
Congress Party dalm that It started dmbiB
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t Conrss rim but I would lik to 
rmind t m tat t work startd w n lat 
Srl Kdarnat Pand was t Ministr of 
Railwas. It was sto d aftr is dat and 
ntir matrial was rmo d from t sit. I 
r ust t Gornmnt to cxmlt t 
construction work at t arlist. Tr ar 
still som lacs wr ol a n r 
stn t train. In  a rsolution mo d 
b lat Srl Giris Tiwari and Sri Prabu 
Nat Sin r ardin lain a nw railwa 
lin btw n Ta and Batani was assd 
unanimousl in t Biar Assmbl. T 
construction work as not startd as t and 
t rfor arran mnts sould b mad to 
start it as soon as ossibl

W do not know till now as to wat Gorn
mnt a don in tis r ard. W ar rl
in uon ou for tis and ou will crtainl 
l us. I would lik to sa tat if som on 
wants to o from Gorak ur to Barauni and 
ic rsa  as to t down at Haziur and 
t n a to tral b taxi tmo bus or b 
own cats to Patna. arlir t r was a nar
row au railwalin btw n Son ur 
and Pala at and from Pala at to 
Ma ndru at on as to o b stamr. 
Stamr sric souW b rintroducd tr 
immdiatl. If on aisa is incrasd in t 
far tat would amount to Rs. two r as
snr. I would lik to r ust tat stamr 
sric sould b rstartd till t brid on 
Son urPala at railwa lin is not 
constructd. Poor cooli wo o to t ot r 
sk for work ar facin difficult. T sus
nsion of stamr sric as causd loss 

to us. Passnrs of all trains a to t 
down at Haziur and t n a to tral b 
ot r mans of transortation.

Scondl I would lik to sa tat t r 
is a railwa lin btw n Daronda and 
Maaraan but no train is oratin on it. I 
wcuk r ust tat a train sould b run on 
tis railwa lin. Mr. Cairman. Sir t bll Is 
rinin I am a nw mmbr and do not know 
about ruls and r ulations of t Hous. 
T rfor if t r is an mistak on m art

I ma las b xcusd.

On mor oint I wouM tik to sa about 
t latform tickt. arlir Sri Madu Dan 
daat ad rducd t cost of latform 
tickt but t Conrss Gornmnt in
crasd it to Rs. . and now our Gorn 
mnt a furt r incrasd it to Rs. . Onl 
oor ol will b affctd b tis lik. 
T rfor. I would sa tat t cost of lat
form tickt souki b rducd from Rs.  to 
ru  on. T railwa far for scond class 
sould also b rducd. Sir I am tankful to 
ou for iin m tim to s ak.

bdAi»fR

SHRI AMAR ROPRADHAN (Cooc 
B ar Mr. Cairman Sir. t railwa lins 
of t countr ar t liflins in t ntir 
transortation sstm of India. I also a r
ciat tat tis is t bst mod of transort 
sstm till toda. I a on trou t 
Railwa Budt. ort last two das la 
b n listnin to t s c s of t on. 
mmbrs on t Railwa Budt. I am sorr 
to sa tat I do not find an radical can s 
or fiscal can s In t Budt roisions. 
How r n t n dfinitl from t 
anata Dal and t National ront w x
ct tat t r must b som roistons of 
t nw railwa lins articularl for t 
backward aras dfinitl w ma x ct 
tat t r must not b an railwa far ik 
for t scond class assnrs or for t 
scond class sl r assn rs dfinitl 
w can x ct tat t r must not b an 
far ik wic will soot u t rk l l of 
t countr is frit ik. But t on. 
Ministr ma sa tat  as to do all t s 
tins du to constraint of funds. Tr is 
som sco for curtailmnt In far. M s
t md frind Sri Basudb Acaria saki 
somtin atout it da bfor strda. 
T to a administration of t  railwa 
sstm souk b comltl rodd. Tis 
Rallw Board is a fit l ant. It is onl 
adotin dilldallin tactics. ou can scra 
tis wit l ant.

At t  sam tim I cannot undrstand 
wat m Conrss frinds liks to sa. s



torday I was patiently hearing the Congress 
Members particularly Shri Gani Khan Ch- 
oudhari. Now I am quoting him. He said:

"in West Bengal particularly in North 
Bengal and in North Eastern Region 
there are a vast tracts of lands where 
people have not seen railways or the 
railway yards or the Railway Engineers’ 
whistle.”

I do not like to say that he is confused. I do not 
like to say that they are shedding crocodile 
tears. I do not like to say that they are 
speaking like hypocrites. But Surely 1 must 
say that they are now out of power.

I am sorry to say that the most neglected 
part in the Railway Map is the North Bengal 
area and the North East Region. Sir, if you go 
through the map you will find...(/nterrupt/ons)

MR. CHAIRMAN; In every Railway 
debate you are saying this.

SHRI AMAR ROYPRADHAN: lam sorry 
to say that nobody is coming fonÂard.

Sir, if we go through the map of India we 
will find a small piece of land*—length without 
breadth—in some points its width is only 10 
KMs—a link between the North East Region 
and the rest of lndia*--one side covered by 
Bangladesh and the other side by Nepal and 
Bhutan. This is the North Bengal which is a 
backward area mostly populated by with 
Scheduled Castes and Scheduled Tribes. 
This area is the most neglected one in the 
Railway Map.

I received atelegram from District Youth 
League, Coochbihar. a few days back. I 
quote:
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Rfy. Budget Demands for

*̂ore than Fifty thousand volunteers 
partksipated in Rail Roko movement 
suocessfully at New Coochbehar sta- 
tk>n today the 14th March demanding 
intioductk>n of an express train be­
tween New Coochbehar and Calcutta. 
Movement peaceful.*'
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Mr. Minister, do you think that this is 
unjustified and absurd demand?

In North Bengal there are some k>ng 
distance train just to feed the commuter of 
North East Region—GauhatltoTrlverKirum; 
Gauhati to Cochin; Gauhati to Bombay; 
Gauhati to Jammu; Gauhati to Delhi. But 
these trains are just to see and not to board. 
There Is not an inch space to stand even. Do 
not bother about the reservatbn. These are 
so overcrowded and much worse than the 
chrcken cage. And we the passengers, the 
commuters, are to move just like the chrcken. 
This is the condition of the country.

Sir. ten lakh defence and para military 
forces—BSF, CRPF and SSB are moving. If 
you question about the reservation, they will 
throw you out from the running train.

Sir, my Congress friend Shri Golam 
Yazdani who raised this issue in the Eighth 
Lok Sabha when you were the Deputy- 
Speaker, Sir, said how he was thrown away 
from the train by the defence people. I am 
sorry to say that even this Government are 
not looking at this part of the country.

There was a unanimous resolutton of 
the West Bengal Assembly that there must 
be resumption of the Janata Express—New 
Bongaigaon, to Howrah—which was sus­
pended after the floods of 1987.

Another proposal is that there should be 
a new train from New Cooch Behar to Cal­
cutta, ixit nothing has been done. Regarding 
the Balurghat EkIakhI line, at the time of Lok 
Sabha election in 1984 the then Railway 
Minister was kind enough to put a hoarding 
there by writing **Proposed EkiakhI Balurghat 
Railway Line**. But this time also only sum of 
Rs. 1000 has been allotted for this project, in 
this way, it will be completed not only in this 
century but In the 21 st century also. My only 
requealto the National Front ̂vernment Is, 
please put another hoarding at least by writ­
ing in days gone by there was a proposal for 
a Railway line from EkiakhI to Balurghat**. In 
such a manner ft wifi be like a memorial.
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At this stage again, I would like to re­
quest you to consider the following propos- 
ats:

1. An Express Train from New Cooch 
Behar to Calcutta.

2. Re-introduction of Janta Express 
from New Bongaigaon to Howrah 
which was suspended,

3. New B.G. lines from Ekiakhi to 
Balurghat; from Howrah to Amta, 
from Digha to Tamluk.

4. Conversion to B.G. line from Pu- 
rulia to Kotshila. Also reduce the 
second class train fare and freight.

b8$wA¥iwssrAR

SHRi ISHWAR CHAUDHARY (Gaya); 
Mr. Chairman, Sir, I would like to congratu­
late the hon. Minister for presenting a revo­
lutionary Budget. He has exempted pulses, 
salt, oil, vegetables, sugar, milk etc. from the 
freight hike. It Is good that he has promised 
to Increase the number of second class 
berths but on the other hand reservation 
charges have been increased by Rs. 5to Rs. 
10 which has further increased the burden 
on the poor. Therefore. I would like to say 
that the hon. Minister shouW provide more 
facilities to the people but should not put 
more burden on them. Secondly, it has been 
saki that in case of railway accident, a 
compensation of rupees one lakh to rupees 
two lakh would be given but can the hon. 
Minister tell names of a few ordinary people 
whose next of kins were granted claim in 
case of their death in rail acckJents. Claims 
are given only to the known persons or the 
persons who can pursue their cases prop­
erly. Therefore, I would like to say that the 
families of the poor persons killed in railway 
accklents should be given compensation, 
only then we will think that affected families 
are getting benefit of this increase in the real 
sense.

Rs. 500 crores have been earmarked in 
the Budget for the current financial year for 
expenditure but no detail has been given as 
to how and where this amount will be spent. 
I hail from a world famous place Gaya whbh 
is located in the mkidle of the South and the 
Central Bihar. It is also known as Bodh Gaya 
and visited by lakhs of people from our 
country as welt as from foreign countries but 
no attentk>n has been paid by the hon. Min­
ister to provkie any facility to the people of 
this area. Barring two years, this area has 
remained neglected during last 42 years of 
independence. Grand Trunk line from 
Howrah to Delhi touches this place. Toof an 
Mail and some other trains running on this 
line from British time have now been denied 
to the people of Gaya. Therefore, these train 
should be re-introduced on this line. 12 new 
trains are proposed to be introduced but 
none of them has been given to Gaya. 
Adequate rail facilities have not been pro­
vided in Gaya and in this regard, I have been 
continuously writing to the Railway Minister. 
Some people of the Constituency have also 
submitted representations to the Minister 
and some delegations also met him person­
ally but nothing has been done. Can this train 
not be operated via Gaya? I want that Gov­
ernment should think over it. The people of 
that area have become disappointed and 
agitated after listening to the Budget speech 
of the hon. Railway Minister. Taking into 
consideration, their agitated mood, the 
Government should make proper arrange­
ment of trains for Gaya otherwise, I would 
warn the Government that no train would be 
allowed to run through Gaya in future. About 
the Rajdhani Express it is said that it runs at 
a speed of 130 Kms. for per hour, hence its 
stop cannot be provided at Gaya. In this 
regard, I would like to say that this train 
passes through the Gaya Station at a speed 
of about 30 Kms. per hour. Therefore, its 
stoppage can be provkied at Gaya for one or 
two minutes. I think It will hardly make any 
difference to you but it will greatly benefit the 
people of that area. Therefore, I demand that 
taking into consideration the popular de­
mand of that region, one or two minute halt 
should be provkied at Gaya. You krH>w that 
Gaya is a famous place of pilgrimage for
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BU€ldNsts and lakhs of tourists from our 
country as well as from foreign countries visit 
this place, so taking this fact into conskiera- 
tion, a stoppage to the Rajdhani Express is 
necessary at Gaya.

Though the Government of India have 
made arrangement for filling up the vacan­
cies reserved for Scheduled Castes and 
Scheduled Tribes but in the Railway Depart> 
ment, it is not being implemented. Reserva­
tions are not being given as per quota. Even 
today, several reserved posts are vacant In 
the Railway Department. I would like to draw 
the attention particularly towards Mughalsa- 
rai Railway Division. Gaya also comes under 
this Division. During the Congress regime, in 
1974, a scheduled caste named Choudhary 
was altotted a piece of land by the Railway 
Department taking into consideratbn his 
unemployment but till now he could not get 
possessbn of that land though some money 
was also taken from him for this purpose. 
Whenever, the attention of the railway au­
thorities ts drawn towards it they repeat their 
stereotype reply saying that they cannot do 
anything In this matter. I am sorry to say that 
injustice is being done to a poor person. I 
want that physical possessk)n of the land 
albtted by the Railway should be given to 
him immediately.

Now I would like to draw your attention 
towards 381 Up and 382 Down Deluxe train 
whfch runs three days in a week. It passes 
through several important places including 
Gaya. Therefore, my submission is that this 
train should be run all the seven days of the 
week. Earlier, we had made a demand that 
if it was not possible to run it on seven days 
of the week, two extra bogies should be 
attached to it. But till now neither two extra 
bogies were attached to it nor it was run 
seven days of the week. Therefore, I would 
request the Government to think over this 
bng standing demand of the people of that 
region othenArise the situatk>n will be come 
explosive.

I think that the Government will not have 
any problem In reintroducing a train like 
Todan Mail from Howrah to Delhi. I would

1912 vy77U  .$wAsG  «\\ac\« 370 
yECCP 1nLwASG ir$QLA»¥ 

vMgK¥tU «\\4\a

thank you if a new train is introduced on this 
line whbh will provide more facilities to the 
people of that regbn.

Passenger fares for second class have 
been increased from 50 paisa to Rs. 4. As 
you know, mostly the poor people and those 
belonging to weaker sectk>ns travel by sec­
ond class and they cannot for-bear the bur­
den of increase in the fare. The condltk)n of 
second class coaches is already bad. The 
passengers travel on roofs of coaches, in the 
space between two coaches or by swinging. 
Instead of increasing the amenities and 
providing better facilities of water and elec­
tricity. you did a great injustice to them by 
increasing the fare. I want you to immedi­
ately withdraw the hike.

SHRI DAU DAYAL JOSHI (Kota): Mr. 
Chairman, Sir, I am on a point of order that as 
and when some suggestions are offered 
during the course of a discussbn one or the 
other minister must note them. I find that 
nobody is taking a note of these sugges­
tions. The hon. Members are making very 
important suggestions.

SHRI ISHWAR CHAUDHARY: Mr. 
Chairman, Sir, I woutal like to submit that the 
single line between Gaya and Patna, a dis­
tance of 100 kibmetres should be doubled. 
It is a bng standing demand of the people of 
that area. The hon. Minister of Railways has 
all along been saying that until and unless 
the passenger traffic, the movement of goods 
and the income likely to be accrued there­
from is increased, this line cannot be doubled. 
Today a train takes about 4 hours to cover 
this distance of 100 km. whereas it shouM 
hardly take 1 1/2-2 hours. This is a general 
demand. I woub like to say further that my 
native place is Manpur. A temporary (kacha) 
railway line passes through my village whbh 
needs to be made permanent (pucca) imme­
diately. Besides, the conditbn of the railway* 
bridge in my bcality is very bad. It has 
devebped cracks at several places and so 
far claimed 30-40 lives. Its edges have also 
suffered damages. There is no certainty that 
a major accbent might not take place at any 
moment there. The Râhanl Express an4
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other express trains passthrough this bridge. 
In view of this immediate arrangements 
should be made to repairthis bridge. Gaya is 
a very famous place. Gaya station should be 
developed into a model station, because this 
is a very hot place and cold drinking water is 
not available here. I want that water coolers 
should be installed in the station so that 
passengers travelling on this route could get 
cold drinking water. I hope that all the facili­
ties supposed to be available to a model 
station will be provided at Gaya.

Now I would like to draw your attention 
to the construction of over-bridges again. 
Overbridges, one each at watch tower No. 1, 
watch tower No. 2 and at Bageshwari site, 
should be constructed. It is a densly popu­
lated area apart from being an important 
place. It is the responsibility of the Govern­
ment to construct bridges at these important 
places. I would like to draw your attention to 
the importance of Gaya. If the hon. Minister 
of Railways wants to earn a good name and 
reputation, he could do so by running Gaya- 
Budha express. Because of Gaya’s impor­
tance 1 request you to consider this demand.

There is no provision of drinking water, 
quarters, roads, electricity and play grounds 
for the railways employees working in my 
area. I request the hon. Minister of Railways 
to consider these problems. At the head­
quarters, coal, cement, iron rods and steel 
worth lakhs ot rupees are pilferaged, but 
there is nobody to nab the culprits. At the 
time of theft all the officers entrusted with the 
safe custody of these materials are away at 
Delhi, Mughalsarai etc. There is nobody to 
check the theft. Is it not their responsibility to 
check theft? If they will not check the theft, 
who else will do it? vJ$Jsn$$ECs»rA¥U

Mr. Chairman, Sir, Gaya is a very impor­
tant place. Hence a direct computer channel 
should be set up for Gaya. The strength of 
telephone hot lines should also be increased. 
More hot lines should be made available so
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as to facilitate easy despatch of incoming 
and out going telegrames. I draw your atten­
tion to the above works because these are 
very minor and simple works and there shquW 
be no difficulty for you to implement them.

A great injustice is done to the hawkers 
moving inside the trains and those selling on 
the platform in my area. I feet that people 
selling on the platform in my area. I feel that 
people selling gram, groundnuts and other 
Items should be given licences in view of the 
legal advk;e tendered in this respect. This 
will increase income of the railways and also 
provide justice to these hawkers, v»Asn$$ECs 
s»rA¥U

Mr. Chairman, Sir, I want that a direct 
line may be laid for Bodh Gaya-Rajagiri, a 
demand for which I had made in 1974. The 
survey of this line had also been completed. 
Now the proposed tine should be laid imme­
diately. Besides, survey of the railway line 
connecting Hazaribagh, Ranchi and Pala- 
mau had also been completed. I request that 
work on this line may please be started and 
railway line connecting the above three cit­
ies may please be laid immediately. I shall 
conclude after making one more submis­
sion. I demand that an additional bogie may 
please be attached with each of the trains 
bearing now 3 or 4 down, 159/160 down, 
471/472 down. 301/302 and 151/152.1 also 
demand that there should be one three tier 
and 1 first class coach in each of the trains 
bearing nos. 1471 up and 1472 down, 2159/ 
2160 trains.

With these words, I hope that my senti­
ments as well as the hopes and aspirations 
of the people of my area will be given due 
regard.

SHRl OSCAR FERNANDES (Udupl): I 
rise to participate in the discussion on the 
Railway Budget for 1990-91 presented by 
the Hon’ble Railway Minister. I am sure Mr. 
George Fernandes would have started agi­
tation against this budget through out the 
country if he was a member of the Opposi­

Translation of the speech originally delivered in Kannada.
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tion and not a Ministr. In t ar   
w n t r was a slit incras in t fars 
in t Railwa Budt Mr. or rnan
ds startd aitation at arious lacs o
osin t incras in fars. Infact t aita
tion rci d wid cora in t nwsa
rs wic ublis d n otora s.

It is r clar from t budt tat t 
Railwa Ministr as forottn t oor 
ol. Tr is ik in frit and t as

snr fars. Tis would dfinitl lad to 
i inflation. T rfor m umbl r ust 
to t Hon. Ministr is to rstor t statusuo 
ant of t frit and assn r fars.

T railwas sould continu wit 
modrnisation and ot r d lomntal 
actiitis. W sould a a nw strat  for 
lain nw lins. W ar s ndin tou
sands of crors of ru s on arious rural 
mlomnt Sc ms and rlif works. 
T s in stmnts roid obs to t ol 
but t  do not contribut to t rorss of 
t national conom. Hnc it is r s
sntial to rlat t s rlif works wit t 
railwa budt. T nw routs in t coun
tr a to b indntifid and round work 
sould b takn u wll in adanc.

T Hon. Ministr as statd tat t 
onkan Railwa would b comltd in 
sta s. I con  m artflt tanks to t 
Ministr for makin tis anriouncmnt. In 
t rious railwa budt it was roosd 
to comlt t first as of onkan rail
wa btw n Manalor and Udui in four 
ars tim. T rsnt Ministr as rom
isd tat t as I of t roct would b 
comltd in two ars. I wis im wll in is 
ndaour but I want to rmind im tat  
sould tak u t construction of all t fi 
bi brid s dunn t currnt financial ar 
itslf. T stimatd cost of t first as of 
t roct would b Rs.  crors wic I 
bli  t Hon. Ministr would roid in 
t currnt arns budt.

Hon. Ministr as mad a stat mnt in 
Udui tat tis onkan Railwa roct wold 
b comltd in fi ars. H also rooss 
to bin t work of t roct at six diffrnt

lacs at t  sam oint of tim. T Hon. 
Ministr ma rcall tat it took mor tan tn 
ars for t railwa roct at alinadi. 

T rfor I would lik to caution t  Ministr 
tat until utmost riorit to tcnica works is 
i n t roct ma not b abl to b 
comltd witin t tartd rkx of fi 
ars.

T lain of arwarHubli railwa lin 
is ndin for a lon tim. Tis as to b 
takn u immdiatl.

T conrsion of Banalor Msor 
Mtr au lin into broad au is also a 
lon ndin dmand of t ol of ar
nataka. t ot must accord to rbrit for 
tis conrsion roct and comlt it witin 
a san of two ars.

Now it taks  rs. to tral from 
Banalor to Manalor. T infrastructural 
facilitis must b imro d on tis lin so 
tat t tral tim would b rducd to  or 
 rs. T s d of t arnataka xrss 
runnin from Banalor to Nw Dli soukl 
b incrasd so as to brin down t tral 
tim from  rs. to  rs.

I am tankful to ou for allowin m to 
s ak tou for  minuts and wit a wis 
to stick to t tim I conclud m s c.

bdAifR

SHRI PIAR LAL HANDOO 
(Anantna Sir normall t budt ntitls 
t autor to rci bouuts and crats 
t liabilit for t autor to rci brbkbats 
also. T s ar t twinfacd rction of 
t budt. If w tr to find out t rason it 
is initabl bcaus of t wkl a wb 
r autor of t budt rsntatbn 
x cts btw n t oular x ctations 
and t obcts st for aci mnts witin 
t cours of t ar. I will not tak muc 
tim of t Hous but I wouki lik to s k 
considration for t railwa snics in t 
Stat of ammu and asmir. I a ad 
occasion to ask two ustions from t 
ornmnt in t ssston and bot of t m 
b baltot fll into two unstarrd ustions. In
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reply to one question, the Central Govern- 
ment has said that since 1980-81 upto 1989>
90, they have been able to complete 18.4 per 
cent of railway line from Jammu and Udham- 
pur. That means during the period of 10 
years, they could complete only 18.1 per 
cent of the railway line for a strategic place 
like Udhampur. I may remind the House of 
the recommendations of the National Trans­
port Policy Committee of 1978, of the Rail­
way Reforms Committee of 1981 and the 
criteria set by these two national commit­
tees for extension of railway lines. Fortu­
nately, the present Railway Minister, being 
what he is, a socialist, a leader of the railway 
workers and a dynamic person, has included 
the criteria determined by these two national 
committees in one of the important paras in 
the Status Paper of the Railways. In para­
graph 15. the following said and with your 
permission I may read:

“according to the existing policy, con­
struction of new lines is justified in the 
following areas;

(c)  lines required on strategic con­
siderations;

(d)  development of lines to estab­
lish new growth centres or give 
access sr remote areas.”

These two are very essential for the State of 
Jammu and Kashmir. Now, not in the remote 
past but in the very recent present, they have 
made Udhampur city of Jammu and Kashmir 
State as the Northern Defence Command 
headquarters. In spite of that, we are told by 
the Central Government that it had taken 10 
years to complete 18.1 per cent of the rail­
way line. This position is at the fag end of the 
20th century, at the beginning of the 21st 
century. It may be true that there may be 
some constraints. It may be true that we 
have not been able to restructure our railway 
finances. But my humble submission before 
the House would be that we should have 
answered the questions which were posed 
in the Status Paper first before talking about
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the diffbutties. You shouki have answered 
the questions. These questions should have 
been answered first before presentatk>n of 
the Railway Budget.

Now, let me take the House straight to 
Kashmir Valley. 1 asked one question and 
fortunately the reply came yesterday. This is 
in respect of part of the Kashmir State, 
known as Kashmir valley. The questbn is: 
"Whether a survey was conducted for con­
struction of a railway line in Kashmir valley; 
if so, when. The reply is, “Yes Sir. a Bi-Modal 
Study of a BG rail/road link between Udham- 
pur-Qazigund-Srinagar was completed in 
June, 1989.”To my further question, “whether 
it is proposed to undertake this projectduring 
the Eighth Plan”, the Minister gave the an­
swer. Knowing fully well that I belong to the 
country which is suffering from agony of 
poverty, I did not ask about the survey bering 
worked immediately, nor for any work in 
respect of Railway was done in Kashmir 
valley. Instead, I asked, “Do you propose to 
take it up in the 8th Plan?” The reply created 
greater agony for me because the reply is, 
"No decision can be taken at this stage”. I am 
apprehending that in this way, they are not 
earnest about dealing with Kashmir as a 
sensitive area for still they are lacking full 
knowledge of the depth of the problem. The 
Central Government does not seem to be 
having full grasp of the problem. What in­
trigues me most is the reply given by them, 
namely. “No decision can be taken at this 
stage” Is it because of the present volatile 
position of the Kashmir valley that you are 
not able to take a decision or is it because 
you have not yet taken a decision to revamp 
or restructure the railway finance? When I 
asked the question, whether he will under­
take this work in the Eighth Plan, you have 
given the reply not "at this stage”. What isthe 
meaning of this term “at this stage**? I re­
quest the hon. Railway Minister to tell me 
something about it when he comes to reply 
to the Railway Budget.

With these submissbn, I thank you again 
for having given me an opportunity to make 
a submission.
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SHRI MANA LAL (Samastiur Mr. 
S akr Sir I ris to su ort t Railwa 
Budt  rsntd b t on. 
Ministr of Railwas in t Hous. Hon. 
Ministr of Railwas Gor Sa b is a 
socialist. Hnc rbod ctd tat 
t Railwa Budt rsntd b im will 
l t oor rac t mark of ualit and 
roid t m bttr facilitis. Tr ar som 
indications to tis ffct in t Budt for 
aml manufacturin of irst Class A.C. 
and first class coac s as b n sto d. 
But t incras in t cost of latform 
tickts frit car s dail scond class 
assn rs ass and s ciall incras in 
t rats of studnt asss for oor labour
rs small tradrs salarid classs as 
causd som ardsi. I would lik t on. 
Ministr of Railwas to rconsidr tis oint 
and witdraw t roosd ik in fars 
mostl born b oor ol.

Biar is t most backward stat. T 
on. Ministr of Railwas alwas talkd of 
rmoin rional imbalancs. Bsids 
railwa is t c a st mod of transort. I 
would t rfor r ust im to srad t 
Railwa ntwork in Biar b not onl lain 
nw lins but also conrtin narrow au 
lins into broad au ons so as to rmo 
backwardnss in t stat. I also r ust 
tat t narrow au lin btw n Gora
k ur and Muaffarur ia Citauni ma 
las b conrtd into a broad au on. 
Tis is ncssar from bordr scurit oint 
of iw also. Similarl t narrow au lin 
btw n Haiur and Bacwara ma las 
b conrtd into a broad au lin.

I com from Samastiur ara. I ma 
inform ou tat a bi railwa factor ad 
b n st u in Samastiur in   b t 
B.N.W. Railwa. Tis factor ad b n st 
uto attnd to t r air and maintnanc of 
locomoti nins. Latr it was siftd to 
Gorak ur. A small sction of tis factor 
wic was oratin at Samastiur is also 
oin to b closd. arlir   workrs 
usd to work in tis factor but now onl  
workrs a b n lft. In Samastiur Rall
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wa Diision ol wo usd to work as 
casual labourrs ar not bin absorbd 
aainst r ular osts. T r was a anl of 
tousands of casual labourrs wit t 
Assistant cuti nin r in Darbana. 
Out of t abo numbr onl  casual 
labourrs wr i n mbmnt aainst 
r ular osts. Panls wr also drawn In 
Samastiur Muaffarur and Saarsa. but 
t s casual labourrs a not b n ab
sorbd aainst r ular osts. T railwa 
work is bin carrid out b contract sstm. 
I want tat t on. Ministr sould do awa 
wit t contract sstm in wic loita
tion of labourrs is don. I also r ust tat 
t d artmnt sould r ularis t sr
ics of casual labourrs wo ar workin 
aainst r ular osts. At t sam tim t 
closd railwa factor at Samastiur ma 
las b ri d and andd.

I would lik to mak a submission about 
t catrin sric. arlir food in t 
railwas was bin sr d in Talis and now 
it as b n rlacd b cassrols. uantit 
and ualit of food bot a suffrd In t 
rocss. Cassrol is a caitalist roduct. I 
would lik tat t cassral sstm ma 
las b witdrawn and t arlir sstm 
of srin food in talis ma las b r
stord. Catrin sric is also bin run b 
t contractors and t  ar loitin tir 
workrs. I want tat catrin sric sould 
also b run b t D artmnt and ualit of 
t foodstuff to b sr d b t m sould b 
imro d.

Our Railwa Ministr is t ladr of t 
oor and a socialist ladr. H sould mak 
t roision of rit from anata train to 
anata mal for t ol. Gnrall oor 
ol tral in t scond class and in 
Biar  r cnt of t ol ar liin 
blow t ort lin. T rfor. I would 
r ust t on. Railwa Ministr to intro
duc anata train and anata mal for t 
ol. B anata mal w do not man a 
r ood mal but siml Rotl and 
tabls so oor ol ma t a mal at a 
c ar rat. On mor submission. I wouki 
lik to mak about Samastiur tat a was
in it costin Rs.  lak was st u t r
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and Mail and xcss trains wr usd to b 
was d t r but now it is oin to b closd 
Trfor I would lik to sa tat tis was
in it on wic t  a incurrd an amount 
of  lak ru s sould not b dosd Sri 
Gor rnands wo is our Railwa Min
istr and is also a ladr of t oor sould 
a attntion to tis also arlir t r was 
onl on officr in t nam of Railwa 
Brid Staff and Gorak ur was is ad
uartr but now tr ar fi ons of t 
railwa brid stablismnt and ail t fi 
ons a on officr ac r officr 
as b n roidd wit a ood car wic as 
incrasd t railwa x nditur I would 
t rfor lik to submit tat t numbr of 
officrs t r sould b rducd and t 
strnt of mlo s sould b incrasd 
I would also lik to brin it to our kind notic 
tat ad uat train facilitis as not b n 
roid from Muaffarur T oor workrs 
from Muaffarur Samastiur and Nort 
Biar o to Calcutta Punab and Harana to 
arn tir liliood and for want of trains 
t  a to fac rat difficultis T r
for I would lik to mak a r ust tat 
C araSalda xrss train wic runs 
two das a w k and is now roosd to run 
tr das a w k sould run on all w k 
das T Gana amuna xrss wic 
as b n xtndd uto Danaur sould b 
furt r xtndd uto Patna T Gorak ur 
Howra xrss wic runs onc a w k 
sould b run at last  das a w k

I ail from Samastiur At rsnt tr 
is onl on train from Muaffarur to Samas
tiur at  AM and t ot r on is aail
abl at  PM and durin t intr nin 
riod t r is no train aailabl on tis 
rout Trfor a nw train sould b intro
ducd on tis lin Randra Aricultural 
Unirsit is situatd in Doli so I want tat 
wit a iw to roid som facilitis to t 
unirsit a sto a of xrss train and 
rsration facilit sould also b roidd 
at Doli station

Mr Cairman Sir I would lik to tank 
t on Railwa Ministr for rokin work

to t ottrs b introducin t us of kul 
lars in t Railwa Similarl work as b n 
roidd to t wars b iin riorit to 
t andloom roducts I want tat som 
similar arran mnts sould b mad in 
rs ct of catrin srics also A lot of 
bunlin is r alnt in t mattr of issuin 
of licncs to t coolis Hnc som 
can s souk b mad in its rocdur so 
tat coolis ma t licncs asil

SHRI P  AGAR A (Candni 
Cowk Mr Cairman Sir I wou lik to 
tank ou for iin m tim to s ak Sir 
trou ou I would lik to mak onl two 
submissions

Mr S akr Sir as m first submis
sion I would lik to sa tat soon aftr 
comin into offks t Railwa Ministr as 
sus ndd t Dli Undrround Railwa 
Proct wic was undr considration and 
was to b constructd on riorit basis in 
collaboratbn wit USSR Has it b n sus
ndd onl on tis round tat it was initi
atd b t rious Gornmnt I o 
tat inustrc will not b don wit t ol 
of Dli and tis roct will b takn u 
aain Takin t rsnt transort sstm 
of Dli into considration it can b said tat 
t condition will bcom worst in tis cit 
wrc as a oulation of  lak ol I 
o tat t roosal will b rconskrd 
and st s will b takn to imlmnt it

Scondl I would also lik to sa about 
t Railwa colonis wr Railwa m
lo s ar rsidin in a r bad conditbn 
T on Ministr as b n t ladr of t 
workrs and t oor so I o tat roi 
sbn will b mad for makin an imro
mnt in t condition of Railwa colonis 
undr t currnt Budt Pol liin in 
t s colonis ar ladin a misrabl lif 
T  ar facin s a roblm in t s 
 to  ar old ouss lctric fittins 
and watr i fittins a bcom loos 
wk as multilid tir diffbultis I o 
tat t on Ministr will crtainl a is 
attntbn to it

Mr Cairman Sir Candni Cowk is a
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big business centre and all kinds of business 
transactions are done done here and railway 
facilities have direct bearing on it. But due to 
non-availability of clearing and forwarding 
agents, people are facing a lot of difficulty. 
What I want to say Is that like Air and Sea 
transport. Railway shou W also provide clear­
ing and forwarding agent facilities. Railway 
shouki authorise some agents, so that people 
may avail the facility of booking their articles 
through them.

bdAhi»¥fR

SHRI RAJAMOHAN REDDY (Ongole): 
Mr. Chairman, Sir, I am grateful to you for 
giving me an opportunity for making my 
maiden speech in this august House. Though 
many senior and learned colleagues have 
already spoken on this subject, I would also 
like to share my views with the hon. Mem­
bers of this House.

Sir, this is the first Railway Budget pre­
sented by the socialist Minister in the Na­
tional Front Government. Naturally, people's 
expectations were very high. But when the 
Budget was actually presented, all hopes of 
the common man were belied. They are very 
unhappy for raising the passenger fares in 
respect of all categories as well as the freight 
charges. Increase in freight charges means 
it is indirect taxation. It results in increase in 
prices of raw-materials as well as finished 
goods. Thus it burdens the commonman.

I am happy, the present Railway Minis­
ter is pursuing the policy of the Congress 
Government in dispensing with manufactur­
ing of first class coaches and first class AC 
coaches.

and the biggest employer. It has got vast 
resources of earning as well as of spending. 
There are many departments where the 
expenditure can be minimised or scrapped 
with. I request the Railway Minister to consti­
tute a committee to go into all the details and 
to find out the surplus amount. By this way, 
some crores of rupees can be saved and 
utilised on the on-going projects as welt as 
on providing amenities to the passengers.

The corruption is rampant in many 
departments of the railway also. The Con­
gress Government had taken many steps to 
minimise the corruption like computerisation 
in the reservation of tickets. But a lot has yet 
to be done in this respect.

Booking of goods is another source of 
corruption where the owner books the goods 
but it disappears from the way. And he 
prefers inflated claims with the help of con­
cerned goods clerks. Some crores of rupees 
are being lost on this account.

Ticketless travel is rampant in many 
States. It has to be checked and curbed.

Generally, we see the same old con­
tractors in the railway platforms who are 
working for years together, like, in the book 
stalls and tea stalls. I suggest to the hon. 
Railway Minister that it can be given to the 
voluntary organ!satioi}i>. unemployed youth, 
ex-servicemen, vvdr widows, physically 
handicapped persons.

Regarding the safety of travelling pub­
lic, unless we improve the track condittons, 
bridges, rolling stocks, we cannot avoid 
number of accidents.

Regarding passenger amenities, the 
present Railway Minister has proposed Rs. 
28 crores for it. It is only Rs. 3 crores increase 
as compared to the last year’s Budget. When 
we take the escalation cost into account, it 
gets nullified. I do not know how he is going 
to provide the passenger amenities with this 
meagre Increase In the Budget.

Railways truest establishment

This being the Internatbnal Women’s 
Year, it would have been nice on the part of 
the Railway Minister had he proposed some 
privileges or concessions to women in this 
country in the field of service and journey.

Regarding the new railway routes an 
extending of existing trains, he has ignored 
the South. He has proposed only one new 
train and only one extension of the existing
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train rout. I am sorr to sa tat  as 
comltl inord t Andra Prads in 
ail rs cts. Rional imbalanc disaritis 
and discrimination will alwas ncoura 
scssionist and s aratist forcs and forcs 
of disunit. W sould not ncoura tis. I 
would lik to o on rcord and I would lik to 
r ust t Railwa Ministr to xtnd t 
xistin ScundrabadNadikadi railwa lin 
u to Gudur connctin Madras ia 
Vinukonda Darsi Podili Kaniiri Vinamur 
and Atmakur k in in iwt intrsts of 
Guntur Prakasam and Nllor districts 
wic ar r backward and rmot aras. 
Tis w n comltd will bcom an altr
nat rout to t xistin rout of Hdra 
badMadras sction. It is a sortr rout b 
 Kms. It is an allwatr rout and 

conncts not onl t backward aras of all 
t districts but also asss trou Aacut 
aras of Naarun Saar wr add and 
commrcial cros ar bin raisd in a bi 
wa. I r ust and imrss ubn t Railwa 
Ministr to kindl tak u tis roct in tis 
financial ar itslf. I am told rliminar 
in stiation as b n comltd in tis 
rs ct.

Tr is also a dmand from t ublic 
of Andra Prads to start a nw da train 
from Viaawada to Madras and ic rsa. 
Tis ma kindl b lookd into.

Lastl I blon to nol constitunc.
I r ust t on. Railwa Ministr to im
ro t nol station b roidin all 
facilitis.

B HB H

SHRI NIRMAL KANTI CHATTR  »A 
sfn ufw»»R

 wAiws»rAR

SHRI RAMSHWAR PRASAD (Arra 
Mr. Cairman Sir Railwa Budt is bin 
discussd. It is said tat t Railwa is an 
industr and nrats mlomnt o or
tunitis. It is also a bi sourc of incom and

a mans of d lomnt of t rural aras. 
But t rsnt Budt is r muc lik t 
arlir Budts rsntd b t Conrss 
art and will also lad to t ric ris. Mor 
funds a b n armarkd in it for t 
d lomnt of mtroolitan citis for ro 
idin mor facilitis to t first class as
snrs and for t rnwal of t railwa 
track. In t rsnt budt crors of ru s 
a b n roidd for t d lomnt of 
bi mtroolitan citis i.. Bomba Madras 
and Calcutta and no attntion as b n aid 
to t rural d lomnt. Also it dos not 
tak car of t lon standin dmands of 
t ol for t doublin of t railwa 
sctions and construction of nw railwa 
lins in rural and backward aras. No attn
tion as b n aid to t narrow au 
railwa sction btw n Arra and Sasaram 
and atwalslamaur railwa lin. Lon 
standin dmand for t doublin of Patna 
Gaa rail sction as not includd in t 
Budt. Backward aras of Cntral Biar 
a b n nlctd and no roision as 
b n mad in t Budt for t d lo
mnt of t s aras. In tis Budt  r 
cnt of t amount as b n armarkd for 
t nw works and  r cnt for t maint
nanc. Tis Budt is similar to tat of t 
arlir Budts wic a contributd onl
. r cnt incras in t mlomn 
o ortunitis durin t last tn ars. ou 
ourslf a admittd it tat till now Rail 
was a not b n abl to la an imro 
mnt rol in nratin mlomnt o or
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tunitis in t countr. Unlss and until nw 
Railwa stations and nw railwa lins ar 
constructd in t rural aras owtis Budt 
can b an mlomnt orintd Budt. In 
tis Budt notin as b n said about t 
rmannt mlomnt of t casual work
rs and of t s workin undr t contrac
tors. Instad a i r amount of allocatbn 
as b n mad for t roision of facilitis 
for t officrs. How r w o os t 
roosd ik in t rats of scond class 
sason tickts and also o os wat ou 
a said about t first class coac s. T 
Railwa arns Rs.  . crors or  r 
cnt or tir total incom from t scond 
class and Rs. . crors from t i r 
class fars. n t n ou a roosd
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to increase the second class fare. What kind 
of socialism it is? Certainly, you are extorting 
money from the poor. A meagre sum of Rs. 
2753 crores has been earmarked for the 
provisbn of passengers amenities but I think 
a major part of this amount wouM be spent 
only for providing amenities to the first class 
passengers. The hon. Minister should have 
given the separate breakup of the receipts 
and expenditure so that it could reveal the 
source and amount of income under varbus 
heads and the proposed heads of expendi­
ture. Increase in freight charges would ad> 
versely affect the general public and would 
increase the rate of inflation. I think the hike 
in diesel and coal prices would result in price 
rise by 25 per cent and that would have Its 
adverse effect on the entire public aO over 
the country. The hon. Railway Minister has 
presented a model of his socialism by in­
creasing the second class fare. He has intro­
duced the slab system. The proposed hike in 
fare for the general pubik: is 10 percent. All 
of us know that of the annual number of 347 
crores railway passengers, about 82 per 
cent travel a distance upto 50 kms and most 
of the them are labourers who travel mostly 
in the second sJw¥¥t Most of the income 
under the Head of passenger fares comes 
from this class of commuters. Under the slab 
system, the rate of fare upto a distance of 50 
km. has been increased by 30 per cent 
whereas the hike in the passenger fare for 
Rajdhani Express and Shatabdi Express is 
not even 16 per cent. The increase in fare 
rates in Rajdhani Express on Howrah-Dhan* 
bad route Is . 14.11 per cent, on Howrah- 
Mughalsarai route, it is 11.4 percent and on 
New Delhi-Howrah line via Kanpur Central, 
it is only 11.9 per cent. This will help the rich 
to add to their comforts at the cost of the 
poor. Sir, they talk of socialism but that is not 
the way of ushering in socialism. Sir, one 
thing I would like to say through you that here 
in this country even if the socialism is ush­
ered in. it would be for the benefit of the rich 
at the cost of the poor.

SHRI GIRDHARI LAL BHARGAVA 
(Jaipur): Mr. Chairman. Sir, I rise to support 
the Railway Budget. At the same time, I 
would like to submit that I expect the hon.

Railway Minister to withdraw the hike in the 
freight charges announced by him. The hike 
in the fares of second class M.S.T. should 
also be withdrawn. Now that the C$J9n at 
Platform ticket has been raised to Rs. two. I 
wouM like to ask the hon. Minister that when 
people cannot buy platform tickets for even 
rupee one, who will buy ticket for rupees' 
two? Therefore. I would like to suggest to the 
hon. Railway Minister to make available 
platform tickets at aflat rate of 50 paisa each, 
instead of rupees two. In that case, people 
woukJ not hesitate to spend fifty paisa on a 
platform ticket and this would substantially 
contribute towards the revenue of the Rail­
ways. It has been observed in the law of 
taxation that more the taxation, lesser the 
payment and lesser the taxation, more the 
payment. Therefore, I request that the plat­
form ticket should be priced at 50 paisa, 
instead of rupees two. The decisbn of the 
hon. Railway Minister to increase the amount 

of compensatbn payable to rail accident 
victims is indeed a laudable one.

Mr. Chairman, Sir, I welcome the an­
nouncement of the hon. Minister to do away 
with first class coaches. A glimpse of social­
ism is in sight here and I woukJ also like to 
know whether all people would be able to 
travel in A.C. or is It that the entire train would 
be airconditioned? The hon. Minister should 
do away with the A.C. class also and there 
should be only second class coaches in all 
the trains and only then we would be able to 
establish true'rocialism in this country. It the 
first class and air-conditioned coaches are to 
be done away with, then some minor facili­
ties should be provided for the convenience 
of MLAs or M.Ps, if necessary. Otherwise, I 
believe that the MLAs and M.Ps shouki 
travel with the common people if socialism is 
to be established in this country. Therefore,
I wekx)me his socialist Budget. One more 
thing I found strange is that Shri George 
Fernandes, who has been actively involved 
with railway agitations and who used to 
squat and lie on the railway tracks to protest 
against even a slight hike in the railway fares 
has himself raised the railway fares after 
becoming the Railway Minister. Why Is there 
a difference between his words and deeds?
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 tis a ns t too wold a to sar t 
blam for I am also a art of t ornmnt 
bcas I blon to t artia anata 
Part wic s orts tis ornmnt. 
T rfor I wold lik to sbmit tat t 
ol a now larnd to can t 
ornmnt. W n t ol wr abl to 
can a ornmnt tat rind srm 
for  lon ars t n it wold not b difficlt 
at ail for t m to trow ot a formont old 
or on ar old ornmnt. Trfor t 
onl r st I wold lik to mak is tat t r 
sold not b an diffrnc btw n words 
and d ds.

Sir I rrsnt ai r cit in Raastan. 
Not onl ai r bt t ntir Raastan as 
rmaind nlctd so far as d lomnt 
of railwas is concrnd. T maorit of or 
ol ar oor. road a  railwa lins 
ar irtall non istnt in tis rion. I 
tank Sn or rnands for is dci
sion to conrt t Sawai Madorair 
lin into a broada  lin bt t amont 
albcatd for tis ros in t dt is 
inad at. Inad at allocation mans 
tat n if t conrsion work is startd. It 
wold not b ossibl to comlt it witin 
t nt fi ars. So far ai r was t 
onl Stat caital wic was not linkd b a 
broada  lin. Nowtatt  on. Ministr 
as dckld to t it don m r st is tat 
additional amont b allocatd for tis r
os in tis dt. I wold lik to tll o 
tat accordin to t allIndia ara of t 
d lomnt of railwa lins onl . 
kilomtrs of track as b n laid r  
s ar kilomtr ara in Raastan. It as 
b n or lon standin dmand tat t 
mtr a  lins from li to Amdabad 
and from ai r to Sawai Mador sold 
b conrtd into broada  lins. Tis 
dmand as b n tr for a lon tim now. 
W n Sri amalaati Triati was t 
Railwa Ministr  ar d to flfill tat 
dmand. W n Sri Madarao Scindia 
bcam t Railwa Ministr  also ar d 
to do t n dfl. Aart from tis all t  
mmbrs of Parliamnt ailin from Raast 
an and blonin to t Conrss Part
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incldin ladrs lik Sardar ta Sin and 
Sri Natwar Sin also ar d wit tis 
dmand bt notin wortwil was don. 
Now w ar fortnat tat t rsnt Prim 
Ministrs in laws lac is in Raastan and 
b irt of tis rlatbnsi  is or ncl 
( sband of atrnal ant. Wil on t  on 
and t Prim Ministr is or ncl on t  
ot r t t Prim Ministr is or la 
(fat rs ldr brot r. rt r lt m also 
stablis m rlationsi wit Sri or 
rnands b callin im m fat rs imm
diat klr brot r or lt m sa tat  is m 
ncl. sit ain all t s rlatbnsi 
ow wold o fl if no d lo mntal 
acit taks lac in Raastan If Raast
an is not linkd b broad a  railwa 
lins at a tim w n t r ar so man of or 
rlati s at t lm of affairs t n w n 
wold it a n T rfor m r st is 
tat drin t tnr of t on. Railwa 
Ministr maimm aras in Raastan sold 
b linkd b broad a  railwa lin. Tis 
wold not onl mak tral and transorta
tion mor con nint in Raastan bt it 
wold also facilitat asir transortation of 
t rodc of Raastans irriatd aras to 
t markt. Raastan is a dr and dsrt 
land. T ansbn of railwas in t Stat 
wold a wa for t d lo mnt of 
cmnt factoris. T rfor it is m forcfl 
dmand tat t mtr a lin linkin 
li wit Amdabad ia ai r b imm
diatl conrtd into a broad a lin. 
in in mind t intrsts of or tribal 

aras Ratlam sold b linkd wit an 
swara. Anotr dmand is tat Ara Matra 
and Alwar sold also b linkd wit a broad 
a  lin. If ai r is linkd wit Am
dabad tro  a broad a lin it woki 
l in asir transortation of arbltral 
rodc to t markt aart from facilitatin 
asir transortation of ot r oods. o 
ar also awar tat Raastan as alwas 
b n a cntr of attractbn for t torists 
Torists in lar nmbrs bot from witin 
and otsid t contr isit Raastan and 
a broad a  lin wold mak tir orn 
mor con nint. If Raastan is also linkd 
wit arat b a broad a  lin it wold 
acclrat t d b mnt of indstrial 
townsis lik Amdabad and ai r. W
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r uir our su ort in tis mattr.

Lastl. I would lik to r ust tat a 
broad au lin sould link Sawai Mad 
our wit aiur aiur wit Pulra 
Pulra wit od ur and od ur wit ais 
aimr. It Is ssntial bcaus tourists from 
ail or com to isit t famous alis of 
t Palwas in aisalmr and tis railwa lin 
wouki l t s tourists immnsl. Aart 
from tis it would also l in t rowt of 
industris basd on limston wic is found 
in abundanc t r. T rfor it is ssntial 
to link aisalmr wit a broad au lin. In 
t Pink Cit xrss tat runs btw n 
Dli and Raastan watr is filld at Dli 
onl. Aftr racin aiur it rturns to Alwar 
but t r is no arran mnt to fill watr at 
aiur on its rturn ourn. T watr filld 
in Dli is finis d b t tim t train 
rac s Alwar. Similarl t r is anotr 
train to aiur b t nam of Palac on 
W ls. T Gornmnt itslf as admit
td tat t coac s of t train would not b 
in a runnin condition b t nxt dcad 
tat is b t nd of s. Now wr dos 
tis Palac on W ls  o to rom Dli 
to aiur from aiur to Udaiur and from 
t r uto aisalmr. Can s sould b 
brout about in t oration of tis train 
sric and t r sould b ro r roision 
tor coac s as wll. Sir similarl t r is a 
train namd Ctak xrss wic runs 
btw n Dli and Udaiur ia aiur. As 
suc t distanc btw n Dli and Udaiur 
is ust  kilomtrs but tis train cors 
tis distanc in  ours tat is to sa at an 
ara s d of  kilomtrs r our. I 
am at a total loss to undrstand w ou 
a nanr»d tis train Ctak xrss. 
Ctak was t nam of Maarana Pratas 
faorit ors wk usd to run wit t 
wind but tis train runs at a r slow s d. 
ou ar sain tat tis train cannot run at a 
fastr s d t n m su stion is tat ou 
sould rat r can t nam of t train. 
At last ou sould not tarnis t fair nam 
of tat allant ors Ctak. If notin ls 
is ossibl t n at last incras t s d 
of t Ctak xrss.

I would lik to mak a r ust tat t

d arturtimof Asram xrss souk b
. a.m. it will nabl t assn rs to o 
to Dli b t Asram xrss. Similarl a 
assn r train wic runs btw n Pul
ra and Bikanr sould b xtndd uto 
aiur so tat t ol can rac Bikanr 
arl in t mornin in tis contxt. I as a 
rsonsibl workr of t art and faitful 
foltowr of t Gor Saib. wouk lik to 
mak on nrtor submission tat as aiur is 
t sat of Raastan Hi Court and n 
ot nis milkmn o to aiur to sll tir 
milk and businssmn and nonGorn 
mnt mlo s o t r dail and also an 
innumrabl numbr of colonis a com 
u around aiur two suttl trains souki 
b introducd btw n Bandikui and Pul
ra ia aiur dail. On of t m ma rac 
aiur in t mornin and t ot r on in t 
nin. It will sol t transort roblm of 
aiur. It will b con nint for all sctions of 
dail commutrs. On t analo of rin rail 
sric in Dli and uick local train srk 
in Bomba I would r ust ou to introduc 
a rin rail sric n in aiur for t ukk 
and con nint ourn of t assn rs. It 
is r ssntial. Similarl I wouk lik to 
mak a dmand tat t Ctak and 
Marudar xrss sould b i n a a at 
Bassi Railwa station wic is a Suburban 
railwa station of aiur. Moror aiur is 
a rliious lac as tr is a t ml of Katu 
S ami ust nar t cit T ol com 
r from t distant lacs lik Bomba 
and Calcutta in Gatu S ami Mla. Hnc
I would lik to mak a r ust tat a nwtrain 
sould t introducd ttw n R nusand 
Data ram ar ia Gatu S ami.

Altou  t r ar orbrki s In t 
aiur cit but as a numbr of cobnis lik 
Ba s Godam Hassanur nar t railwa 
crossin Malia Naar and otwara a 
com u constant train mo mnts and 
suttlin rail nins amr t fr mo
mnt of ublic wo as to k  on waitin at 
t railwa crossin to o to t ot r sid of 
t railwa lin. It as in a wa disrutd t 
ntir sstm of traffk in aiur cit. I wouM. 
t rfor r ust t Gornmnt to tak 
u tis mattr wit t Stat Gornmnt 
and tak st s to x dit t contructkn
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of o rbrid s at t aforsaid lacs 
naml otwara Hassanur MaliaNaar 
and Ba s Godam.

Sir I rrt to sa tat at a numbr of 
lacs at t l l crossins ats ar kt 
clod for all t  ours for t dstrians 
andot r icular traffic. It is surrisin tat 
t railwa autoritis wil lain t rail
wa lins in t icinit of a illa did not 
tak car of t ardsis of t illa rs 
wo a b n lft wit no otion of t l l 
crossin wr t  find t ats closd for 
all t tim of t da and nit. T  sould 
a takn car of it. Tr sould b som 
or t ot r roision for t fr mo mnt 
of tir assnr and icular traffic.

Bsids tis I would lik to wlcom t 
st s ou a takn to introduc t com
utr sstm of rsration in aiur cit on 
an xrimntal basis. I would also lik t 
Gornmnt to mak a roision of dis n
saris on t assnr trains. Sir as at 
rsnt aiur is not dirctl linkd b rail 
wit an cit of t countr ii r in t Nort 
or in t ast tou it is an imortant cit on 
t tourist ma of t world and a lar 
numbr of ol liin in ot r arts of t 
countr also a to rform tir om
ward ourn. Trfor. I would lik t 
Gornmnt to fix a uota of sats for tis 
cit for t uros of rsration in t 
foltowin trains

 additional sl r brts on Nort 
ast xrss Guwaati and  addi
tional sl r brts on Guwaati 
bound Tinsukia mail.  Additional 
sl r brts on t Dlux xrss 
runnin uto Calcutta.  additional 
sl r brts for Calcutta in Dli 
bound Toofan Mail also a uota for 
aiur in t rsration of sats on 
ot r trains for Cuttack Bubnswar 
and Patna.

Mr. Cairman Sir in t nd I would 
lik to mak on mor submission trou

ou tat a d ndnt of t dcasd rail
wa mb  sould b i n mk mnt 
on t rkrlt basis. Proisionin an ad
uat uantit of drinkin watr and ad
uat litin arran mnts sould b mad 
at r station.

Sir I wouki also lik to draw our attn 
tion to t condition of scond class waitin 
rooms wr ou will notfind ro r facilitis 
wras in t first class waitin rooms ou 
will find all t facilitis suc as t  brit 
clan toilts tc. It is a socialists Budt 
from on. Gor Saib wo is also a romi
nnt socialist ladr of tis countr in wom 
w a c ris d i o s tat  will 
mak a roision in tis Budt to nsur 
clanlinss and sanitar conditions ro r 
and comfortabl satin arran mnts for 
t assnrs wit t scurit of tir 
lu a in t scond class waitin rooms. 
As r ards t roision of facilitis in t 
scond class waitin rooms maximum at
tntion sould b aki to t m.

Mr. Cairman Sir r ardin t wa
ons workso in aiur roosd to b siftd 
from tat lac. I would lik to submit tat it 
sould not b siftd from r. In t nd 
I would lik to mak on mor submission 
tat t mmbrs of Parliamnt from all 
aras sould b associatd as mmbrs in 
t Parliamntar Adisor Committ or 
an ot r committ. acilit of railwa 
asss for t rtird railwa mlo s 
sould b introducd. lctric nins souki 
rlac t stam nins and rocss of 
modrnisation sould b undrtakn b t 
railwas. Passnrs sould b sr d ood 
ualit of food in tir comartmnts. D
mand of t railwa mlo s sould b 
acctd and fulfilld. In t nd. I wouki lik 
to submit tat in iw of all t s tins t 
roosal of incras iri t frit car s 
sould b witdrawn and t rat of t 
latform tickt sould b kt at t l l of 
Rs. . instad of Rs. .. As t onbl 
Railwa Ministr Sri Gor rnands is 
a socialist Ministr  souki rduc t 
ric of t latform tickt In k in wit is 
socialist bas. I would lik to tank ou r 
muc for iin m an o ortunit to s ak.
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DR. THAMBI DURA (Karur Mr. Cair
man Sir I tank ou for iin Ln tis 
o ortunit to s ak a fw words on t 
Railwa Budt. In iw of t tim factor I 
will rstrict m s c onl to a fw oints.

rbod wo sok r said tat 
Sri or rnands is a socialist. Ialso 
flt in t binnin tat  is a ral socialist 
but aftr t rsntation of tis Railwa 
Budt I can d m oinion. Tis Budt 
is not a socialist Budt. W n  rsntd 
t Budt  said

It is as muc to crat an alitarian 
atoms r as to roid mor ac
commodation in trains tat I a 
dcidd to curtail t roduction of first 
class coac s and build mor of sc
ond class coac s wit cusiond 
sats.

It ma b t socialist iw but it ou o 
trou t wol tin r ardin t nw 
tariff rats and fars tc. ou will ar tat 
it is not a socialist budt. An incras of  
r cnt In t fars for ACC first class and 
sl r cair car is all rit it ma b a 
socialist tin. T incras in t first class 
montl sason tickt ranin from Rs.  to 
Rs.  ma b a socialist tin. But ow can 
 coninc us for t incras in t far of 
scond class mailxrss trains ranin 
from R.  to Rs.  Aain t far of 
scond class ordinar is roosd to b 
incrasd b  aisa at t lowst slab and 
Rs.  at t maximum. Similarl t ric ot 
t latform tickt is roosd to b raisd 
from Rs. . to Rs. . How can  claim tat 
it is a socialist Budt

urt r  sas tat t first class and 
ACC far as b n incrasd b  rcnt 
onl. But if ou calculat ou will find tat t 
far ik for t scond class is mor tan 
t first class far. or xaml t far 
from Nw Dli to Waranal for t scond 
class sl r brt b T xrss is Rs. 
. Accordin to t roosd ik in t 
rsnt Railwa Budt t far will work 
outtoRs.  I.. Rs.  for mor tan 

kms lus Rs.  mor for t brt. Prcn
ta wis it works out to  r cnt. T r
for ow can  daim tat  as rsntd 
a socialist Budt If ou o trou t 
dtails ou will notk tat It is not a socialist 
Budt.

T n I want to mak crtain su s
tions. If  actuall wants to Incras r
nus for t nw rocts t r ar so man 
was. H can conomis on t x nditur 
in t Railwa D artmnt  can tink of 
som loans t ilfra can b curtaind. 
Tr ar so man was to incras t 
incom but t r is no ustificatton for rais
in t scond class far and ot r tins 
wic dirctl affct t common man. Also 
incras in t ric of t latform tbkt 
from Rs. . to Rs.  is unwarrantd. 

strda on of our mmbrs sak 
tat t ik in t latform tickt is onl a 
tokn ik. T latform tickt is ust to 
idntif wo is a r ular trallr and wo is 
not wo is t rson wo as com to t 
Railwa Station for rciin t ust and 
wo is t rson wo as on to t 
Railwa Station to s is ust off. Tat is 
all. In ordr to curtail all t s tins onl  
ad incrasd t cost of latform tkkt. As 
a Socialist  sould a rducd t cost 
of latform tickt from Rs. . to Rs. .. 
Tat would a b n an conomical roo
sition and also an adisabl tin.

Anotr factor wic I want to brin to 
our kind notic is t maintnanc of lat
forms in t Railwa Stations. If ou o to t 
Madras Cntral Railwa Station t n ou 
will ralis t difficult. If ou want to catc 
t train or if ou want to com out from t 
Railwa Station for oin to our lac ou 
will not find nou sac. In t latforms 
ou will find. kt of lu a s and arcls ar 
ust carlssl kt. It is r difficult n for 
a common man to t out from t train and 
o to is lac. T rfor I wouk r ust 
t Railwa Ministr to look into tis com
laint wk w ar facin in t Railwa 
Statbn.

Now I would lik to i on mor 
su stion. ou sould also i mlo
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ment opportunKies for the educated youths.
Instead of asking the Railway officiais to 
stand at the exit gate for the collection of 
ticketsfrom the people who are coming from 
other places, you can put these Railway 
officials in all tram compartments as conduc­
tors. It will not only create employment op­
portunities but it will also help in regulating 
the passengers and act as security for the 
passengers.

Now-a-days, due to thefts, many pas­
sengers are facing a lot of difficulties while 
travelling in the trams. You c<an also control 
this by way of posting the Railway officials in 
all train compartments.

I want to say something regarding sanj- 
tation. In the trains, it is very difficult Jr get 
sufficient water for cleaning the lavatory. We 
are facing this problem very badly. So. top- 
nwst priority should been given to sanitation.

a Many hon. Members, here, have re­
quested for separate Zones or Divisions for 
each State. It is an essential and also an 
important suggestion. If you do this, the 
aspiratbns of dKferent States can be ful­
filled.

Now. I want to bring to your kind notice 
certain points regarding laying of new rail­
way lines. The hon. Miriisterof Railways has 
neglected Tamil Nadu in this regard. At the 
same time, I do welcome his announcement 
whk:h he had made regarding Konkan Rail> 
way. In his speech, he has said that it is a 
tong-standing aspiration of the people of that 
area. In the same way. he should fulfil the 
aspirations of the people of Tamil Nadu also.
Take, for example. Pondicherry to Banga- 
k>re Railway Line. This is one of the long 
standing aspirations of the people of Tamil 
Nadu. Pondicherry can be connected to 
Bangalore via Vitlupuram. Tiruvannamalai, 
Samalpatti, Krishnagiri, Cauveripattinam,
Hosur and so on. By means of this, you can 
connect two States and one Union Territory,
i.e. Tamil Nadu, Karnataka and Pondicherry.

When we are giving importance for

bfpad-gauge line, we should also have a 
coanectton to Salem and Karur. That is also 
very important. If you can connect Salem, 
and Karur via Namakkal, the south part of 
Kanyakumari can also be connected to 
Madras by this broad-gauge line. It is be­
cause everybody is feeling that metre-̂auge 
line from Madras to Madurai has to be con­
verted into a broad-gauge line. I do not know 
whether it is feasible at this stage, now. In 
order to satisfy this aspiration, the Minister 
shouki consider linking Salem to Karur. When 
we complete the Karur-Tutkx>rin broad gauge 
line, this, aspiration can be fulfilled.

The alkx:ation made by the Minister for 
the project, viz. Rs. 11 crores, to complete 
the conversion from Dindigul to Madurai, 
and from there to Tuticorin is not sufficient. 
Therefore. I request him to allocate more 
funds.

Similarly, about the Madras city, many 
Members have demanded that the Mass 
Rapid Transit System needs a greater alk>- 
cation. The amount of Rs. 14 crores allo­
cated, is not enough.

There are railway crossings whk:h cre­
ate a lot of problems for us. I request the 
Minister to provide a road overbridge In 
Lalapet in my constituency, and also one 
more road overbridge in Karur. This is a 
k)ng-standing demand of the people of my 
constituency. I hope the Minister will con­
sider this suggestbn.

As I saki in the beginning, the increase 
in tariffs and others will affect the comnnon 
man. and also create inflatk)n. So. I request 
the Minister to reconsider the tariff increase 
for thd Second Class, and also make the 
cost of the platform tbket Re. 1/- instead of 
Rs. 2/-.

SHRINANDU THAPA (Sikkim): As you 
all know. I come from Sikkim, a tiny Hima­
layan State. Sikkim has no railways, no air 
links and Sikkim is aState whteh Is physically 
landk)cked. It is connected only by one road 
route, /»zV /»w Siliguri in North Bengal. We 
are surrounded on three sides by three Inter- 
natk>nal borders. yrV there Is no escape for
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us.  ol of Siim ar r acward 
and it i a r undrd d Stat.  
ar fd onl  on railwa station i. t 
Nw aiaiuri Railwa Station in Nort 
nal is station catrs not onl to t 

stratic Stat of Siim ut also to t 
ntir Nort nal arts of Assam art of 
iar a art of N al and t wol of 
utan.  rason w  mntton t s two 

forin countris is tat t ol of tos 
aras also tral onl from t station in Nw 
aiaiuri.  oodwill of t ol of 
t s aras as also to  t in mind for 
maintainin frindl rlations witli t s 
countris.

 tird oint is tat Siim as ot two 
rmannt Arm diisions and at Siiiuri in 
Nort nal t r s t Cors (  Com
mand. is is anotr rason w  want tat 
t n ds of d lomnt of Nort nal 
sould  loo d into.

 rcnt olic of rlaation of ruls 
rlatin to oursas tourism as n an
nouncd  t Gornmnt for Siim. is 
dmand as n t r for t last  ars. 
 a ot tis rlaation aftr  ars. 
 ar ratful to t Gornmnt of ndia 
for tis. ut  a to sa at t sam tim 
tat t s facilitis cannot  aaild of and 
t sco for tourism in Siim or tos 
aras cannot  aci d witout an accs
siilit to Nort nal and witout d lo
in t aras in transort and communica
tion of Nort n  caus unlss w 
d t  lattr aras t accss to Siim 
will not  t r or is difficult.

or Siim as to o it r  rail or  
air or  ot r mans of transort uto Sili 
uri. r is no ot r wa. is naturall 
affcts our Dfnc intrst also r muc. 
So ot in t ntrst of t Dfnc and 
t d mnt of t ara w a to 
d lo Nort nal n communications.  
am not asin for a nw railwa lin in 
Siddm  am onl asin from t Gorn 
nfint or from t inistr for tat mattr to 
ma a cat orical statmnt wit r ard to 
addin on coac ac wit two tir AC 
Sl r and ScondClass AC Cair Car in

 Rs. n. A roal of st CHA RA.
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t Nort astrn rss insuia ail 
and Dar lin ail w  os to Nort 
nal from Ca utta. s tr coac s 

onl  am asin for Siim  am not asin 
for a nw railwa lin or a nw station. t is 
also ossil to a a railwa lin in Siim 
ras t is not imossil ut t is not 
fasil at t  momnt. rfor  am not 
rssin for tat. at  am asin for is tat 
out of   or   coac s to  manufac
turd  want onl tr coac s in t s 
trains in t nam of Siim for Siim Stat.

 rsnt DliKatiar rss is 
t r. is oriinats from Katiar or trmi
nats at Katiar. So from Katiar to NP 
it ta s onl four ours. f tis is tndd to 
Nort nal uto NP station tis wol 
ara dficinc or inad uac of transort 
w  r ails or t r will  rmo d.

it t s words  tan ou Sir.  do not 
want to ta tim of t Hous  ct tat 
t on. inistr will consirtis d mand of 
Siim.

R. CHAR AN  amnow callin a 
nw mmr from t Conrss  Part. ut 
m onl r ust would  tat r. Dsmu 
tris to comlt is s c in fi minuts 
t r ar ot r nw mmrs from is art 
also wo will not t a canc ot rwis.

Now r. Dsmu.

SHR ANAN RA D SH KH 
( asim r. Cairman  ta ou r 
muc for iin m an o ortunit to ma 
m maidn s c.

As ou s  t Railwa udt as 
n diidd into two arts or t ars  

two diffrnt ornmnts. So wat is t r 
in t first art is actuall a contriutn of t 
Conrss  Gornmnt. ut  must admit 
tat t scond art rall ns to t m. 
t is tir nuin wor wf as sown 
tir ral rat concrn for t common man 
n raisinfritcar s or ncrasinfar in 
t assnr trains.

n arara . t inistr as o
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sr d tat  is oin to curtail t roduc
tion of first class coac s unlss tis will 
roid about .  additional sats. As 
ou know about  million ol tral b 
railwa r da. So it would man a ris of 
ardl . r cnt r ar takin into 
considration  sats tis ar and  
sats nxt ar. In  w ad lannd 
to add about  scondclass coac s to 
t xistin flt in  w ad lannd 
to add  scondclass coac s to our 
xistin flt wic was a ris of  rcnt. 
Su osin tis ac continus t Ministr 
out to b addin about  scondclass 
coac s for t ar . Has t Min
istr lannd for tat H is oin to add 
about  additional sats. Dos it man 
tat for t ar  t Ministr is 
lannin to add about  nw scondclass 
coac s to t xistin fl t and fcr t ar

 about  coac s. I would lik 
t Ministr to answr it wil rlin to t 
dbat.

Now lt us tak u arara s . and
.. If ou o trou t first tr ars of 
t S nt Plan ou will find tat t trans
ort outut as on u b  r cnt and 
t assnr kms b  r cnt. Tis was 
aci d wit a marinal addition of . r 
cnt in man owr as wll as infrastructur 
Naturall tis sows t administrati 
nius of Conrss . But I must tll t m tat 
n t Ministr as acknowld d all tis 

in is budt ars. I would not o into t 
dtails of t m. ou must a alrad s n 
t. But I ma mntion on tin or r.

Sir in trms of waon utilisatbn caac
it w ad surassd aan. I am sorr tat 
tis fact as not b n mntiond in t 
Status Par.

Now I com to Parara . Hr I 
sar t iws of t on. Ministr. It sas 
tat t  l l of budtar su ort works out 
to Rs.  cors tat is . r cnt of total 
lan outla t lowst r so far.

Sir I ad an occasbn to o trou t

 Rb. r. A roaiof st   MARCH
RBon of RI. Con. Comm
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last ars dbat on t  Railwa Budt. 
Prof. Madu Dandaat ad obsr d tat a 
Railwa Ministr as tr mot rsinlaw 
t inanc Ministr t inanc Commis 
skn and t Plannin Commission. Now 
s t iron of t fat. Prof. Madu Dan
daat is occuin a cair as on of t 
mot rsinlaw and Mr. rnands is occu
in a cair as dautrinlaw. Prof. Dan
daat ad also sak tat t tr mot rs 
inlaw souki tak ro r car of t dau  
trinlaw. It s ms tat t mot rinlaw 
as not rall card for t dautrinlaw.

I would lik to tll t on. Ministr tat 
 must sow is dislasur ust as it was 
sown b Taui a coul of das back.

Now I com to arara . T Min
istr as obsr d tat t r ar man 
dmands for t nw railwa lins and  is 
not in a osition to coml wit t m b
caus of t financial constraints. I wouk 
lik to rmind t Hous about wat Prof. 
Dandaat ad obsr d arlir. H said If 
t Ministr rall intnds t r will b mor 
railwa lins. Ot nAis t r will b mr 
sur s W do not want to b satisfid onl 
wit t sur s.

Sir I will tak tis o ortunit to tll t 
Ministr about t roblms of m constitu
nc. T first roblm is conrsion of a 
narrowau railwa lin Acalurto aat 
malinto a broad au lin bcaus tis 
ara is t most backward ara industriall. 
Tis railwa lin as b n tookd aftr b 
Cntral Proinc Railwa and t Gorn
mnt of India is incurrin a loss of Rs.  
crors r ar. Unlss and until ou 
conrt it into broadau  ou ar not 
oin to rduc t loss.

T scond roblm is about siftin of 
a l l crossin nar WasimAkola to 
Wasim mtr au. I r ust t  on. 
Ministr to took into tis mattr and do t 
n dful.

Sir. Mmbrs in tis Hous a x
rssd about wat t  flt r ardiri ik 
In frit rats and assn rfars. So. I will
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not tak our tim bcaus  sar tir 
iws. nstad i will tll t on. Ministr 
wat is collau Prof. Madu Dandaat 
mit b flin about it. As ou know. Prof. 
Dandaat is r firm about is conktkns 
and blifs. at r  ad said last ar 
still olds ood bcaus t circumstancs 
r ailin in t Railwas a not can d 
and onl t Gornmnt as can d. H 
said

n t frit car s ar in
crasd it will crtainl scalat t 
rics tradrs and manufacturrs will 
tak adanta of tis situation and 
would incras tir rics. t ma 
a a trmndous imact on our socio 
conomical structur and t rson 
wo would inariabl suffr from tis 
would b a common man.

H ad also i n an aml as if wil w 
ar watcin a sow clain our ands 
and sombod uttin a and in our ockt 
and robbin us of our sains. Hr ou 
a not onl incrasd t frit car s 
but also incrasd t assnr fars. So. 
it is two rolon d attack. Ma  sa now as 
was obsr d b Prof. Dandaat tat our 
Gornmnt is robbin a common man of 
bot is ockts

Lastl  would lik to draw t attntion 
of t on. Ministr to on arara in t 
Status Par on ndian Railwas wr  
sas

A formr Ministr in a Stat Gorn
mnt ad told im tat  lost t 
lction to t Stat Assmbl b
caus  could not t a l l crossin 
or an or ad brid at a tickl 
oulatd oint in is constitunc.

 do not want tis to a n to m.  a said 
wat  wantd to sa and t tool is in is 
and.  onl r ust t on. Ministr to b 
udicbus and fair.

SHRSVA PATNAK (Bubanswar 
il wlcomin crtain masur lik cur
tailmnt of roductkn of first dass coac s

and to build mor scond dass coac s tc. 
 stronl o os t roosal to ii as 
scond class fars and fri t car s and 
 ur uon t  Railwa Ministr to witdraw 
t m. Rsourcs can b mobilisd ot r
wis also. Som suc su stions a 
alrad b n mad b t  on. M mbrs n 
tis Hous. Tat aart w n railwas ar 
discarin som sodal obliatbns mainl 
b carrin oods and commoditis at a rat 
wk is lss tan t cost w not t  n 
rimbursd from t nral r nus as is 
t radfc in ot r countris Tat cost 
railwas Rs.  . crors r ar.  tink 
tis sould b rimbursd or t loan to t 
railwas b conrtd into rant so tat t 
railwas will not a to a tis a 
amount as diidnd to nral c ur.  
want to oint out tat in sit of  r cnt 
incras in assn r traffic and stilt mor n 
oods traffic and ot r oods mbmnt 
rowt r ar is onl . r cnt. Tis 
n ds to b lookd into. And t su stion 
of t Railwas ororat Plan to constrain 
manowr tat aain in t countr of crors 
of unmlo d ol n d to b riwd.

Railwas must a a total iw to 
d lo r art of our countr.  com 
frm a Stat wic as b n nlctd b 
tr Railwas. T total rout lnt n rissa 
is around   kms wb is on of t 
lowst amon maor Stats. or r   
s. kms. ara t r s onl . s. km of 
railwa lin. Tis s t lowst amon t 
maor Stats. But t all ndia ara s 
. s. kms for r   s. kms of 
ara. or r lak of oulation w n all 
ndia ara is . kms of railwa lin in 
t cas of rissa it is onl . kms. Tis is 
also on of t lowst amon t maor 
Stats. As a rsult of tat ndustrial d lo
mnt is rtardd in sit of tall talks b t 
onrss rulrs all t s ars. n tis 
Budt t r is no indbatbn of can of 
tat attitud. Bcaus w n  s Talcar 
Sambalur railwa lin a mar amount 
as b n alkttd. n tis wa w n will t b 
comltd So also s t cas of akfira 
Bansan railwa lin wic as sto d at 
Daltri. As a rsult of tat transortatton of 
ironor from tat ara bcom costl and
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irr ular and mins t dosd rndrin 
tousands of workrs out of ob and toss of 
r nu.

T n I com to t roosd Kurda 
Road Bolanir Railwa lin. T sur  as 
b n comltd. But t r is no roosal to 
tak it u for construction. Tis will not onl 
cor m constitunc but tis will also bnfit 
t most backward and tribal dominatd 
distrtot of Pulbani wr ol a not 
s n a railwa lin so far. Tis wil also 
bnfit t backward districts of Kalandt 
and Bolanir and aumnt t industrial 
rowt in t ntir ara wic is ric in 
minral and forst rsourcs. I o  attn
tion will b aid to tis lin.

I would aain su st tat doublin of 
Paradi Cuttack and Kurda RoadPuri rail 
wa lins ar ssntial.

PuriHowra and PunAsansol assn
r Trains wic wr arlir t r a 
b n witdrawn. I would ur uon t Rail
wa Ministr tat t s sould b rstord.

I do not find an rason w lctrifica
tion from Kara ur to Viaawada will not 
tak lac. lctrification musttak lac on 
t ntir railwa lin.

Pol of Orissa ar ustifid in tinkin 
tat bcaus Calcutta and Madras and 
Calcutta and Bomba ad to b connctd 
so som railwa lins a on trou 
Orissa otrwis t Railwas would not 
a card for Orissa. I o tat attitud of 
t Railwas will b can d.

Lastl.  would ur uon t Railwa 
Ministr to witdraw t ictimisation. Sinc 
t  locorunnin strik som s n 
undrd locomn ar out of ob. In t 
can d olitical situation w sould it b 
dla d

MR. CHAIRMAN Tr is a bn list of 
s akrs from BP. I am toW t  ar ab
snt. Lt m call tir nams in tat ordr.

Sri Sata Naraan atia   Absnt

Sri Harin Patak    Absnt

Sri Dau Daal osi    Absnt

Sri Sailndranat
Sriastaa  Absnt

I would a calld anata Dal Mm
brs but ou s on ridas t r is a 
Radani xrss constraint. S ral Mm
brs want to o to it r Bomba or Catoutta 
and tir train la s at around  OClock. 
So. las xcus m if I i t m a littl 
riorit. Ot r nams I will call crtainl. How 
muc tim will ou tak Mr. Ram Kas

PRO. RAM GANSH KAPS B  
Oclock I will comlt. Sir.

MR. CHAIRMAN O.K. Plas start. 

b wAiws»rAR

PRO. RAM GANSH KAPS (Tan 
Hon. Cairman Sir. r ar t d art
mnt of railwas as diidnd to t Go
rnmnt How r it is m su stton tat it 
sould b takn u in a nw wa bcaus it 
n ds a can. An incras in t as
snr far sould b ffctd onl aftr 
takin into account t conomic condition 
of t assnrs. Tr souki b no ran
dom incras in t fars. Proosd in
cras in t frit car s ma a all 
t cancs of incrasin t rat of infla
tion. Trfor it n ds to b riwd. 
Hr I would lik to mak on su stion 
tat t stimatd amount of annual rofit of 
t railwa as b n unncssaril on t 
i sid tis ar it will lac burdn on t 
ol. How r I fl tat t Railwa 
Ministr can tak a dcision not to roos 
an incras. T rat of montl sasonal 
tickts a also incrasd. It is now ust 
doubl of t rat it usd to b tn ars 
back. It is a sort of inustic wit t dail 
commutrs from t suburbs of Bomba 
bcaus t  com r from uit distant 
lacs as t  ar not abl to t mlo
mnt somwr in t narb aras. T r
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for In iw of all t s tins it sould b 
riwd. It was r lon ao w n a dci 
slon was takn to issu montl asss at 
concssional rats. But in t last  ars 
t fars of t montl ass a doubld. 
I ristr m rotst aainst tis. I would lik 
to i som mor su stions for t on. 
Rail Ministrs considratbn. T Cntral 
Railwa as snt a roosal for t con
struction of t Dombiili trminus at an 
stimatd cost of Rs.  cror. Tis roosal 
sould b aro d immdiatl. A bcal 
train sould b introducd uto ManKurd 
Blaur b t nd of tis ar. Similarl a 
local tram sould b introducd uto Dia 
Vasai. Tr is a sorta of .M.U. raks. 
T Cntral Railwa sould b roidd wit 
it raks r ar. Aart from tis 
assnr trains containin  coac s 
sould b introducd as also fr unc of 
suttl sric sould b Incrasd. T 
on. Railwa Ministr sould considr iin 
ncoura mnt to assnr associations. 
It is a sociall unust st to incras t far 
of sason tickts. So tis roosal sould b 
witdrawn.

T Paran  Committ ad com
mndd tat t fars of montl asss b 
doubld or a riod of  ars but t 
fars a actuall incrasd mor tan 
tat.

T suburban train snics sould b 
andd or to t Urban D b mnt 
D artmnt. our ars back t suburban 
train snics was andd or to t Urban 
D b mnt D artmnt. Latr t Plan
nin Commissbn conductd a sur  to s 
wt r antin ad b n don for subur
ban train srics. T rfor t Railwa 
D artmnt sould a attntbn in tis di 
rctbn also. If tis su stion of min is 
acctd man of our roblms could b 
sol d. A s arat on souki b cratd 
for suburban srics. I wlcom t assur
anc r ardin t comltion of t Konkan 
Railwa lin in t nxt fi ars. I su st 
tat tast foodstuffs lik AmritKokum soft 
drink and Hafoos mano souki b sr d 
to railwa assn rs in t trains.

T s das R.A.O. as assumd a dif

frnt manin i.. Run Aftr Conductor. 
Somtin souki b don about tis. Lastl 
 want to i a wllmanin su stbn to 
on. Sri Gor rnands tat  souki 
roid imro d railwa facilitis to Bom
ba as was don b Sri Kamlaati Triati 
for is constitunc Varanasi Sri 
Madarao Scindia for Gwalbr and Sri 
Abdul Gani Kan Coudar for Makia. 
Bomba as onc b n t on Railwa 
Ministrs constitunc so it is is dut to 
rob imro d railwa facilitis to as
snrs t r. Wit t s words I conclud 
Asn Cs»rAU

bdAi»fR

MR. CHAIRMAN Bfor I call ot r 
Mmbrs I would lik to inform t Hous 
tat t r ar man mor Mmbrs in t  list 
wo wis to articiat in t Railwa Budt 
dbat. T on. Ministr will b r at . 
P.M. and  will start rlin to t dbat 
at   P.M. Now I want to know wt r it 
will b ossibl to comlt t discussbn 
on t Railwa Budt if ail t Mmbrs In 
t list ar i n a canc to s ak.

DR. GOLAM ADANI Sir if ou ar 
abl to i mor tim to ac Mmbr t 
rmainin Mmbrs can s ak on Monda.

MR. CHAIRMAN It is bcaus som 
Mmbrs want to o to tir constituncis 
b Radani xrss I tinktos Mmbrs 
can s ak first. I would t rfor r ust t 
on. Mmbrs to b brif in tir submissbn 
and mak tir oints witin  minuts or so.

MR. CHAIRMAN ou las sit down.
I will i ou t rl. As far as I know I can 
i ou t rl.

SHRI K. MANVNDRA SINGH ou 
xtnd it b alfan our.. AsnA»rA U

MR. CHAIRMAN Do ou want to ar 
m or ou dont T difficult Is tat toda 
at . t Priat Mmbrs Rsolutbn 
woub b takn u and tat cannot b 
can d In an wa. Now sis as b n 
announcd in t monnin toda at . 
.m. t Raflwa Ministr as to start iin



is r l so tat  can finis it b  .m. on 
Monda w n t otin starts and if t 
otin cannot start b tat tim it as to o 
to t Ra a Saba t r it as to b assd 
and t n it as to t t assnt of t 
Prsidnt wo is anticiatd to b lain on 
t t bfor wic t budt ars 
also a to b rsntd to im. Tis is t 
kind of tim constraint. So w cannot o 
b ond . .m. Iftatladsto som amount 
of dissatisfaction tat will b t r.
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Asn Cs»rAU

SHRI SOMNATH CHATT R  
Plas call sombod to s ak... Asn CO
s»rAU

MR. CHAIRMAN Mr. Golam adani
I will b s rl strict wit oulss tan fi 
minuts.

DR. GOLAM ADANI (Raian Mr. 
Cairman Sir I ris to o os t Budt 
rsntd b t Railwa Ministr bcaus 
I tink tis is an anti ols Budt. Tis 
Budt is a roof of broad infficinc of t 
Railwa Administration t Plannin Com
mission t Railwa Rforms Committ 
and t Railwa Board. Hr I would cit a 
fw xamls of infficinc.

Sir if ou look at t Budt ou wilt find 
tat t r is on roct t klakmi 
Balur at roct and tis roct was sanc
tiond in   and t stimatd cost was 
Rs. . crors and u till now tat is u till

 onl Rs.   a b n 
s nt and t balanc wic rmains is Rs. 
. . Wat is t outla tis ar 

T outla roosd for   is Rs.   
onl. T n ow ar t s ol tinkin 
about t Railwas and d toin t  
undrd lo d ara

T n BarsoiRadikaur lin is in t 
Wst Dinaur ara and is racticall of no 
bnfit to t ol for oin to Cabutta. 
rbod knows tat at t tim of Partition 

t r was no railwa in Wst Dinaur dis
trict. Tr was on railwa of coursr from 
Radikaurto Baraol. Tat Is a mtr ua

lin. Two trains run trou out t da. on 
u and on down and tat dos not mt t 
n ds of t ol of Wst Dinaur DIstnct 
for oin to Cakutta. So tis lin is r 
muc wantd and w want it to b conrtd 
into Broad Gua. But tis as also not b n 
don. Tis outla of Rs.   for klakmi 
Balur at roct for   s ms to b a 
ok.

Grants (Rfs.   .
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Tr is no mntion of TamlukDi a 
lin in t Budt roosals. Anot r tin to 
wic I would lik to draw t attntion of t 
on. Ministr is Dalkoia Railwa l l cross
in. If ou r a an canc to tral b 
NS  ou wilt a to b ld u t r for 
ours tot r. If ou o b bus also ou will 
b sto d at Dalkoia railwa crossin and 
ou will a to sto t r for mor tan on 
our.

T nxt tin  want to ttl ou is about t 
Dalkoia railwa brid. Tr is alrad a 
roosal for anot r altrnati brid at a 
b ass. T land ad b n acuird but t 
brid as not t b n comltd. T l l 
crossin at Kisanan is cratin a rat 
roblm for t traffic. So it sould b i n 
riorit. Sid b sid of t Kisanan rail
wa lin t r is National i wa  and so 
accidnts ma a n an tim. Hnc a 
fncin souk b don akn t railwa 
lin. T n t Tinsukia Mail is alwas occu
id mostl b t militar ol and it is 
r difficult to board t train at Malda and 
arakka stations. So t r souki b an 
altrnati dulicat Tinsukia Mail. Now I 
wouki lik to inform tat t Stat of Wst 
Bnal as b n nlctd in t Railwa 
Budt. T Howra Amta lin is of rat 
ncssit and t Mtro Railwa lin sould 
b xtndd from Toll an] to Garia for t 
bnfit of t Pol for comin to Calcutta.

Sir I stronl o os t assnr 
far ik in t irst Class and Scond 
Class. Tr ar lnt of rsourcs. or 
xaml waon brakin at Howra can b 
sto . Crors of ru s ar oin wast in 
tis r ard. In bi citis t  Railwas a 
ot  muc land wk ar occuid b



unaulhorissd people. These lands stxxiM be 
reoovered and It should be used for oommer- 
cial purposes by building multi-storeyed 
buildings. These measures will give the 
Railways crorespf rupees and so there need 
not be any increase in the passenger fares.

SHRI  K.MANVENDRA SINGH 
(Mathura): Mr. Chairman Sir, I welcome the 
Railway Budget presented by the hon. Rail­
way Minister. At the same time, I express my 
dissatisfaction over the proposal in increase 
second class fares Instead there should 
have been a reduction in second class fares.

I congratulate you for granting conces­
sions in respect of agricultural commodities.
I hope that during his tenure the Indian 
Railways will make all-round progress. As 
there is very little time at my disposal, I shall 
speak on the problems being faced in my 
constituency Mathura.

Sir, being the birth place of Lord Krishna, 
Mathura enjoys a unique status at the na­
tional and Intemational level. But I am sad to 
say that despite repeated requests made by 
me during my last term for providing more 
railwayfacilities there, Mathura has remained 
neglected. When Shri Bansi Lai was Railway 
Minister, a railway line from Mathura to Alwar 
had been sanctioned. For this I am grateful 
to him. But vrark relating to laying of the track 
has not really gathered momentum till now. 
So I request the hon. Railway Minister to get 
this work completed at the earliest. A num­
ber of trains of the Central Railwŝ and the 
Western Railway wheh start from Delhi pass 
through Mathura. During my terms in the last 
Lok SabhjB also, I had raised this matter. This 
is double track between Palwal and Mathura, 
whereas there is triple tracks between Delhi 
and Palwal. Nearly 180 goods and passen­
ger trains pass on this route in 24 hours. 
There are nearly 8,000 daily passengers 
betŵn Mathura, Agra. Bharatpur and Delhi. 
These people face a tot of inconvenience. 
Last time too, I had suggested that a Subur­
ban railway division shouM be set up. A 
shuttle service shouM be started for the 
benefit oi commuters. Yesterday there was 
a Itfhîharge on M.S.T. passengers. Aiound
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500 person sal on a dharna arKi thair griev­
ances are yet to be removed. Malwa Ex­
press arrives at Mathura at 7 O’ dock and 
reaches Delhi at 9 O’ Ck>ck. But fdr unknown 
reasons, this train is delayed between 
Mathura and Nizamuddin for one hour, i 
request that the Malwa Express leave 
Mathura at 7 O’ Ck>ck and arrive at Nizamud­
din at 9*Ck)ck. Abngwith this, the sugges- 
tkm related to two trains is still under consid- 
eratnn. I had given a suggestkin for a new 
line from Chhaatato Raya and Sadabad /»w 
Naudheen Matt. Nothing has been done 
about it so far. Now I wouM like to give a 
suggestion for the introductton of a new train 
from Brindavan to Matt Raya and Sadabad. 
This suggestnn may be consklered. With 
these words, I conclude my speech.

bdAhi»¥fR

SHRI GOPI NATH GAJAPATHI (Ber- 
hampur): Mr. Chairman, Sir, it was worth 
while waiting this tong because you have 
given me this opportunity to speak when the 
hon. Railway Minister has just amved and is 
also presem in the House.

I wish to speak on a few point on the 
Railway Budget 1990-91. At the outset, I 
wouM like to express my appreciation for our 
former union Railway Minister, Shri 
Madhavrao Scindia, for the. l>est perform­
ance of Railways in 1989-90. The Railway 
dkl well by ending 1989-90 with a surplus of 
Rs. 140 Crores.

Some of the features of the earlier 
Budgets under the Prime Ministership of 
Shri Rajiv Gandhji are worthy of highlight. 
They are, generous-cum-significant dis­
counts which were granted to war wktows, 
wktows of policemen and IPKF men, emi­
nent coaches in sports and games, Param 
Vir and Vir Chakra winners, the deaf and 
dumb, certain categories of cancer patients 
etc. Enhancement of oompensatnn for death 
was already announced from Rs. One lakh 
toRs.2lakhs. Nowthe hon. Railway Minister 
is just implementing it. DIvklends were fuDy 
p«M by the Raihmqrs during the entire Sev­
enth Plan. The railway lines announced In
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S. Goinat Gaaati

 Rs r. A roal of st    MARCH .
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Rf Budt Dmands for

Grants (Rfs.   
SuI Dmands for Grants

(Rls. 

t rsnt Budt wr ail committd b 
t Conrss. Gornmnt. or aml 
t Manalor Udi scond as was 
sanctiond b t Conrss (I Gornmnt 
last ar itslf. lctrification durin t last 
ar was at  rout kms. and tis as 

falln to  rout kms. durin t currnt 
ar.

T  Hon. Railwa Ministr Mr. Gor 
mands as rsntd a surlus Budt 

of Rs.  crors for Railwas for t ar
. How r som faturs of t 

Budt roosals a causd concrn and 
anit for rbod. St  incras in t 
assnr rail fars and   ik of t 
frit rat will a adrs imact on t 
ol and nc t s iks must b r 

ducd. It will ot rwis lad to inflation. Tis 
is not m oinion alon ust bcaus I a
n to b a Mmbr from t O osition 
art but tis in fact is a fact. Almost all 
Cambrs of Commrc Associations of 
industris commutr oranisations and 
ot rs a  mntl criticisd t sar 
ik in assnr fars and frit rats 
roosd in t Railwa Budt. T fars 
and frits sould a b n kt to t 
minimum b imroin t railwas o ra
tional fficinc and also trou ratr 
cost control.

Sir t Hon. Ministr as mad a 
mntion of s ral nw trains roosd to b 
introducd. W from Orissa wr ct
in tat t Hon. Ministr will crtainl an
nounc t introductbn of a Surfast 
rss train btw n Nw Dli and Puri. In 
tis connction I would lik to r ust t 
on. Ministr tat  souki at last s d 
ut Utkal rss and Nlacal rss 
into Su rfast trains in fact surfast far is 
bin car d from assnrs wo tral 
b t s trains. But t s trains ar actuall 
runnin as ordinar rss trains at an 
ara s d of onl  KM r our w n 
t critrion of  KM. r our minimum for 
fallin into t cat or of su rfast trains. 
n for an imortant train lik t Cakitta 

Bomba rss oni Ordinar fars ar

bin car d at rsnt. urt r t catr
in sric in crtain sctors of t Sout 
astm and Sout m Railwa is far from 
satisfactor. Tis ssntial as ct of ualit 
of food snd dos wanant imro mnt. 
Drinkin watr facilitis for t trallin 
ublk bot at Railwa Stations and in Pas
snr coac s also n d to b nancd 
wit t rowin dmands. A sinifkant 
numbr of assnr coac s wic ar in 
r bad condition do n d ur nt attntion 
and r airs.

T on. Ministr as rfrrd to com
utrisation of assn r rsratbn ss
tm. Tis sstm was first introducd durin 

. In   t r was a roosal to 
comutris t rsration sstm at Cut
tack and Bubanswar Railwa Stations in 
Orissa. But. tis as not b n don so far. I 
am lad tat t on. Ministr as mn
tiond in is Budt s c tat suc a 
facilit would b tndd durin  . 
In tis connctton I r ust t on. Ministr 
to tnd tis facilit to Bramur Railwa 
Station of Sout astrn Railwas as wll.

Sir. t  on.Ministr as informd t 
Hous r ardin t constructbn of nw 
lins. W wr ctin tat  will at last 
sanctbn t construction of Kurda Road 
Bolanir lin wic would a linkd Stat 
caital Bubanswar wit Pulabani and 
Bolanir two backward distrbts of Orissa. I 
am also sorr tat t r Is no mntton about 
t ak uraBansani lin. T ast r
sr s of minrals and ors of Orissa a 
rmaind larl un bitd on acoount of 
t absnc of ad uat railwa facilitis. At 
rsnt iron or mana s tc.. ar bin 
transortd to Parad  Port it r b truck 
or b train on a circuitous rout from Bans 
ani corin a distanc of at ut  KM 
w atanaar in Biar. Kara ur in Wst 

Bnal and aain Balasor in Orissa nc 
it will b in t national intrsts to astn 
comltion of tis roct durin t arlir 
art of t it Plan rkKi. Koraut 
Raaada lin is an onoin roct. T 
on. Ministr as om r mntbnd it as a 
nw lin. But I am lad tatt tis roct as 
b n incHM for  .
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MR. CHAIRMAN: Please oonclude. 
*sAsnA$EC»pA¥U

SHRI SOMNATH CHATTERJEE 
(Bolpur): These are small parties.

SHRI GOPI NATH GAJAPATHI: Just 
two more minutes.

MR. CHAIRMAN: The next Member to 
speak now.

PROF. N.G.RANGA (Guntur): It is not 
good being too mechanical.

MR. CHAIRMAN: I do not have time.

PROF. N.G.RANGA: He Is cataloguing 
the beat needs. Give him two more minutes.

MR. CHAIRMAN: You are a veteran 
Member. You see how many parties are 
waiting there. You must realise what the 
constraint is.

SHRI P.R.KUMARAMANGALAM (Sa­
lem): I have a request. The request is that 
after the half-an>hour discussion, if we can 
continue the Railway Budget discussion and 
the hon. Minister can reply at 7.45 PM then 
it will give some new Members and smaller 
parties a little chance to speak. Otherwise 
not, *eAsn$$ECs»rA¥U

(Iniorrupttons)

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): Sir, if I am called 
to speak at 7.45 p.m. that is all right. veAsn$O
$ECs»rA¥U

MR CHAIRMAN: After Half-an-Hour 
discussion, Members will get more chance.

SHRI SOMNATH CHATTERJEE: Sir, 
please give chance to the smaller parties 
also.

MR. CHAIRMAN: Well, I will give chance 
to them also.

SHRI GOPAL PACHERWAL (Tonk):

Hon. Mr. Chairman, Sir, I rise to support the 
Railway Budget. I wouki like to thank the 
hon. Minister for some measures taken by 
him.

I thank the hon. Minister for increasing 
the amount of compensation for the persons 
died in railway acckients from Rs. 1 lakh to 
Rs. 2 lakh. The hon. Minister has also done 
something for the backward classes In his 
budget. It is proposed to use earthen pots to 
serve tea in trains. In this way, lakhs of 
potters will get a means of livelihood. Many 
hon. Members were saying that the hon. 
Minister is a socialist but this budget does 
not reflect his socialistic outlook. The hon. 
Minister has said that cloth produced by 
weavers only will be used by the Railways. 
Will this not provide employment to weavers 
who are part of the poor and backward class 
in this country? With this proposal, the hon. 
Minister will generate employment for a large 
number of weavers and potters in this coun­
try. This proposal to provide employment to 
weavers and potters is most welcome. The 
budget also proposed to provkJe opportuni­
ties for the cultivation of vacant land abng 
the railway lines for growing trees and vege­
tables.

The budget also mentions that unem- 
pbyed people will be albtted tea-stalls and 
cafetarias at railway statbns. May I know 
from the hon. Minister whether Scheduled 
Caste, Scheduled Tribe and backward Class 
person among the ur 6»rnployed will be given 
priority in the allotment of tea stalls and 
cafetanas at lailway stations? By doing so 
we shall not only do away with social ine­
qualities but also solve the problem of un- 
touchabllity and discrimination which affects 
the backward classes.

There is yet one more point that I want 
to make. I welcome the decisbn taken In the 
budget to stop the manufacture of first-class 
coaches. This is an example of socialism. 
But I would like to urge the hon. Minister to 
introduce one or two trains which do not 
have first-class accomodatbn so that we 
can be sure that the Government is imple­
menting its decisbn to stop the manufacture
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I would like to request that a passenger train
should be run on this line. There is no rail-link
between Santhal Pargana and Ranchi and
steps should be taken to run an express train
on this line with four passenger coaches for
this area. Central India is predominantly a
tribal area. There should be the provision of
a direct train between linsukia and Ranchi,
as lakhs of people from our State go to
Assam to work there as labourers. That train
should be further extended upto Bombay via
Sambalpur and Nagpur.

MARCH 23, 1880415 Res. re. Approval of 1st
Report of Rly. Conv. Comm.
Rly. Budget Demands for

[Sh. Gopal Pacherwal]

offirst-c1asscoaches.ltwould be better if the
hon. Minister gives a statement that a few
trains will be run without first-class coaches.

When the hon. Minister was a labour
leader, he had opposed computet~en
the plea that it would stop the geMfalion cA
employment. But now he himHl ••••••••
of computerisation which was st.-ted-. Shri
Madhavrao Scindia. So I request the han.
Minister to use this opportunity that he has
as Railway Minister to do away with comput-
erised reservation in the interest of the un-
employed youth of our country.

I want to raise a point regarding my
constituency Tank which does not have a
railway line. This has hampered industrial
development in the area. I request the hon.
Minister to provide a rail link for Tonk.

SHRI SHIBU SOREN (Durnka): Mr.
Chairman, Sir, while extending my support
to the Railway Budget I would like to give
some suggestions through you. I belong to
the Jharkhund region, which is rich in min-
. eral deposits. The hon. Minister is "Yell aware
of the dearth of railway services in this re-
gion. He has personally gone round the
area. Time and again a survey has been
conducted forthe railway track from Devgarh
to Ramgarhpur via Gaya, Santhal Pargana
and Dumka, but nothing has been done in
this regard. Recently, coal mines have be-
come operational in Santhal Pargana and a
new line has been laid from Lalmatia to
Farakka which a distance of 88 kilometre. At
the time of laying this line there was an
agreement between the Ministry of Railways
and the Bihar Government that passenger
trains will be run on this section but till not no
passenger train has been given on that line.
Presently it is being used only for the trans-
portation of coal. People of our region have
been kept deprived of that facility. Our land
was acquired for the coal mines, but the
head office of NTPC was located at Malda.
So, the benefit of employment opportunities
has accrued to the residents of Malda and

___the people of my area whose land had been
acquired_have not been provided with a job.

Mr. Chairman, Sir, I would like to make
one more request through you. Though
Santhal Pargana and Hazaribagh have been
upgraded as commissionery but the people
of these areas have not seen a train as yet.
Big sums are allocated for the constructions
of railway lines and also assurances for the
same are repeatedly given by the Ministers
but nothing has been done in this regard to
this date. My region is rich in coal deposits
and coal requirements of the entire country
are met by this region, so we want a train for
the convenience of the people of this region.
It will also facilitate the transportation of coal
but for prospective development of this area
there are chances of setting up factories at
several places. However it is not feasible
without the construction of railway lines. So,
I would like to request that there should be
the provision of railway lines in the region
there and a direct train for Ranchi should be
provided on this line. There is no dearth of
railway lines in this region, as it is an area rich
in mineral deposits. Provision of railway line
is al ready there but presently it is used not for
the transportation of passengers but for the
transportation of coal only. With these words,
I would like to thank you for giving me the
time to speak.

[English]

MR. CHAIRMAN: Now I call upon Mr.
Arvind Netam. He can continue his speech
after the half-an-Hour Discussion.

[ Translation]

SHRI ARVIND NETAM (Kanker): Mr.
Chairman, Sir, I would like to thank you for
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iin m an o ortunit to mak m sub
mission. In r ard to t  Railwa Budt 
rsntd b t on. Ministr would lik to 
sa tat in t istor of Railwas t riod 
of S nt i ar Plan as b n a rkd 
of commndabl aci mnts for t Rail
was. In t  first arara of is s c 
t Railwa Ministr as statd tat t 
railwas a constantl contributd dii
dnds to t nral r nus for t  last 
four ars. Tis is a bi aci mnt of t  
Railwas and for tis I would lik to con
ratulat t railwa offbials and t m 
to s. T on. Ministr of Railwas as 
sokn in is s c about t first class 
coac s and assn r amnitis. T r is 
notin nw in it. It is two ars back tat t 
r wus Gornmnt ad alrad dcidd 
to sto t manufacturin of first class 
coac s. T on. Ministr as also mn
tiond wrs t incras in assn r 
amnitis.

bdA»»fR

. rs.

SHRI A OM PURUSHOTHAMAN »A 
sfn ufw»sR

MR. CHAIRMAN ou can continu 
our s c aftr t HalfanHour Discus 
sbn.

RSOUTION R. PO R ORMS

. rs.

MR. CHAIRMAN or t  rsnt w 
ma fix two ours.

b wAiws»rAR

SHRI . ADANI (Nw Dli Mr. 
Cairman Sir I r m mbr tat a rkxl of 
mor tan  ars as assd tat m 
snior collau Sri Atal B ari Baai ad 
formall raisd t issu of lctoral rforms 
for t  first tim in tis Hous. On tat 
occassbn I was rsnt in t Prss Gallr. 
H ad m asi d tat for a alt func
tionin of d mocrac in India t  lctoral 
rocss sould b fr  and fair it sould b 
fr from all snas and  ad also su
std tat on t analo of Britain w r 
aftr r nral lction t  con n 
S akrs Confrnc wic is rall an all 
art mtin wit a sinl oint of lctoral 
rforms on its a nda t r soukl b som 
suc arran mnt n in India. T t n 
Ministr of aw Sri Goind Mnon ad 
wkxmd t roosal of Sri Baai and 
said tat  full ar d wit it. ow r it 
was t sol discrtion of t S akr to 
associat or not to associat imslf wit 
suc a rocss. atr t S akr did not 
associat imslf wit it but a Parliamntar 
Committ was constitutd but it stood dis
sol d wit t  dissolution of ok Saba in
. Aain In t ar  a oint Parlia

mntar Committ was constitutd to r 
w t ntir amut of lctoral law. Sri 
skai. and mslf as a mmbr from Raa 
Saba and m collau CPI(M ladr Sri 
Somnat Cattr  wr also t mmbrs 
of t said Committ. In   tat Commit
t submittd its r ort to t Hous aftr 
workin on it for a riod of two ars.

bdAi»fR

MR. CHAIRMAN T Hous sall now 
tak u furt r discussion on t Rsolution 
mo d b Sri ..Adani on t t 
Dcmfcr  . Bfor I call uon Sri 
Adani to rsum is unfinis d s c w 
a to fix t  tim for tis Rsolutton. Can 
w fix two ours

SOM HON. M MBRS s Sir.

Mr. Cairman. Sir till now most of t 
rcommndations of tat committ a 
not b n iml mntd xct t on wk 
was iml mntd last ar w n t otin 
a was lowrd from  ars to  ars. 
Pras tat was t onl rcommndation 
wic was iml mntd last ars.

Aftr comin to owr t nw Gorn
mnt as aain ritratd its commitmnt to 
lctoral rforms a rfrnc to wic as
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S. L.K. AdanI

b n mad in t Prsidnts Addrss also 
and tis tim t Gornmnt as oonsti 
tutd an AllPart Committ in wic Sri 
Somnat Cattr  and I t an o ortunit 
to work wit t Ministr of Law Sri Dins 
Goswami and Sri Baat. Action is bin 
takn in tis dirction. Manwil w a 
ot an o ortunit to xrss ouriwsi n 
brif In t Hous I wouki also lik to xrss 
m iws.

Tr ar two arts of m roosal. 
irst art of it rlats to t dtails of t 
rforms I would lik to s trou in t 
rsnt lctoral sstm

Scondl I am in faour of a can in 
t xistin sstm of lctions. In m oin
ion it is du to tis sstm of lctions durin 
t last  ars tat t  art sst m in our 

countr as not b n stabl and ust b
caus of tis r sstm t olitics in our 
countr I will sa it in nlis in followin 
words

bdAi»fR

It. as b n oscillatin btw n sinl 
art stananc and multi art instabilit.

b wAiws»rAR

irstl I acct tis rocss as it is 
accordin to wic t r is sinl Mmbr 
Constitunc and woso r ts t i
st numbr of ots n if it is onl  r 
cnt  is lctd from t r. But raduall 
t rol of mon owr as incrasd in t 
lctoral rocss or t last  ars. It 
as assumd suc dimnsions tat t 
ras cilin lock as bst its manin. 
T onl ffct of t sam was tat t 
rtous Gornmnt ad ffctd a can 
wit a roision tat in cas t  x nditur 
on t  lction of a candidat is born b t 
art it will not b takn into account. It 
mans tat if a art and not t candidat 
s nds to t tun of crors of ru s t n 
t r will b no c ck on it. In fact tis 
can as distortd t ntir sstm.

W n r t r is a discusskn on is is
su it is sakt tat ours Is a caltallstk struc 
tur so t  rol of mon owr will also b 
t r. n cannot aok it Cntism is a r 
dan rous tin and in m oinion if t 
olitkal artis ar t msl s dtrmind 
in tis r ard and a roriat l al mas
urs ar taknbot ar ncssar onl t n 
I tink t  rol of mon owr can b 
c ckd to som xtnt if not full. Notin 
ffcti can b don b l al masurs 
abn.

In m bid to know about lctoral r
forms mad in ot r countris. I ot an 
o ortunit to o trou t istor of lc
toral rforms in Britain I was surrisd to 
larn ow corrution was r alnt In tir 
lctoral sstm durin t t and t 
cnturis but wit t  ad nt of t cn
tur  do not sa tat t rol of mon owr 
as comltl com to an nd in Britain 
t r ad b n markd d r of rduction 
in corrution as a rsult no lction tition 
as b n fild t r for t ast   ars 
on round of corrution. In t cours of m 
stud I a nd to o trou on of t 
Budt stimats rtainin to t t 
cntur. W n on on occasion t budt 
stimats wr assd b t  Hous of 
Commons aartbular mmbr of t Hous 
rci d lttr from is lctorat urin im 
to o os crtain budt roosal r ardin 
xcis dut. I woub lik to uot t rl 
snt b t M.P. to is lctorat.

bdAi» UR

Gntl mn

I a rci d our lttr about t xcis 
I am surrisd on our insolnc in writin to 
m at all. ou know and I know tat I bout 
tis constitunc. ou know and I know tat 
I am now dtrmind to sll it. And ou know 
wat ou tink I do not know tat ou ar 
now lookin for anot r bur and I know 
wat ou crtainl do not know tat I a 
found anot r constitunc to bu.

Tis is t formal lttr.
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So tis was t osition in Britain. T con 
stttuncrs wr bout and soid t r. 
Accordin to a ublication of t  Hous of 
Commons ntitld Our w»»wLnA b 
Gordon

b(A fR

Btw n    and      to 
   was t  ordinar ric of a sat 
urcasd for Parliamnt or    if rndd 
for a ar.

Tis is an official ublication. 

b wAiws»rAR

So at tat tim t ric of a sat for Parlia
mnt was fi to si tousand ounds and it 
was i n on las also at a ric of    
for on ar. T trm of t Hous in Britain 
is for  ars and not for  ars as is t 
osition in our cas. I am rfrrin to tis to 
sow as to ow Britain could b abl to 
r mo  tou not comltl t to a rat 
tnt loo ols in tir lctoral sstm. In 
our countr it is oftn said tat t situation 
can not imro. Last ar durin t discus
sion on lction rforms w a t su
stion of ublic fundin of lctions but it 
was r ctd b t Committ constitutd 
for tis uros b t Conrss Part. Tat 
committ  aftr undrtakin tnsi tours 
of t countr and oldin s minars aftr 
s minars arri d at a conclusion tat tou 
t  a rciat t n d of ublic fundin of 
lctions t it could not b don du to 
crtain ractical difficultis. I also know t 
diffkultis in ublic fundin of lctions. It is 
not tat I am not awar of it but no on can 
dn t  fact tat t rsnt sstm is r 
dfcti and st s ar r uird to b takn 
to corrct it. If t Gornmnt can not do it 
it souki sa so and t n w will rconcil wit 
t situatbn. Tat is w I considr ubik 
fundin of lctions a dir ncssit but I do 
ar tat it will mak t  lctions mor 

nsi. T rk countris lik aan 
U.S.A. and Grman can afford it but w 
cant if ublk fundin in India is introducd 
riat fundin will a to b bannd but it

wouki not b ossibki to ban it oomttl. 
But at last t trnal ros in lion as 
to ow man ostrs and amlts ar 
rintd ow muc is s nt on ad rtis
mnts in nwsa rs and ow man motor 
icls ar usd t s isibl as cts 

durin lctbn camain can b kt undr 
control. aan as mad a succssful ri 
mnt in tis connctbn and arkus ot r 
countris a also mad suc rimnts 
in diffrnt was.

If w ar intrstd in brinin about lc
toral rforms w sould k  in our mind 
t rimnts mad in tis r ard in ari
ous countris of t  world and t  rsults 
aci d bfor oin in for lctoral r
forms. T sortcomins in our lctoral 
sstm a alrad b n indntif id and all 
t artis ar to rmo t m but tat 
dcision is t to b Imlmntd. Issu of 
multi uros idntit card to otrs Is on of 
t m. Man ars ao. I dont r m mbr 
actl ow man ars ao but Mr. 
Goswami mit b knowin it. R rsnta
tion of ol Act was amndd to mak a 
roiston for Issuanc of multi uros kln 
tit cards to otrs. T rfor t r is no 
n d to o in for constitutional amndmnt 
for tis now. Wat Is r uird to b don is to 
dcid t uross for wic t multi
uros idntit card will b usd. Bin a 
mmbr of Parliamnt w a to a rd 
our sinaturs rcommndin alicatiors 
for a numbr of uros and somtims w 
do not know t  bonafids of t rsons for 
wom w ar makin rcommndatbn ar 
bonaf id or w ma not b knowin wt r 
t  ar actuall rsidin t s I ut sina
tur on t forms of ratbn card of fi r
sons but I dont know wt r t addrsss 
i n b t m in t  forms ar corrct or not 
Wit t introduction of idntit card to ot
rs a tot of information w to w now ct 
t administration to roid us to di r  
our dut will t dirctl aailabl to us. f know 
tat it is r difficult for us to know w t r 
a rson is actuall liin at t  addrss  
as i n or wt r  btons to S.C. 
S.T. n t n w crtif is addrss and 
is status as a rson blonin to Sc d
uld Cast.
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SHRIUTTAM RATHOD (Hinoll But it 
is su osd to n issud b t T sildar of 
t  ara.

SHRI L.K. ADVANI Instad if ou 
roid idntit card it will not onl sto t 
im rsonation takin lac on massi scal 
in lctions but t r will b ot r incidntal 
bnfits also. At rsnt I am talkin about 
t lctoral rforms and t rfor. I would 
lik to su st tat first of all idntit cards 
must b issud bfor t nxt lctions and 
tis ractic sould bin wit citis and 
towns first w r im rsonation taks lac 
most. T il of im rsonatbn and bot 
caturin can now b s n in t illa s 
also. Indiidual im rsonation is not t 
ractic t r. Infact ntir illa  or ntir 
ollin station is im rsonatd b wa of 
bootcaturin wic is t anot r rob
lm. Tat is w it bcoms ncssar to 
issu kintit cards and stron will is r
uird for its ro r iml mntation. T law 
on tis is alrad t r and it is not lackin. 
T otora of t rson sould also b 
astd on t idntit card. Similarl. I f 
tat dlimitation of constitunc sould tak 
lac now and frs dlimitatbn is r uird 
to b mad. arlir t r was a roision in 
t Constitution tat dlimitation will tak 
lac aftr r cnsus but w ad can d 
it. Now if t Gornmnt wis s to start d
limitation aain it will a to amnd t 
Constitutbn first. Last dlimitation ad takn 
fac twnt ars ao in . t lc
toral rolls wr r ard on t basis of t 
cnsus conductd in . Sinc t n no 
dlimitation as takn lac. Cons untl 
all t  constituncis ar ratl in trms of 
siz. In addition to it t Gornmnt sould 
xamin if t r could b som rotation of 
t constituncis of t Sc duld Casts 
and Sc duld Tribs Rotation is a must. 
Tis dmand is bin mad from bot t 
skis. T Sc duld Casts and t Sc d
uld Tribs a also ointd out tat tis 
xrcis as b n comltd in crtain dis 
trkt. T oulation of Sc duld Casts 
as incrasd in som constituncis but 
t  continus to b in nral cat or and 
t rfor it is ncssar to a rotation and 
dlimitatbn of t constituncis. T Hous

mit not sar m iwoint but on tin 
I must sa tat t  dciskn not to Incras 
t strnt of t M mbrsi of Lok Saba 
and Lislati Ass mblis uto  A.D. 
is not ro r. I fl tat t r is a n d to 
incras t  rsnt strnt. Prsntl t  
strnt of Lok Saba is . At t  tim of 
first lctbns wic wr ld in . t  
strnt of Lok Saba was . It wnt u to 
 durin t last  ars. T r as b n 

an incras of onl  mmbrs durin 
t s ars. I do not tink tat t r will b 
an diffrcult in incrasin t strnt. Som 
on. Mmbrs ar of t  iw tat furt r 
incras in t strnt ma caus incon
ninc to t Hous and tis is t  ra

sons tat t  rfr to maintain t rsnt 
strnt. I tink an additbnal lin of cairs 
can b adustd in t  Hous. If t rsnt 
strnt of  os uto  t r will b 
notin unusual about it. T rsnt strnt 
of Hous of Commons is . It is tru tat 
t r ar no Lislati Ass mblis in t 
Unitd Kindom but n t n t Parlia
mnt or t Lowr Hous of t  countr as 
a strnt of  Mmbrs. W cant a ast 
countr lik India a  or  Mmbrs 
in its lwr Hous. I am. t rfor of t 
iw tat w souki incras t strnt of 
t Hous. Toda t r ar constituncis 
wic a  lak otrs on t  on 
and wil t r ar also constituncis 
wic a about  lak otr. I do not tink 
it ro r tat a oulation of  lak 
sould a on r rsntati onl. Its not 
at ait ood in trms of t siz of t constitu
nc and for t  M.P. as wll to r rsnt 
suc a u oulac. I. t rfor r ust 
t Gornmnt to i som fundamntal 
tout to tis mattr. I a alwas x
rssd t  iw tat t lction Commis 
skn sould b ind ndnt lik t Parlia
mnt Scrtariat t Sur m Court and 
t Comtrollr and Auditor Gnral of In
dia. T lction Commissbn souki b 
mad an ind ndnt statutor bod. Tou 
t lction Commission as alrad b n 
functbnin as a statutor bod t it works 
as a win of t Law Ministr tn Parliamnt 
t Ministr of Law is answrabl for t  
Commission. But Its mb s and offbrs 
sould not b ut undr t  control of t
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Ministry of Law. Just as tiie officers and staff 
of Parilament are under the Speaker and 
none else, the officers and staff of the Elec> 
tion Commission should be fully under the 
control of the Election Commissioner I feel 
that the process of nomination for the post of 
Chief Election Commissioner should be made 
In such a way so that nobody points a finger 
at it. Just as we have made provisions for the 
Press Council, we could also have similar 
provisbns which could guarantee freedom 
to the Chief Election Commissbner and 
Election Commissioners. I also fee that as in 
the case of Comptroller and Auditor General 
of India, the Chief Election Commissioner 
and the Election Commissioners should not 
t>e appointed to any other posts after their 
retirement as ts bemg done now when some 
persons are appointed as Governors, Am­
bassadors after their retirement, or given 
some other assignments. Such an assign­

ment is not good for the Chief Election 
Commissioner and Election Commission­
ers.

I support the idea of having multi- 
memt>er Election Commission. The original 
provisions In the Constitution also provide 
for a multi>member Election Commission. It 
has been the basic concept in the Constitu­
tion also. Of course, the words 'if any’ have 
been used. But the original concept is not 
that the Election Commission should be a 
single body, it has therefore, been stated 
therein that-

bdAhss¥fR

The Election Commission shall com­
prise the Chief Election Commissioner and 
other Election Commissioners, if any.

b8$wA¥iws»rAR

The words 'if any’ have conceded the 
possibility thattherecould be asingle member 
body also, but the original concept was of a 
multi-member body. Multi-member body has 
a number of advantages, but I would not like 
to go into its details now. Many years ago a 
caee relating to payment of discretbnary 
grants at the time of election was filed In the

court. While delivering his judgement in the 
case, the then Chief Justbe of India, Justice 
Hk̂ayatulfah had saki that though what was 
done was wrong, he did not think that it was 
covered by the term 'corrupt practk̂'. He 
had given his judgement in English which 
read:

bdAhi»¥fR

Even thought it is an evil practk:e, it is 
not a corrupt practbe in the legal sense of the 
word.

b8$wA¥iws»rAR

Thereafter, the Election Commissbner 
prepared a code of conduct after discussing 
the matter in detail. He specified certain 
things as evil practices and advised not to 
follow those things. He wrote that:

bdAhi»¥fR

This is the code of conduct for candi­
dates, for parties drawn by the Election 
Commission.

[Translation]

This code of conduct is being followed 
for last several years and at the time of 
elections it is circulated and it stipulates 
certain things. No Minister should use his 
official vehble. No minister should utilise the 
services of his staff for election work. He 
should not occupy the offblal guest house 
nor put the guest house at the party’s dis­
posal. A bt of such things have been written 
in it. By and large, it has been my experience 
that whbhever Government or party may 
come to power, it makes gross misuse of its 
offbe and all the codes of conduct are vk>- 
lated.

bdAhi»¥fR

It Is observed only In the breach. 

b8$wA¥iws»rAR

That is why the Electbn Comml8»k>n
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has time and again baen demanding that the 
 code of conduct should be given a tegisiati ve 
teeth, ft should be given legal sanction, if 
somebody vblates it, it will be treated as 
corrupt practice and not limited to evi) prac­
tice only. I would like to recommend that 
whatever legislation the Government might 
bring to this effect, it must incorporate in it the 
terms evil practice along with corrupt praC 
tice. Government should also make suitable 
amendments in the Representation of 
Peoples Act incorporating In it suitable pro 
vision form the code of conduct pescribed 
by the Election Commissioner. Besides, 
leaving out the points which are of p»o :s 
platitude, ail other things about which it is feh 
that they should come within the purview of 
corruption, must be brought under it.

While repating my vow-pofnt abouJ the 
policy, I would like to say  India is the oi 'iy 
country where the voting percentage is higher 
in the areas where the rate of literacy is low. 
The position is uite reverse m the areas with 
high iiterdcy rate. The areas which have 
maximum number of educated people wit­
ness lower percentage of voting. It is harmful 
for democracy. In order to check this ten­
dency I cannot think of any other measures 
except the suggestion that voting should not 
be treated ust a right only but it should also 
l>e treated as duty H a person does not cast 
his vote, a token penalty shouM be imposed 
on him no matter even if the penalty is 
Rs. 100 only. If the penalty is Rs. 100, a family 
which has 5 voters will have to pay a penalty 
of Rs.500. Nobody will like to pay the pen 
atty. There are many who start talking about 
the electbns in their houses, in clubs, parties 
drawing room and at various other places 20 
days before the actual polling day; they pass 
comments on the merits and demerits of 
varbus candidates contesting the electrons; 
but on the polling day they remain indoors 
and gossip about the electtons rather than 
going to cast their votes. I know that it may 
create certain d(ffk:uities also but even then, 
like many other countries, we should experi­
ment In this direction. In many countries,

voting is compulsory, i recommend compul­
sory voting.

In brief, I woukl tike to revert to the same 
point whk:h I mentbned in the beginning of 
my speech that fundamental change shouki 
be btought about in the electoral system, t 
remember that in the pint committee, of 
which Shri Somnath, Shri Vapayee and 
my self were the members, I recommended 
the adoption of the List-System In India. I do 
not say that list-system should be adopted in 
totality but a mixed-system of the list-system 
aad cxistirig maority system could be 
adopted on experimental basis. Under the 
lisi-system, broadly, multi-member constitu­
encies are formed and all parties present list 
of their Members, Suppose there is a ten 
Member Constituency each party will have 
tne right to present a list of ten members. 
Voters sec the list and vote for the party and 
seats are given to each party in proportion to 
the percentage of votes they get. Out of ten 
seats, one party may get three seats, the 
other may get four seats. I have been in 
favour of this system for the last many years. 
For the first time, it was advocated In 1967 by 
our Senbr Party leader Pt. Deen Dayal 
Upadhyaya in his Presidential Address of 
the Bharatiya Jansangh Session heki at 
Calicut. Since then, I have been studying it. 
Now I know about its merits and demerits. I 
do not say that it has merits only and not 
demerits. Certain diffroulties are also there 
and to get rid of these diffkutties some 
countries, where this system has been 
adopted, have fixed a minimum percentage 
also and the party getting votes below the 
fixed minimum percentage will not be given 
representatbn and it is called threshold.

16.00 hrs.

bdAhi»fR

List system is combined with the con­
cept of threshoki in order to prevent proHf 
eratk>n of the parties.

[Translathn]

Otherwise the number of parties will
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increase too much. That situation too needs 
to kM avoided. West Germany and many 
other European countries have achieved 
success by comk«ntng the two Systems. After 
adopting the system, many things happen 
automatically. Now<a-days, the people are 
discussing the question whether etection 
should t>e held in Punjab or not. Gradually all 
parties are reaching the conclusion that 
favourable atmosphere Is not there to hold 
the elections. What is the reason for it?

bdAhi»¥fR

MR. CHAIRMAN: Mr. AdvanI, today 
alone, you have taken about 30 minutes. 
How many more minutes do you want'>

SHRt L.K.AOVANI: I will complete in 
five minutes. With this last point, I am going 
to complete because I think it is relevant to 
the present situation, it is relevant to Punjab 
and it is relevant to Kashmir. Why?

b8$wA¥iws»rAR

I was thinking that I have always sup­
ported every elementof democracy but today 
the situation in Punjab is such that even I am 
not In favour of holding the elections. Why I 
say so because I analysed the system and 
found that our present system ins Hke 'Win­
ner takes air. The positbn of the winner is 
that they may have secured 25 to 30 per cent 
of votes but on the strength of this 
percentage,it is just possible that they may 
capture even 90 per cent of the seats. Some 
of my colleagues of Congress Party are 
sitting here and I would like to tell them that 
in recent Lok Sabha electksns Congress 
Party secured 39.96 or say 40 per cent of 
votes in Rajasthan but it did not get even a 
single seat out of 2S seats in Rajasthan. Is it 
a fair system? J do not conskier it a fair 
system. The system has a bask; defect whk:h 
sometimes favours one party and some­
times the other and it does not aHow the 
people to have proper representation. Due 
to this system. Liberals have been ousted in 
Britain. He critics saythat*

[EngfisHi

The ErtgUshman has an instinctĥ 
weakness for betting, for gambling and for 
horse*racing. And this weakness of the 
Englishman has found a reflection even in 
his electoral system. This electoral system 
has become a big gamble.

b8$wA¥»ws»rAR

Even after securing 40 percent of votes 
the party coukj not win a single seat in 
Rajasthan. I conskJer it a defective system. 
We all have apprehension about Punjab that 
through this system a party securing 30 to 35 
per cent of votes would sweep the polls and 
what would be the consequences of such 
elections. I f the present system is changed, 
the true will of the people will be reflected in 
Lok Sabha and Vkihan Sabhas. The positk>n 
will not be that of winner takes all. In coun­
tries like India where the society is pluralistk: 
and can never become monolithic, people of 
all faiths will definrtety have their representa­
tion in the House and may not face the 
situatk>n of total wipe out. The representa­
tion sometime may be slightly less and 
sometime slightly more but they will have 
representatk)n. All the political parties will 
have sympathetk: consideratk̂n for one 
another and will not try to eliminate anyone, 
rather they will be more accommodative. 
Therefore, the time has come to review the. 
entire system. I remember that when I advo­
cated the theory of list system in the Parlia­
mentary Committee constituted for this pur* 
pose, many members were of the view that 
they were not much acquainted with the 
system and it consequances. hence they 
wouki not approve it but they all agree on one 
thing and unanimously recommended-

bdAhg»¥fR

“That this Parliamentary Committee 
recommends that Government set up an 
expert body to examine the fea$ibi% of 
adopting the list system in India”. This was a 
unanimous recommerKlation of that Parttâ 
mentary Committee at that time.
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 b wAiws»rAR

Sinc t nw Gornmnt as com to 
owr and it is also tinkin about lctoral 
rforms I tink tat all t s tins will also 
b takn into considration.

T subct is r ast but t tim is 
sort. I am also a Mmbr of tat committ 
and I will t anot r o ortunit to xrss 
m iws on t subct w n its r ort 
coms u for discussion.

SHRI UVRA (Katiar I b to mo

Tat in t rsolution

add at t nd

and ols owr in d moc
rac ma rci an imtus (

SHRI HUKUMD O NARAAN ADAV 
(Sitamari I b to mo

Tat in t rsolution

brmon owr and muscl owr

s»ssn man owr muscl 
owr criminals. antisocial l

 mnts and rsons attac d wit 
businss ouss and stablis 
mnts (

SHRI BHAAN LAL (aridabad Mr. 
Cairman. Sir t rsolution tat Sri LK. 
Adani as mo d in t Hous for a discus 
skn dsr s to b wlcomd I would lik to 
conratulat and flicitat Sri Adani for it. 
It is Imrati to brin about rforms in our 
lctoral rocss. It would not b ossibl 
for a dmocrac to suri in a d mocratic 
countr if t d mocratk rocss itslf Is not 
in ordr.

tn cas d mocrac dos not suri in 
tis countr It will os a srious situatbn 
 bfor t countr. T rfor it bcoms 
our boundn dut to stand unitd to rotct

tis d mocrac. How r t  ustion as to 
ow t  d mocrac could b sa d ds 
our attntfon. I am in ar mnt wit wat
r Sri Adani as saki on tis subct. It 

is im rati to rform our lctoral sst m. 
T r bus Go mmnt ad trid to do it 
to t  bst of its abilit and ad also consti
tutd an all art committ wit t  sam 
uros. T committ ad dlibratd on 
tis suk ct but t  a not b n abl to 
arri at an conclusbn so far. How r it is 
absolutl ncssar. T su stbns 
wk Sri Adani as ut forward In tis 
r ard ar raiswort.

Sri Adani as su std tat Idntit 
cards wit otora s sould b issud to 
t otrs but I tink tat onl kintit cards 
will not do. Abn wit t roision of idn
tit cards t r sould t roisfon for t  
installatbn of suc foolroof macins at t  
ollin boots tat would alkw a otr to 
xrcis is francis onl onc. If tis is not 
don t n an rson can cast as man 
ots as  wants b ust rssin t 
button of tat macin. So foolroof sstm 
sould b disd so tat t  macin is not 
misusd and a otr is abl to cast is ot 
onl onc.

Rit now. Sri L.K.Adani mntiond 
atxut Sc duld Casts and Sc duld 
Tribs. T dlimitatbn of constituncis 
was last undrtakn in . M su stion 
is tat a frs dlimitatbn of constituncis 
sould b undrtakn. I a b n obsr
in tat a constitunc on dlimitd as Lok 
Saba Constitunc or rsr d for Sc d
uld Casts as continud to b t  sam 
for t ast  ars. T ol of t s 
constituncis fl rstlss or t  fact tat 
t  ar not bin tratd uall Constitu
ncis soukl b dlimitd as Rsr d on 
a rotation basis. A Constitunc ain t  
lar st numbr of ots souki b first to b 
dlimKd as Rsr d t n in t  nxt turn 
t scond lar st constitunc ma b 
dlimitd as Rsnd. tn tat wa t 
rocss of rotation ma o on. If t  R
sntd Constituncis o on canin on 
rotatbn t n t  Sc duld Cast oula
tion trou out t  countr wouki ft ras
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uml. urt r t workof dlimitation sould 
b undrtakn abnwH tat of t cnsus. 
Wol t  work of cnsus was undrtakn in

 t work of dlimitatkn was undr
takn in . Similarl t  work of dtimi 
tatbn sould a b n undrtakn in  
 aftr t  cnsus. T r would not 
b antin wron. if on tat basis t numbr 
of Lok Saba Constituncis incrass from 
 to . How r t  trm of offic for 

M mbrs of Parliamnt wt is currntl 
fixd at fi ars is mor a roriat tan 
six ars. Our ntir sstm is basd on a 
fi ar attrn n our lans ar formu
latd for a riod of fi ars. T introduc
tion of a six ar trm mans brinin about 
can s in t ntir sst m. Moro r 

ol would fl tat t oliticians want to 
HH to owr for a lon r riod i.. six 
ars and tat would not b fair. So t trm 

of offic for t Mmbrs of Parliamnt sould 
continu to r main fi ars.

Similarl t lction Commission 
sould b i n full owrs. T r sould b 
an ind ndnt Cif lction Commission 
wll ui d wit all t  ncssar owrs. 
lctions ld trou out t countr sould 
b undr its su rision and t r sould not 
b an intrfrnc of t Stat Gornmnt 
In its workin. T Intrfrnc of t stat 
Gornmnt crats Ar nsions about 
t lar scal bunlin in t lctbns. 
Rcntl ou a s n tat lctions wr 
ld in M am... Asn Cs»rA. Tr is no 
arm in it ou ar fr to mak a mntion of 
tat w will not sto ou ou can mak a 
mntion of it as wll but b kind nou to 
listn to m. or som tim... Asn Cs»rAU 
if anon sas tat lctoral irr ularitis 
ad takn lac in m constitunc. I am 
r ard undro an unis mnt tat ou 
dcid. Mrl ou l llin car s dos 
not ro antin. ou ar stain nar 
Dli if ou ar r ard I will tak ou 
t r.

SHRI MADAN LAL KHURANA (Sout 
Dli Tir a roac can s wit t 
can In tir osition. Similarl w n 
owr can s ands. It also brins in a 
can in t  tinkin of an indikiual.

SHRI BHAAN LAL Mr. Cairman Sir 
I was sain tat t  lctbn Commisskn 
as Itsown limitations and undrtis taw and 
du to t s limitations It cannot intrfr. 
Now w n w ask t  lctbn CommiSkn 
for t  d b mnt of C.R.P.. and B.S.. 
t  t it dlo d but t s forcs work 
undr t  control of t  Stat Gornmnt 
bcaus t  rsonsibilit of law and ordr 
rsts wit t Stat Go mmnt. T Stat 
Gornmnt it r dtos t m or maks 
t m sit kil in t Polic Statbns. As t s 
forcs ar undr t dirct control of t  
Stat Gornmnt t  lction Commis 
skn is abl to utilis t  srbs of t s 
forcs onl w n it bcoms ncssar and 
t  ar not mowrd to d b t s 
forcs on dut. T Stat Go mmnt d
los t s forcs in tos lacs w r 
t  ar of no us. T rfor t lction 
Commission sould b full mowrd and 
t C.R.P.. and B.S.. soub b undr 
tir dirct control. T offbials on lctbn 
dut wo ar drawn from arbus a ncis 
sould also work undr t  control of t  
lction Commissbn. Tus in ordr to 
conduct fair and imartial olls t olls 
sould b b undr t  o rall su rision 
of t lctbn Commission.

Now I will tll ou about t  M am 
affair. It as takn a srious turn onl b
caus t Stat Gornmnt as ot all t  
owrs. Toda t situation in M am is 
uit srious but arlir too in ni bourin 
aras of Uttar Prads also t r a b n 
instancs of boot caturin in t  
C arauli Constitunc and samtin as 
b nfolbwd now in M am wb is not
in but a Harana rsbn of t C arauli 
incbnt. Ouroollausfrom Uttar Prads 
wo ar sittin r in t  Hous ar awar 
of tis. Plas o and s for ourslf t 
Harian bcalrt of C arauli. W ad on 
t r durin t lctbns. T ol t r 
sab tat... AsnA Cs»rAU ou ar fr  to 
talk about Amti too w will answr it but 
at t  momnt ou soub b kind nou to 
listn to us. T Harians In C arauli said 
tat t  ad n r xrcisd tir francis 
durin t ast  ars. So man aliant 
sons of t  countr kissd t  an mans
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noos for t fr dom of t countr. Toda 
is t martrdom da of Sa d Azam 
Baat Sin  Rauru and Sukd and on 
tis occassion.. Asn Cs»rAU . Tos 
ol ad sacrificd tir li s so tat tis 

countr mit s t down of ind nd 
nc and all its citizns mit no t bliss 
of full fr dom of xrssion and coic of 
lctin tir own Gornmnt to ntrust 
t m t rins of t Union and t Stats. 
Wat sort of a situation is sout to b 
cratd in t countr and wo is trin to do 
so Wat could b wors tan t fact tat 
wil t Cif Ministr of Harana Sri Om 
Prakas Cautala wo is also t son of t 
D ut Prim Ministr Sri Di Lai is 
contstin t lctions t Cif Ministrs 
son Sn Aba Sin  wo is also t 
randson of t D ut Prim Ministr is 
indulin In fannin t flam of iolnc 
and killins. H did not allow t ol to 
xrcis tir francis and bous otin 
was rsortd to. Mr. Cairman Sir I am not 
sain tis if I sa tat t n ou will sa tat 
Baan Lai is sain tis bcaus  is a 
conrssman. Tis fact is ouc d b t 
lction Commission r ort t ind nd
nt obsrrs and t national rss wic 
ad mad its sinificant and immns contri 
button to t countrs fr dom. W n t 
bra sons of t countr wr fitin for 
t countrs ind ndnc w n our al
iant oun mn wr makin sacrifics for 
t libration of tir countr it was t 
rss wic ad arousd t sntimnts of 
t masss b rsntin t comlt ic
tur bfor t ntir nation. Had it not b n 
for t rss would it la b n ossibl to 
arous t sntimnts of t masss and to 
mak t fr dom strul M succss ou 
look into wat t national rss as said 
wat t lction Commission r ort as 
said not onl tis but also wat a snior 
cabint Ministr Caudar Ait Sin and 
t  wif of Lat Caudar Caran Sin  
Srimati Gaatri Di wo ad isitd t 
lac a to sa about it t  know It r 
wll. T n tis Gornmnt sas tat it 
bli s in alu basd olitics... AsnLCc 
s»rAU I am talkin about t lctoral r

forms. It is concrnd wit t  lctoral 
rforms... Asn CsfAU w as tis mat
tr com u Asn Cs»rAU W ar ou 
flin unas w n t trut is bin so
kn out... Asn Cs»rAUV

bdAi»fR

MR. CHAIRMAN If an on. M mbr 
wants to ask an ustbn  can t u and 
ask t rmission of t  Cair for t  sam. 
But if ou o on intrrutin witout m 
rmission tat will not o on rcord.

b wAiws»rAR

SHRI BHAAN LAL I would lik to submit 
bfor ou tat ou ar s akin in tir 
faour. Wit foldd ands. I would lik to tll 
t m tat t M am Parliamntar Con
stitunc is not r far off. it is fiardl a 
undrd kilomtrs awa from r. I will 
tak ou t r. ou las o t r. Of 
cours ou can form a fi mmbr commit
t for t uros. Plas o and s t 
sit of occurnc n aftr tat if ou utir 
n a sinl word statin tat Baan Lai is 

wron I would rsin. T n ou ma ask m 
to tndr m rsination. So man ol 
blonin to t ublic so man off toials on 
dut includin t olic mn ad b n killd 
in tat incidnt. T lction Commission 
as statd tat Sntor Polic Offtors wr 
stamin t ballot a rs... Asn Cs»rAU

SHRI DVNDRA PRASAD ADAV 
Mr. Cairman. Sir. I am on a oint of ordr. 
T on. Mmbr Sri Baan Lai is s ak
in dirctl to us w ras  sould ad 
drss t Cair. Tat is m Point of Ordr... 
Asn Cs»rAU

bdAi»fR

MR. CHAIRMAN Plas addrss t
Cair.

SHRI BHAAN LAL Kindl listn to m. 
Gr n Briad indul s in boot caturin. 
T ara of oratkn of Gr n Brid of 
C. Di Lai and Sri Om Prakas Cautala 
is not confind to Harana onl. Man ol



 fas. ra Pol Rforms  CHAITRA .  (SAKA  R. ra. PollRBfoms 

blonin to t Gr n Briad wnt to 
Allaabad also fromwr Sri V.P.Sin  
t rsnt Prim Ministr of t  countr 
contstd lction. Man ot rs wnt to 
Raastan and ot r lacs and t onl 
work Gr n Briad did was to rsort to 
boot caturin. Would ou call it a d moc
rac If d mocrac dos not suri wat 
would a n to t nation W will aain 
bcom sla s. Toda ou s ak in su ort 
of t m. If t r is no d mocrac all of us 
wo ar sittin r will not find a lac r 
and it will b difficult to imain wat kind of 
rsons will occu our sats. Asn CO
s»rAU ou cannot Imain t atrocitis 
committd in M am.

Mr. Cairman Sir I will not tak muc 
tim and will conclud witin  minuts. 
lctoral rforms ar ssntial to sa 
d mocrac but at t sam tim it is mor 
imortant to considr t mtods to b 
adotd for brinin about lctoral rforms 
in ordr to rsr dmocrac. Rcntl an 
all art committ was constitutd and tis 
mattr could b rsol d aftr oldin tor
ou discussion in tat committ.

Som tim back a lislation was 
nactd wic roids tat if a rson is 
found uilt of or is ot rwis inol d in 
boot caturin sould b dbarrd for  
ars. T lction Commission as admit

td tat Gornmnt macinr was usd 
for boot caturin in M am and t son of 
t Cif Ministr was inol d in stamin 
of ballt ars. H ordrd firin as a rsult 
of wic a numbr of ol wr killd. 
Souk  not b dbarrd for  ars ou 
talk of moralit but w r is t moralit Not 
n a word as b n uttrd b t Prim 

Ministr and Hom Ministr in tis r ard 
la aski takin an action aainst t m. 
Asn Cs»rAU

bdAi»fR

TH MINISTR O ST L AND MINS 
AND MINISTR O LAW AND USTIC 
(SHRI DINSH GOSWAMi Sir I will lik to 
onl oint out on tin tat tis owr of 
dbarmnt dos not rst wit t Gorn

mnt. T owr of dbarntnt coms onl 
aftr crtain conclusions ar drawn b t 
lction Commlssbn in an lctbn tition 
or trou a criminal cod.

b wAiws»rAR

SHRI BHAAN LAL Hon. Law Ministr 
I a not saki an suc tin t but kindl 
do isit tat lac. Assam is uit far off but 
Harana is r nar. Kindl a a isit t r 
s tins for ourslf and t n sa if I am 
wron.

bdAi»fR

SHRI DINSH GOSWAMI Sir. I am not 
makin an commnt I am onl ointin out 
tat t Gornmnt as no owr of d
barmnt. T owr of dbarmnt is onl if 
a cas is disosd of it r in an lction 
tition or trou a criminal cod. It will b 
dan rous to i t owr of dbarmnt to 
t Gornmnt bcaus in tat cas tat 
ma b usd aainst t olitrcal adrsar
is.

Tiransafon]

SHRI BHAAN LAL Mr. Cairman. Sir.
I will conclud in a minut.

So far as t  ustion of iin rconi
tion to artis is concrnd w souk also 
considr sriousl as to ow t numbr of 
candidats contstin lction could b 
rducd. Not onl t lction x nditur is 
a burdn on t candidats but undul lar 
numbr of candidats crat difficultis for 
t administration also. Durin last lc
tions I a s n tat as man as  
candidats wr contstin from on sat. 
ou can wll imain t diffkult facd in 
rintin of ballt a rs. It must b i n a 
srious tout. It is tru tat in d mocrac 
rbod as ot a rit to contst lc

tions and ou cannot sto anbod from 
doin so but crtainl t r sould b som 
ruls for iin rconition to a art. A 
minimum rcnta of ots sould b 
fixdforaartto t rconition. Int nd
I would lik to sa som tin about ind
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ndnt candidats. So far as t ustion 
of oldin lctions in Punab Is concrnd 
som iws a a ard in t  nwsa
rs and som olitical artis ar also 
d mandin lctions in t  Stat but t 
situatbn In Punab is so bad tat lctions 
sould not b ld t r as t. Unlss t 
situatbn imro s lctions sould not b 
ld t r. If lctions ar ld t r rit 
now t situation will dtriorat t r and 
t trrorists will com to owr wit t 
rsult tat nobod will b abl to li ac 
full in t Stat and t ol will start 
miratin from t r T rfor lctions 
sould b ld t r onl aftr t r is im
ro mnt in t situation.

SHRIPR M PRAD P (Nawada Mr. 
Cairman Sir wil w talk of lctoral 
rforms in tis d mocratic countr of ours 
w a to s w r w a rac d aftr 
so man ars of ind ndnc. Toda bullt 
as rlacd ballot and ballot is for sak of 
nam onl. Toda most of t ol t 
lctd trou t owr of bullt. W 
sould tink or t rasons wic ld to 
t rsnt situatbn. T ol wo b
li  in bullts wild owr. W sould brin 
about suc lctoral rforms tat criminals 
do not intrfr In lctions and t  ar not 
abl to t lctd to Assmblis or Lok 
Saba. W a to conskr suc a tin. In 
t r ailin conditbns w s tat on t 
on and t r ar ird rsons wo l 
in t  ictor of tir candkat b stamin 
t ballt a rs and on t ot r and t r 
ar rsons wo want tat lctbns sould 
b conductd in a fair mannr. I am sorr to 
sa tat undr t s circumstancs t 
work wic cannot b candid out in olic 
stations is ot don trou courts. Simi
larl if stamin of ballt ars is not os
sibl trou oondaism t rsidin offi
crs and is tam is won or and bous 
otin is don at nit or durin t da tim. 
I can i ou on xaml.

Suc a tin was notbd in on of t 
Assmbl s mnts of t constitunc from 
w r I a b n lctd. T S.P. imslf

a r nddt culrlt. I am rsntin tis 
fact bfor ou. In t s circumstancs w 
a to ol a wa trou  wb fr and 
fair lctbn coub b ld in a acful 
atmos r. W do not sa tat ol of a 
artbular art adot conut ractbs. W 
do not bli  in it. If w t an o ortunit 
w will also do it ot rs can also do it 
w n r t  t an o ortunit. W fl 
tat ol of ail artis a ass mbld 
r to consbr was and mans to c ck 
tis comit ractic in lctbns. Som ol 
a su std tat bntit card soub b 
issud. Can fair lctions b b onl b 
issuin idntit cards I a m doubt about 
it as I sab arlir if t  intntion of t  staff 
on lction dut was malafid t  woub 
manour otin in faour of tir candi
dat inorin t idntit cards. To aoid it 
arran mnts for doubl ot soub b 
mad w rb a otr sould b i n a 
ballt a r in adanc wb  ma carr 
wit im wil oin to cast is ot and t 
Prsbin officr sould rturn it aftr uttin 
is sinaturs. In tis caitalistic sst m 
tis could b an altrnati. How r ro r 
otin cannot b nsurd n undr tis 
mtod bcaus ol bbnin to wakr 
sctbns Harians and Adiasis ar not al 
bwd to com out of tir ouss to cast 
tir ots. Onl tos wo wild lati or 
muscl owr would b abl to cast tir 
ots. T rfor s cial anan mnts 
sould b mad for t m. Boots soub b 
st u if ossibl at t lacs w r ol 
blonin to wakr sction li in lar 
numbr so tat t  could cast t ir ots.

ust now Sri Adani su std imo
sition of nalt on t otrs wo abstain 
from otin. I do not ar wit im tat 
nalt of Rs.  soub b car d from t  
rsons wo do not cast tir ots. In tat 
cas it woub not b calld an lction. Wat 
will a n If all t candbats a a 
dubbus ast Harians Adiasis t Rs.  
aftr workin t  wol da and t da on 
wb  as to o for castin ot ownrs 
inariabl i t m work for tat da. On 
tat artbular da t  na t  labour
rs on tir own f ib sain tat tir is a bt 
of work to b don. xrcisin ons fran
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cis mans xrcisin t  rit to ot in 
faaour of t  candidat of ons coic. It 
dos not man castin our ot undr cor
cion or rssur. I bli  tat w a 
crtain rits as t citizns of a d mocractic 
countr and it is t  dut of t  Gornmnt 
to nsur tat w ar abl to us tos 
rits. As comard to ducatd abstainin 
from t  xrcis of t ir francis bttr 
ar t illa rs wo ar k n to xrcis 
tir rit. T lctoral rocss sould b 
fair and. rit from t l l of t lction 
commissionr to t  l l of tos wo 
mana t  ollin boots imartial r
sons sould b d utd wit a iw to n 
sur fair lctions. T r sould b a roi
sion of unis mnt for tos wo ar found 
uilt of committin Irr ularitis in tis r
ard. Onl t n can w nsur t fr and 
fair lctbns. Constituncis in t ill aras 
a b n dlinatd on t basis of t 
lowr dnsit of oulation In t ara. But 
t constituncis in t dsrt aras lik 
Bikanr and aisalmr ar n bi r tan 
tos In Harana. Punab or Krala. T s 
aras a to b rotctd aainst floods as 
wll as drout. But tat r critrion of 
oulatkn as is alicabl in t cas of ill 
aras from w r r rsntati s ar 
lctd on t basis of t low oulatton 
sould b mad alicabl n in t cas 
of dsrt aras. As r ards t r aration 
of Parts list of candkats. it can also b 
r ard in a bttr wa if it is also basd on 
t factor of ublic awarnss. At t  mo
mnt all t  artis can do tis muc. Tr 
sould b it r a c ck on t lar numbr 
of ind ndnt candidats wo com for
ward to contst lctbns or t  souki not 
b albwd to contst lctbns. T  will 
t n b comlld to contnt t lctbns 
undr t bannr of a olitical art. As ou 
a runt bll. now Icondud m s .

SHRIHUKUMD O NARAAN ADAV 
(Sftamari ust now on. Sri AdanI as 
mo d is Rsolution. T r is diffrnc 
btw n wat w rofss in t  ubib out 
sb tis Hous and wat w actuall sa 
r as t  mmbr of t Hous. T issu 
of ltoral rfonms as b n raisd r 
tim and aain but t r as b n no im

ro mnt in tis r ard tHI now. tt is for bn 
tat a ob is bin raisd in tis r ard and 
arfiamntar discussions ar ld on tis 
issu in t ast committ s a also 
b n a ointd to r ort on t  rforms but 
to no aail as it as not brout aixut a 
can in t lction rocss. Som ol 
sa tat a artbular ladr ad raisd tis 
issu of lctoral rforms. But on. Sri 
Kalnat Rai. I am a witnss to t  nts 
durin t  strul for a socialist structur in 
tis countr. It was in tos das tat lat Dr. 
Ram Manoar Loia ad ffrst raisd t  
issu of lctoral rforms. W n r  
raisd t basic issus  was lablld as a 
lunatic b t intllctuals of tis countr 
wo trmd it somtin imractbal. Lat 
Dr. Loia was for somtim a M mbr of tis 
Hous. Toda t ntir countr is clbrat
in is birt annirsar. Dr. Loia ad raisd 
t s issus in tis Hous and w n a 
rson talks of t uliftmnt of t  oor and 
t wakr sctbns or brinin about a 
radical social can   is calld an ccn 
trb. How r  woub lik to sa tat lc
toral rforms a not k n brout about in 
tis countr bcaus of t fudal caractr 
and dictatorial and dnastb comosition of 
olitbal artis in tis countr. T s oliti
cal artis a on t m t ffct of narrow 
mindd and ractionar l mnts. ou ma 
sa tat ou ar a olitbal art wit a libral 
outlook t n ow could ou b lablld as 
ractionar. Anbod can sa tat. But lt 
m xlain t manin of bot t trms 
actbn and raction. In t  words of m 
Gurui. and actbn Is an act wic is don b 
an indibuai on is ownw ras raction is 
an act wb is don in rsons to an act 
don b anot r indiidual and w n w 
co t  actbn of an indiidual it is calld 
imitatbn. I was listnin to on. Sri Baan 
Lai wo was talkin of moralit. H ma talk 
lik tat but is ositbn is similar to tat of 
Kama in Maabarata. wos carbts w l 
ad bcom ammd and Aruna ad startd 
sootin is arrows at t dfnclss Kama. 
At tat nfiomnt Kama ad inuird xf Nm 
about is sns of damia and an. T n 
rfrrin to an arlir oocassbn Arun askd 
im as to w  ad not actd accordin to 
tat danna. To tis ustbn Lord Krisra
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rlid and Aruna ircd is arrows into 
t bod of Kama Similarl t on. Mm
br is talkin of moralit I On an arlir oocas 
sion.  was t Cif Ministr of Harana 
and ad dfctd from t  anata Part 
alonwit is ntir Cabint. W ad b 
forot is manin of Darma onst 
caractr dcnc and alus on tat oc 
cassion Still ou talk of moral alus Kabir 
ad also said tat Darsan Kama cai 
to daran Manat rai  daran min laaa 
kaai to daras kaan s aai Onl tos for 
wom d mocrac is a wa of lif ma a 
a moral autorit of u oldin t caus of 
d mocrac alus. Suc rsons will not 
sitat to sacrific tir li s bfor allow
in t d nration of d mocratic alus. 
Onl a man wit tat l l of coura can 
st r trou wil u oldin t caus of 
d mocrac and tak is countr a ad on 
t at of rorss. But a slfcntrd rson 
can n r b t saiour of dmocrac. So 
t s ar t factors tat a amrd t 
wa of rforms in our lctoral sstm. If 
lctoral rforms ar brout about t n I 
can sa wit surt tat    of t 
on. Mmbrs wo a b n lctd to tis 
auust Hous will not b abl to t lctd 
aain. Instad farmrs labourrs rasscut 
trs and cow rds will b lctd as t 
r rsntati s of t ol to t Parlia
mnt. If Srl Om Prakas Cautala cannot 
t lctd to tis Hous from Ma m t n 
Sri Rai Gandi too cannot b lctd from 
Amti. Tll us if t r is na oint of moralit 
in it. If an incidnt as occurd in Ma m 
t n t  anata Dal... Asn Cs»rAU

SHRI BHAAN LAL Mr. Cairman Sir 
I am on a oint of ordr. irst tin is tat  
as mad rsonal r marks about m and 
on. Sri Rai Gandi. Two ars back tis 
r rson wom t  on. Mmbr as 
acctd is ladr was in our art. Now 
tat  as startd warin a r n turban 
 as bcom an onst and nobl man. 
And as r ard Sri Di Lai  sould b 
awardd Padmasr for canin is lo
alt a numbr of tims. Barrin  rsons 
t r is no rson in tir art wo as not

can d is ioatt at last  tims. lc
tions In Amti a b n fair... fsn Cc 
s»rAU T s is no oint in makin baslss 
stat mnt in t Hous. H as rfrrd to 
Amti and commntd on on. Sri Rai 
Gandi. Dos anon about t  sacrifics 
on. Sri Rai Gandi as mad Nolxxi 
can fort t  sacrifks mad b is famil.

idAi»fR

MR. CHAIRMAN Plas rsum our 
sat. A snbr Mmbr cannot ust stand u 
lik tis and dlir a s c. T r is no 
oint of ordr.

b wAiws»rAR

SHRI HUKUMD O NARAAN ADAV 
Mr. Cairman Sir a rs ctd ladr of t 
Conrss Part as b n t Cif Ministr 
of a Stat. I would lik to ask im as to ow 
could  a b n t Cif Ministr of a 
Stat lik Harana w n  dos not know 
t manin of a oint of ordr T  talk of 
r n turbans rd turbans or of wit cas 
but suc tins do not mak a rson r
formist. How r I am narratin a fact i.. 
t actual situation. Tat is w I a said 
Darsan Kama cai to daran maanat 
rai  daran min laaa kaai to daras 
kaan s aai. W n our own fac is 
blacknd ow can ou s a clar ima of 
ourslf in t mirror. irst clan u our 
fac and t n talk of d mocratic alus.

I was uttin a ustion as to wat ar 
t main im dimnts in t wa of lctoral 
rforms T r ar tr im dimnts firstl 
t fudal outlook scondl t  us of 
mon owr in lctions and tirdl want 
of sns of ddication amon ol for 
kials and alus. T ntir structur of our 
olitkal sstm in India is suc tat it dos 
not allow for a trul d mocratk sst m of 
Gornmnt for tis countr.

If w want to d k rall a tru 
d mocratic st u In tis countr t  Go 
rnmnt will a to r rsnt t  maorit of 
t ol and tat bin t cas  r 
cnt of t lctd r rsntati s wilt b
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from villages, because 80 per cent of the 
country's population lives in villages and 
represents those poor nfiasses of this coun­
try who cannot afford even proper food, cloth 
and shelter and lack in the modern ways of 
living. As such they cannot be adjudged as 
the civilized people on the basis of the afore- 
said criterion of falsehood of modern life. So, 
you do not want to change the character of 
this country by electing your representatives 
from that section of the society, who have to 
live without food and cloth. That is why you 
do not want that such representatives should 
come here. So, I am saying that if we want to 
bring in a change, we should change the 
society. Shri Pradeep has just suggested 
that they should be issued identity cards. In 
this way reforms can be brought about in the 
electoral system. Some Members have 
suggested that votes should be cast for the 
parties which will in turn send their represen­
tatives on the basis of the percentage of 
votes cast in their favour but so far as the 
very set up of political parties is concerned, 
I think there is no political party which allows 
a dedicated labour, grass root level worker 
or farmer to emerge as a candidate of the 
party. His name will never appear on the list 
of candidates. No doubt such lists will be 
prepared one after the other but as soon as 
the name of an influential candidate appears 
on the list, he starts thinking that only such 
candidates should be given priority who could 
place him in a secured position. Such per­
sons or leaders who take care more of their 
political stability weaken the very fibre of 
democracy. Such a thirst of power brings in 
the degeneration of democracy. Only the 
selfless work will strengthen the roots of 
democracy.Only then, the reforms can be 
brought in the real sense of the term. Until 
the leader, rises above all these things, no 
reform can be done. So, in the end, I will 
conclude with the following words of Tul­
sidas:

“Mo/? ¥wHwi /KwSf»A Hw$ Lrriw’

Today, one has no love for democracy or for 
the country, but it Is for one’s own position. 
p>olitical power, caste and community. So,

we have not been able to bring any reform in 
the electoral process. I would like to see that 
a Committee is constituted to give its eug- 
gestions in this regards. Our Gk̂vernment in 
genuinely interested in bringing alsout a re­
form in the electoral process and there shouki 
be reforms in the electoral system.

bdAhi»¥fR

SHRI T. BASHEER (Ohirayinkil): Mr. 
Chairman, thank you for giving me an oppor­
tunity to participate in this discussion. The 
subject matter of this Resolution moved by 
Shri Advaniji is of great importance espe­
cially in the context of recent happenings in 
the Assembly election including what hap­
pened in Meham. Our Bhajanlaiji said about 
that. I do not want to repeat it.

We are all proud that in India we have a 
strong democratic system and we must be 
grateful of our national leaders. We must pay 
tributes to our architects of the nation and of 
the Constitution for having such a strong 
democratic system, in many parts of the 
world, the system of democracy is vanish­
ing, diminishing and dictatorial rulers are 
coming in. Military rule is coming in. But in 
India, for the last 42 years, after independ­
ence, we could be proud that the roots of 
democracy are deep and we shouW con­
gratulate the previous Government, Pan- 
ditji’s Government, Indira Gandhi’s Govern­
ment and Shri Rajiv Gandhr s Government 
and our other leaders. Especially when we 
look at the recent happenings in the world, in 
the neighbouring cournrjGs and, of course, to 
our Marxist and Communist friends I should 
like to say that, events in the East European 
countries and, of course, in China even, the 
slogan rose for democracy and for multi­
party system. The countries alt over the 
world look to India for the real content of 
democracy and the experience of India and 
to take lessons from us. We had gained lot of 
experience. We had coalition Government. 
We have a minority Government. We are 
having a new experience here, a Govern­
ment which has no people’s mandate. Of 
course, this Government has no people’s 
mandate.
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DR. RAM CHANDRA DOM (Birbum 
W

SHRIT. BASH R I will tll ou. ou 
a no maorit. Tis Gornmnt as no 
maorit.

DR. RAM CHANDRA DOM Ha a 
ot of confidnc.

SHRI T. BASH R I wil tll ou.

DR. SHAILNDRANATH SHRIVAS 
TAA (Patna I am on a oint of ordr. T 
on. Mmbr sas tat t Gornmnt as 
no maorit. T Gornmnt as ro d its 
maorit. Pras ou man tat anata Dal 
is not ain t r uird maorit.

MR. CHAIRMAN It is crtainl a minor
it Gornmnt.

SHRI T. BASH R Ma I r at In 
t words of Sri Viswanat Prata Sin 
imslf it is minorit Gornmnt su ortd 
b ac maorit artis. Wat I man is t 
ol n r isualisd suc a Gornmnt. 

T  n r wantd suc a Gornmnt. If 
t  wantd suc a Gornmnt t  would 
a otd for tat. Hr t r is no suc 
Gornmnt. Tis Gornmnt is t cra
tion of t ladrs wo cam r for tir 
ndaours for tir rsonal ndaours 
and for tir olitical ndaours. Notin 
mor tan tat I would not lik to o furt r.

Wat I said was tat w ad so man 
x rincs in t ast. Of cours t r ar 
waknsss in our sstm. But I will not 
ar wit Adanii tat t r sould b a 
fundamntal can. undamntall I tink 
our dmocatic sstm is corrct. But t r 
ar som waknsss. T r ar sortcom
ins. T r ar lass. So w a to rctif 
t m. All t s ars w a b n trin to 
strnt n tis sstm. W a b n trin 
to strnt n tis sst m. W a b n 
trin to rctif our waknsss. W know 
tat t rious Gornmnt add b 
Sri Rai Gandi did two rat tins... 
kAsn Cs»rAU

Plas listn to m. ou can a our

sa latr on. Now I com to m oint. T 
r kus Gornmant dk two imortant 
tins to strnt n our d mocratic sst m. 
W a b n tim and aain discussin 
t lctoral rforms r i was tllin tat 
t r bus Gornmnt dki two imortant 
tins. Wat wr t  T first tin tat 
it did was brinin a lislatkn to sto dfc
tions. Tat was a maor issu. It is Sri Rai 
Gandis Gornmnt wic brout for
ward t  AntiDfction Bill for curbin d
fctions. W must conratulat Sri Rai 
Gandi and is Gornmnt for brinin 
forward suc an imortant lislation durin 
t last Lok Saba. T nxt oint is tat w 
a b n discussin about t  lctoral 
rforms in tis Hous. r sction of tis 
Hous as also t ol outsid tis Hous 
blonin to r sction dsird tat w 
sould rduc t otin a and it sould 
b . Pol flt tat w sould brin t 
out of tis countr t oun blood of tis 
countr to t mainstram of d mocrac in 
ordr to strnt n tis d mocratic sst m. 
It is Sri Rai Gandi wo did it. It is t 
rious Gornmnt wic did it. W a 
t otin rit to t  ounstrs of  ars 
a.

SHRI SATAGOPAL MISRA (Tamluk 
Tis Hous a it.

SHRIT. BASH R It is bcaus of Sri 
Rai Gandis initiati. It is bcaus of t  
Conrss Parts Initiati. It is w wo 
mo d tat Bill... Asn Cs»rAU Of cours 
 ar tat tis Hous in its wisdom a 
tat rit to t ounstrs. So two maor 
tins wr don b t r bus Gorn
mnt add b Sri Rai Gandi. I am 
roud to b a art to it in t last Lok Saba. 
Of cours som mor st s would b nc
ssar and t  wouk tak mor st s. 
Aftr comin to owr tis Gornmnt is 
trin to find out som masurs for imro
in tis sstm. T  ar oin to tak 
masurs for t rf ormatkn of t  lctoral 
sstm in our countr. T  a consti
tutd an AllPart Committ for tat. I wl
com it. Lt us s wat t  ar oin to do 
wat t  ar oin to contribut and wat 
rsults t  ar oin to aci . R ardin 
issu of otoidntit cards rbod as
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said it. T r ar no two oinioris about tat. 
T r ar no diffrncs about tat. T r is 
nar unanimit In tis issu. Wat I would 
lik to sa is tat w sould tak st s at t  
arlir sta s and not on t   of lc
tions. Our fforts will not matrialis b
caus a lot of fforts is r uird a lot of 
financ is r uird. So w a to start now 
itslf as far as issu of otoidntit cards is 
concrnd. rbod ar s to t  su 
stfon of issuin otoidntit cards. T 
otoidntit cards will sr ot r ur
oss also. T  will b multi uros cards 
bcaus w can us t m for ot r ur
oss also. T rfor uttin som mon 
in tis ntur is dfinitl usful for t 
ol of tis countr. I also lik to add r 

tat tis sc m of issu of idntit cards 
was introducd in t Sikkim lction. To m 
knowld  it was a succss. And aain it 
was trid in Naaland and Maniur lc
tions. T r also it was a succss. So tat 
could b a ood roosal. ou can acct 
tat.

I com from Krala. T bootcatur 
in and all tat is not a common nomna 
t r. But our CPM Is r x rt in bous 
otin. W ust ad a b lction. M col
lau Sri Rams C nnitalawas r r
sntin tat constitunc. W n  cam to 
tis Hous  told us about tat lction 
am about tat bous otin.

Asn Cs»rAU

SHRI T.BASH R Wat a nd in 
M am T  talk of alu basd olitics 
alu basd olitician. Wat a nd 
t r Our Baan Lai i said tat som tam 
sould b snt to M am. W sould suc 
a tam b snt An on. Ministr Sri Ait 
Sin ad on to M am. Wat did  sa 
H said War a nd In M am is a 
murdr of d mocrac. Tat is wat ad 
a nd. Tat is wat Mr. Ait Sin said. 
Tat ma b t rason for is bsin t ob 
in t anata Dai Part.

AsnA Cs»rAU

MR. CHAIRMAN Com to t oint.

cCT i Drc C T »»o n»n uNNncCT i Drc C T »»o n»n uNNn 
w»SnAH(.U ».s uNUA Nn(.U NAtL uOw»SnAH(.U ».s uNUA Nn(.U NAtL uO 
nNSSOsnNSSOs

Anot r tin is about t  lctbn 
x nditur. rbod knows tat lction 
is a costl affair. Common ol cannot 
afford it. Adanii askd w t r it was os
sibl to a a Stat fundin. M r ust to 
t on. Ministr is tat w souki do som
tin. Ot nis It will soil t  wol lc
tion rocss. W souk find out som was 
and I tink t Stat fundin is ossibl. W 
must ut our mind to it and find our som 
masurs for tat. Gornmnt must find 
out som was for tis Stat fundin. I a 
som mor oints to sa. But t r is a 
sorfa of tim. So I conclud m s c.
I tank ou for iin m tis o ortunit to 
s ak. Tank ou.

b wAiws»rAR

SHRI RAMASHRA PRASAD SINGH 
(aanabad Mr. Cairman Sir I would 
also lik to xrss m iw durin tis 
discussbn on t rsolution mo d b t 
larnd mmbr Sri L.K.Adani.

irst of all I would lik to submit tat it is 
t most o ortun momnt for rforms in 
t lctoral sst m. In cas w do not brin 
an can in it it will a an adrs ffct 
on t unit and int rit of tis countr 
bcaus r w a adotd t  sstm 
of d mocrac and r rson as ot is 
olitical rits.

Mr. Cairman Sir w all a b n 
lctd to tis Hous trou t rsnt 
lctoral sstm onl. S ral

 H H

Mmbrs a xrssd tir iws 
r toda. All tis discussion wb is oin 
on r Is not a url acadmic but klol 
o basd discussbn and as lon as w 
continu wit t s narrow olitical consid 
ration unit of t countr can not b main
taind. Our on. Mmkr Sri Hukumdo 
Naraan as ritl said tat tis a fudal
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istic idaolo. T ustion is ow to sa 
t  countr and k  and d mocrac ali  
so all t mmbrs wo ar rsnt r 
Irrs cti of tir otiticai affiliations sould 
tak it as tir dut to mak a unanimous 
d mand fr suc rforms. No doubt irr u
laritis a b n committd in t lctions 
wic ad ld us to rsnt stat of affairs. 
Had t r b n no suc irr ularitis ow 
would a suc rson b n lctd as t 
Mmbr of tis Hous wo ad onc i
ackd t aircraft. How was it don and wo 
did it n ds no laboration. How r t 
ustion rmains as to ow suc rsons 
ar ttin lctd. Aftr ail wat ar t 
undrlin rasons. T rason is tat t 
sst m as b n riddld wit man sort
comins Mon and muscl owr ar 
contributin to it toda. Particularl I would 
lik to sa about tos wo wr in owr for 
t last  ars. Durin t lctions of 
 t r wr no suc irr ularitis. But 

w n t  startd losin round t  wr 
lft wit no otion xct to us muscl 
owr to stick to t sat of owr in tis 
Hous. T  car a fi for t countr. It as 
no manin for t m b it t ustion of 
M am or anwr ls. W a b n 
lctd trou tis lctoral rocss and 
r rsntati s of t ol w com to 
tis auust Hous to r rsnt r rsnt t 
countr not to r rsnt t artis. If 
somon s aks about ort ot rs also 
s ak on t sam issu. I would tik to 
r ust ou to act on t su stions ou 
a rci d.

. rs.

DR. THAMBI DURAI »A sfn ufw»R

T r sould b rforms in t lctoral 
sst m toda. Our art as alwas main
taind tat t r sould b sstm of roor
tional r rsntation. T n t r will b no 
tussl on t basis of cast. Instad t r 
will a contst on t basis of smbols and t 
winnin art will dcid its candidats on 
t  bas of rcnta of ots it as won. 
W can acct t su stion of Sri

Hukumdo uto an xtnt but it cannot b 
so in rbods cas.

As w ar bound b our art oranisa
tion in wic w a full fait tat it will tak 
udkkus dcisbn In tis mattr. How r I 
would lik to submit tat st s sould b 
takn to r mo t  drawbacks In our lc
toral sstm. To m iw introduction of 
idntit card to otrs would o a lon wa in 
rootin out t il of boot caturin and 
bous otin. Now wol illa  is im r
sonatd and bous ots ar cast. Wit t  
introductbn of idntit cards tis could b 
c ckd as so lon as idntit card oldr 
rmains in is om is ot can not b cast 
b anot r rson. At rsnt mon owr 
las a rat rol in t lctions and t r 
a b n instancs in wic som candi
dats a s nt mon to t tun of Rs.  
to  laks or n Rs.  million on tir 
lctions. Aftrall wat Is t loic bind it 
tat a rson wo fi ts lctkn in t nam 
of snin t nation s nds crors of ru s 
If t  rsnt Gornmnt rall considrs 
itslf to b a rorssi and a custodian of 
common mans rits it sould ordr n
uir into t assts of all rsons wo wr 
or ar t Mmbrs of tis Hous so tat it 
could b known as to ow muc mon as 
b n mintd b t m or ow muc mon 
as b n d ositd outsid t countr. 
Tis as ld to t corrution in t admini
stration and all tis is du to of our fault 
lction sstm. M am issu is bin raisd 
wit all iorousnss tat a lot of irr ulari
tis and bunlin a b n committd t r. 
But tir art at last as sown coura to 
acct tis fact. It is also no lss sinificant 
tat t incidnc of M am as com undr 
s r criticism from t Prim Ministr and 
t lction Commission also but wat ad 
a nd in Amti nobod in t  Con
rss Part as coura to criticiz it. T s 
tins wr startd in tir tim onl and 
t  sou W tink onstl in tis connction. 
T scond tin I would lik to ask as to 
wt r t lctions wr ld anw r 
undr curfw Muzzafarur was undr t 
curfw on t da of lctions and Sri 
Baanlali and all t on. m mbrs of 
Conrss Part also admit tis fact so a



453 Rbs. m. PoUR&hrms  CHAITRA 2. 1912 (SAKA)  R0S. re. Poil Reforms 454

survey should be undertaken In this connec­
tion. I was an eye witness to the incident 
taken place in the Ghosi Assembly Constitu­
ency in Bihar in which a Police Sub-inspec- 
tor, An Asstt. Police Sub-inspector and the 
bodyguards of the candidate of the Con­
gress party were arrested red handed by 
Shri Manohar Ram, D.S.P. and the 
B.S.F.personnel while they were resorting to 
gun shots in favour of the congress candi­
date. A large number of arms and ammuni­
tion and bombs were recovered from their 
possession. These people get elected 
through such tactics and that is why we are 
not getting true representation of the people 
in the Lok Sabha. All such incidents which 
are taking place either in Punjab or in wO
¥fL»$ or in Mizoram are the outcome of the 
misrepresentation of the people.

This is a hard fact. If this Government 
thinks that it will complete its full five years 
terms with the help of one or the other 
dramas; then they are mistaken. This sort of 
drama is not going to help them for long. In 
their zeal for mutual infighting, they are play­
ing with the nation as children play with a toy. 
They are hardly concerned for our people 
who are reeling under poverty. They are 
better occupied with their internal bickering 
and fighting. They don’t have courage to 
face the people of our villages who are 
deeply agitated and are making open show 
of their anger. Therefore, I would like to 
submit that when such incidents take place, 
people of villages also take note of them and 
the situation assumes serious proportion 
and becomes out of control. Therefore, it is 
essential that the election system, which is 
vital for a democracy, should be reformed at 
the earliest. With this, I conclude.

b8$wA¥iws»rAR

DR. SHAILENDRANATH SHRIVAS- 
TAVA (Patna): Mr. Speaker, Sir, India to the 
largest democracy of the world and elections 
are the very basis of democracy. This motion 
has been brought forward to bring about 
certain reforms in our electoral system. It is 
very important from the point of view of 
democracy as well as the future of India.

How much importance we are going to it is 
evWent from the thin attendance In the House. 
Be it members of the ruling party or the 
opposition or the people sitting in the gallet* 
ies it seems that we are interested in merely 
having a discussion on the electoral reforms 
but are not at all serbus about its proper 
implementation. It is definitely condemnable 
that we do not show any interest in discuss­
ing it. If we want to safeguard the democracy 
we should give due importance to this dis­
cussion and extend constructive sugges­
tions to make the electoral system of India 
more effective. Where does this election 
process start from? If the electoral system 
gets polluted then it will in turn polute the 
entire democracy. We can always prepare a 
scheme and spend millions of rup̂ees to 
clean the polluted Ganga but once the entire 
democracy and the system gets polluted, 
the damage would not be undone even if 
billion of rupees are spent.

The process starts with electoral rolls. I 
do not want to go into the details. Hon. Shri 
Advani has mentioned about de-limitatior 
and I fully agree with him, though it is an 
altogether different issue whether this con­
stituency will be reserved or that and whether 
the area would be fifty square kms. of fifty 
five square kms. Now I want to draw your 
attention to the way the electoral rolls are 
prepared, on basis of which the elections are 
held.

Today if and enquiry is conducted at any 
level, then you will find that more than ninty 
five percent of the electoral rolls are either 
incomplete or incorrect or misleading. Thou­
sands of names are either added to or de­
leted from the electoral roils at one’s own will 
in various streets and colonies. Although, 
sometimes it is done by mistake but we all 
know it that mostly these changes in elec­
toral rolls are politically motivated. The rea­
son for this is that the tedious job of preparing 
electoral rolls is allotted to the low paid 
employees and teachers, particularly pri­
mary school teachers. Besides, adding or 
deleting any names is not a punishable crime. 
Preparing electoral rolls is the most impor­
tant work and the fore most step of electoral
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system. Persons preparing electoral roll know 
it very well that so and so person is fighting 
the Section from a particular constituency 
and they deliberately leave his name. After­
wards, it becomes very difficult to get the 
name added to electoral rolls. The proce­
dure of getting one's name included is very 
difficulty and there are many instances that 
a number of important personalities were 
deprived of their candidature only because 
their names were not there in the electoral 
rolls. The vice-Chancellor of Bhagalpur 
University Dr. Toheed was given Congress 
party ticket by Dr. Jagannath Mishra the 
former Chief Minister of Bihar who is known 
for his shrewd political moves. But Dr. Toheed 
could not fill up the nomination form because 
his name was not on the voters list of 
Bhagalpur, Just now Shri Hukumdeo Nar- 
ayan Yadav said that educated people donot 
go to cast their votes and that is why we are 
compelled to elect a different kind of Govern­
ment. I am citing an exampleThe names of 
eve educated people are not included in the 
electoral rolls and this is because it is not a 
punishable crime. Mr. Speaker. Sir. I would 
like to demand that it should be the foremost 
responsibility of the returning officer to bring 
out a correct electoral roll and if any error is 
found in it, the returning officer whether he is 
district commissioner or S.D.O., should be 
punished without fail.

Until the electoral rolls are corrected, 
the elections will continue to be unfair.

There is also a proposal to issue identity 
cards. The government might find it to be a 
very expensive exerciser while starting the 
process of issuing identity cards afresh. It 
will be an object of ridicule for several of our 
friends including Shri Kalpnath Rai. They are 
the people whose photographs are shown 
on the televisbn and published in the news­
papers daily. They will never appreciate the 
very idea that a commonman’s photograph 
should be displayed in the ration card. 1 may 
tell you that even today ratton cards are not 
available with most of the people especially 
those living in rural areas. I, therefore, want

ne»n Ve(LO SONSLO 0eNAt8 uO SHN:(sOs H»n(N.ne»n Ve(LO SONSLO 0eNAt8 uO SHN:(sOs H»n(N. 
w»Hs0 lNH •»t(.U uNne O.s0 •OOnd neOo 0eNA’w»Hs0 lNH •»t(.U uNne O.s0 •OOnd neOo 0eNA’ 
»L0N uO »LuVOs nN n»tO neO H»nnN. w»Hs0»L0N uO »LuVOs nN n»tO neO H»nnN. w»Hs0 
»ll(jOs V(ne neO(H SeNnNUH»Se0 nN neO SN(Ln.U»ll(jOs V(ne neO(H SeNnNUH»Se0 nN neO SN(Ln.U 
LjhNne0 nN OjOHw(0O neO(H sO•NwH»n(w L(UlnnO4LjhNne0 nN OjOHw(0O neO(H sO•NwH»n(w L(UlnnO4

i wouki tike to make yet another submis- 
sbn. As per present practice, a Returning 
Officer has l̂een empowered by the Election 
Commission to reject as many as 10 nomi­
nations out of total of 20 nomination filed. We 
cannot say anything whether the grounds on 
whbh the nominatk>ns were rejected were 
valid or not, but one thing is certain that the 
Returning Officer has got the powers to 
reject anybody’s nomination. Thereafter the 
elections are hekl. Then the person whose 
nomination papers were rejected may go to 
the court and file a case. The law of the land 
provides that in such an event the election of 
the person who wins the election will be 
declared null and void. The decision to reject 
the nomination papers was taken by the 
returning Officer but it is the person wining 
the elections who receives the punishment 
though he is no way involved in accepting or 
rejecting the nomination papers.

I am reminded of the caption of an old 
cartoon published in the Dharmyug whrch 
said that some ‘Ram Swaroop’ Committed 
the theft but it was 'Phaiswaroop* who was 
apprehended. If a situation like this emerges 
in which the Returning Officer commits the 
mistake and the winning candidate Is pun­
ished, naturally everybody will suspect the 
wisdom of the Election Commission. If the 
Election Commission is, really a permanent 
body, it must have its permanent offices in 
each State. Right now, its position is really 
funny. What happens actually is that at the 
time of the elections, offices are opened in 
the camps for about 5 days only. The officials 
work round the clock. Even then it Is not 
possible on their part to dispose off all the 
cases in a proper way for want of sufficient 
time. Therefore, permanent arrangements 
in this regard should be made throughout the 
country and so far as Bihar is concerned it 
should be done immediately. Discussion on 
Meham abne has taken a bt of time of the 
House. If we take up a full debate on elec­
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tions in Bihar, it wit! swHn much more time.

Some reform should be made in the 
process of nomination so as to reduce the 
number of unattached legislators and Mem­
bers of parliament. Finally, I would like to 
make a submission whtoh many of my friends 
in the House including my party colleagues 
might oppose. My submissbn is that when 
advocates, doctors professors and several 
other categories belonging to the salaried 
class have been permitted to contest elec­
tions why not the Government employees 
getihe same opportunity? How for is it true 
to say that only because they are Govern­
ment employees, they have no plans, they 
are not concerned for the country and they 
have no dreams. A large number of highly 
educated and sensible people cannot con­
test the elections only because they are in 
Government sen̂ice. If they are given this 
chance and consequently they win the elec­
tions, they should be relieved of their duties 
in the Government. But if they are not given 
this opportunity, it will be a great injustice to 
them.

Now I would like to make my final sub­
mission. I call upon all the hon. Members 
present in the House to seriously think over 
the measures as to how to reduce the num­
ber of criminals entering the election arena. 
Today such a situation has emerged in Bihar. 
The hon. Prime Minister was informed by 
some people in writing that some criminals 
had been givdn tickets by the Janata Dal in 
Bihar and, as such, he shouki not come for 
election earing. He was pained to hear this 
and felt ashamed to say that if such people 
have been given party tickets, it is the people 
who will deckie their fates. I do not say that 
this charge is applicable to Janata Dal only. 
There are other parties also which have 
given party tickets to criminals. When people 
raised their vok;e against this move, they 
were pacified with the bgic that a person 
whose offence has not been proved in the 
court of law is not a criminal and JJ such time 
he oouki be given a party ticket. In this way, 
there were 193 candkiates in Bihar put up by 
varbus parties for the electtons against whom 
cases of murder, daooity, abduotbn. rape

have been registered or were under trial in 
the oourts. Because their offence couki not 
be proved, they 9r)  become candMates 
for the electbns. But I know that even the 
courts do not establish charges against the 
persons who win the electbns, because 
there people can influence the circum­
stances.

Mr. Chairman. Sir. through you, I woub 
like to make an appeal to the Electbn 
Commission to take stringent measures so 
as to curb crimlnalisation of politics and 
debar the criminal elements from filing 
nomination papers in the elections. Other­
wise, the people of this country will loss their 
faith in the elections. People openly say that 
if today Mahatma Gandhi were to contest the 
elections in Meham, he would have bst his 
security deposit, if even Dr. Rajendra Prasad 
were to contest the elections in Bihar today 
under the present process of elections, he 
would have bst his security deposit. It is 
therefore, necessary that reforms should be 
made in the election process, if the Govern­
ment wants the people's confidence in 
democracy to be maintained.

bdAhg»¥fR

SHRI MANDHATA SINGH (Lucknow):
I rise on a point of information. I do not know 
what IS the procedure adopted here on the 
non-official business days. I myself sent you 
my slip round about 12 O’Clock and I can see 
with my own eyes people approaching you 
personally and their names being called out.
I have had enough CwnA9nttt*eAsn$$ECs»rA¥}

MR. CHAIRMAN: You cannot cast 
aspersbns on the Chair like that. You may 
have yourown objection, but I wanttotell you 
that I am not just entertaining the slips like 
that. We call the Members in the order as the 
slips are received.

SHRI MANDHATA SINGH: Can you 
assure me that some Members gave their 
name before I sent my slip?

MR. CHAIRMAN: That I do know; I will 
find out.
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SHRIMANDHATA SINGH It is a sri
ous mattr and I lod m srious rotst.

MR. CHAIRMAN It Is t rroati of 
t  Cair to call t Mmbrs. Tr is no 
articular rul tat I a to call ou bcaus 
ou snt t sli at  OClock accordin to 
ou. Tat Is not fair on our art. It Is lft to t 
Cair.

SHRIMANOHATASINGH Idonotcallnc 
our discrtionar owrs.

MH CHAIRMAN W ar ttin namia 
from t Wis of t arious artis and tu 
Mmbrs ar calld accordin to tat list

SHRI MANDHATA SINGHButt Wi 
sas tat  dos not i nams on t non 
offlcial businss das.

MR. CHAIRMAN Gnrall. t Wis 
snd t nams Somtims indiidual 
Mmbrs also i tir nams W add 
t s nams aftr t list and not bfor 
tat. W call t Mmbrs if tim rmits

SHRIMANOHATASINGH Todat  
Wi told m tat  dos not i an 
nams on t nonofficial businss das.

SHRI BALGOPAL MISHRA (Bolanir 
W ar nw Mmbrs and sould b mad 
acuaintd wit t corrct rocdur.

b wAiws»rAR

SHRI RAM SAGAR (Bara Banki Mr. 
Cairman Sir w sould b i n an o or
tunit to articiat in t discussion on t 
P.M.B. wic as b n takn u toda.

bdAi»fR

MR. CHAIRMAN indiidual Mmbrs 
also snd tir nams. W o on addin 
t m to t list W n r i rfrnc to 
anbod or t ot r Mmbrs. W call 
t Mmbrs onl in t ordr t slis ar 
rci d. Bfor ou sombod ls mit 
a snt t slis I a takn t Cair 
onl  minuts back. I do not know w n 
ou snt t sli. I did not rci our sli.

MR. CHAIRMAN T tim albttd for 
tis Rsolutkn is alrad or. Now w 
a to tak a dcision as to ow muc tim 
is r uird.

SHRI P.R. KUMARAMANGALAM (Sa
lm. ou ma las xtnd it b anot r 
alf an our i.. uto  OCtock.

MR. CHAIRMAN W cannot lik tat. 
W cannot finis it b  Ckck In m list 
t r ar  to  Mmbrs wo want to 
s ak on tis Rsolution. How muc mor 
tim do ou r uir wt r on our or 
two ourstis w a to dcid. If w 
could not finis if b  OClock t n w a 
to a anot r xtnsion.

SHRI VASANT SATH (Warda I 
Tink w will n d anot r two ours.

MR. CHAIRMAN If ait of ou acct 
w will xtnt t tim b anot r two ours 
for tis Rsolution. T n w will s aftr 
two ours wat can b don. Toda uto  
Oclock ou discuss tis Rsolutbn. To
da It IS not ossibl for us to o b ond  
Oclock for tis Rsolution. T r mainin 
tim can b adustd w n tis Rsolution 
coms u for discussion nxt tim.

SHRI CHITTA BASU (Barasat T 
tim sould b xtndd b anot r two
ourc»

MR. CHAIRMAN If ou all ar  I 
a no obction.

TH MINISTR O ST L AND MINS 
AND MINISTR O LAW AND USTIC 
(SHRI DINSH GOSWAMI I a no ob
ction to t xtnsion of tim bcaus t 
Gornmnt is r k n to listn to t 
iws xrssd b t diffrnt on. 
Mmbrs. Bcaus on t basis of t  iws 
xrssd b t diffrnt on. Mmbrs 
w ar oin to formulat our oinion. T r
for I will o b t dcision of t Hous.

b wAiws»rAR

SHRI UVRA (Katlar Mr. Cair
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man Sir If t tim Is xtndd b two ours 
and t  on. Mmbrs ar to it lt us 
xtnd it. If w tak u Priat Mmbrs 
Rsolutions t ot r da wat will t fat 
of t  businss listd for tat da. I t r
for want tat lt it b comltd toda Itslf.

bdAi»fR

MR. CHAIRMAN I can undrstand 
our flins. Bcaus t r ar so man 
ot r on. Mmbrs wo ar waitin for tir 
Rsolutions. If t tim is xtndd t n 
our Rsolution will t dla d. Tat is our 
iw. But still w n most of t mmbrs 
want to articiat in tis Rsolution sinc 
t  ar flin tat it is r intrstin and 
t  also want to contribut somtin  
tat is w w want to xtnd t timfortis 
Rsolutbn. If all of ou ar  w will xtnd 
t tim. As far as t nxt Rsolution is 
concrnd tat w will s w n it coms.

SHRI NIRMAL KANTI CHATTR  
(Dumdum W also want tat t tim for 
tNs Rsolution b xtndd. Lt us xtnd 
t tim b anot r two ours.

SHRI DINSH GOSWAMI s. w 
ar.

MR. CHAIRMAN or on Mmbr w 
usd to i fi minuts but nobod is 
listnin. W a to o on rinin t bll. 
T  tak a lot of tim. T rfor if ou 
coo rat wit m w can finis it. I a 
rci d nams of narl tn Mmbrs from 
ac art. T  ar intrstd to artici
at In tis Rsolution. So. ou tink it or. 
In ordr to accommodat all t Mmbrs 
ou a to coo rat wit m and b r 
brif. ou mak onl oints.

Is it t  sns of t Hous tat t tim 
fortis Rsolutton b xtndd b two ours

SVRAL HON. M MBRS s.

MR CHAIRMAN T tim for tis
Rsolutton is xtndd b two ours.

Now t  tim as b n xtndd. I 
r ust all of ou to coo rat wit m and 
mak onl oints. T n onl w will b abl 

to tak u ot r Rsolution nxt tim. Mr. 

Sat .

b wAiwsfUR

SHRI VASANT SATH (Warda Mr. 
Cairman Sir t Rsolution mo d b Sri 
Adanii is bin discussd r and It is a 
rsolution on a r imortant subct. It as 
b n undr considration for a rtt lon 
tim and s ral committ s wr consti
tutd for tis uros but r tim t  
mattr is sl d. I do not want to sa tat 
t mattr is ut off dlibratl but it is tru 
tat so lon as basic can s ar not brout 
about in t lctroral sstm and lction 
rocsss our sstm will not ro to b 
trul d mocratic in t  ral sns of t trm. 
W a adotd Parliamntar form of 
Gornmnt and w adotd a writtn con
stitution for tis nland dos not a a 
writtn constitution and wit t constitutional 
d lomnt or t ars t  nactd 
tir laws but in India w a a writtn 
Constitution. Wil framin t constitution 
w forot t r basic tin of t Parlia
mntar d mocrac and tat is t Part 
sstm. I would lik to draw t attntion of 
t Gornmnt towards art sstm. Wit
out art sstm t  arliamntar sstm 
will com to nout bcaus if  cror 
ol sa tat t  a rit to com r 
ow will tat b ossibl.

bdAi»fR

Parliamntar d mocrac is ssntiall 
a art d mocrac a art sstrn.

b wAiws»rAR

T  all cannot sit r and discuss t  
mattrs. T rfor on t  basis of r r

sntation m mbrs ar lctd. R ardin 
t  art sst m ou can s  tat t r Is no 
mntion of ollttoal art In t  Constltutkn.
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bdAi»fR

T r is no mntion of olitica art in 
t  oonstftution of India.

b wAiws»rAR

Wr t bast dfct tis ou know 
tat t mntion of otitical artis as b n 
mad in lctoral laws. In lctoral laws 
rconition of olitical artis and ot rtins 
about t  artis a b n mntiond.

bdAi»fR

SHRI NIRMAL KANTI CHATTR  
Now it is t r In t antidfction law.

SHRI VASANT SATH It is still not 
t r. T orticall in t Constitution 
ron ron r is an indiidual 

wo as b n lctd to t Parliamnt.

b wAiws»rAR

W all  or  on. Mmbrs com r 
as ol r rsntati s in indiidual ca
acit. Som r rsnt  lak oulation 
and som r rsnt  or  lak of oula
tion and t numbr tus os on incras
in. I am tllin ou t basic dfct of tis 
sst m. Nobod knows as to wo would 
bcom tir ladr or Prim Ministr of t 
countr. Tou w know it in ractt but 
r  am talkin about t t ortical as ct 
of t roblm. At t tim of lction it is not 
Known as to wo wouki bcom t  Prim 
Ministr. W all ar lctd b  or  lak 
ol witout knowin about tir ladr. 

And r w s tat da b da not onl t 
d mocrac but t unit of our countr is
comin undr trat. Nobod knows tat 
wic art would com in owr wat 
combinatbn wouW b formd and wt 
art wouk rmain in minorit wt r t 
maorit art rall no t  maorit su
ort of t ol of t  countr or not. If 
suc drawbacks will com u in our sst m
(n V(LL UN N. uOwN(.U VO»t s»o uo s»o(n V(LL UN N. uOwN(.U VO»t s»o uo s»o
T rfor m submission is tat tis mattr

sould b conskird snousl. M frind 
Sri oswamI is wll acuairttd wit t  
law. I want tat wit a sns of ui nc  
sould tr to a anunanimous ddston on 
it. If all artis xtnd tir su ort to tt. It 
woukI b ossibl. Tou it as b n d
la d muc but still w can do It. W sould 
tink asto wat Dr. Ram Manoar Loia ad 
saki about it. I ad t  riit  to work wit 
imforsonftlm. H roaatd a t or of 
Coukamba Ra wic Is a fundamntal 
dmocrac tat a uniform st u sould b 
t r at all l ls i.. at t  cntral l l t  
stat l l t  Distrkt l l and t  illa  
l l onl t n countr wouk bcom stron. 
W n d to tink sriousl If w want to 
introduc tat sst m in our countr. If w 
want to a Part Sstm of d mocrac I 
ar wit m frind Sri LK. Adanl. Undr 
tat sstm onl art will contst t lc
tion I rmmbr tos das w n Gandii 
usd to sa tat it was t Conrss Part 
wk would t ot. Wat I man to sa is 
tat undr tis sstm art is imortant. 
Corrution can asil b rootd out bcaus 
art is contstin and not t  indiklual. 
An rson wo wants to win t lction b 
mon owr muscl owr or b an ot r 
unfair mans will automaticall bs is 
imortanc. It would b a ood tin if t 
art announcs t  list of tir mmbrs to 
b lctd so tat ol ma at last know 
tat so and so ar t r In t  list. If rt Is don 
t art will no a ctos ubik rlatkn 
wit t  ol. Intiswatlistsst m is 
ood and can b adotd but wat I am 
sain r is tat w a a fdral sst m 
and a dirsit of lanua s rlitons 
casts tc. and t rfor if w V».n nN V».n nN li »» 
on nation w sould a at last two 
artis at t  Cntr so tat ol ma 
a an altrnati tfor t m. Tis w». w». b 
aci d N.Lo N.Lo w n t  SONSLO »LL SONSLO »LL o r n((On((O 
countr snousl tink o r it. Asian coun
tris and ot r countris »HO »HO adotin tis 
sst m and t rfor If It will not functkn 
VOLL (. NAH wNA.nHo nO NnOH V(LL »LN .NnVOLL (. NAH wNA.nHo nO NnOH V(LL »LN .Nn
folbw It. T  ntir countr from Kas mir to

G».o»tA»H( ».s lHN N» nN AV»»n(G».o»tA»H( ».s lHN N» nN AV»»n( 
souki a  ri t to lct Its ladr ot r

V(O V»n ( »SSO.(.U nNs»o  SOHN. (V(O V»n ( »SSO.(.U nNs»o  SOHN. (
lctd from Kraia or from Manir b tn
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L»te SaOS(a uAn ne»o sN .Nn t.NV VeN (kL»te SaOS(a uAn ne»o sN .Nn t.NV VeN (k 
UN(.U nN UN(.U nN IImm ne»(H T•nsNH4 ie»H»lNHbd •o 0Auq ne»(H T•nsNH4 ie»H»lNHbd •o 0Auq 
.H(V(N. (0 ne»n V0 0eNA* ne(.t N:0H (n 0aH(q.H(V(N. (0 ne»n V0 0eNA* ne(.t N:0H (n 0aH(q 
NA0(o u0w»A0O (n 0nHO.Une0.0 nea s0•NwH»woNA0(o u0w»A0O (n 0nHO.Une0.0 nea s0•NwH»wo 
».s sNQ .Nn »ll»On neO m»Hn(»•0.n»(o 0o0q».s sNQ .Nn »ll»On neO m»Hn(»•0.n»(o 0o0q 
n»•4 INA •»o w»LL (n » mH»0tL».n(»( 0o0nO• NHn»•4 INA •»o w»LL (n » mH»0tL».n(»( 0o0nO• NH 
».one(.U OL0Od (. ne(0 0o0nO• neO SOH0N. V(LL».one(.U OL0Od (. ne(0 0o0nO• neO SOH0N. V(LL 
uO nO(O.nnl(Os ».s »0 HOU»Hs0 neO S»Hn(O0 oNAuO nO(O.nnl(Os ».s »0 HOU»Hs0 neO S»Hn(O0 oNA 
V((( l(.s ne»nRV((( l(.s ne»nR

[Engnsh]

Two parties or at the most one party will 
emerge at the national level.

b8$nw»¥iws»rAR

It is very important for the country and there­

fore we sliould also think over it. K llst- 
system and party system are Important, 

parties shouM t>e recognised In the constitu­
tion, so that

bd$sh,wfR

The party will also have a certain character. 

[Trans/atton]

Shri Humumdeo Narayan Yadav has rightly 
sakJ that it is a moral obligation on all the 
political parties to have 4nner-party democ­

racy. When all the parties will have recogni­
tion, it will be obligatory on their part to follow 
the democrats norms and hoM party elec­
tions.

bGAhy¥fR

Is your party Itself democratic? If it is not a 

democratic party, then you have no right to 
participale in the democrats processes of 

the country.

[TnnaMon]

T VNALs L(tO nN 0»o N.O ne(.U eOHO (. neO
(.nOHO0n Nl neO wNAH»Ho 
T VNALs L(tO nN 0»o N.O ne(.U eOHO (. neO
(.nOHO0n Nl neO wNAH»Ho and .Nn V(ne ». (.nO.q.Nn V(ne ». (.nO.q 
nnN. nN neHNV •As »n ».o N.O NH nN w»0nnnN. nN neHNV •As »n ».o N.O NH nN w»0n 
»0SOH0(N. N. ».o N.O lNH Ve(we VO e»:O»0SOH0(N. N. ».o N.O lNH Ve(we VO e»:O 
•».o Nne»H SL»nlN•n04 *O »HO 0(nn(.U e»HO nN•».o Nne»H SL»nlN•n04 *O »HO 0(nn(.U e»HO nN 
•»tO L»V lNH neO VOLl»HO Nl neO O.n(HO wNA.nHo•»tO L»V lNH neO VOLl»HO Nl neO O.n(HO wNA.nHo 
».s »eNALs eNQ s(0wA00(N. se neO SHNLkLO•».s »eNALs eNQ s(0wA00(N. se neO SHNLkLO•

with all sarbusness. Congress Party Is tha 

biggest party and ahouki hava sat an ax- 

antpia for ot̂rs to foik»s but if the oiganisa- 
ttonal aiacttons hava not bean heW in it for 
the last 17 years, how can we talk sdbouttfie 
democracy in the country? But where hava 

elections been hekl? The oonditton of othar 
parties in this regard is also the santa, so 
who shouM tM blamed for this? I have 

menttoned about the party system. I wouM 
take up the issues one t>y one because there 
is shortage of time. When the committea will 
be constituted, all things will be discussed in 
detail. There is one more thing whfeh is 
important for the effksient functtoning of the 
Parliamentary system. There are 542 mem­
bers in the House but how much time each 
one of us gets to speak on any subject. Even 

if we wish, everyone cannot get chance to 
speak and those who get chance, get only 5 

to 7 minutes. What can be done in such a 
short time? It is merely a formality. There­
fore, we should have committee system. 
Each department shouki have a statutory 
parliamentary committee. Members can be 
included in these committee as per their 
interest. Extensive study and detailed dis­
cussion should be held in committees first 
and then matter should be brought before 
the House. Not only this, even important Bills 
are brought to the House and discussed in a 
hurry and got passed. We have seen that 

even constitutional amendments cannot be 
discussed seriously in the House. Whoso­
ever remains in the Qovemment, our bu­
reaucracy does not want a check of the 

Parliament on the executive but if we want to 
have a check on the executive committee 

system should be adopted.

It will make no difference whether there 
are six hundred or five hundred members 

because a Committee of 25 to 50 members 
will study it. I am saying so because Parlia­

ment is a forum where members exchange 
their views and such an Issue will surely 

come Up for discussun. Therefore, it should 
comprise capable, right thinking and learned 
people. Worid is changing fast and science 
is making great strkfes. You do not want that 

learned people shouki come as Members. 
You want that only Mliterate people may 

come to this House to rule the country. Why
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dos it a n It is so bcaus w do not 
a suc sstm. W know tat w a 
com r onl to rais our oic witout 
adancin an loic and as suc t r is no 
n d to stud t subct mattr. In suc a 
situation wo will com to tis Hous as a 
Mmbr T rfor in m iw Committ 
sstm must b t r to mak t arlia
mntar sstm stron and fficint.

Asn Cs»rAU

bdAi»fR

SHRI CHITTA BASU Tat is aftr t 
lction of Parliamnt. ou ar uttin t 
cart bfor t fr nVVt Asn Cs»rAU

SHRI VASANT SATH Committ s 
can b formd aftr formation of Parliamnt. 
Not arlir..( Asn Cs»rAU

SHRI CHITTA BASU TH issu is ow 
to  lct  Parliamnt  and  t  
Lislatur... (ntrrutions

sRrI asant SATH Tat is wat I 
am sain. I a alrad said about Part 
Sstm and List Sstm. And aftr adotin 
ail tos mtods w n ou com into 
Parliamnt ou will a to o into 
Committ s.. Asn Cs»rAR

SHRI CHITTA BASU I su ort our 
Committ Sstm.

SHRI VASANT SATH T n t
ustion is about lction Commission I 
ntir ar tat t lction Commission 
sould not onl b statutor bod of multi
mmbr committ but sould a ail t 
owrs of an ind ndnt statutor bod 
and sould b abl to conduct lctions from 
t cntr rit u to t rassroot Gram 
Pancaat l l. A wol nw sstm will 
t ol d and lction sould b ld as 
far as ossibl simultanousl and not all t 
ar round. Tis can b don onl w n ou 
a a ro r macinr.

W a talkd about mon owr

muscl owr In tis Rsolution. I b to 
submit tat if ou adot art sst m tan in 
tat ou can tink of stat fundin to t  art 
also indiidual imortanc will t rducd. 
ou can straitawa allow not onl stat 
fundin but art fundin also. But I do not 
tink undr t  rsnt circumstancs b 
mrl limitin or introducin stat fundin 
t influnc of unaccountd mon will in 
anwa b rducd. ou will a to brin 
about structural can s in t  lctoral 
rocss. Tat is wat I am driin at. Simul
tanousl. a unismnt sould b i n 
to criminals. Unlss w do tat and rall sa 
tat an rson blonin to wat r art 
if  IS a criminal or is ain a colourabl 
caractr will b disualifid for n a 
lon r riod t robl m will not b sol d. 
Suc roisions sould b mad if ou want 
to brin sanit in t lctroral rocss. T 
wa w ar sin tins muscl owr and 
alt tat I tink it is i tim tat w intro
duc t s l mnts structurall firml. But 
onl su rficiall dalin wit tat will not 
l sol t robl m. In ordr to strnt n 
dmocrac basic structur can s in t 
ntir lctroral rocss is ssntial. So lt 
us form a committ and t Gornmnt 
can tak initiati in tatin wic ou can 
i a tim bound roramm bcaus so 
muc tout as on alrad. I a a 
flin tat util now somwr ol ar 
trin to aoid facin t ral issu bcaus 
of tir own intrst. T r ar std intr
sts in t xistin sst m. Tat is w. 
ol want to aoid tat. I a a flin 
now tat t on. Ministr would b abl to 
tak an initiati. Ha a small committ 
formd from all artis wit a tim bound 
roramm. T  must i t  r ort witin 
tr monts or wat r riod ou would 
lik to i t m and s tat ro r Bill is 
brout bfor tis Hous Xr rall r am 
our lctoral sstm to strnt n arlia
mntar d mocrac in tis countr.

SHRIDINSHGOSWAMl A Commit
t as alrad b n constitutd of t  maor 
o osition artis. It is dlibratin on tis 
issu. W o to conclud our dlibra
tions in t sortst ossibl tim. T on. 
Mmbr. Mr. Sat. arKi ot rs ar raisin
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th« i>aaiequ«stions in thair Mividual capac­

ity. Otyvbittly any aladorai nrforms should 
b* baaad on  general consansus of all the

poHtioad parties. Therafore. I wfll appeal to 
hon. Members to kindly discuss these issues 
within their parties so that tf0m the (»r̂ they 
can put foitti their views on the basic issues 

and while bringing the Bill we may iw guided 

by these basic issues.

e8$wA¥iwsfAR

SHRIMANOHATA SINGH (Lucknow): 

QH4 QH4 Chairman. Sir, I am grateful to you for 
giving me 10 minutes to speak. I want to 

thwik you for this. I had to use bitter words 
because you have altowed me to speak at 

the tail end. I have a lot to say.

SHRIVASANTSATHE: Better late 
tttan never.

SHRI MANOHATA SINGH: AU right, it 
applies to electoral reforms also. One of our 

colleagues mentioned about the voter list. I 
have myself passed through this experi­
ence. Three months ago the names of 4.5 
lakh voters especially emptoyees and teach­
ers who were conskJered to be my vote bank 

were deleted from the voters lists at the time 
of elections to the Munk:ipal Corporatk>n in 
the Parliamentary Constituency of Lucknow, 

which I represent, lonly wanttnpointoutthat 
wtwtherthe voters list is prepared by Patwari 
(Lakhapal) or in some states by the primary 
teachers, we have to devetop a new thinking 

»uNAn (n4 »uNAn (n4 While hinting towards all these 
reforms, Iwarttto say that if we have to make 

damocî a success in this great nation of 
diversified culture, languages and relignns, 

.N SAHSN0O V(. .N SAHSN0O V(. be served merely by discuss­
ing the oomponitton, powers and autonomy 

of the D»wn(N. 1N••(00(N. D»wn(N. 1N••(00(N. whfeh is located 
in Delhi only. We shall have to create an

(.sOSO.sQ" »UO.wo lNH •»t(.U :NnOH0 L(En0(.sOSO.sQ" »UO.wo lNH •»t(.U :NnOH0 L(En0 
rfgtit from ttw level al Electien Commisskm

(. 5OQsNV.nN:llL»U» (»:O(4 r(L VNH(n HOL»n­(. 5OQsNV.nN:llL»U» (»:O(4 r(L VNH(n HOL»n­
ing nN nN elections to panchayats, btocks, zHa 
S»((0(FG(4 ,OU(0L»n(:O r00O•uLo NH 1NA.w(LS»((0(FG(4 ,OU(0L»n(:O r00O•uLo NH 1NA.w(L 
ele. OeNA’ OeNA’ lie entrusted to this independent
maohinafy.

Secondly, hon. Shri Sathe has hinted 

towards the basic issues, hon. Shri 
Hukumdeo Narayan has tried to speak his 

heart out and hon. Shri Advanihas also tried 
to raise the level of det>ate, but it is unfortu­

nate that hon. Shri Bhajan Lai has tried to 
fcjwer the level of discussbn by restricting it 

to a partknilar area. I feel sorry for it. In this 
connectton, I want to say that the reality is 

that there is a degradation in the political 
culture arxl we shouM all admit it. Gandhi 

and Lohia are no more with us and so are 
some other by borders. But when many 

names are left out, it becomes a subject of 
special mentton that some partksular name 

was deliberately left out. Since Shri Sathe 
mentioned the names of only Gandhiji and 

LohiajI, I also want to restrwt myself only to 
those two names. I was fortunate enough 

that I participated in the struggle of 1942 in 
the company of f reedorrrf ighters who led us 

during the freedom struggle. The dreams of 
democracy in free India seen by us while 

sitting in the solitary cells in jail, have all been 
shattered now, when I have been elected to 

Pariiament. Therefore, we have to resurrect 
that political culture. The government or Shri 

Goswami or Shri Sathe or the Prime Minister 
or the former Prime Minister alone cannot 
accomplish this task. Wori<ers who are politi­
cally conscious and totally devoted will have 
to start a struggle afresh in order to re­
establish that old political culture.

Thirdly, so far as man and muscle power 
is concerned I have an original suggestion to 

make. I was waiting that some hon. Member 
wouki say something at>out it. I will just touch 

upon the issue of muscle power later be­
cause there will hardly be any time to go into 

the details. cN cN far as checking the influence 
of money power or restrk;ting the expendi­

ture is NN.wO•Osd NN.wO•Osd is it not SN00(uLO SN00(uLO to for a 
limit? Amerkia is a very developed country 

and the OLOwn(N.0 OLOwn(N.0 of the mHO0(sO.n (. ne»nmHO0(sO.n (. ne»n
country is deckled through a debate on the
nOLO:(0t•4 nOLO:(0t•4 I sN sN not 0»o ne»n nOLO:(0(N. e»00»o ne»n nOLO:(0(N. e»0 
reached every house or cottage. It Is not 

SN00(uLO eOHO nNlNLt• neO 0AUUO0n(N. SN00(uLO eOHO nNlNLt• neO 0AUUO0n(N. of ceH(ceH( 
Hukumdeo Narayan who saM that att these 
l»w(L(n(O0 0eNALs uO SHN:(sOs (. O:OHo SNNHl»w(L(n(O0 0eNALs uO SHN:(sOs (. O:OHo SNNH
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farmrs cotta. Sri Sat was also in a 
wa adocatin t  Prsidntial sstm 
w n  rfrrd to rsntin a articular 
ladr Tis in concrt trm is t Prsidn 
tial Sstm. T r is acontrors about tis 
sstm toda and I do not want to b dra d 
into t dbat wt r it will tak t foim 
of dictatorsi or not. I am sain anot r 
tin. Rstriction on t x nditur and 
us of mon can b ut onl trou a l al 
roiston. T rincil of stat fundin can 
b mad alicabl constitunc wis 
wt r it is a Parliamntar constitunc or 
Assmbl constitunc. Ido nottalkofcrors 
and undrds of crors of ru s. It will b 
t rsonsibilit of t Collctor or SDO or 
DM or an officr of t nw autonomous 
sst m or woso r is our rturnin offi
cr to s tat t ara undr t constitu
nc IS diidd into  to  sctors. A 
common latform sould b ut u t r for 
makin ublicit and a alin for ots 
T r is no n d to run wit louds akrs 
and motors. Suc tins sould b l all 
bannd. In t ublic mtin all t candi
dats sould ut forward tir iw oint 
bfor t ublic dirctl from t sam 
latform. If  is abl to satisf t ublic t 
ublic will ot for im and undrds of 
crors of ru s will tus b sa d.

bdAi»fR

But it n ds a l al sanction wic is a must 
for an lctoral rform

b wAiws»rAR

Tis is m brain wa. I ma b wron. Now 
ou will sa tat muscl owr will intrfr 
in tat ublic mtin. T ol wo a 
mon owr n ot rwis indul in suc 
tins. Stnn nt unismnt could b ro
idd for tat T onl rmd is to dbar 
from t lction rocss suc candidat 
wo misuss it.

W n w fill u t  forms r or tak an 
oat Sri Kas a i s us t  a rs and 
w tak an oat.

bdAi»fR

in t nam of scularism and socialism 
and d mocrac w fil our a rs. But t 
nxt mornin w n w o w for t all t 
tr rincils.

wAiws»rAR

At t tim of filin t  a rs w 
xrss our allianc to all t tr nn 
cils but t r nxt da w n w o out 
for ublicit w fort all t tr  rin
cils. W o b cast and riibus consid 
rations and mak inflammator s c s. 
I a x rincd t s tins In m lc 
tion Tat is w I sa tat t ractic of oat 
takin b scra d. T r sould b a ro
ision to t ffct tat if anbod adocats 
aainst scularism  sould b dbarrd 
from contstin durin t lction rocss 
Itslf. T r is no ot r r md to it.

Sir. mon is n dd to t t  smbols 
altottd. In ordr to roid t lctorat 
wit comlt informatkn t work of wall 
writin and sttkin ostrs mnttonin t  
nams and also smbols (as lon as t 
maorit of t otrs r main illitrat of t  
contstin candkiats souki b don wit 
t funds rokid for t  uros b t 
Stat and it souki b t xclusi rson
sibilit of t rturnin offrcrs of t  con
stituncis. Sir» a oint as b n mad tat 
no discussion is takin lac on t  Amnd
mnt. wic as b n mo d r In t 
Hous for conskiratbn. I ad askd m 
frinds to tll us about a sstm tat woukt 
mak dnfKcrac a maninful roositbn. 
Tou ol ar sain tat n t  
Soit Unton as now a multi art sst m 
but I would not lik to mak a mntton of It as 
an xaml.

Now I want to sa t anot r tin.
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18X10 hrs.

bdAhi»¥fR

HALF-AN-HOUR DISCUSSION

adjourn and re-assembfe. We can’t adjourn 
the House for the day. If you want, we can 
take up this topic afterwards, if all of you 
accept.

PepsiCo Food Project

MR CHAIRMAN: Now. we shall take up 
Half-an*Hour discussion. Shri Harish Ra- 
wat.

b8$wA¥iws»rAR

SHRI HARISH'RAWAT(Almora): Mr. 
Chairman, Sir, as such It is a very auspicious 
day, as it Isthe birth anniversary of Shri Ram 
Manohar Lohia. who fought against multi­
national enterprises throughout his life. 
Though, we could have had a discussion on 
the PepsiCo Food Project, but many of our 
hon. Members were saying that they would 
like to attend the birth anniversary celebra­
tions of Shri Ram Manohar Lohia, being held 
at the Parliament House Annexe. I am ready 
to initiate this discussion only next week 
provkied you and the House agree to a 
discussion on this subject, with the same 
baltot, in the coming week.

bdAhi»¥fR

MR CHAIRMAN: The House has to 
decide it. I am leaving this matter to the 
House to deckie. If all of you agree, there is 
no objection, we can take up this Half-an- 
Hour 1JGuE¥¥Jr$JtVtviAsn$$ECspA¥U

SHRI A.N. SINGH DEO (Aska): The 
discussion on the Railway Budget will go on 
after this.

MR CHAIRMAN: Yes, yes. Why he 
wants us to postpone this discussbn is to 
enable the Members to participate in the 
Meeting.

. SHRI VASANT SATHE(Wardha): 
Ev̂body wants to partfcipate, everybody 
' wants to go there.

MR CHAIRMAN: Then we have to

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): Mr. Chairman. Sir. It was agreed 
when I was In the Chair that this Half-an* 
Hour discussion would take place between
6.00 p.m. and 6.30p.m. After that the discus- 
sk>n on Railway Budget wouki continue and 
at 7.45 p.m. the hon. Railway Minister will 
begin his speech for five minutes and then 
we will take it up again on Monday.

SHRI VASANT SATHE: If you go to 
attend Dr. Lohia’s function, then the whole 
agenda will get disturbed.

SHRI NIRMAL KANTI CHATTERJEE: 
If there is an adjournment now, everything 
wouk:l pn topsy-tun/y.

SHRI VASANT SATHE: I would submit 
that those who want to go and attend that 
function can go and attend that function, but 
let us not disturb the agenda of the Parlia­
ment because that woukI be a wrong thing to 
do because the Railway Budget and all that, 
in fact the Government's whole schedule of 
business will get disturbed. That is what I am 
saying. Let us think of that.

b8JSA¥iws»rAR

What difference does it make? The 
Government has got a time schedule of Its 
business and if that is not adhered to, entire 
schedule will be disturt>ed. My suggestbn is 
that those, who want to attend the functk>n, 
may go and attend it.

bdAhi»¥fR

SHRI NtRMAL KANTI CHATTERJEE: 
Being in the Opposition he is becoming 
entirely right!

SHRI VASANT SATHE: Thank you 
very much.
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MR CHAIRMAN: If you are deciding like 
that, we can continue. What about you, Mr. 
Harish Rawat? Do you want to continue?

SHRI HARISH RAWAT: Yes, Sir. I 
am ready.

MR CHAIRMAN: Then you start. 

b8$wA¥iws»rAR

SHRI HARISH RAWAT: Mr. Chairman, 
Sir, this is the third occasion when members 
stoing on both sides of the House have 
expressed their concern on this important 
subject. Not only this, even people outside 
the House have expressed their views with 
great anxiety. We had raised this issue many 
times including one on 12 August, 1986 
through a Calling Attention and the other on 
6th December, 1988. Members sitting on 
both treasury and opposition benches held 
the same view that it would not be feasible to 
set up such a low>technology project in a 
non-pnonty and sensitive area like Punjab. 
At times, I feel surprised that though in a 
democracy, it is assumed that it is we, the 
public men, who lay down the policies, but it 
seems to me that there are some other 
powers, which are in the hands of secretar­
ies and others and those powers are able to 
influence, the thinking of ministers, now and 
then. They influence the thinking of the Pol­
icy-makers When this Government assumed 
office, Shri George Fernandes had apprised 
in advance the nation of his thinking and 
there is no doubt about it. He had said that he 
IS prepared to go to Punjab to protect against 
the setting up of the Pepsi Cola project. I had 
even heard Shri Sharad Pawar saying in a 
Doordarshan interview, that they were 
against the setting up of this project and 
many doubts have been raised in this re­
gard. However only the Cabinet would take 
the final decision regarding this project. It is 
correct that a decision can be taken only at 
the cabinet level and not at a personal level, 
but the other day, when I read the state­
ments made by our friend during a discus­
sion on the subject, if seemed to me that 
those very powers which earlier used to 
influence the policy makers just before their

arrivino at a final dedtlon, are even today 
influencing the poltey makers.

Jd$4¥f»

SHRI NIRMAL KANT! CHATTERJEE: 
You were there.

bdAhi»¥fR

SHRI HARISH RAWAT: You know 
better than me.

[ 8$wA¥iws»rAR

If that had not been the case, why on 11 
August. 1986, the Minister stated that there 
was no question of inviting a multi-nationat 
company in a low-technok>gy and non-prior­
ity area. He had categoncally stated: ‘No 
Pepsi Cola’; ‘We cannot even think about it. 
Through a systematic Publicity Campaign. 
Pepsi Cola has created such an atmosphere 
that people have started feeling that the 
setting up of this factory would autonuitk:ally 
solve the Punjab ̂ provlem, that the problem 
of unemployment woukJ come to an end and 
consequently the extremist problem, which 
is gaining ground due to the problem of 
unemployment, would also be solved. They 
have also started believing that this would 
also solve the problem of Punjab’s farmers 
whose income has remained stagnantes for 
quite sometime now and also that the market 
value of agricultural produce would increase 
as a result of setting up of this project. But 
today, what is the situation, the hon. Minister 
is aware of it and understands it much better 
than I. I would like to emphasize only this 
much that the point raised through the Call­
ing Attention was not that the project was 
being set up in a sensitive area but the 
doubts which we had when we used to sit on 
the treasury benches. We had made it clear, 
very firmly that we were inviting trouble by 
inviting Pepsi Cola to set up its project in 
Punjab, because in the past, Pepsi Cola had 
played dubious role in changing Govern­
ments in Helsinki, Phillippines and in many 
other countries. A k>ok into ail these things 
wouki frighten any sensible person. All these 
doubts persist even today. Now, you haive
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ot a canc an o ortunit to find out as to 
wat xtnt P si Cola wic as now st u 
a oint ntur in Punab as abidd b t  
Ckmmitmnt it ad mad in Its alication 
and t  trms and conditions it ad ar d to 
fulflil at t tim of obtainin t  licnc. 
Plas o trou t wol tin in dtail 
I.. t  wa t  wnt about wit t work 
t basis of t  commitmnts it ad mad in 
t alication t wa t  trid to influ 
snc t Gornmnt t wa t  iolatd 
tos commitmnts and t wa t  io
latd t trms and conditions t  ad 
ar d to fulfill at t tim of obtainin 
licnc. irst of all I would lik to draw our 
attntion to as to ow t  a iolatd and 
ridiculd t commitmnts. W n t  sub
mittd t alication and also w n t  
Dbtaind t licnc it was said tat t  
wouki i to riorit to t stablis mnt 
of an aro rsarc cntr. Trou tis 
t  mad an att mt to con  tat t  
would brin in a r olution in t aricultural 
sctor. Now I am distrssd to s t 
mar amount t a  allocatd for t 
uros of aricultural rsarc. Toda 
aricultural rsarc as rl atd to t 
back round. T Potatorain rocssin 
unit ancf ood tabl rocssin units 
a also takn a back sat and ras 
t  ar rocssin maiz tc. Toda onl 
t roduction of soft drink concntrat is in 
t forfront tor wic t  ad trid to xrt 
muc Influnc. Now t  a comltl 
can d tir rioritis. Not onl tis tis 
roct tou locatd in Punab as its 
Had Offic in Dli. W dont t  stab
lis it in alandar Ludiana or roz ur 
If Punabs dstin is to b can d t n
  as t aduartrs b n st u in 
Dli Sir it was said tat trou tis ro
ct  ol would t mlomnt 
and it would brin about a r olution wit 
r ard to indirct mlomnt but will t 
on. Sri Sarad ada kindl lt m know 
wt r n on tousand ol a ot 
mlomnt so far or wt r t roct 
as cratd a otntial to roid mb 
mntto  ol. W wr also told tat 
it would b an xort orintd roct and t 
countr would t a fairl ood amount of 
forin xcan from t xort arnins

but toda t  situation r ardin xort 
orintation is suc tat t  t ml s 
a startd sain tat t otato roducd 
in Punab Is not tat of xort ualit du to 
its i suar contnt. Similarl t  sa 
tat t r is a markd diffrnc ttw n 
Kinoo and Matta bcaus of t formrs 
ricnss in Its citrus contnt. T  ar n 
sain tat t r cannot b an intrnational 
markt for tos roducts but at t tim of 
sttin u tis roct and w n t  wr 
makin roaanda on a warfootin wr 
t  not awar of t  fact tat kinoo and 
Matta wr sour nou and t suar 
contnt in t otatos roducd in Punab 
was i  but at tat momnt tir sol aim 
was to obtain a licnc on wa or t  ot r 
and to start t roduction of soft drink 
concntrat som ow or t ot r so t  
did not a an attntion to tis as ct. Mr. 
Cairman Sir I a stron xction to t 
scond isolation t  a mad i.. iola
tion of brand nam on ..  Sri Narain 
Dutt Tiwari ad said in tis Hous

bdAi»fR

T Gornmnt would not rmit intro
duction of an forin brand soft drink in 
Indian markt.

b wAiws»rAR

T raftr on ..  t t n Minis
tr of Stat for Industr ad said

bdAi»fR

T Gornmnt is not rmittin t 
us of trad mark on it ms mant for intrnal 
sals.

b wAiws»rAR

and t raftr  said tat ncssar amnd
mnts a b n mad for t rason tat 
law stiulats tat

bdAi»fR

orin brand nam will not b allowd 
for t us of t roduct for Intrnal sals
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altou t r is no obction to t  us on 
tir roduct for xort.

b wAiwssrAR

Sir wat is a nin toda Anbod 
can s tat t P si Cola nnsrromnt 
ar writin P si Soft Drinks clarl tn tir 
roct and blow tat t  writ RA in 
small lttrs. Ot rwis. T stl loo and 
rtin of P si is t sam. Tir for

in brand as aind muc oularit all 
or t world. ust to dci t ol of 
our countr t  writ it in small lttrs so 
tat no on could rad it. T  a not t 
startd roduction on a lar scal. T 
rsnt roduction is onl for nam sak. 
W n t nw Gornmnt assumd offic 
t  bcam a r nsi tat t  ma 
not b abl to influnc it. So ust to trow 
dust In t s of t Gornmnt t  said 
tat t  a startd roduction. Wat a 
t  don T  writ t word RA blow 
t word P si.lt is a ross iolation of t 
Cntral Gornmnts dircti s. Trfor 
I ur t on. Ministr to tak strn action 
aainst tis iolation. Ot rwis tir rod
uct is likl to ntr t markt in  to  
monts tim and t  will start makin full 
rofit. If ou want tat t Indian roducrs 
sould suri  our Ministr sould tak 
romt action in tis r ard and nact a 
lislation for tis if ou do not do so it will 
crat a numbr of roblms.

T scond iolation t  mad is in 
rs ct of cost. If ou o trou tir actii
tis for t last   ars ou will find tat 
initiall t  said tat t ntir lant would 
cost about Rs.  crors. Hon. Ministr Sir 
if t r is a littl arianc in m fiur ou 
can rctif it. But wat is t stimatd cost 
of t lant toda Officials of our Ministr 
a raisd t cost to Rs.  crors. ou 
a to idntif t ara in wic t cost is 
incrasin. In t snacks food ara t 
initial stimat was Rs. . crors. Now its 
risd stimat as b n workd out at Rs.
. crors. Soft drink concntrat was 
tir last riorit. Wil iin dtails of tis

roct t  ad said tat It was t ir last 
riorit and t  wouk not tak u an work 
in t  Stat Sctor undr tis rt ct. T 
onl tin t  would do was to mak us of 
t  rottn tomatos otatos and similar 
ot rtins and mak t m salabl atlo r 
t world to sa t  farmrs from bin 
ruind. T oriinal stimat of t soft drink 
roct tir last rkrlt was Rs. . crors. 
but now t  a risd t  cost and 
Incrasd it tr tims. T  a a ro
osal to s nd Rs. . crors on fruit roc
ssin In t  rsarc f iki t  a mads 
a slit incras or tir oriinal stimat. 
Plas do not tink tat I wtom t cost 
scalation. Rat r  r ust ou to sriousl 
tink or t wol issu. T cost wic 
scalatd from Rs.  crors to Rs.  or  
crors is likl to o u furt r. Mr. Ministr 
Sir w dont ou ask t officials of our 
Ministr to mak a torou inuir into t  
roct bfor iin our claranc It will 
satisf man on. Mmbrs includin I and 
Sri Nirmal Gattr . An nuir will mak 
It clar wt r or not an misa roriation 
of funds was don bcaus I a alwas 
b n a r nsi about it. T rason 
bin tat t cost of t ot r lants of soft 
drink concntrat wic a b n st u 
wit modrn tcnolo as not on b
ond Rs. . to  crors. T n xtraordi
nar ui mnt nas b n installd in P si 
Soft Drink Proct tat Its cost as rac d 
Rs.  crors. Mr. Cairman Sir I am 
oful tat t on. Ministr will clarif t 
wol tin. Toda a sta as com w n 
w ar worrid to sa t farmrs from t  
influnc of P si Cola. T ol a 
startd ralisin tis tin in Punab. I am 
talkin t flins of ordinar farmrs wo 
ar dirctl affctd. T r ma b on 
xctions in r ard to t influntial farm
rs wo mit a som diffrnt consk 
rations. Bsids it could b tat t Kisan 
Sabas mit a i n som usful infor
mation to ou. On of m frinds from tis 
sid wo sok ust now ad xrssd tis 
iw. But t fact r mains tat t  ar 
urcasin tomatos at Rs. . r kik 
ram and otatos at a trowawa rt. 
Now ou assss t ric at wic t  ar 
oin to sll t finis d oods to us. ou wifi
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bd surprised to know that while they pur­
chase the raw materia) at Rs. 0.50 paise, 
they sell the finished product at Rs. 7-8. The 
manufacturing cost of potato chips per kilo 
gram comes t6 Re. 1. But the packing mate­
rial which is made by foreign technology 
costs Rs. 6 per pouch. While the cost of the 
potato chips will be Rs. 1, its show case will 
cost Re. 6. It IS not a chaotic situation in a 
socialist country like ours. But what is regret­
ful is that the statements of the hon. Minister 
appear on T.V. Big commitments made by 
Shrl Fernandess Government are telecast 
over the television. I accept that we could not 
take all precautions in the matter. But what 
about you? You were vigilant and were aware 
of the situation prevailing in the villages.

English

SHRI KHEMCHANDBHAI SOMABHAI 
CHAVDA (Patna): Mr. Harish Rawat, the 
Government has rejected the re-entry of 

Coca Cola m the soft drink sector. Do you 
know that̂

MR. CHAIRMAN: Mr. Harish Rawat. 
please try to be bnef. You have already 
taken half -an-hour.

SHRI HARISH RAWAT: I will finish within 
a few minutes

veAsn$$ECs»rA¥U

SHRI HARISH RAWAT: Sir, 1 was going 
to request the hon. Minister to let us know as 
to which »s the force that has given full 
protection to Pepsi Cola. People are not 
going to drink the products of Company, 
rather they are shielding the nomenclature 
and compelling you for that. Is it a force 
coming from outside the country? Otherwise 
what are the reasons that they have named 
the project after their own company and are 
functioning in total disregard to all norms. 
They could have called it Punjab Pepsi Cola, 
Bangalore Pepsi Cola? Why do they retain 
their foreign brand name?

I would like to remind you that today is 
the birthday of the great man, on the strength

of whose name you have won the elections 
and come to power. On this day let the 
Government come forward and say coura 
geously that it will punish the Pepsi Cola 
even if the country has to suffer a bss of Rs. 
20-25 crores for that. We can bear this loss. 
Ask them to leave the country. I epect that 
the hon. Minister will definitely make an 
announcement to this effect.

b8$wA¥iws»rAR

SHRI NAND KUMAR SAI (Raigarh): 
Mr. Chairman, Sir. the issue raised by Shrl 
Rawat is certainly very important and it re­
quires to be discussed in the House. When 
the freedom struggle was started in our 
country under the leadership of Mahatma 
Gandhi, Swadeshi Andolan was adopted 
as the prime weapon to attain the goal of 
independence. That movement played a 
major role in our struggle for freedom. The 
call of the father of the nation to spin cotton 
by each and every Indian on the wheel was 
aimed at attaining self sufficiency in our 
country through utiliation of indigenous 
resources.

Sir, the high spirit with which the people 
of the country used to work before independ­
ence is no more found now as a result of 
which our country, instead of becoming self- 
reliant, became dependent on foreign coun­
tries for its needs. There was a purpose 
behind giving the call to spin cotton on the 
wheel and make bonfire of imported clothes 
during the days of freedom struggle. But it is 
very unfortunate that today we are depend­
ent on other countries in many respects. I do 
agree that we should adopt good things of 
others. Pepsico was installed in September 
1988 when Shri Rajiv Gandhi was the Prime 
Minister. The letter of intent to install Pepsico 
was issued by the previous Government. As 
per the terms and conditions laid down,
PepsiCo was required to have collaboration 
with Punjab Agro Industries. I fail to under­
stand the reason why Pepsico was allowed 
to operate in India when another multina­
tional company Coca Cola was forced to 
stop business in the country by the Govern­
ment headed by Shri Morarji Desai. I, there­
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for would tik to submit tat tis coman 
sould not b allowd to o rat r. T 
Gornmnt sould i a srious tout 
to tis. As r ards rational bind albwin 
P siCo to o rat in Punab it is t Go
rnmnt wic ar to look into it. How r I 
would lik to submit witout an sitation 
tat I s in P sico comin to India rat 
dsin to xand its businss mir in t 
countr. Tat is w I am sain tat all ros 
and cons sould b takn into account b
for allowin PDSico to o rat in India. 
T a r nsion xrssd b t ol 
wit r ard to disastrous cons uncs of a 
multi national coman makin stron old 
in a countr sould b takn not of and w 
sould tr to frustrat tir il dsin. Wit 
tis o and blif I conclud.

bdAi»fR

SHRI SUDARSAN RACHAUDHURI 
(Sramor. Sir on t Marc I raisd a 
Starrd ustion No.  on tis P sico 
Proct. I ad in mind amon ot r tins 
two s cific ustions

(i It is a fact tat Punab conom and 
t Punab ol will b bnfitd 
from tis P sico Proct

(ii Is it not dan rous for a multina
tional wit t crdntials of P  
sko wo ad its and in tolin 
Allnd Gornmnt m Cil to 
allow suc multinationals to o r
at in India

I ad in m mind t s two ustions. T 
on. Ministr assurd us tat crtain as
cts of t P sico Proct would b tookd 
into afrs and  also assurd us tat 
P siCo Proct bin a small on rt would 
not b ossibl for tis Proct to dstabilis 
our sstm. But wat ar t as cts tat t 
Gornmnt now intnds to look into afrs

ou know tat P sico Proct was 
us d trou b t rious Gorn
mnt on on siml round. Tr was

tr mndous o ositton aainst tis Proct 
in tis Hous In Raa Saba and outsid 
t Parliamnt also. But P skx ad t  
r n sinal. T t n Punab Gornor 
Sri Skiarta Sankar Ra statd tat Sri 
Rai Gandis first instructkn to im was to 
clar t roct bcaus it will l t  
Punab ol t  Punab farmrs and t  
Punab conom. It was sakl tat mto 
mnt will b nratd farmrs will t 
r munrati ric fort ir roduct it will to 
a scond r n r olution and a orttouitural 
r olution will tak lac tc. But wat If t  
rsult R ardin mtomnt Harls 
Rawati as alrad saki and I wont r at 
tat.

It was said tat P skx will us from 
Punab  tons of otatos and  
tonns of rain. Now t roct as b n 
rducd to  tonns of otatos and 
 tons of ram. But bot will b ro

curd not from Punab  r at t  will b 
rocurd t  ar bin rocurd from 
outsid Punab  I tink from Karnataka.

T n P skx assurd tat it will us  
tousand tons of ars manos als 
and tomatos from Punab. But t  o 
wast in Punab. It will k rocssin onl  
tousand tons of tomatos and t farmrs 
will t  ais r k. Is it a r munrati 
ric Tis ric of  ais r k. is a boon 
n to t most cantanirous of ous

wi s. So wit a Rs.  cror roct t 
Punab farmrs will b ttin onl Rs. . 
crors. Tis wa t P si will i lin t  
Punab conom Plain Punab card will 
rot l us.

T ot r da I rad a Prss r ort tat 
n an on. M.P. from Punab  Is from 

Akali (Mann rou was found to obsr 
tat

Pskx Proct ad blid tir o s 
of a nw ra in t conomic d to 
mnt of Punab. T r is a rowin 
a r nsiofi In t rural masss of 
Punab r ardin nonfulfilmnt of food 
rocssin ».s OSnNoO.n UO.OH»Lb».s OSnNoO.n UO.OH»Lb 
in otntial b P sico.
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So Punab as b n btra d. Not onl 
Punab t ntir countr as b n b
tra d. All t s talks of r n r olution. 
orticuHur r olution alin touc to 
Punab ar ust owas. Wat was t  ral 
intntion of P sico To sll soft drinks to 
sll otato cis. And now t  ar mbark
in uon tat Proct and t  wouki us 
forin brand nams.

I would r ust t Gornmnt to 
rconskir and riw t  ntir roct. 
Aftr riwin t roct if t  sa tat 
P siCo ad mad no brac of contract and 
tis roct will rall l t ol of 
Punab and t farmrs of Punab t n o 
a ad.

I blon to CPI (M Part w ar o 
osd to multinationals. But w ar not 
o osd to P siCo Proct on olitkal 
rounds abn. Ma I uit a rsolution of a 
mn olitical bod Dli Scinc orum 
Aricultural Rsarc Sric Scintists 
orum and CSIR Scintifk Workrs Asso
ciation T  ld a anl discussion on 
t Dcmbr  at Nw Dli. T  
dmandd tat t lttr of intnt issud to 
P siCo sould b witdrawn. Wat wr 
t rasons ut forward I uot

(a It inol s t  annual drain of Rs.
. crors for t  imort of soft 
drink concntrat a non ssn 
tial itm for wos roduction 
cost ffcti local tcnolo is 
aailabl.

(b ft allows t ntr of a multi
national into otato wafr mak
in for tocal markt for wic t 
tcnok  is alrad aailabl 
and bin usd commrciall.

(c T xort commitmnt of fruit 
uc is not rliabl and it is not 
basd on an analsis of local 
n ds of fruit consumtion cost 
of roduction and xort rics.

SU It maks our u.antr d nd
nt on a multlnatknal as an out

ltfort ir roduc rducs tir 
barainin strnt and trat
ns tir incoms in t  ton 
run.

P Pro ct 

So I would aain r ust t on. Ministr to 
riw t  ntir roct.

SHRI SUDHIR GIRI (CONTAI Mr. 
Cairman Sir m collau Sri 
Racauduri as ritl ointd out t  
consirac atc d b t P si coman in 
tolin t  Gornmnt. Our countr Is a 
bi on. T on. Ministr as assurd us 
tat our countr will not b affctd b suc 
a small coman lik P skxs.

Sir t  P si ood Proct ad rom
isd a lon list of tins. But t  a not 
actd uon t romiss. I am ointin out 
on b on to t on. Ministr for is ri
sion of t attitud towards t P si com
an.

Initiall t roct cost was stimatd 
at Rs.  crors. But sufcs untl t ro
ct cost ad b n incrasd tb Rs.  crors. 
Moror t oriinal roct of Rs.  crors 
includd food rocssin industr also. But 
t risd stimat of Rs.  crors as 
dro d t food rocssin industr. Tis 
ast amount of mon as b n si ond off 
trou som ot r sourcs. I wouki lik to 
know wat as a nd to tat. T on. 
Ministr souk consklr it.

It was also romisd b t coman 
tat all t rains and fruits would b roc
ssd from Punab. But it ad b n ritl 
ointd out tat fruits and rains wr not 
rocssd from Punab but from Karnataka. 
Tis is a blatbn of t condition imosd 
b t Gornmnt as wll as romisd b 
t coman to t ol of Punab So 
also an aro rsarc cntr was romisd 
to b stablis d t r. But w find tat 
t r is notin in tis r ard. T coman 
as totall forottn t stablis mnt rf 
suc an institutbn.

M frinds a alrad ointd out tat 
t coman was tok not to us t forin
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brand nam. But for t  uros of nticin 
t  Punab ol and t  ol of India 
t  a b n usin t forin brand 
nam wil roducin domsticall.

T  Baratia Kisan Union as ointd 
out tat tis coman is not urcasin fruits 
and ot r rains from Punab on flims 
rounds. or xaml t  ar sain t  
if t  kinnow uic is xtricatd from t r it 
is oin to sour Tis is wron T asants 
a also told us tat on tis flims round 
tis coman is trin to aoid t urcas 
of rains and fruits from Punab T  rom
isd tat ancillar rocts would b stab
lis d in Punab But t  a not st u 
suc rocts t r but did so onl outsid 
Punab. T  romisd tat  ol 
of Punab would b mlo d in tir arious 
lants. Subs untl t  rducd t 
numbr to  But in ractic wat do 
w find At tir aduartrs in Dli onl 
 ol a b n mlo d And  

farmrs a b n luck nou in Punab 
to a t  o ortunit of mlomnt but 
notin mor tan tis. So m iw of all 
t s tins I want to know from t  on. 
Ministr w t r t  ar rall tinkin to 
do somtin for t bnfit of t ol of 
Punab as wll as for t  ol of India. I 
would also lik to know wt r t on. 
Ministr is tinkin in trms of aoidin t 
xloitation of our ararian socit in t 
rural aras b t multinationals Wit t s 
words I conclud.

. rs.

DR. RAM CHANDRA DOM (Birbum 
Mr. Cairman Sir I am ratful to ou for 
iin m an o ortunit to s ak on a 
mattr wic as b n raisd b our on. 
Mmbr Sri Haris Rawat. P sico was 
installd as a manufacturin roct in Punab. 
T  ot a lttr of intnt in collaboration 
wit t  Punab AroIndustris Corora
tion. T wol roct was dsind for 
food rocssin and for utilisin t  surlus 
aricultural roduction in Punab. T  a 
a o to t  ariculturists in Punab tat

t r will b a scond r n r olution tat 
is orticultural r olution in Punab. T  
romisd tat t ir roct will crat m
lomnt and tir roct as mlomnt 
nratin otntial wic will mlo  
un mlo d out in Punab. But wat is t  
ralit T on. M mbrs wo sok ar
lir ad alrad ointd out tat tis was far 
from ralit. Onl  outs and  farm
rs in Punab a ot mlomnt in tis 
roct. But our ustion is W suc a 
roct was at all installd It was initiall 
said tat t  roct cost will b Rs.  cror 
onl. But rcntl it is incrasd to Rs.  
crors out of wic our nation is ttin onl 
Rs   crors from tis roct. Tis roct 
was st u mainl to d lo Punab but 
actuall t  ar not doin so. T  ar not 
fulfillin tir commitmnt. T  a di
atd from tir commitmnt. No food roc
ssin roct as b n installd. T  ar 
roducin otato cis. T  a iolatd 
t ar mnt b usin forin brand nams 
lik siras and c tos wic ar otato 
cis In tis wa t  ar trin to catur 
t total markt in our countr. Tis multi
national coman wic as iolatd t  
trms and conditions is now in comtition 
wit t indi nous manufacturrs wo ar 
facin difficultis in runnin t ir businss. 
So our indi nous stu is bin am
rd I would lik to know as to w tis 
coman iolatd t ir ar mnt. It as 
alrad b n statd tat t  a tis wit 
Amrican CIA a nts. ou know it r wll 
and it as b n ro d tat t  ad a 
consirac aainst t Go rnmnt in Cil 
and t  told t  Allnd Go rnmnt. 
M a r nsion is tat tis multinational 
coman in ordr to run tir businss is our 
countr ma intr n in our intrnal oli
tics. Tis as ct sould b lookd into. Is 
t r an xtrnal rssur for t ir iolatin 
t  trms and conditions I would lik to 
know w t r or not t r Is an rssur 
from t  USA autorit on t  Go rnmnt. 
Tis also as to b lookd into. I r ust t  
Go rnmnt to mak sincr fforts to r
al t trut r ardin tis roct so tat 

t ral osition will b r ald and t  
ol of our countr will know as to wat is 
a nin wit P sico and wat is oin
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on in Punab. T s ar m oints. 

b wAiws»rAR

TH MINISTR O T Ttt S AND 
MINISTR O OOD PROCSSING IN
DUSTRIS (SHRI SHARAO ADAV Mr. 
Cairman. Sir a numbr of t n. Mm 
brs lik Sri Haris RawatSri Racauduri 
and ot rs raisd man oints wit r ard lo 
P siCo. Sir I would lik to xtnd m tanks 
to t on. mmbrs includin Sri Harts 
Rawat for raisin tis Issu for dtscussbn in 
t Hous. Had mor mmbrs b n rs
nt in t Hous durin t discussion it 
would a b n bttr for t Gornmnt 
to t an o ortunit to know tir iw
oints. At t r outst. I would lik to 
inform t Hous tat t lttr of intnt 
issud to sico as not b n conrtd 
into an Industrial licnc. Hnc I wouk lik 
to trow som lits on tos oints also. 
T Gornmnt is firm on strictl ad nn 
to t trms and conditions of t ar mnt 
mad wit t m. As r ards iolatbn of 
trms and conditions b t P skx n it 
brand nam or t ublicit of tir nduc. 
It is bin lookd into b our Ministr dsit 
t fact tat diffrnt d artmnts ar r
sonsibl to c ck diffit kinds of kla 
tions. n t n w took Initiati on our 
own I would lik to mak it abundantl clar 
tat t Gornmnt will not sitat in tak
in action aainst t multinationals. Som 
of t on. Mmtrs a xrssd a r
nsion tat t Gornmnt is undr som 
rssur from som uartr or t ot r. I 
wouki lik to assur t Hous tat t 
Gornmnt wouW n r tak» dcisions 
undr rssur rat r it would tak ddskin 
takin into account t  iws of t on. 
Mmbrs r rsntin t diffrnt sads 
of oinion and t intrst of t countr. In 
tis r ard on b alf of t  Gornmnt. I 
wouW lik to submit tat w outritl r
ctd t roosal of Coca Cola lo st u a 
soft drink fnt in India. As r ards Pasko 
roct. I do ar tat t  mmbrs of t 
Catnt a dirnt iwson it. On of t 
Mmbrs is in faour of outrit scrain of 
t ar mnt mad  t m. Somof t
mmbrs ar in faour of siftin  sit of 
t roct on t round S» arious diffkul

tislobfacdt r. How r w titafc 
dcision talcin ifito oonsidfation tfi 
of t  m mbrs and t  oommon mn. TM 
is w I dcidd lo start a discussion on t  
maHr. not onl in tis Hous or but aft Hi 
l l of Gornmnt also as w dckld lo 
rfr tfi mattr to a committ of t  Cabi
nt too so tat an kind of rssur ut on m 
d artmnt or t Ministor of t  rious 
Gornmnt is rKt alkwd to b carrid an 
mor now. Hnc w dckid to rfr tis 
mattr tot  Cat»nt Of cours ourCaiint 
Ministrs a dir nt iws on t  mat
tr. I woukI lik to r mind Sri Rawat. tat w 
ar not usd to work undr rssur. Our 
intntions ar r dar it is a fact tat t  
Mmtrs of tf Cabint a dir nt iws 
on tis mattr. But it is a wkxm st  Sri 
Gor rnands is uit dar on t  
issu. H was instrumntal in ackin u t  
businss of coca cola from t  countr wAS 
ruw w a aain c ckd t m. Wat I 
man to sa is tat ow r dit nt iws 
Sri Dandaat or for tat mattr our ottir 
Cabint collaus mit b ain...

bdA »

SHRI NIRMAL KANTI CHATT R  
ou did not sto Coca Cola onl tis tim in 

 it was an on otn roct wc 
ou r ntd from furt r o ration. W 
doni ou do it now W dont ou scra it 
now AswICsfAU

 wAiws»rAR

SHRI SHARAD ADAV I ara wit
ou

bdA fR

SHRI SUOARSAN RA CHAUl Wl 
Pndin riw w dont ou ask t m to 
sto sllki c tos Bcaus it is markt
in its snacks. It is runrun undr forin 
brand nam. It is a dar klatkn of t 
comracl...(lrlri4foris

Transiaoni

Smi SHARAD ADAV Mr. Cairman. 
Sir I was submittin tfiat our Cabint col



 ttVat

S. Sarad ada]

MARCH . PB s oPn  

laus a dir nt iw on tis nrattr. 
Tat is w our d artmnt dcidd tat 
t  would not tak an dcisbn on tir 
own. Accordinl nfiattr as b n rfrrd 
to t cabint wr t mattr wilt b dis
cussd a frs takin into account t iws 
xrssd b t on. Mmbrs. T raftr 
a final dcision will b takn

It as b n said r tat t dcision 
as b n undul dla d As r ards dla.
I do ar tat t dcision on t mattr as 
b n dla d a bit. but so tar as t ali a 
tion mad b som of t on. Mmbrs tat 
som multinationais and GIA ar bind t 
dla I would lik to mak it clar to Sti 
Racaudun tat tis coman is an 
collaboration in socialist countris suc a 
U.S.S.R. and Cina also. So India is not t 
onl countr wic as ntrd into an ar
mnt wit P siCo I ar tat tis ai  
mnt was ntrd into b t r »ous 
Gornmnt and w a b n ntra d m 
It but t trms and conditions in ot r 
countris ar uit libiral.

bdAi»fR

MR CHAIRMAN. Mr. Ministr I am not 
allowin. Notin will o on rcord Asnc 
Cs»rAK

b wAiws»rAR

SHRI SHARAD ADAV I a alrad 
said tat w will tak du not of our oinion 
bfor takin an dcision in t mattr 
will lac t  iws xrssd b t  on 
M mbrs tfor t  Cabint also. So far as 
t  trms and conditions ar concrnd 
Hans Rawat i I would lik to submit to 
ou...

SHRICHHAVIRAMARGAL(Morna I 
wouki lik to know wat actbn is roosd to 
b takn b t  Gornmnt for t iolation 
of t trms and conditions of t ar mnt 
b t Coman

SHRIHARAD ADAV W r rt  
a iolatd t  trms and oonditbns w 
a takn actkn aainst t m. If du ar 
intrstd to a dtaild information ou 
ma contact m d artmnt. I will tll ou 
rtin in dtail bcaus r w dont 
a tim to o into tos dtails. I will lt ou 
know t  actbn takn aainst t m on our 
art from tim to tim. W a don wat
r w couki do. I wouki also lik to mak 

It clar to ou tat t a r nsions x
rssd b t on. Mmbrs ar alrad In 
m knowld.

SHRI HARISH RAWAT I wouW lik to 
ur uon ou tat t  Gornmnt ma t 
t riw undrtakn latr on but it is ur 
ntl r uird to b considrd as to wat 
st s ar to b takn and wat not...

. r S.

But at rsnt t  ar usin forin brand 
nams suc as c tos and P si ra and 
t Gornmnt sould mustr nou 
coura to tll t m to sto tis.

SHRI SHARAD ADAV So far as us 
of brand nam is concrnd it is t  Control
lr Gnral of Dsins and Trad marks 
wic taks dclsbn in t  mattr rlatin to 
brand nams. I would lik to tll on tin 
wic as b n mntiond in t ar
mnt.

SHRI HARISH RAWAT I am addrss
in to t Gornmnt and not to our d
artmnt alon.

SHRI SHARAD ADAV I am also 
s akin on b alf of t Gornmnt. T 
Gornmnt is sizd of its rsonsibilit to 
nforc trms and conditions of t  ar
mnt in lttr and sirit...(lnrrufns

bdAi»fR

MR CHAIRMAN Notin will o on 
rcord.  am not wbrLAtsAsn Cs»rA

Not rcordd.
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b wAiwsHR

SHRISHARAD ADAV Mr. Cairman 
Sir. I would tik to submit tat if t  ar 
aibwd to o rat in t countr t Go
rnmnt wfli not disown rts rsonsibilit to 
t t trms and conditions  t  ar
mnt iml mntd full and if t dcision is 
takn ot rwis t n is arumnt will los 
its rl anc. Asn Cs»rAU

SHRI CHHAVIRAM ARGAL 
st s a ou takn so far

Wat

SHRI SHARAD ADAV Mr. S akr. 
Sir w did wat r w could do. I would lik 
to submit tat I dcidd to rfr It to t 
Cabint so tat a collcti dcision is takn 
aftr listnin t iws of all t mmbrs of 
t Cabint.

SHRI HARISH RAWAT I would lik to 
know from t on. Ministr as to wtr it 
is a fact tat P sico as incrasd its uit 
and if so wat st s ar bin takn to c ck 
Ibis

SHRI SHARAD ADAV So far as t 
incras in t uit is concrnd it as 
b n raisd to Rs.  crors and not Rs.  
crors. T Gornmnt is takin r 
rcautionar masur to c ck bunlin in 
t mattr. W a toW t Punab Aro 
tat w would not rduc uit sars 
furt r. T Punab Aro submittd a ro 
osal for rducin our countrs sars from 
 to . but w a r ctd t roosal.

So far as incras in t cost of roct 
is concrnd it is incrasin in our countr 
also. T cost of our rocts as also 
incrasd...(ntrrifbis

B HB H
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MR CHAIRMAN W now rsum dis
cussion on itms No.  to  on Railwas. 
Sri Arind Ntam ma now continu is 
s c. Plas b brif.

b wAkwsirAR

SHRI ARVIND NTAM (Kankr Mr. 
Cairman Sir. I was submittin about as
sn r amnitis. T on. Ministr as 
roidd an amount of Rs.  crors in t 
budt for t ar  for assn r 
amnitis as aainst Rs.  crors durin 
t last  ars. If w calculat t  ara  
tis coms to Rs  crors onl. Tis mans 
tat t r as b n an incras of about Rs. 
 crors amount o r t  last ar albcatkm 
on tis scor. As suc tis amount is insuffi
cint. Tis amount n ds to b incrasd.

I do ar tat t  on. Ministr as 
incrasd t  amount of com nsatkn to b 
aid to t ictims of railwa accidnts. But 
tis dcisbn was alrad takn b t  r  
ous Gornmnt so t r is notin nw 
it. T socialist ladr Sri Gor rnan
ds as also mad a mntkn of iin 
ncoura mnt to illa  and cotta Indus
tris and Handkom sctor in t budt b 
urcasin tir roduc b t  RaiKa. In 
tis r ard t  tnilk urcas of t  oods 
mad b t krtims of t Boal as tr  
d Is a crdltcM aci mnt In tis wa
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S. Arind Ntam

t  a l d t as affctd ol. 
Introduction of art n ot for srin ta In 
t Railwas is also a wlcom st and a 
ood binnin as b n mad. It will l 
t  ottrs if It is iml mntd faitfull. Mr. 
Cairman Slr»  r cnt incras in rail 
fri t and Incras in railwa fars as also 
ik in t  rats of ostal articls ric of 
trol disl and t fars of Airlins will 
adrsl affct t common man. Tis 
incras is on a r i sid. I would lik 
t on. Ministr to rconsidr t mattr 
and it would b bttr if t frits and 
assn r fars ar rducd. It would ro
id muc rlif to t ol and it as b n 
romisd in  lction manifsto also.T 
on. Ministr as not don antin tanibl 
for Mad a Prads in r ard to roidin 
additional railwa facilitis. Tis tim w 
wr x ctin tat t on. Ministr would 
mak roision for Blladilla rail lin. On 
b alf of t ol of m district I a 
raisd tis dmand tim and aain. Lain of 
tis railwa lin is an ssntialit for smoot 
functionin of Bilai Stl Plant as rsnt 
minral d osits in t ara is sufficint for 
not mor tan tn ars. Tus t minral 
ors will a to b transortdfrom Ra at 
or Blladilla mins. I am lain strss on it 
also bcaus Bastar is a backward ara 
wic r uirs a railwa lin for its d lo 
mnt. Pras a railwa lin uto Raa at 
was sanctiond b our Gornmnt. I would 
lik to r ust t on. Ministr of Railwas 
to Includ It in t it Plan If st s ar not 
takn rit now a lot of difficult will a to 
fac in futur. RaiurDamtari and abalur 
Godia N.G. lins souki b conrtd into 
broad au as bot t s lins ar r 
Imortant to st u t  ac of d b 
mnt In astrn Mad a Prads i would 
lik to su st to introduc a fw nw trains 
A nw fast train souki b introducd from 
Dli to Isakaatnam »w Katni. Bilasur

and Raiur so as to rok facllrtls to t  
ol of astrn Mad a Prads. Orissa 
ard Andra Prads. Railwa lins ar undr 
utilisd now. Passn r trains runnin on 
altrnat das btw n Dur and Bilasur to 
Boal souki b run dail so as to mitiat 
t ardsis of ol in t s aras. rs 
train souki b introducd from Raiur or 
Bilasur to Bomba and Mowra so as to 
roki facilitis to t  ol. So far as 
arnins of alt t astrn Railwas ar 
concrnd Sout astrn Railwa is on t  
to amon all t railwas In t countr. It is 
not bin xandd as it sould a b n. 
W a b n d mandin to sift its ad
uartrs to Bilasur in .Mad a Prads so 
as to nsur raid xansion of tis railwa. 
I would lik to ur uon t Ministr of 
Railwas to considr t d mand of siftin 
t Haduartrs of Sout astrn Rail
was to Bilasur.

I am ratful to ou for rokiin m an 
o ortunit to s ak.

bdA»»s»R

MR CHAIRMAN  Sri Goalarao
Ma kar.

SHRI RA ANBARASU On a oint of 
ordr. T r is no uorum in t  Hous.

.  rs.

MR CHAIRMAN Lt t bll b run. 
T bll as b n run twic. T r is no 
uorum. T rfor t Hous stands ad
ournd to mt on Monda. t Marc 
.

.  rs.

fn PrH wsUfw sfnA wSr AnS s dinnA 
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